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 Wednesday  March  1,  1978/Phalguna
 10,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 MR.  SPEAKER:  Q.  No.  ‘122;  Shri

 Kalyanasundaram,

 SHRI  M.  KALYANASUNDARAM:
 Sir,  before  putting  the  Question,  |
 have  a  point  of  order.

 श्री  हुकम  चन्द  कछवाय  :  प्रश्नकाल  में

 व्यवस्था  का  प्रश्न  नहीं  उठता  है।  सदन  का

 समय  खराब  नहीं  होना  चाहिये  t

 SHRI  M.  KALYANASUNDARAM:
 I  want  to  make  a  submission.  My
 submission  is  that  Questions  and  Ans-
 wers  are  not  confined  only  to  the  Mem-
 ber  who  puts  a  Question  and  the  Minis-
 ter  who  answers  it.  I  want  the  state-
 ment  to  be  read.  in  the  Answer
 distributed,  I  saw  the  repiy  of  the
 Minister  saying,  “A  statement  is  laid
 on  the  Table  of  the  House.”  There
 should  be  some  difference  between
 Statements  and  answers,  Answers
 themselves  cannot  become  statements.
 The  statements  ane  only  Intended  to
 substantiate  the  facts  given  in  the  ans-
 wers.  Here  the  answer  may  be
 litle  Jengthy.  But  I  would  request
 the  Minister  to  read  out  the  state-
 ment  so  that  other  Members  may
 also  benefit.

 3740  LS—

 2

 MR.  SPEAKER:  It  is  upto  you  to
 change  the  procedure,  But  until  the
 procedure  is  changed,  the  present  prac-
 tice  .comtinues.

 SHRI  M,  KALYANASUNDARAM:
 I  am  only  making  a  submission.  This
 is  a  deviation  from  the  procedure.

 MR.  SPEAKER:  There  is  no  devia-
 tion;  you  please  put  the  Question.

 Blending  of  Portland  Cement  with
 Pozzolana

 122.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  per-
 mitted  the  cement  manufacturers  to
 blend  portland  cement  with  Pozzolans
 and  to  sell  it  at  higher  price;

 (b)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  news  item
 which  in  “New  Age”  weekly  dated
 5th  February,  978  in  this  regard
 captioned  “Rs.  93  crores  Bonanza  for
 Cement  Tycoons’:  and

 (cy  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (e).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement
 (a)  to  (०)  Government  have  seen  the

 report  in  the  New  Age  weekly  dated
 5th  February  978  under  the  cap-
 tion  “Rs.  93  crores  Bonanza  for
 Cement  Tycoons.”  The  report  contains
 two  allegations  viz.  that  Government
 have  permitted  the  cement  manufac-
 turers  to  blend  portland  cement  with
 pozzolana  and  have  also  increased  the
 pricge  of  cement  by  Rs  17/-  per  tonne
 in  order  to  benefit  the  cement  manu-
 facturers,  The  repért  ig  Incorrect
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 and  based  on  mis-coceptions,  The
 correct  position  in  respect  of  these  two
 matters  is  set  out  below:

 (i)  Portland  PozzOlana  Cement:
 Portland  Pozzolana  cement  is  an  in-
 ternationally  accepted  variety  of
 cement  and  has  been  manufactured  in
 the  country  since  1965.  This  is  produc-
 ed  by  inter-grinding  pozzolanic  mate-
 rials  with  portland  cement  and  not  by
 intermixing  portland  cement  with
 pozzolanic  materials  as  alleged.  The
 Indian  Standards  Institution  have
 laid  down  specifications  for  ordinary
 portland  cement  and  portland  pozzo-
 lana  cement.  Portland  pozzolana  ce-
 ment  is  particularly  suited  for  specific
 areas  for  its  sulphate  resistance.  The
 question  of  a  differential  price  for
 pozzolana  cement  had  been  considered
 by  the  Tariff  Commission  but  70
 recommended.

 (ii)  Increase  in  price  of  cement:
 Shortages  in  the  supply  of  cement  had
 developed  on  account  of  higher  demand
 for  consumption  for  public  works  as
 well  as  for  agriculture,  industry  and
 housing.  Substantial  quantities  of
 cement  were  also  required  to  repair
 revages  caused  by  cyclone  in  Andhra
 Pradesh  and  Tamil  Nadu.  Govern-
 ment,  therefore,  decided  to  permit  the
 import  of  about  I  miilion  tonnes  of
 cement  to  meet  the  additional  Gemand,
 As  the  landed  cost  vf  the  imported
 cement  is  higher  than  the  cost  of  indi-
 genous  cement,  Government  decided
 to  pool  the  price  and  increase  the  f.o.r.
 destination  price  of  cement  by  Rs,  17/-
 per  tonne  with  effect  from  the  7th
 January  1978.  This  increase  does  rot
 benefit  the  cement  manufacturers  as
 there  has  been  no  increase  in  the  ex-
 works  or  retention  price  of  cement.

 SHRI  M.  KALYANASUNDARAM:
 May  I  request  you  to  direct  the  Mini-
 ster  to  read  the  statement?

 MR.  SPEAKER:  That  will  take  a
 long  time.  The  statement  has  been
 available  to  you.

 SHRI  M.  KALYANASUNDARAM:
 It  is  available  to  me.  But  what  about
 other  members?
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 MR,  SPRAKER:  It  is  available  to  all,
 whoever  wanted  it.  You  put  your
 supplementary.

 SHRI  M.  KALYANASUNDARAM:
 The  answer  contained  in  the  statement
 is  misleading.  The  question  is  whe-
 ther  the  cement  manufacturers  were
 allowed  to  change  the  quality  of  the
 cement.  You  can  call  it  by  whatever
 name  you  like,  it  may  ve  called  blend-
 ing  or  whatever  may  be  the  description.
 They  are  adding  an  inferior  vaviety  of
 stuff  called  ‘Pozzolana’  to  the  Portland
 cement,  thus  reducing  the  quality  of
 cement  itself,  The  quality  of  cement
 is  reduced,  but  they  have  given  another
 explanation  about  the  increase  in
 prices.  The  quality  of  cement  is  re-
 duced  by  adding  Pozzolana  cement  to
 the  Portland  cement  during  the  process
 of  manufacture  itself.  Why  should
 this  concession  be  given  to  the  manu-
 facturers?  The  cost  of  construction
 ig  one  point,  My  second  point  in  the
 first  question  is:  did  the  manufacturers
 approach  the  Government  for  changing
 this  quality?  Did  the  Government  study
 the  implications  before  giving  permis-
 sion  for  this  blending?  Adulteration
 is  there  on  a  very  big  scale.  Cement
 is  not  actually  short,  but  there  is  a  huge
 black-market;  even  in  a  city  like  Delhi,
 people  complain  that  they  cannot  get  a
 quality  cement.  Adulterated  cement
 is  there  and  that  too  is  sell  at  a  black-
 market  Price.  In  _  such  a  situation,
 what  is  the  justification  for  the  Gov-
 ernment  of  India  to  allow  this  so-called
 blending?

 SHRI  GEORGE  FERNANDES:  The
 question  was  actually  whether  the
 Government’s  attention  has  been
 drawn  to  the  news  item  in  New  Age.
 The  New  Age  is  a  weekly  journal  of
 the  Communist  Party  of  India  of
 which  Mr.  Kalyanasundaram,  the  hon.
 Member,  is  also  a  member.  I  had  to
 make  a  statement,  a  long  statement
 and  lay  it  on  the  table  of  the  House
 because  that  report  is  a  long  one....
 The  questions  that  he  has  now  raised
 are  also  based  on  the  report  that  has
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 appeared  in  New  Age.  The  report  it-
 self  is  based  on  the  total  mis-concep-
 tion  and  perhaps  ignorance  of  what  is
 exactly  the  whole  industry  about  and
 what  Pozzolana  cement  is  about  and
 also  about  the  prices  because  price
 is  one  of  the  questions.  In  fact,  the
 headlines  of  the  report  is:  “Rs.  93
 crores  Bonanza  for  Cement  Tycoons”
 and  it  is  all  about  the  socialist  Mr.
 George  Fernandes  going  out  to  please
 tycoons  in  the  cement  industry.  As
 far  as  point  one  is  concerned,  there
 thas  been  no  ex-factory  increase  in
 prices  in  cement.  The  cement  manu-
 facturer  in  this  country  has  got  one
 paisa  more.  There  has  been  an  in-
 crease  of  Rs.  17  at  the  retail  point
 per  ton  which  has  been  rounded  to  a
 rupee  per  bag  on  an  average  per  ton.
 This  was  because  We  are  importing
 just  now  about  a  million  tonnes.  of
 cement  and  the  cost  of  imported  ce-
 ment  is  exactly  twice  the  price  of
 cement  that  is  produced  indigenously
 and  that  is  available  at  6  retail
 outlets.  Either  we  have  to  take  that
 money  to  the  ex-chequer  or  we  have
 to  take  care  of  that  increase  by
 bringing  about  a  slight  increase  in  the
 overall  price  of  cement.  We  chose
 just  the  latter  course  and  there  has
 been  one  rupee  increase  jn  the  price
 of  cement  at  the  retail  points.  But
 this  money  goes  into  the  cement  re-
 gulation  fund  from  where  necessary
 adjustments  are  made  to  cover  the
 increased  cost  of  import  ang  freight.
 This  is  one  aspect.  So,  there  is  no
 bonanza  to  anybody.

 Now,  in  so  far  as  Pozzolana  cement
 is  concerned,  again  there  seems  to  be
 8  total  ignorance  on  the  part  of  those
 who  have  prepared  this  report,  Poz-
 zolana  cement  is  not  a  new  formula
 that  we  have  evolved  in  this  country;
 Pozzolana  cement  along  with  grey  Port-
 land  cement  and  slag  cement  are  the
 three  major  qualities  of  cement  that
 are  available.  In  this  country,  last  year
 the  amount  of  Pozzolana  cement  that
 Was  produced  would  be  of  about  a
 million  tonnes  out  of  roughly  20
 million  tonnes  of  cement  that  we  pro-
 duced.  In  1976,  it  was  751,000  tonnes.
 So,  this  is  not  something  new  that  has
 been  suddenly  introduced  by  the  new
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 Industry  Minister,  In  1976,  it  was
 751,000  tonnes;  in  1975,  it  was  8,57,000
 tonnes.  Now,  over  a  number  of  years,
 Pozzolana  cement  is  being  manufac-
 tured  in  this  country;  Pozzolana  ce-
 ment  is  where  we  use  fly  ash  mix  it
 grind  it  with  the  grey  Portland  ce-
 ment  in  a  certain  proportion.  And
 the  cement  is  marketed  with  ISI  spe-
 cifications  just  as  there  is  the  slag
 cement  marketed  under  ISI  specifica-
 tions,  there  is  the  grey  portland  ce-
 ment  marketed  under  ISI  specifica-
 tions.  No  cement  manufacturer  has
 approached  us  for  any  special  consi-
 deration  to  be  given  to  them,  be-
 cause,  it  is  open  to  any  cement  manu-
 facturer  to  produce  pozzolana  cement
 or  slag  cement.  In  fact,  a  lot  of  slag
 has  been  wasted  in  this  country  over
 the  years,  particularly  in  the  steel
 mills.  We  are  not  going  in  for  addi-
 tional  cement  plants.  We  are  trying
 to  attach  cement  plants  to  the  steel
 mills  so  that  the  slag  that  is  now
 wasted  can  be  converted  into  cement
 and  slag  cement  is  made.

 So  far  as  the  quality  is  concerned,
 the  ISI  takes  care  of  the  quality  as-
 pect,  and  I  do  not  see  any  problem  in
 so  far  as  the  pozzolana  cement  is  con-
 cerned.  There  is  only  one  other  point,
 and  that  is  that  cement  is  being  black-
 marketed  in  Dethi  and  elsewhere,  It
 ig  true  that  there  has  been  inadequate
 availability  just  now,  that  is  essentially
 because  adequate  forward  planning  was
 not  done  in  the  past.  We  are  at  the
 moment  short  on  cement  by  about  one
 and  a  half  to  two  million,  tonnes.  We
 are  importing  cement  and  are  making
 good  that  deficit.  If  there  is  blackmar-
 keting,  at  the  level  of  the  Government
 we  are  doing  whatever  we  can.  Some
 months  ago  when  black-marketing  was
 at  a  fairly  high  rate,  I  wrote  letters  to
 al]  the  political  parties  in  this  country,
 There  are  24,000  retail  dealers  in  ce-
 ment.  I  appealed  to  the  political  par-
 ties  to  form  some  kind  of  Vigilance
 Committees  and  attach  themselves  to
 these  retail  dealers.  J  appealed  to  the
 State  Governments:  I  appealed  down
 to  the  District  Magistrate  level,  to  see
 that  black-marketing  in  cement  was
 ‘ended.  We  are  doing  all  that  we  can
 in  this  respect.
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 MR.  SPEAKER:  Please  ask  your  se-
 cond  question.

 SHRI  M.  KALYANASUNDARAM:
 On  the  answer  to  my  first  question
 itself,  I  want  some  clarifications....

 MR.  SPEAKER:  No.  Ask  your  second
 question,

 SHRI  M.  KALYANASUNDARAM:
 My  second  question  is  this.  The
 pozzolana  cement  as  admiited  in  the
 statement  and  also  by  the  hon.  Minis-
 ter  on  the  floor  of  the  House,  is  infer-
 ior  to  the  portland  cement.  May  be,  it
 is  required  for  some  other  jobs,  but
 when  they  produce  an  infer.or  quality
 of  cement,  the  price  is  remaining  the
 same!  Leave  alone  the  increase  now
 sanctioned  for  meeting  the  imported
 cost.  Did  Government  not  think  it
 necessary  to  reduce  the  price  also  to
 match  with  the  quality  of  the  cement.
 Why  did  they  permit  the  price  to  re-
 main  the  same?

 Secondly  the  biggest  consumer  of  ce-
 ment  is  the  Central  Government,  the
 State  Governments  and  the  local  ad-
 ministration.  When  that  is  so,  will
 the  Government  consider  whether  the
 cement  industry  as  such  could  be  na-
 tionalised  in  order  to  avoid  all  these
 difficulties?

 SHRI  GEORGE  FERNANDES:  I
 mever  said  that  the  pozzolana  cement
 was  inferiOf  in  quality.  Each  cement
 has  its  own  quality.  There  is  the  poz-
 zolanaz  cement,  there  is  the  grey  port-
 land  cement,  there  is  the  slag  cement.
 These  are  the  three  major  different
 varieties  of  cement.  Each  quality  has
 its  own  virtues  its  own  general  quall-
 ty  of  it.

 Now.  so  far  as  the  price  aspect  is
 concerned,  the  Tariff  Commission  went
 into  the  price  question  some  years  ago,
 and  the  factories  are  receiving  a  cer-
 tain  retention  price,  Some  of  the  fac-
 tories  are  today  not  even  able  to  real-
 ly  make  good.  There  are  units  that
 are  on  the  sick  list  in  the  cement  tn-
 dustry  for  a  variety  of  reasons.  In
 the  new  factories  that  we  are  setting
 up.  the  costs  are  going  up  much  more,
 In  fact,  the  whole  price  question  calls
 for  reconsideration  at  certain  future
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 point  of  time.  Therefore,  to  say  that
 manufacture  of  pozzolana  cement  by
 any  particular  unit  in  a  certain  per-
 centage  where  fly  ash  or  slag  is  avail-
 able,  is  given  to  that  unit  as  a  special
 favour  is  not  true.  The  price  has  been
 worked  out  by  the  Tariff  Commission
 and  there  is  a  certain  retention  price
 that  is  available  to  all  the  cement
 units  in  this  country.

 So  far  as  Government  using  the  ce-
 ment  in  large  quantities  is  con-
 cerned—the  State  Governments  and
 the  Central  Government  in  various
 public  works—this  has  been  going  on
 over  a  period  of  time.  There  is  noth-
 ing  new  or  specia]  about  it  today.

 We  have  just  now  no  plans  to  con-
 sider  the  proposal  made  by  the  Hon.
 Member  about  nationalisation  of  ce-
 ment  units.

 SHRI  VINOBHAI  8.  SHETH:  _  Sir.
 we  exported  cement  in  the  previous
 year  but  this  year  we  are  importing
 it.  What  is  the  average  loss  to  the
 country  due  to  this  export-import
 policy  of  cement?

 Secondly  which  is  the  port  of  import?
 I  have  come  to  know  that  the  Ministry
 has  selected  Bombay  as  the  port  for
 import  of  cement.  Will  you  please
 diversify  the  selection  so  that  it  is
 distributed  to  all  the  major  ports  of
 the  country?

 SHRI  GEORGE  FERNANDES:  We
 did  some  export  of  cement  last  year  eng
 the  year  before  but  this  year  we  have
 stopped  export  of  cement  because  we
 have  discovered  that  in  view  of  the
 over-all  situation  exports  should  be
 stopped.  We  are  now  importing  it  be-
 cause  there  is  a  shortage  and  it  is
 necessary  to  import  cement  as  long  as
 the  shortage  continues  and  until  such
 time  as  we  are  not  able  to  increase  our
 own  production.

 In  so  far  as  ports  are  concerned,  we

 are  not  importing  cement  only  at  Bom-

 bay:  it  is  now  being  imported  at  Cochin,

 Madras  and  Visakhapatnam  also  and
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 ‘we  have  issued  instructions  that  ships
 should  be  diverted  to  all  the  ports  in
 the  country  so  that  imported  cement  is
 available  uniformly  all  over  the  coun-
 try.

 SHRI  K.  LAKKAPPA:  My  hon.
 friend  Shri  George  Fernandes  has  con-
 ceded  that  there  has  been  an  increase
 so  far  as  black-marketing  of  cement  is
 ‘concerned,  It  has  also  been  brought
 out  that  there  is  mixing  of  Pozzolana
 cement  with  other  cement  and  thus,  a
 ‘sub-standard  cement  is  being  sold,
 which  is  not  useful  for  building  pur-
 poses.

 It  has  also  been  stated  by  the  Minis-
 ter  that  thousands  of  dealers  of  cuiment
 are  spread  throughout  the  country
 and  that  they  have  no  control  over
 the  dealers.

 I  would  like  to  know  whether,  in
 order  to  see  that  black-marketing  is
 stopped,  the  Government  would  be
 able  40  take  over  at  least  the  distribu-
 tion  system  from  the  manufacturers  of

 cement.  There  should  be  not  only
 fair  distribution  throughout  the  coun-
 iry  but  also  distribution  of  good  quali-
 ty  cement.

 SHRI  GEORGE  FERNANDES:  In  so
 far  as  the  quality  of  cement  is  con-
 cerned,  there  seems  to  be  total  confu-
 sion.  I  would  like  to  reiterate  that
 Pozzolana  is  not  an  inferior  cement:
 it  is  as  good  as  any  other  cement  and
 it  is  used  in  certain  areas  in  particular
 situations.  It  is  particular  variety
 of  cement.  I  would  therefore  like  the
 Hon.  Member  to  clear  his  mind  about
 the  quality  of  cement.

 In  so  far  as  the  distribution  aspect
 is  concerned  it  is  not  possible  for  the
 Government  to  look  after  the  distribu-
 tion  of  24000  retail  outlets.  As  of  now,
 there  is  a  uniform  distribution  that  we
 have  in  operation.  So,  there  is  no  pro-
 blem  about  distribution,  but  there  is
 a  shortage  and  that  shortage  is  being
 taken  advantage  of  by  certain  un-
 scrupulous  traders....

 SHRI  K.  LAKKAPPA:  I  would  like
 to  clarify  my  question.

 .
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 MR.  SPEAKER:  No,  You  have  put
 your  question  ang  he  has  clearly
 understood  it.

 SHRI  छू.  LAKKAPPA:  I  would
 request  you  to  hear  with  me—.

 MR.  SPEAKER:  No,  I  am  pot  allow-
 ing  it;  he  has  understood  your  ques-
 tion.

 SHRI  K.  LAKKAPPA:  He  was  in  the
 process  6f  answering  my  question,  Will
 you  at  least  let  him  continue  his
 answer  about  taking  over  the  distri-
 bution  system?

 MR.  SPEAKER:  [If  he  has  anything
 more  to  say  about  the  distribution
 system,  ie  may  continue.

 SHRI  GEORGE  FERNANDES:  I  was
 Saying  that  there  is  an  adequately  fair
 distribution  system:  there  is  equita-
 ble  distribution  in  so  far  as  geographic
 areas  are  concerned.  But  unscrupu-
 lous  traders  are  taking  advantage  of
 the  shortages  and  we  are  trying  to  take
 care  of  that.

 श्री  राममूति  :  मैं  माननीय  मंत्री  जी  से

 जानना  चाहता  हं  कि  क्या  उन  की  नोटिस  में

 यह  आधा  है  कि  सीमेंट  में  पिडोल  बहुत  बड़ी
 मात्रा  में  पूरे  देश  के  भ्रन्दर  मिलाया  जाता  है
 प्रौर  चूंकि  पिडोल  का  रंग  और  सीमेंट  का  रंग

 एक  सा  होता  हैं  इसलिए  उसके  मिलाने  से  भेद

 मालूम  नहीं  पड़ता  है?  पिंडोल  काले  रंग  की

 एक  मिड्टी  होती  है।  उसके  मिलाने  से  सीमेंट  की
 शक्ति  बहुत  घट  नाती  है  जिससे  जो  इमारतें
 बनती  हैं  उनके  लिटस  श्रौर  दीवारों  वगैरह
 को  बहुत  क्षति  पहुचती  है  बौर  वे  गिर  जाया
 करते  हैं।  इसको  रोकने  का  कोई  इतजाम
 सरकार  को  निगाह  में  है  ?

 श्री  जारज  फर्नानडिज  :  हमारे  पास
 ग्रभी  तक  कोई  शिकायत  तो  नहीं  श्राई  है
 लेकिन  जैसा  मैंने  कहा  सीमेंट  का  इस्तेमाल

 समूचे  देश  में  होता  F  और  हर  स्तर  पर  सभी

 अगर  सचेत  श्रौर  जागरूक  रह  तो  इसका
 जवाब  देने  का  काम  ब्रासानी'  से  हो  सकता  है।
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 SHRI  R.  VENKATARAMAN:  Sir,  we

 have  been  using  the  expression  poz-
 but  the  pozzolanic

 material  is  really  volcanic  ash  contain-
 zolanic  material,

 ing  silica,  alumina,  lime  etc.  which  is

 found  in  the  lava  of  volcanoes.  The

 material  which  is  used  in  India  for  the

 manufacture  of  pozzolana  cement  has

 none  of  these  things;  neither  alu-

 mina  is  there,  nor  silica  is  there;  but  it

 has  only  fly  ash  coming  from  our  po-

 wer  stations,  Ennore  and  other  power

 stations.  It  is  just  ash,  which  is  be-

 ing  used.

 My  point  is  that  pozzolana  cement

 takes  longer  time  to  set.  The  hon.

 Minister  said  that  there  is  no  difference.

 It  is  an  expert  opinion  that  pozzolana
 cement  takes  longer  time  to  set  than

 the  other  cements,  and  to  that  extent,

 therefore,  there  is  some  inferiority  in

 quality,  In  view  of  the  lower  cost,

 would  the  hon.  Minister  consider  re-

 ducing  the  retail  price  of  the  pozzolana

 cement  to  the  consumers?

 SHRI  GEORGE  FERNANDES:  The

 price  of  cement  today  is  based  on

 various  tactors.  The  end  price  of  grey

 portland  cement  is  fixed  by  taking  into

 account  the  cost  of  inputs  for  pozzolana

 cement  and  slag  cement.  The  tariff

 Commission  worked  out  a  certain  pri-

 Ce  structure;  I  do  not  see  any  need
 mow  to  disturb  that  price  structure,

 because  .f  there  is  a  certain  reduction

 in  the  vost  of  producing  a  certain

 variety,  there  is  certain  extra  cost  in

 producing  certain  other  varieties  of

 cement.  All  these  factors  have  been

 taken  into  account  and  J  do  not  see

 any  need  to  change  the  price  structure
 now.
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 C.B.I,  Investigation  into  corrupt
 Practices  by  B.H.E.L.

 *123.  DR.  SUBRAMANIAM  SWA-
 MY:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  the  CBI  has  been  or  is

 currently  investigating  reports  of

 irregular  or  corrupt  practices  of  the
 Bharat  Heavy  Electricals  Ltd.  (BHEL);
 and

 (b)  if  so,  the  details  and  nature  of
 such  investigation?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 and  (b).  Yes,  Sir.  A  statement  is  laid’
 on  the  Table  of  the  House,

 Statement

 On  receipt  of  information,  in  July,
 977  that  certain  officials  of  Bharat

 Heavy  Evectricals  Ltd.  (BHEL)  had
 abused  their  official  position  in  con-
 nection  with  the  expart  orders  secur-
 ed  by  them  from  Libya  and  Malaysia
 by  sharing  the  commissions  paid  to
 the  local  agents  and  deriving  pecu-
 niary  benefits,  preliminary  enquiries.
 were  made  by  the  CBI.  However,
 after  receiving  clarifications  and  in-
 formation  they  decided  not  to  make
 any  further  enquiry  in  regard  to  these
 allegations.

 2.  In  regard  to  another  allegation  of
 award  of  various  contracts  and  orders
 placed  by  BHEL  on  a  firm  of  one  Shri
 R.  K.  Swamy,  Advertising  Agents  in-

 volving  alleged  irregularities  and  mal-

 practices  the  CBI  are  currently  en-

 quiring  into  the  matter.

 3,  It  is  also  reported  by  BHEL  that
 there  are  ten  other  ४85९३  where  CBI  is
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 understood  to  have  taken  up  enquiries  against  certain  officers  of  BHEL.  The
 details  of  these

 é
 lt

 cases  are  given  88  under,

 Case  No.  Gist  be

 (7)  R-C  No.  6/76-JBR}

 (2)  P.E.  No.  30/77-DLI

 3)  PE  No.  3:/77-DLI

 (4)  PENo.  35/77-DLI

 (5)  PE  No.  5/77-HYD

 (6)  RCNo.  39/77-HYD

 (7)  RC  No.  42/77-HYD

 8)  RCNo.  6/77-Dehradun

 (9)  PE  No.  :/78-JBR

 (10)  RG  No.  24/75-JBR

 Acceptance  of  bribe  for  allotment  of  open  plotin  BHEL
 Township  by  Shri  G.P.  ‘Varma,  ‘Estate  Inspectol.

 Favours  shown  ty  S/Shri  P.K.  Biswas,  Purchase  Officer
 and  V.M.  Panikkar,  Asstt,  Gr,  II  to  M/s.  Virendra
 Engg.  Works  for  awarding  a  contract  for  carrying
 out  work  in  the  form  of  erectioi®  ofa  fencing  syst«m
 at  Central,Warehouse  at  Okhla,  Dethi.

 Favours  shown  by  S/Shri  P.K.  Biswas,  Purchase  Officer
 and  V.M,  Panikkar  Asstt.  Gr.  IIto  M/s  A.  K.  Sharma
 for  awarding  a  contract  of  internal  structural  changes

 in  the  warehouse  at  Okhla.

 Purchase  of  stationery  items  at  the  higher  rates  from
 M/s.  V.K.  Enterprisef)'and  Vandana  Enterprises  by
 S/Shri  P.K.  Biswas,  Purchase  Officer  and  V.M.
 Panikkar,  Asstt.  Gr.  II.

 Shri  P.  Sumukeswara  Rao,  Design  Engineer,  attempted
 to  show  favours  to  M/s,  Lotus  Engineering  Works  by
 accepting  deviation  from  the  approved  design.

 Against  Shri  K.S.  Murthi,  Sr  Purchase  Officer—allega-
 tions  of  alteration  and  inflationof  tender  documents

 in  connection  with  supply  of  certain  material  to
 BHEL.  -,

 Against  Shri  Vardarajan,  Manager  (Commercial)—
 Allegation  of  undue  favour  shown  to  M/s.  Royal
 Packages  in  extending  the  period  of  delivery  and
 payment  for  work  not  doné.’

 Against  Shri  B.C.  Pant  and  four  others  for  passirg
 sub-standard  quality  of  bolts.

 Against  Shri  R.K.  Garg,  Planning  Engineering  in  re-
 gard  of  L.I.C.  agency  being  run  by  his  wife.

 Against  Shri  B.  D.  Gehani,  Sr.  Asstt.  Cashier  and  four
 others  for  making  payments  to  wrong  persons  on  the
 basis  of  L.T.C.  advance  application  of  fictitious  per-
 sons.

 4.  The  above  cases  pertain  to  alleg-
 ed  irregularities  or  favouritism  shown
 by  the  officers  of  BHEL  in  their  in-
 dividual  capacity.

 DR.  SUBRAMANIAM  SWAMY:  Sir,
 I  had  set  this  question  really  for  the
 Home  Ministry  and  it  has  been  trans-
 ferred  to  the  Industries  Ministry.  I
 have  no  objection  to  this  transfer,  but

 at  least  the  Lok  Sabha  Secretariat
 should  have  informed  me  of  such  a
 transfer.

 The  reason  why  I  had  set  it  for  the
 Home  Ministry  is  that  Shri  Fernandes
 has  already  gone  on  record  to  say  that
 there  was  no  probe  of  the  CBI  against
 official  of  the  Bharat  Heavy  Electri-
 cals  Ltd.  I  woulq  quote  a  statement
 of  his  made  both  in  Rajya  Sabha  and
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 here,  88  it  appeared  in  the  Timés  of
 India  on  5th  Sepiember,  in  which  he
 said:

 “In  so  far  as  he  knew,  no  investi-
 gations  had  been  initiated  against
 any  officials  regarding  alleged  pay-
 ment  of  slush  money  by  the  Bharat
 Heavy  Electricals  Ltd.  When  his  at-
 tention  was  drawn  to  a  statement
 by  Dr.  Subramaniam  Swamy....”
 That  is  myself,

 ON  als we  that  the  Central  Bureau  of
 Investigations  had  started  a  probe
 against  some  officials  of  the  BHEL,
 Mr.  Fernandes  remarked:  ‘Dr.
 Swamy  seems  to  know  more  than
 what  I  do  what  is  happening  in  the
 Ministry”.

 I  think,  the  Minister  is  quite  right,  at
 that  {ime  certainly  I  knew  about  the
 Ministry  than  he  did  and  I  think  him
 for  correcting  himself.

 I  would  not  press  further  on  the
 question  of  slush  money  in  view  of  the
 national  interest  involved  but  I  would
 like  to  ask  the  Minister......

 SHRI  SHYAMNANDAN-  MISHRA:
 What  is  the  national  interest  involved
 in  the  slush  money?  The  country
 does  not  believe  in  slush  money.

 DR,  SUBRAMANIAM  SWAMY:  That
 you  can  ask  on  your  turn.  I  would
 like  to  ask  the  Minister  whether  he
 has  seen  q  statement  in  the  Hindustan
 Times  on  Friday  the  3th  January,
 1978,  which  said:

 “Wir.  V.  ron  Tandon  Deputy  Gene-
 ra]  Manager,  BHEL  has  denied  that
 the  CBI  is  enquiring  into  alleged
 corruption  in  various  units  of  the
 BHEL  as  reported  in  the  newspapers
 Yesterday.”
 He  says  that  the  allegations  made  in

 the  report  are  factually  not  correct.

 Now,  the  Minister  says  that  in  fact,
 there  has  since  quite  some  time  been
 a  CBI  probe.  In  view  of  this,  whether
 the  Minister  would  gear  up  BHEL  and
 also  take  action  against  the  officials
 who  misinformed  the  public  in  this
 manner.  That  is  my  first  question.
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 SHRI  K.  LAKKAPPA:  I  rise  on  a
 point  order.

 MR.  SPEAKER:  During  Question-
 Hour  there  is  no  point  of  order.

 SHRI  K.  LAKKAPPA:  At  least
 please  permit  me  a  submission  because
 this  question  pertains  0  8  CBI  inquiry
 and  how  cay  the  Industries  Minister
 reply  to  it?  The  competent  Minister
 is  the  Home  Minister.

 MR.  SPEAKER:  Any  Minister  can
 answer  the  question.

 SHRI  K.  LAKKAPPA:  What  is  your
 ruling?

 MR,  SPEAKER:  He  can  answer.

 SHRI  छू  LAKKAPPA:  How?  And
 under  what  Rule?  You  are  giving  suvh
 wrong  decisions.

 SHRI  GEORGE  FERNANDES:  In  the
 last  few  months  there  has  been  a  Jot
 of  discussion  about  the  BHEL  and  the
 various  aspects  of  the  so-called  CBI
 inquiry.  There  was  a  press  statement
 which  My.  Subamaniam  Swamy  had
 made  in  Lucknow  on  the  basis  of  which
 I  was  asked  whether  there  was  any
 CBI  inquiry  going  on  against  anybody
 in  BHEL.  I  did  say  that  as  far  as  I
 know  there  was  No  CBI  inquiry  going
 ‘on  against  any  BHEL  official  which
 statement  was  true.  When  I  made
 that  statement,  that  was  true.

 Since  then,  this  question  came  up  in
 the  Rajya  Sabha  in  December  where
 I  gave  a  factual  reply  in  so  far  as  the
 inquiries  into  certain  aspects  of  the
 BHEL  were  concerned,

 Now,  in  the  statement  I  have  pointed
 out  that  there  are  inquiries  going  on
 against  certain  individual  officials  of
 the  BHEL.  There  are.  I0  officials  ag-
 ainst  whom  there  are  CBI  inquiries
 going  on.  This  pertains  to  some  acts
 of  misconduct  or  misdemeanour  or
 petty  corruption  on  the  part  of  the  offi-
 clals,  something  that  goes  on  in  8  nor-
 mal  course  in  a  routine  way  in  every
 undertaking  and  there  is  nothing  parti-
 cular  about  the  BHEL.
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 There  was  also  an  inquiry  abouf
 BHEL'’s  official  grawing  any  pecuniary
 benefits  as  a  result  of  contracts.  The
 CBI  made  what  is  known  as  a  prelimi-
 nary  inquiry  and  came  to  the  conclu-
 sion  that  there  was  no  reason  for  it  to
 proceed  further  in  regard  to  these
 allegations  that  had  been  made.  If
 the  CBI  was  making  an  inquiry,  the
 CBI  said  that  there  was  nothing.  So,
 for  any  one  now  to  suggest  that  there
 was  slush  money  and  what  about  that,
 which  is  all  based  on  the  CBI  inquiry,
 then  the  CBI’s  statement  that  there
 was  no  such  thing  should  be  taken
 on  record  ang  one  should  not  go  on
 going  making  these  allegations.

 There  is  one  other  inquiry  that  is

 being  made.  That  involves  an  adver-
 tising  agency.  The  CBI  is  currently
 seized  with  that  inquiry  and  as  and
 when  the  report  is  made  available,
 either  to  the  Home  Ministry  or  the
 Industries  Ministry  we  could  discuss
 this  matter  further.

 DR.  SUBRAMANIAM  SWAMY:  I
 wish  he  did  not  raise  the  question  of
 slush  money.  I  wish  to  say  for  re-
 cord  that  Mr.  Fernandes  went  to  the
 Prime  Minister  and  had  the  CBI  in-
 quiry  withdrawn  in  the  case  of  slush
 money  and  the  CBI  inquiry  came  to
 no  such  conclusion....

 (Interruptions)
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  May  I  say  that
 it  is  8  wrong  statement.

 DR,  SUBRAMANIAM  SWAMY:  If
 the  inquiry  was  withdrawn,  I  do  not
 want  to  proceed  further  on  the  subject.

 I  would  like  to  draw  the  attention  of
 the  Minister  to  report  in  the  Blitz  by
 a  former  General  Secretary  of  the
 Janata  Party,  Mr.  Rajendra  Puri  in
 which  he  has  made  a  large  number  of
 allegations  against  BHEL  and  the
 Minister.  Also  there  is  a  magazine
 called  Surya  which  has  made  som?
 serious  allegations.  I  would  like  to
 know  whether  the  Minister  has  seen
 these  and  whether  the  government
 would  take  action  against  both  these
 scurrilous  pieces  of  news  reporting
 against  the  government.
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 SHRI  GEORGE  FERNANDES:  I
 have  not  seen  Surya  though  I  know
 that  it  is  a  magazine

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  It  is
 not  worth  seeing  also.

 edited  by  a  daughter-in-law  of  the
 erstwhile  dictator.  I  do  not  read  it
 and  ]  do  not  see  it  also,

 So:far  as  Blitz  is  concerned,  I  did
 read  a  story  about  the  purchase  of  gas
 turbines.  Certain  statements  have
 been  made.  The  Ministry  is  looking
 into  these  things  and  as  far  as  I  am
 concerned,  I  can  say  that  there  is  no
 substance  in  the  various  allegations
 that  have  been  made  in  the  Blitiz
 report.

 MR,  SPEAKER:  Mr.  Gopal.
 SHRI  M.  KALYANASUNDARAM:

 On  a  point  of  submission....

 MR.  SPEAKER:  No  ©  submissions
 please.  Mr,  Gopal.

 SHRI  K.  GOPAL:  Bharat  Heavy
 Electricals  is  the  pride  of  the  coun-
 try...,

 SHRI  K.  LAKKAPPA:  If  you  shut  us
 out  this  way,  how  can  we  function  in
 this  House.  Certain  statements  were
 made  and  the  Prime  Minister  has  said
 that  it  is  a  wrong  statement.  But  you
 do  not  seem  to  be  concerned  with  it
 and  do  not  allow  us  to  get  it  clarified.
 How  can  we  function  in  this  way?

 MR.  SPEAKER:  During  Question
 Hour  there  is  no  Point  of  Order.

 SHRI  M.  KALYANASUNDARAM:  *

 MR,  SPEAKER:  Don't  record  it.
 Mr.  Kalyanasundaram,  you  cannot

 threaten  me  in  this  way.  I  am  asking
 you  to  sit  down  please.  [  am  not  go-
 ing  to  allow  you.  That  is  certain.
 Now,  Mr.  Gopal.

 There  are  rules  governing  every
 matter.  The  Prime  Minister  has  said,
 that  statement  is  wrong  and  Mr,
 Subramaniam  Swamy  hag  accepted  it
 and  he  has  sat  down.

 *Not  recorded.
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 We  have  allowed  sufficient  questions,
 Half-an-hour  is  over.

 SHRI  M.  KALYANASUNDARAM:  *

 MR,  SPEAKER:  You  raise  it;  that
 will  be  better.  Not  now.  You  must
 give  written  notice  about  it.

 SHRI  M.  KALYANASUNDARAM:*

 MR.  SPEAKER:  Don't  record  it.
 Now,  Mr.  Gopal.

 SHRI  K.  GOPAL:  BHEL  is  the  pride
 of  our  nation.  Especially  in  the
 foreign  countries  now,  in  the  Middle-
 East,  Malaysia  and  so  on,  BHEL  has
 won  contracts  against  global  tenders.
 I  am  told  that  a  consortium  of  foreign
 firms  are  after  the  blood  of  Bharat
 Heavy  Electricals.  Out  of  jealousy,
 they  are  lobbying  in  this  country  and
 spreading  all  sorts  of  canards.  I  would
 like  to  know  whether  it  is  a  fact  and
 if  so  the  details  thereof....

 SHRI  GEORGE  FERNANDES:  I  am
 not  aware  of  any  consortium  of  firms
 campaigning  against  BHEL.  It  is  true
 that  there  is  lot  of  jealousy  inside
 the  country  and  outside  about  BHEL.  I
 have  been  personally  feeling  the  pres-
 sure  and  the  brunt  of  it.

 Sir,  I  can  only  say  that  BHEL  is
 capable  of  withstanding  it  and  this
 Government  will  support  it.

 SHRI  SHYAMNANDAN  MISHRA:
 Now,  Sir,  this  does  create  some  pro-
 blems  that  the  question  is  not  handled
 by  the  Minister  concerned.  Now  you
 will  kindly  observe  (Interruptions).  T
 am  coming  to  the  question.

 MR.  SPEAKER:  I  am  not  allowing.
 Mr.  Mishra,  you  will  kindly  put  your
 question.

 SHRI  K.  LAKKAPPA:  We  are  not
 going  to  hear  like  this.  You  are  dis-
 criminating  as  between  Member  and
 Member.

 MR.  SPEAKER:  Please  put  your
 question.
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 SHRI  SHYAMNANDAN  MISHRA:
 Dr.  Subramaniam  Swamy  made  a
 statement  in  August  about  the  investi-
 gation  being  conducted  by  the  CBI.
 The  Minister  also  made  a  statement
 thereafter  and  also  in  the  month  of
 September.

 The  Minister  did  not  have  any  know-
 ledge  about  the  investigation  being  con-
 ducted  by  the  C.  8.  I.  Now  it  is  that
 very  Minister  who  comes  and  answers
 the  question.  So,  the  question  that
 arises  is  that  the  Minister  did  not  know
 anything  about  it  at  all  although  it
 happened  to  be  under  him.  Now,  when
 he  came  to  know  about  the  investi-
 gation,  the  Minister  seizes  the  question,
 comes  before  the  House  and  answers
 it.  Does  it  not  create  a  peculiar  situa-
 tion  for  us  as  to  how  the  Minister  did
 not  know  about  the  investigation  he-
 ing  conducted  in  his  own  Department?
 At  that  time  he  indignantly  denied
 any  such  investigation  being  conduct-
 ed.  Later  on,  when  the  question  is
 put  to  the  Minister  of  Home  Affairs.
 the  Minister  seizes  that  question  and
 he  cumes  before  the  House  to  answer
 that  question.  This  does  create  a
 suspicion  that  the  Minister  got  con-
 cerned  later  on  but  he  did  not  know
 anything  about  that  earlier.  My
 question  is:  why  did  the  Minister  not
 know  this  although  the  investigation
 was  being  done  by  the  C.  B.  I.  at  the
 time  the  allegation  was  made  by  Dr.
 Subramaniam  Swamy?

 SHRI  GEORGE  FERNANDES:  Sir,  I
 am  surprised  that  such  a  senior  and  ex-
 periencegd  Member  should  be  making
 a  suggestion  that  the  Ministers  grab
 questions.  The  Lok  Sabha  Secretariat
 must  have  sent  the  question  to  the
 ministry.  The  question  has  been  ans-
 wercd  jn  the  normal  course.  That  is
 why  I  am  answering,  [I  did  not  seize
 it,  ]  did  not  grab  it.  It  is  for  the  Lok
 Sabha  Secretariat  to  answer  and  not
 for  the  Minister  to  answer.

 Now,  about  my  question  there  was  2
 statement  which  Dr.  Swamy  made  in
 Lucknow  in  one  of  his  many  prers

 *Not  recorded
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 conferences  in  September;  it  appeared
 in  the  news-papers  somewhere  on  the
 4th’  September.  I  was  887९३  a  ques-
 tion  by  the  newspaper  man  es  to
 whether  my  attention  hag  been  drawn
 to  certain.  Statements  made  by  Dr.
 Swamy.  I  had  to  say  that  as  far  as
 I  know  there  was  no  investigation  go-
 ing  on  against  officials.  Now,  if  the
 C.B.I.  is  conducting  investigations
 against  various  officials  in  varicus
 ministries,  I  do  not  know  whether  the
 Ministers  are  expected  to  know  all
 about  the  enquiries  which  the  C.B.I.
 is  conducting.  The  C.B.I.  is  the  Home
 Ministry’s  Department.  The  Home
 Ministry  has  jts  own  ways  of  operat-
 ing  and  if  the  Home  Ministry  insti-
 tutes  the  enquiry  at  a  certain  point
 of  time  without  the  concerned  ministry
 or  the  concerned  individuals  knowing
 any  thing  about  it,  I  am  not  expected
 to  have  an  idea  about  the  functioning
 of  tho  Home  Ministry  or  the  C.B.I.

 So,  the  statement  that  {  made  on  the
 4th  September  that  I  had  no  knowledge
 at  that  point  of  time  is  correct.  Since
 then  I  have  acquainted  myself  with
 what  is  happening.  I  have  now  come
 forward  with  an  answer.

 राज्यों  में  चियुत  संकट

 *y24,  Yo  लक्ष्मीनारायण  पाडिय :

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  इस  समय  देश  में  श्नेक,

 राज्य  गम्भीर  विद्युत  संकट  का  सामना  कर

 रहे  हैं  ;

 (ख)  क्या  मध्य  प्रदेश  और  उत्तर  प्रदेश

 में  इन  दिनों  विद्युत  की  स्थिति  बहुत  खराब

 है  ;  प्रौर  या,
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 (7)  यदि  हां,  तो  विद्युत  संकट  दूर

 करने  के  लिए  केन्द्रीय  सरकार  तथा  विभिन्न

 राज्य  सरकारों  ने  क्‍या  कार्यवाही  की  है  ?

 THE  MINISTER  OF  ENERGY  (SHRI
 P,  RAMACHANDRAN):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the

 House.

 Statement

 (a)  States  of  Uttar  Pradesh,  Rajas-
 than,  J&K,  Maharashtra,  Madhya  Pra-
 desh,  Karnataka,  West  Bengal,  Assam
 and  the  Union  Territories  of  Goa  and
 Delhi  are  having  notified  power  cuts/
 restrictions  of  varying  degrees.  How-
 ever,  the  States  of  Uttar  Pradesh  and
 Karnataka  are  having  acute  energy
 shortage  while  West  Bengal  has  peak-
 ing  capacity  shortage.  Temporary  re-
 strictions  are  imposed  in  some  other
 States  whenever  generation  gets  re-
 duced  due  to  forced  outage  of  *hermal
 units,

 (b)  Madhya  Pradesh  is  experiencing
 shortage  of  about  40.9  per  cent  in
 energy  requirements  and  229  per  cent
 in  peak  demand  requirements  in  Feb-
 ruary,  1978,  while  Uttar  Pradesh  is
 experiencing  shortage  of  about  3.4
 per  cent  in  energy  requirements  and
 about  38.4  per  cent  in  peak  demand.

 (c)  Various  steps  have  been  taken
 by  the  Centra]  Government  as  well  as
 the  concerned  State  Governments  to
 overcome  the  situation  of  power  shor-
 tage.  The  short-term  measures  in-
 clude  integrated  operation  of  regional
 grids,  dignosis  of  the  problems  in  the
 power  stations  where  generation  is
 poor  and  implementation  of  time
 bound  rectification  and  renovation
 programme,  timely  delivery  of  spares
 and  components;  tonning  up  the
 standards  of  operation  and  mainte-
 nance;  introduction  of  preventive
 maintenance  procedure;  steps  to  re-
 duce  duration  of  planned  and  forced
 outages.  Multi-disciplinary  teams



 -23  Oral  Answers

 consisting  of  B.  H.  E.  L.,  IL  Kota,
 State  Electricity  Boards  and  profes-
 sional  consultants  have  been  set  up
 to  improve  the  performance  of  the
 Newly  commissioned  units.

 A  task  force  is  also  being  set  up  to
 bring  about  improvement  in  the  perfor-
 mance  of  imported  plants  commis-
 ‘sioned  prior  to  1974,  Projects  under
 construction  are  monitored  very
 closely  to  expedite  their  commission-
 ing.  Steps  are  also  being  taken  to
 encourage  professionalisation  and
 ‘specialisation  in  the  management
 cadres  of  the  State  Electricity  Boards.
 Efforts  are  being  m&de  to  improve

 ‘the  quality  of  coa}  available  for  power
 stations.

 In  the  long  run  it  is  recognised  that
 ‘only  the  augmentation  to  the  instajled
 generating  capacity  that  would  bring
 ‘about  the  desired  change  in  the  power
 situation  and  with  this  in  view  a  num-
 ber  of  super-thermal  stations  have  been
 sanctioned  in  the  Central  Sector  in
 ‘addition  to  the  capacities  sanctioned  to
 ‘be  installed  in  the  State  Sectors.

 डा०  लक्ष्मी  नारायण  पांडेय :  अपने

 वक्तव्य  में  मानतीय  मंत्नी  जी  ने  कहा  है  कि

 दीवबैकाल  में  विद्युत  की  स्थिति  में  ग्रवेक्षित

 परिवत्तन  केवल  प्रतिज्ठापित  उत्पादन  क्षमता

 में  वद्धि  करके  ही  लाया  जा  सकता  है।  मैं

 जानना  चाहता  हूं  कि  उत्पादन  वद्धि  किस

 प्रकार  से  लाने  की  योजना  है  ?  श्राप  किन-

 किन  क्षेत्रों  में भ्र  कहां-कहां  इस  प्रकार  से

 ऊर्जा  उत्पादन  करने  के  लिए  नए  संयंत्र

 लगाने  जा  रहे  हैं  भोर  उनकी  क्षमता  क्‍या

 होगी  तथा  कब  तक  वे  पूरे  होंगे  ?

 SHRI  P.  RAMACHANDRAN:  Sir,
 T  have  already  explained  in  the  earlier
 -occassions  in  Parliament  that  we  are

 augmenting  the  installed  capacity  in

 the  country.  Ang  already  we  have
 ‘sanctioned  a  number  of  schemes  in
 various  States  additing  up  to  17,000
 M.  W.  which  are  under  various  stages
 of  construction.  More  scheme  are
 undergoing  scrutiny  with  CEA.  They
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 will  be  coming  in  the  next  few  menths.
 We  are  also  augmenting  the  generation
 by  streamlining  the  working  of  both
 hydel  and  thermal  power  stations.  For
 this  purpose  we  have  sent  multi-disci-
 plinary  groups  to  various  power  sta-
 tions  to  find  out  deficiencies  in  the
 power  stations  as  we  want  to  rectify
 them  in  the  coming  few  montis.

 ढा०  लक्ष्मों  नारायण  पांडेय :  अध्यक्ष  जी,
 मेरे  प्रश्त  का  उत्तर  नहीं  भ्राया  है।  मैंने  पूछा
 है  कि  किन-किन  क्षेत्रों  में  श्राप  कौन-कौन  से
 सयब्र  लगाने  जा  रहे  हैं  ।  मध्य  प्रदेश  में
 कौन  से,  उत्तर  प्रदेश  में  कौन  से  श्रौर  तमिलनाड
 में  कौन  से  तथा  उनकी  क्षमता  क्‍या  होगी,
 सगाने  जा  रहे  हैं।  इसलिये  पहले  मेरे  प्रश्न
 का  उत्तर  मिल  जाये  फिर  मैं  दूसरा  प्रश्न

 करू  ।  |

 SHRI  P.  RAMACHANDRAN:  ‘Sir,
 I  can  give  a  list  of  all  the  schemes
 which  are  under  various  stages  of
 construction  in  various  States.  With
 regard  to  Madhya  Pradesh  we  have
 got  Amarkantak  exiension  which  was
 commissioned  in  September,  1977  and
 has  been  now.  Another  unit  under
 Amarkantak  stage  II  is  expected  to  be
 commissioned  in  March  1978.  In  Uttar
 Pradesh  we  have  got  Obra  extension
 II  with  200  mw  capacity.  Harduagan}
 ‘Cc’  unit  II  with  capacity  of  60  mw
 commissioned  in  August  1977,  I  can
 read  the  list  of  projects  to  be  com-
 missioned  and  also  which  have  been
 sanctioned  in  all  the  States.  It  is  a
 long  list.

 MR.  SPEAKER;  You  may  lay  it  on
 the  Table  of  the  Fuse,

 Wo  लप्ष्मी  नारायण  दांडेय:  क्‍या  यह

 सही  है  कि  प्रापके  तीधंकालीन  उपाय  जहां

 चल  रहे  हैं  वहां  पर  राजस्थान  में  इस

 समय  30  प्रतिशत,  मध्य  प्रदेश  में  30  से  35

 प्रतिशत,  उत्तर  प्रदेश  में  40  प्रतिशत  तक

 कर्नाटक  में  0  से  20  प्रतिशत  तक  बिजली

 की  कमी  प्रनुभव  की  जा  रही  है  भौर  श्रापके

 पास  कोई  ऐसे  उपाय  इस  समय  नहीं  हैं  जिनसे
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 इस  कमी  को  दूर  कर  सर्क,  भ्ौर  इसके  कारण

 कृषि  उत्पादन  पर  बुरा  असर  पड़  रहा  है।
 किसानों  को  रात  में  बिजली  दी  जा  रही  है
 शौर  वह  भी  ऊंचे  दर  पर  बिजली  दी  जा

 रही  है  जब  कि  श्रौद्योगिक  संस्थानों  को

 आप  सस्ती  दर  पर  बिजली  देते  हैं  ।  इन
 सब  को  देखते  हुए  कोई  आपके  तात्कलिक

 उपाय  ऐसे  हैं  जिनके  कारण  यह  कमियां

 दूर  हो  सकें  और  किसानों  को  सुविधा  से

 बिजली  उपलब्ध  हो  सके  ब्रौर  सस्ते  दरों  पर

 उपलब्ध  हो,  मेरे  ज्ञान  में  श्रगले  पांच

 सालों  में  22,000  मेगावाट  बिजली  की

 श्रापको  आवश्यकता  होगी  ।  इन  सब

 बातों  को  देखते  हुए  जो  आपने  दीघंकालीन

 उपाय  बताये  हैं  उनसे  भी  श्राप  केवल  000

 से  i200  मेगावाट  बिजली  दे  सकेंगे  |

 फिर  भी  बिजली  की  कमी  रहेगी  |  उसके  लिए
 प  क्या  उपाय  कर  रहे  हैं?  जिससे  श्रावश्यकता

 के  अनुरूप  बिजली  पैदा  कर  सके  व  किसानों

 व  उद्योगों  को  वांछित  रूप  में  बिजली  मिल

 सके  t

 SHRI  P,  RAMACHANDRAN:  Sir,  ]
 have  already  explained  that  in  the  case
 of  power  stations  there  is  a  long  gesta-
 tion  period.  Lack  of  pre-planning  in
 the  past  has  resulted  in  the  present
 shortage  of  power  in  the  country  and,
 98  such,  howsoever  fast  we  may  pro-
 ceed  in  the  sanctioning  of  the  schemes
 it  will  take  time  to  complete  them.  We
 are  in  a  hurry  and  in  this  month  itself
 we  expect  ‘o  commission  another  1,000
 m.w.  In  1978-79  our  programme  is
 for  3.400  m.w.  Sir,  we  have  made
 greater  allocation  for  power  in  this
 budget.  In  addition  to  that  whatever
 deficiencies  were  felt  jin  the  past  we
 want  to  overcome  them.  We  have  got
 two  or  three  methods  to  do  it.  Orie
 is  to  add  to  the  installed  capacity  in

 a  rapid  manner;  and  second  is  having
 the  maintenance  of  these  power
 stations  in  a  better  manner.  For  that
 also,  we  have  appointed  a  few  groups
 to  go  round  the  stations  and  about  the
 power  rates  for  agricultural]  purposes,
 which  is  being  charged,  it  is  for  the

 State  Government  to  consider  that  as-
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 pect  and  see  that  they  can  give  the
 power  at  cheaper  rate  to  the  gricul-
 tural  people.  That  is  the  policy  of
 the  Government.  Now  we  are  going
 to  appoint  a  small  committee  in  the
 coming  few  weeks  and  they  will  go
 into  the  tariff  aspect  and  we  will
 come  to  the  House  with  a  final  picture.

 श्री  मृत्युंजय  प्रसाद  कमा:  :  प्रध्यक्षा

 महोदय,  बिहर  के  बारें  में  कुछ  नहीं  बताया

 गया  है  मैं  केवल  एक  ही  बात  जानना  चाहतध
 हूं  कि  क्या  बिहार  में  बिजली  की  पूरी  उपलब्िि?

 हो  रही  है,  वहां  इसकी  कोई  कमी  नहीं  है  हीं
 क्या  पिछले  महीने  इसकी  पूरी  टूट-फूट  नछा

 हो  गई  थी,  पटना  में  पूरा  श्रन्धकार  नहीं  तर
 गया  था  ?  कृपा  कर  मंत्री  महोदय  बिह  है
 के  बारे  में  भी  बताएं,  ऐसे  जबाब  से  लगता  न
 कि  ज॑से  बिहार  के  बारे  में  उनको  कुछ  सूचा
 ही  नहीं  है,  वह  श्रनदेखा  हो  रहा  है

 SHRI  P.  RAMACHANDRAN:  Sir,
 Bihar  is  not  neglected  and  there  is  no-
 notified  cut  in  Bihar  State  Electricity
 Board.  There  is  an  installed  capacity
 of  740  megawatts  in  Bihar  and  also
 Bihar  jis  partly  supplied  by  the  D.V.C.
 The  notified  cut,  if  it  is  there,  has  not
 come  to  the  notice.  But  there  is
 shortage  of  power  in  Bihar  and  I  agree
 with  the  hon,  Member.  That  is  why  we
 are  trying  to  augment  the  installed
 capacity  in  Bihar  by  sanctioning  new
 schemes  in  Bihar.  In  fact,  we  have
 already  sanctioned  one  scheme  which
 is  awaiting  investment  decision.  Other
 schemes  are  also  being  scrutinised  and
 Bihar  will  take  its  due  share  in  the
 power  development  in  the  coming  few
 years,

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  May  I  know  if  this  perennial
 shortage  is  due  to  faulty  planning  or
 faulty  execution  or  to  non-utilisation
 of  the  existing  capacity?

 SHRI  P.  RAMACHANDRAN:  For  all
 the  three  parts  of  the  question  put  by
 the  hon.  Member,  I  may  say  ‘Yes’.

 Pre-Planning  was  not  done.  In  the



 27  Oral  Answers

 past,  people  did  mot  take  care  to  see
 that  more  installed  capacity  is  created
 in  the  country.  That  is  why  we  are

 facing  this  shortage  today.  The  in-
 stalled  capacity  is  there  but  because  of
 improper  maintenance  and  also  some

 -of  the  mechanical  troubles  we  faced
 in  the  various  power  stations,  we  are
 not  having  the  full  utilisation  of  in-
 stallated  capacity,  That  is  the  reason
 for  these  difficulties  and  we  propose  to
 take  up  the  work  in  both  augmenting
 the  installed  capacity  and  also  rectify
 ing  installed  capacity  and  also  rectify-
 machines.

 DR.  B.  N.  SINGH:  Is  it  a  fact  that
 the  generation  of  electricity  in  Bihar  is
 only  30  per  cent?  What  is  the  Gov-

 -ernment  trying  to  do  to  improve  the
 generation  of  electricity  so  that  conti-
 nuous  shortage  of  power  and  power

 ‘cuts  are  avoided?

 SHRI  P.  RAMACHIANDRAN:  It  is
 true  that  even  with  the  740  magawat
 installed  capacity  in  Bihar,  the  genera-
 tion  is  not  up  to  the  expected  mark.
 ‘But  Central  Electricity  Authority  is
 trying  to  help  the  State  and  also
 BHEL  people  are  going  there  and  they
 -will  help  the  Bihar  Electricity  Board
 in  rectifying  these  defects  and  see  that
 they  get  better  utilisation  there.

 श्रायूध  कारखानों  में  उत्पादन

 *]2  5.  श्री  सुखदेव  प्रसाद  वर्मा  :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क,  क्‍या  यह  सच  है  कि  वर्ष  976

 की  तुलना  में  वर्ष  1977  में  श्रायुध  का  रखानों

 में  उत्पाद।  में  काफी  वृद्धि  हुई  है  ;
 ध

 (ख)  यदि  हां,  976  की  तुलना  में

 l977  में  उत्पादन  की  लागत  शरीर  मूल्य  में

 “कितनी  वृद्धि  हुई;
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 (7)  क्‍या  श्रायूध  संगठन  गैर-सरकारी
 क्षेत्र  क ेलिये  कुछ  बस्तुशों  को  छोड़ने  का

 विचार  कर  रहा  है  ;  श्रीौर

 (घ)  यदि  हां,  तो  उन  ब्स्सुझ्नों  के

 नाम  क्या  हैं  शघ्रौर  उसके  केया  कारण  हैं  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  Yes,
 Sir.

 (b)  Cost  Value,

 ‘75-76,  Rs.  38l.23  crores  (Gross)
 ‘76-77  Rs.  475.30  crores  (Gross)

 The  cost  and  value  in  the  products
 of  Ordnance  Factories  are  the  same  as
 these  products  are  issued  from  Or-
 dnance  Factories  to  Services  at  cost
 value.

 (c)  No,  Sir.

 (d)  Does  nof  arise.

 श्री  सुखदंब  प्रसाद  वर्मा  :  क्‍या  यह  सही  है

 किसुरक्षा  का  रखानों  के  मजदूरों,  भ्रधि  का  रियों
 झौर  कमंचारियों  के  कठिन  परिश्रम  के  कारण
 उनके  उत्पादन  में  वृद्धि  हुई  है  ?

 प्रो०  शेर  सिह:  उनमें  24.66  पर-

 सेंट  की  वृद्धि  हुई  है।  मैं  श्रलग-प्रलग  बता
 देता  हुं  कि  किस  कारण  कितनी  वृद्धि  हुई  है  t

 इसमें  से  फ़िज्ञिकल  इनकीज़  श्राफ़  प्रोडक्शन

 5.39  परसेंट  हुई  है,  श्रौर  रा  मंटीरियल

 की  प्राइस,  वेजिज़  और  कंपिटल  इनवेस्टमेंट
 के  बढ़ने  की  वजह  से  9.30  परसेंट  वृद्धि

 हुई  है  ।

 श्रो  सुखदेव  प्रसाद  वर्मा  :  मैंने  यह  पूछा  है
 कि  क्‍या  इन  कारखानों  के  उत्पादन  में  वृद्धि  का

 यह  भी  एक  कारण  है  या  नहीं  कि  वहां  के

 भ्रधिका  रियों,  कं  चारियों  शरीर  श्रमिकों  ने

 कठिन  परिश्रम  किया  है  1

 थ्रो०  शर  सिह :  इसमें  काम  करने  वालों
 का  भी  योगदान  है,  इनवेस्टमेंट  भी  ज्याद।

 हुश्रा  है,  कुछ  शरीर  कारणों  से  भी  प्रोडक्शन

 बढ़ा  है  ।
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 श्री  रोतलाल  प्रसाद  वर्मा:  इस  बात  का
 क्या  कारण  है  कि  श्राग्नेयास्त्र  बझ्ादि  जो

 अ।डिनेस  सामग्री  हम  विदेशों  से  मंगाते  हैं,

 वह  बहुत  कम  कीमत  में  मिलती  है,  जब  कि

 हमारे  यहां  उसके  दाम  चार  पांच  गुना
 अधिक  हैं  ?

 प्रो०  शेर  सिह:  जो  चीजें  हम  बनाते  है,
 उनकी  कीमत  दूसरे  देशों  की  निस्बत  ज्यादा

 नहीं  है।  कुछ  चीज़ों  में  हमारी  कीमत  कम  भी

 है।

 Difficulties  in  storing  Spent-Fuel  Rods
 in  Atomic  Power  Plants

 *126,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  whether  the  output  in  Tarapur
 Atomic  Plant  was  reduced  to  70  per
 cent  of  the  designed  capacity  during
 the  first  six  months  of  1977-78  because
 of  difficulties  in  storing  more  spent.
 fuel  rods  in  the  existing  pool;

 (b)  whether  the  second  unit  of  the
 Rajasthan  Plant  could  not  be  com-
 missioned  for  want  of  storing  space
 for  spent-fuel  rods;  and

 (c)  if  so,  steps  Government  propose
 to  take  to  solve  this  problem  of  storing
 spent-fuel  rods  as  they  are  highly
 radio-active?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes  Sir;  re.
 duction  in  output  became  necessary
 on  this  account  in  the  second  half  of
 1977-78.

 (b)  No,  Sir.

 (९)  Does  not  arise.

 SHRI  K.  RAMAMURTHY:  I  have
 raised  this  question  in  three  parts:

 (a)  whether  the  output  in  Tarapur
 Atomic  Plant  was  reduced  to  70  per
 cent  of  the  designed  capacity  during
 the  first  six  months  of  1977-78  because
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 of  difficulties  in  storing  more  spent-
 fuel  rods  in  the  existing  pool.  To
 this,  the  hon.  Prime  Minister,  I  am
 glad,  has  said  yes;  he  has  in  other
 words  accepted  that  due  to  lack  of
 storing  facilities  production  has  gone
 down  to  70  per  cent..

 Part  (b)  is:  whether  the  second
 unit  of  the  Rajasthan  plant  couid  not
 be  commissioned  for  want  of  storing
 space!  for  spent-fuel  rods;  to  this  he
 has  replied:  no.

 Part  (c)  asks  the  steps  the  Gov-
 ernment  propose  to  take  to  solve  this
 problem  of  storing  spent-fuel  rods  as
 they  are  highly  radio  active  and  for
 this  he  says  it  does  not  arise.

 The  Prime  Minister  in  the  first  part
 has  accepted  that  reduction  in  output
 to  70  per  cent  was  necessary  because
 of  lack  of  storage  facilities  for  spent-
 fuel  rods.  But  I  do  not  know  how
 this  bureaucratic  as  well  as  steroytype
 answer  “does  not  arise”  has  been
 given.  I  have  gskeq  very  categorical-
 ly  as  to  what  are  the  steps  the  Gov-
 ernment  is  going  to  take  to  overcome
 this  difficulty.  I  would  like  to  know
 from  the  hon.  Prime  Minister  as  to
 what  are  the  steps  that  have  already
 been  taken  or  are  proposed  to  be
 taken.

 SHRI  MORARJI  DESAI:  I  am
 sorry  that  the  reply  to  part  ‘C’  is
 somewhat  misleading.  I  accent  that.
 But  what  I  may  say  is  this,  This
 spent  fuel  storage  is  becoming  short
 and  therefore,  this  has  happened.  We
 have  to  see  that  production  is  tuned
 accordingly.  The  question  vf  finding
 out  how  to  utilise  it  is  a  question
 which  can  be  solved  only  by  an  agree-
 ment  with  USA  and  we  are  negotiat-
 ing  it.  But  in  view  of  their  attitude,
 we  have  to  be  careful.  We  have  to
 see  how  best  we  can  do  it.  We  are
 trying  to  find  out  what  method  we  can
 use  so  that  we  get  out  of  this  impasse.
 But  at  presént  we  are  getting  some-
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 thing  more  and  perhaps  we  may  hcpe
 to  solve  it  that  way.  If  not,  we  have
 to  find  out  another  way.

 SHRI  छू  RAMAMURTHY:  In  view
 of  the  actue  power  shortage  in  the
 country,  these  atomic  energy  stations
 are  expected  to  work  to  their  fullest
 capacity.  I  can  understang  from  the
 hon.  Prime  Minister’s  answer  that
 due  to  negotiations  with  the  United
 Staies,  this  sort  of  thing  was  nappend.
 I  would  like  to  know  as  to  how  long
 it  will  take  and  whether  any  time
 limit  has  been  fixed  to  finalise  this
 issue  with  the  United  States  of  Ame-
 rica  and  get  out  of  this  power  shor-
 tage.

 SHRI  MORARJI  DESAI:  It  de-
 pends  on  the  response  of  the  cther
 party  and  I  cannot  force  it.  I  cannot
 give  any  time  limit  about  it,

 SHRI  CHITTA  BASU:  I  would
 like  to  know  from  the  hon.  Prime
 Minister  whether  the  question  of  sitor-
 ing  the  spent  fuel  rods  was  a  part  of
 the  contract  which  was  agrecd  upcn
 between  the  Government  of  India  and
 the  Government  of  Uniteg  States  of
 America  and  if  so,  whether  the  storage
 problem  has  been  created  because  of
 the  violation  of  the  agreement  by  the
 Uniteq  States  of  America.  I  would
 also  like  to  know  what  _  alternative
 strategy  the  Government  of  India  pro-
 pose  to  adopt  to  save  the  plant  from
 this  king  of  violation  of  the  contract
 by  the  Uniteg  Siates  of  America.  I
 am  saying  this  because  our  Prime
 Minister  is  credited  to  have  said  that
 we  are  thinking  in  terms  of  closing
 down  the  plant.  Some  newspaper
 reports  are  also  there  and  some  high
 Officials  have  said  that  we  are  biding
 our  time,  say  about  two  years  or  so,
 and  after  that,  Tarapur  plant  would
 be  closed  down  for  good.  I  want  the
 hon.  Prime  Minister  to  clarify  all
 these  points.

 SHRI  MORARJI  DESAI:  I  can
 understang  the  anxiety  of  my  hon.
 friend  about  the  violation  of  the
 agreement  by  the  United  States  of
 America.  It  is  violation,  I  do  agree.
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 But  what  can  we  do  about  it?  Can
 We  go  to  court?  Can  any  court  decide
 it?  It  is  not  possible  ang  we  do  not
 want  to  take  any  such  steps.  We
 have,  therefore,  to  find  out  alternative
 methods  of  working  it  and  if  it  does
 not  happen,  I  cannot  give  up  my  self-
 respect  and  continue  it.  .

 डा०  बलदेव  प्रकाश:  प्रधान  मंत्री

 महोदय  ने  श्रभो  बताया  है  कि  स्टोरेज  की

 कठिनाई  होने  के  कारण  तारापुर  एटामिक
 प्लांट  के  उत्पादन  में  कमी  हुई  है  |  क्‍या

 ~
 इसके  अतिरिक्त  उत्पादन  में  कमी  होने  के

 शर  भो  कुछ  कारण  हैं  और  क्या  यू  एस  ए  की

 तरफ  से  जो  यू  रेनियम  की  सप्लाई  नहीं  की

 जा  रही  है  वहे  भी  बिजली  के  उत्पादन  में  कमो

 होने  का  एक  कारण  है  ?

 श्री  मोरारणी  देसाई  :  इसी  लिये  तो

 यह  हो  रहा  है  कि  कहां  फ्यूश्रल  है,  फिर

 भी  प्रोडक्शन  थोड़ा  कम  करना  पड़ता  है,
 इसलिये  कि  स्टोरेज  कपेसिटी  एक्सीड  हो  जाय,
 तो  फिर  हम  क्या  करेंगे।  इसीलिये  इस  को

 थोड़ा  एडजस्ट  करना  पड़ता  है

 SHRI  SAMAR  GUHA:  I  am  sorry
 after  the  answer  given  by  the  Prime
 Minister,  I  am  completely  confused.
 The  question  is  about  want  of  stor-
 ing  space  for  the  spent  fuel.  [t  is  not
 a  question  of  supply  of  enriched  ura-
 nium  from  USA.  All  the  questions
 have  been  answered  as  if  the  question
 that  has  been  asked  is  for  the  supply
 of  enriched  uranium  or  fuel  from
 USA.  The  question  is  whether  our
 atomic  energy  commission  have  been
 successful  in  preparing  certain  kind
 of  storage  for  keeping  those  spent
 uranium  rods  that  have  been  used
 and  have  become  radioactive.  After
 using,  it  cannot  be  thrown  away  any-
 where  ang  everywhere.  It  has  to  be
 preserved  somewhere.  How  does  that
 depend  upon  USA?  It  is  absolutely
 our  business.  Our  atomic  energy
 commission  _wil]  have  to  do  it.  They
 should  have  anticipated  that  after  a
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 eertain  period  of  time  enriched  ura-
 mium  rods  will  become  radioactive
 and  they  should  have  prepared  for
 sufficient  storage  in  lead  chamber.
 storage  under  water  or  storage  under
 sea.  The  question  is  answered  in  a
 completely  different  way.  Why  have
 our  atomic  energy  commission  {faiied
 to  prepare  some  kind  of  storage,  either
 lead  chamber  or  underground  storage
 or  under-sea  storage  for  keeping  these
 spent  radioactive  rods  that  are  used
 in  our  atomic  plant?

 SHRI  MORARJI  DESAI:  My  hon.

 friend  is  confused  on  account  of  my
 answer  not  on  account  of  his  own...

 SHRI  SAMAR  GUHA:  This  is  my
 subject.

 SHRI  MORARJI  DESAI:  If  it  is  his
 subject  he  ought  to  know  that  the
 spent  fuel  cannot  be  thrown  anywhere
 as  it  will  create  other  problems.  He
 does  not  realise....

 SHRI  SAMAR  GUHA:  I  realised
 and  that  is  why  I  asked  the  question.
 On  this  question,  please  don’t  sav  that
 I  do  not  realise.

 MR.  SPEAKER:  The  Prime  Minis-
 ter  is  on  his  legs

 SHRI  MORANHJI  DESAI:  The  Ato-
 mic  Energy  Commission  has  not  been
 able  to  find  ways  ang  means  by  itself
 to  use  up  the  spent  fuel  or  dispose
 it  of.  That  we  have  to  do  with  the
 Americians’  aid.  They  had  agreed  to
 give  it,  but  now  they  are  not  doing  if.

 (Interruptions).

 ५  wR,  SPEAKER:  Papers  to  be  laid.

 MR,  SPEAKER:  Mr.  Guha,  this  is

 question  time.

 SHRI  MOKANHJI  DESAI:  I  am  pre-
 pared  to  grant  that  my  hon.  friend

 ‘knows  more  than  I]  do.  I  must  admit
 that  I  am  not  a  professor,  but  he-  is.

 3748  LS—2
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Nuclear  Power  Project  at  Kalpakkam

 *127,  SHRI  RAGAVALU  MOHA-
 NARANGAM:

 SHRI  S.  D.  SOMASUNDA-
 RAM:

 Wifl  the  Minister  of  ATOMIC
 ENERGY  be  pleased  10  state:

 (a)  whether  the  project  at  Kal-
 pakkam  is  not  proceeding  according
 to  schedule;

 (b)  if  so,  the  extent  of  slippages
 and  the  reasons  therefor;  and

 (c)  the  concrete  plans  for  complet-
 ing  the  remaining  phases  of  the  pro-
 ject  and  the  time-boung  programme
 in  this  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  Madras
 Atomic  Power  Project  at  Kalpakkam  is
 behind  schedule.

 (b)  The  main  reasons  for  the  delay
 are  (i)  delayed  deliveries  of  indigenous-
 ly  manufactured  nuclear  and  conven-
 tional  equipment,  (ii)  delay  in  the
 delivery  of  some  equipment  affected  by
 the  ban  imposed  by  certain  countries
 on  the  export  of  equipment/materials
 intended  for  nucleag  power  projects,
 and  (iii)  other  causes  like  strikes,  short.
 ages  of  construction  materials,  etc.

 (c)  Most  of  the  equipments  have  now
 been  delivered  including  those  affected
 by  the  embargo.  The  erection  work
 has  been  speeded  up  wherever  feasible.
 Precommissioning  activities  have  also
 been  taken  up  in  parallel  to  reduce  the
 time  required  after  erection  for  com-
 missioning  and  full  power  operation,
 The  first  unit  of  the  Project  is  likely  to
 attain  critically  by  December  979  and
 the  second  unit  in  mid-!98!.  Pull  com-
 missioning  can  be  expected  a  few
 months  thereafter.
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 दाज्यों  में  रोजगार  के  लिए  विंकास  योजनाओं

 की  करियान्दिति

 128.  श्री  (यमुता  प्रसाद  शास्त्री  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  योजना  प्रायोग  ने  देश  में

 कुछ  जिलों  श्रौर  विकास  खंडों  का  चयन

 किया  है  जहां  इस  वर्ष  वहां  के  निवासियों  को

 पूर्ण  रोजगार  उपलब्ध  कराने  के  लिए  विकास

 योजन!यें  कियान्वित  की  जायेंगी  ;

 (ख)  यदि  हां,  तो  उक्त  जिलों  घौर

 विकास  खण्डां  के  राज्यवार  नाम  क्या  हैं
 भौर  उनके  चयन  की  कसौटी  कया  है  ;
 धौर

 (7)  क्या  क्षत्र  विकास  योजनाञ्रों  के

 ;  भ्रन्तगंत  केवल  उन्हीं  जिलों  श्रौर  विकास
 श्वण्डों  का  चयन  किया  गया  है  जहां  प्रति

 व्यक्ति  श्रोसत  ग्राय  प्रति  व्यक्ति  राष्ट्रीय  प्राय
 की  तुलना  में  कम  है  ?

 प्रधान  मंत्रो  (६ |  मोरारजी  देसाई):
 (क)  अभी  तक  नहीं  ।  खंड  स्तर

 झायोजन  के  संबंध  में  मार्गदर्शी  सिद्धान्त

 तैयार  करने  के  लिए  एक  कार्यकारी  दल
 बनाया  गया  है

 (ख)  भर  (ग),  प्रश्त  उपस्थित  नहीं

 होते  ।

 India’s  Stand  on  Nuclear  Safeguards

 #129,  SHRI  MOHD.  SHAFI  QURE-
 “SHI:  Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  whether  there  is  any  change  in
 India’s  stand  on  nuclear  safeguards;

 and  av

 .  (b)  whether.  Government  are  no
 yonger  insisting  on  a  ban  on  tests  by
 ‘all  nuclear  weapon  powers?
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 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir.  *

 (b)  Government  adhere  to  the  view
 that  all  nuclear  weapon  tesis  should  be
 banned.

 Reservation  for  Backward  Classes  tm
 Recruitment  to  Services

 *130.  SHRI  C.  K.  JAFFER
 SHARIEF:

 ‘SHRI  ISHWAR  CHAUDHRY:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  some  States  have  de-
 cided  to  reserve  quota  for  the  back-
 ward  classes  in  direct  recruitment  in
 the  State  Services;  and

 (b)  if  so,  the  details  regarding  the
 quota  fixed  by  such  States?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  CHARAN  SINGH):  (a)  and
 (b).  Reservations  in  state  services  is  a
 matter  within  the  competence  end
 jurisdiction  of  the  respective  State
 Governments.  The  Central  Govern-
 ment  are  aware  that  in  several  State
 Governments  reservations  have  been
 provided  in  state  services  for  backward
 classes.  Complete  and  up-to-date  in-
 formation  in  this  regard  is  however,
 not  readily  available.

 Suggestions  by  Centre  to  benefit  Agri-
 cultural  consumer  and  small

 Industrialists  in  Rajasthan

 #131,  SHRI  5.  8.  SOMANI:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:  ~

 (a)  whether  any  suggestions  have
 been  made  by  the  Central  Govern-
 ment  to  the  Rajasthan  State  Electri-
 city  Board  to  take  decision  to  benefit
 the  agricultural  consumer  and  small

 industrialists
 in  the  State;  and  हि

 ae
 a,  & wae
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 (b)  if.  so,  the  suggestions  and  the
 decision  of  the  Rajasthan  State  Elec-
 tricity  Board  in  this  regard?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Apart  from  the  recommen-
 dations  of  the  Committee  on
 Rural  Electrification  which  were  for-
 warded  to  the  State  Governments  and
 the  State  Electricity  Boards,  including
 Rajasthan,  in  September,  1974,
 the  Central  authorities  have,
 from  time  to  time,  been  in  ‘ouch
 with  the  various  State  Electri-
 city  Boards  regarding  the  im-
 plementation  of  rura)  electrification
 programmes  which  inter-aliq  would
 benefit  increased  agricultural  produc-
 tion  and  promote  the  setting  up  of
 small  industrial  units,  The  Com-
 miitee  on  Rural  Electrification  was
 appointed  by  the  Central  Government
 and  had  gone  into  the  difficulties
 faceq  by  rural  consumers  in  the  matter
 of  electricity  supply.  The  Central
 authorities  have  also  been  advising
 the  States  in  respect,  inter  alia  of  the
 need  for  improving  the  quality  of
 power  supply  and  the  service  to  the
 consumerg  to  enable  the  economy  as
 a  whole  to  benefit  from  the  advances
 made  in  power  generation.

 The  Rajasthan  authorities  have
 intimateed  that  the  following  steps
 have  been  taken  by  them:—

 (i)  The  cost  of  HT  extension,  as-
 sociated  sub-station  anq  main
 Distribution  to  be  provided,  exclud-
 ing  service  line,  is  not  to  be  claim-
 ed/charged  from  the  prospective
 small  and  medium  ‘ndustrial  consu-
 mers  as  well  as  agricultural  consu-
 mers.

 (ii)  The  cost  of  HT  line  and  aug-
 mentation  of  transformer  capacity
 is  not  required  to  be  charged  also
 from  such  prospective  agricultural
 consumers  who  desire  to  take  elec-
 tric  connection  under  Advance
 Deposit  Scheme.

 (ill)  The  cost  of  providing  addi-
 tional  transformer  capacity  is  not
 to  be  charged/claimed  from  consu  been  allowed  to  get  ‘his

 mers  having  small  and  medium
 industrial  services  who  apply  for
 additional  load,

 The  applicability  as  prescribed  for
 the  small  industrial  services  and  me-
 dium  indusrtial  services  as  per  our
 tariff  for  supply  of  electricity  as  issu-
 ed  in  the  year  976  is  as  below:—

 (a)  Small  Industrial  Services—

 we
 chedule  SP/LT-5)—This  tariff

 l]  be  applicable  to  small.  indus-
 trial  consumers,  cottage  indus
 tries  such  ag  incubators,  Zarf
 making  silver  and  gold  wire  draw-
 ing,  poultry  farming,  gem  stone
 polishing  ete.  and  water  works
 for  public  dupply  having.  aggre-
 gate  connected  load  not  exceeding
 25  HP.

 (b)  Medium  Industrial  Services
 Schedule  MP  LT-6)—This  tariff
 shall  be  applicable  to  industrial:
 power  consumers,  Government
 lift  irrigation  projects.  and  Water
 Works  for  public  supply  ‘having
 aggregate  connected  load  more
 than  25  HP.

 (iv)  If  an  electric  connection,  as
 per  applicability  prescribea  for
 agriculture  service—tariff  schedule
 AG/LT-4,  is  obtained/released  bet-
 ween  १65  Feb,  and  30th  September
 of  a  calender  year,  no  minimum
 charges  shall  be  levied/claimed  for
 the  said  period  in  the  flirst  year  of
 operation  only  and  that  the  consu-
 mer  shall  be  billed  for  the  energy
 consumption  at  the  prescribed  rate
 for  the  billing  months  correspond-
 ing  to  period  6th  February  to  30th
 September.  To  elucidate,  the  mini
 mum  charges  will  be  claimed  only
 for  aperiog  of  6  months,  i.e.  from

 »  ist  October  of  a  year  to  3lst  March,
 of  the  next  calender  year  on  prorata
 basis  of  the  prescribed  annual  minf-
 mum  charges.

 (v)  Any  agricultural  consumer
 whose  service  has  been  disconncted
 on  default  involving  payment  of

 “certain  assessed/accrude  dues  has
 service
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 reconnected/restored  on  furnishing
 an  undertaking  in  the  prescribed
 form  assuring  payment  by  350  May
 or  within  30  days  of  such  intimation
 which  ever  is  later.  This  is  with  a
 view  that  his  rabi  crop  is  not
 damaged.

 (vi)  Previously,  there  was  a  res-
 triction  to  energise  only  such  num-
 ber  of  ‘wells  as  have  been  specifical-
 Yy  stated  in  the  Projéct  Report  of
 an  REC  scheme  but  now  on  the  basis
 of  merits  of  demands  from  each  of
 the  villages  covered  by  “the  "  REC
 schemes,  permission  is  being  given
 to’  energise  ‘additional  number  of
 wells  even  if  it  involves’  laying  of

 ron
 ly  KV  line  and  sub-sta-

 Sick  Textile  Mills

 9132  SHRI  K.  MAYATHEVAR
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  lay  a  statement  showing

 (a)  the  number  of  sick  mills  in
 textile  industry,  the  average  value  of
 their  normal  production,  the  number
 af  workers  employed'’and  their’  total

 capital

 (b)  the  classification  of  the  mills
 according  to  degrees  of  sickness  indi-
 eating  the  extent  to  which  they  can
 be  made  to  contribute  to  economic
 activity  by  better  management  and

 more  capital:  and

 (c)  the  details  of  the  phased  pro-
 gramme,  if  any,  for  making  these  mills
 viable?

 THE  MINISTBR  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES);  (a)  to
 dc),  There  is  no  precise  definition  of
 a  sick  mill.  Individual  assessment
 can  be  made  depending  on  the  circum-
 stances  of  each  case.  A  lurge  cross-
 section  of  the  textile  industry  has  been

 passing  through  difficult  conditions
 arising  ०0०  of  various  factors  like  the
 raw  material  situation,  continued
 neglect  of  modernigation  in  the  indus-
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 try,  defective  management  and  in  the
 ultimate  analysis  sluggishness  in
 demand  arising  out  of  recessionary
 conditions.  Various  remedial  gteps
 have  been  taken  to  tackle  these  factors
 Important  steps  taken  are:—

 Lh  Augmentation  of  raw  material
 supplies.

 2.  Equitable  distribution  of  the
 available  supplies  of  cotton  and  disci-
 plining  of  its  prices,

 3.  Arrangements  for  soft  loans  for
 rehabilitation  and  modernisation  of
 textile  mills.

 Working  of  National  Textile re
 Corporation

 *i33.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  5.  M.  BANATWALLA:

 Wil)  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  have  since
 inquireg  into  the  working  of  National
 Textile  Corporation  during  the  last  3
 years,

 (b)  if  so,  whether  any  irregularities
 have  been  found;

 (c)  whether  it  has  come  to  the
 notice  of  Government  that  this  Cor-
 poration  which  is  the  biggest  eastern
 subsidiary  has  been  losing  Rs.  80  lakhs
 per  month;

 (d)  whether  the  accounts  of  this
 Corporation  have  not  been  audited;
 if  so,  since  when;  and

 (e)  the  steps  Government  have
 taken  to  improve  the  working  and
 better  functioning  of  this  Corporation?

 THE  MINISTER  OF  ‘NDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (e)  The  reference  presumably  is  to

 National  Textile  Corporation  (West
 Bengal,  Agsam,  Bibar  and  Origsa>
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 Subsidiary.  This  Subsidiary,  like
 many  other  Subsidiaries  of  N.T.C.,  has
 no  doubt  been  incurring  losses.  But
 the  Subsidiary  also  sufferg  from  the
 general  locational  disadvantages  of
 the  Eastern  region.

 The  monthly  losses  of  this  Subsi-
 diary  in  the  current  year  are  as  fol~
 lows

 (Rs  in  lakhs)

 Month  Net  Lots

 April,  1977  .  5०86

 May,  7077  7  56-22

 June,  7977  हे  .  69°  47

 July,  7977  59  8

 August,  977  59°  28

 September,  '977—  6g:

 October,  4977  84°  2!

 November  4977  ।  द  89°65,

 December,  1977  द  .  .  78°  86

 January,  .978  .  768

 Some  complaints  regarding  the
 functioning  of  this  Subsidiary  have
 been  received  and  the  same  are  cur-
 rently  being  looked  into  in  consulta-
 tion  with  the  N.T.C,  (Holding  Com-
 pany),  Accounts  for  the  year  1974-75
 have  been  audited  and  also  adopted.
 The  Accounts  for  1975-76  have  been
 finalised  and  are  currently  under
 audit.

 Certain  steps  like  modernisation  of
 machinery  involving  Rs.  9.22  crores
 have  been  initiated  to  improve  the
 werking  and  functioning  of  this  Cor-
 Poration.  The  strengthening  ,of  the
 Management  of  this  Subsidiary  is
 also  in  the  process,

 Import  of  Cement

 #134,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  lay  a  statement  showing:

 (a)  whether  cement  has  to  be  ime
 ported  in  the  country  due  to  higher
 demand  and  shortfall  in  production;

 (b)  |  so,  whether  new  letters  of
 intent  are  being  issued  to  put  up  more
 factories  to  increase  production  of
 indigenous  cement;  and

 (c)  if  so,  the  parties  to  whom  these
 letters  are  being  issueq  and  the  loca-
 tion  of  the  proposed  factories?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Production  of  cement  during  977  a¢
 9.0  million  tonnes  was  the  highest
 ever  achieved,  However,  shortages  in
 the  supply  of  cement  had  developed
 on  account  of  inadequate  capacity  due
 to  poor  forward  planning  in  the  past,
 higher  demand  for  the  execution  of
 public  works  as  well  as  from  Agricul-
 ture,  Industry  and  Housing.  Substan~-
 tial  quantities  of  cement  were  also
 required  to  repair  the  damages  caused
 by  the  cyclones  in  Andhra  Pradesh
 and  Tamil  Nadu.  Government  have.
 therefore,  decided  to  import  about  f
 million  tonnes  of  cement  to  meet  these
 additional  demands.

 (b)  Yes  Sir,

 (c)  Three  Statements  are  placed  on
 the  Table  of  the  House,  [Placed  in
 Library.  See  No,  LT-653/78].

 पिछड़े  तथा  प्रामोण  क्षेत्रों  में  लघ  उद्योग

 #135.  श्री  लक्ष्मो  नारायण  नायक:

 क्या  उद्योग  मंत्री  सभा  पटल  पर  एक  विवरण
 रखने  की  कृपा  करेंगे  जिसमें  यह  दर्शाया

 गया  हो  कि  :

 (=)  ग्रामीण  क्षेत्रों  में  लघु  उद्योग
 स्थापित  करने  हेतु  कार्य  कब  तक  आरम्भ
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 कर  दिया  जायेगा  जैप्ती  कि  उन्होंने  23  दिसम्बर,
 977  को  लोक  सभा  में  घोषणा  को  थी  ;
 शौर

 (ख)  केन्द्रीय  सरकार  ने  ऐसे  कितने

 भौर  कौन-कौन  से  जिलों  को  पिछड़  जिले

 घोषित  किया  है  जहां  केन्द्रीय  सरकार  तथा

 राज्य  सरकारें  तत्काल  उद्योग  लगाना  प्रारम्भ

 करेंगी  शौर  क्‍या  मध्य  प्रदेश  में  टीकमगढ़
 तथा  छतरपुर  पिछड़े  जिले  घोषित  किये
 गये  हैं  ?

 उद्योग  मंत्री  (श्री  जाजें  फर्तातडिस):

 (क)  ग्रामीण  क्षेत्रों  में  लघू  उद्योगों  की

 स्थापना  करने  का  कार्य  पहले  से  ही  हो  रहा

 है
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 माननीय  सदस्य,  सम्भवतः:  जिला  उदयोग
 केन्द्रों  की  स्थापना  करने  की  योजना  का  उल्लेख

 कर  रहे  हैं  जिसकी  घोषणा  23  दिसम्बर,  977
 को  की  गयी  थी  ।  जिला  उद्योग  केन्द्रों  की

 स्थापना  करने  का  कार्य  प्रावस्थाबद्ध  रूप  |में
 हाथ  में  किया  जायेगा  शौर  1978-79

 की  अवधि  में  260  जिलों  को  इसमें  शामिल

 करने  का  प्रस्ताव  है  ।

 (ख)  247  पिछड़े  जिले  घोषित  किये

 गये  हैं  श्रौर  इन  जिलों  को  दर्शाने  वाला  विवरण
 सभा  पटल  पर  रखा  जाता  है।  मध्य  प्रदेश

 के  टीकमगढ़  तथा  छतरपुर  जिले  पिछड़ें
 जिले  घोषित  किये  गये  हैं  ।  जिला  उद्योग
 केन्द्र  योजना  के  अंतर्गत  छतरपुर  को  978-79
 में  और  श्ागामी  चरण  में  टीकमगढ़  को

 शामिल  करने  का  विचार  हैं  ।

 " आन्ध्र  प्रदेश  प्रनंतपुर,  'खितौड़,  कुड्ट॒प्पा,  करीमनगर,  खामाम,  कुरनूल  मह॒बूबनगर,,
 मेडाक,  नालगोण्डा,  नैलोर,  निजामाबाद,  श्रोंगोल  श्रीकाकुलम,  तथा
 वारांगल  |

 झासाम  :  कछार,  गोलपाड़ा,  कामरूप,  मिकीर  हिल्स,  नार्थ  कछार,  हिल,  नवगांव  शौर

 न्यू  लखीमपुर  जिले  ।

 बिहार  :  भागलपुर,  चम्पारन*,  दरभंगा*,  मुज्जफरपुर*,  प्लामाऊं,  पुणिया,  सहरसा,
 :  संथाल  परगनाज,  सारन*,  तथा  नालन्दा  शौरंगाबाद,  नवादा,  गया,

 भोजपुर,  बेगुसराय,  श्रौर  मुंगेर  के  नये  जिले  ।

 बुजरात  अमरेली,  बनासकठा,  भावनगर,  भड़ीच,  जुनागढ़,  कछ,  मेहसाना,  पंचमहल,
 साबरकंठा,  तथा  सुरेन्द्र  नगर  |

 हरियाणा  +  भिवानी,  हिसार**,  जिद  तथा  महेन्द्रगढ़**  |

 हिमाचल  प्रदेश  :  चांबा,  कांगड़ा*,  कलन्नौर,  कुलु,  लाहुल,  और  स्पीती,  सोलन  तथा  सिरमुड़  ॥

 जम्मू भीर  काश्मीर  _  प्ननंतनाग,  बारामुला,  डोडा  जम्मू,  कढ़ा,  लदूदाख,  पूंछ,  राजौरी  श्रीनगर

 गौर  उधमपुर  |

 केरल  :  अलल्पी,  कनानौर  मालापुरम,  त्रिचुर  शौर  तिवेन्द्रम  ।

 मध्य  प्रदेश  :  बालघाट,  बस्तर,  बेतुल,  बिलासपुर,  भिंड,  छत्तरपुर,  छिंदवाड़ा,  दामोह,
 दत्तिया,  घर,  देवास,  गुना,  होशंगाबाद,  झबाहु,  खरगांव,  मांडला,  मंदसौर,
 सोरैना,  नरसिम्हापुर,  पन्ना  रायगढ़,  रायपुर,  राजानंदगाव,  राजगढ़,
 रायसीन,  रतलाम  सेवा,  सागर,  सियोनी,  शाहजापुर,  शिपुरी,  सिघी,

 सुरगुजा,  टीकमगढ़,  विदीशा  शौर  नया  सिहोर  जिला  ।



 कर्नाटक

 महाराष्ट्र  :

 मणिपुर

 प्रेधालय

 नागालंड

 उड़ीसा

 पंजाब

 राजस्थान

 सिक्किम

 तमिलनादु

 ब्िपुरा

 उत्तर  प्रदेश  :

 बश्विम  बंगाल  :

 ke
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 बे  लगांव,  बिदार,  बीजापुर,  धारवाड़,  गुलबर्ग,  हसन,  मैसूर,  नार्थ  कनारा,

 रायचूर,  दक्षिण  कनारा,  तुमकुर  ।

 झौरंगाबाद,  भान्द्रा,  बुलधना,  चन्द्रपुर,  कोलबा,  दुलिया,  जलगांव,  नानडीड,
 उसमानाबाद,  परभनी,  रतनगीर  श्रौर  येऊतमाल  ।

 सभी  पांच  जिले  ।

 गारो  पहाड़ियां  तथा  संयुक्त  खासी  तथा  जन्तिया  की  पहाड़ियां  ।

 कोहिमा,  मोकोकेचंग,  एन
 लेनर

 कंग  |

 बालासोर,  बालोनगीर,  घेंकानल,  1  हैडी  कौए  केयौंझार,  कोरापूत,  मयूरभंज
 और  फुलबनी  |

 भर्टिडा*,  गरुदासपुर,  होशियारपुर,  फिरोजपुर  प्रौर  संगरूर  ।

 अलवर,  बन्सवाड़ा,  बारमेर,  भीलवाड़ा,  चुरू,  डूंगर  पुर,  जैसलमेर,  जैलोर,

 झुंगूनू,  झालावाड़,  जोधपुर,  नागपुर,  सीकर,  सरोही,  टोंक  श्रौर  उदयपुर  ।

 गंगटोक  के  सभी  चार  जिले,  मागन,  ग्याल्शिग  तथा  नामची

 धरमपुरी,  कन्याकुमारी,  मदुराई,  नाथे  श्रारकौट,  'रामानाथापुरम,  साऊथ

 ग्रारकौट,  थंजाबुर,  पज़िचुरापल्‍ली,  नया  पदुकोटई  जिले  ।

 सभी  तीन  जिले  ।

 अल्मोड़ा,  श्राजमगढ़,  बदायूं,  बहराइच,  बलिया,  बान्दा,  बाराबंकी,  बस्ती,

 बुलन्दशहर,  चमोली,  देवरिया,  एटा,  इठावा,  फैजाबाद,  फरूखाबाद,

 तेहपुर  गढ़वाल,  गाजीपुर,  गौंडा,  हमीरपुर,  हरदोई,  जलायूं,  जौनपुर,
 झांसी  *

 ,  कानपुर  देहात,  मैनपुरी,  मथुरा,  मुरादाबाद,  पीदीभीत,  पिथौरागढ़

 प्रतापगढ़,  रायबरेली,  शाहजहांपुर,  सीतापुर,  सुलतानपुर,  टेहरी  गढ़वाल,

 उन्नाव,  रामपुर,  और  उत्तर  काशी  ॥|

 बंकुर,  बिरभूम,  बर्दवान,  कूच-बिहार,  दाजिलिंग,  हुगली,  जलपाईगुड़ी,
 मालदा,  मिदनापुर,  मुशिदाबाद,  नादिया,  पुलिया,  पश्चिम  दीनाजपुर  t

 कन्द्रशासित  प्रदंश  :

 झण्डमान  एण्ड  निकोबार  संपूर्ण  क्षेत्र

 प्रदणाचल  प्रदेश  :  संपूर्ण  क्षेत्र

 दादरा  एण्ड  नगर  :

 हवेली  संपूर्ण  क्षेत्र

 गोवा,  दमन  शौर  दीव  :  संपूर्ण  क्षेत्र

 लक्षद्वीप  संपूर्ण  क्षेत्र

 मिजोरम  :  संपूर्ण  क्षेत्र

 पांडिचेरी  :  संपूर्ण  क्षेत्र

 *  जिले  जैसे  कि  हाल  ही  में  किये  गये  पुनंगठन  के  पूर्ण  भरितित्व  में-थे  ।

 **  जिले  जैसे  कि  हाल  ही  में  पुर्नंगठित  किये  गये  हैं  ।
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 Power  Shortage  in  the  South

 *136.  SHRI  R.  दल  SWAMI-
 NATHAN:

 SHRI  PRASANNBHAI
 MEHTA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  States  in  the  South
 are  still  in  the  grip  of  power  shortage
 as  compared  to  the  States  in  the
 North;

 (b)  whether  there  is  no  more  power
 shortage  in  North  from  February,
 978  onwards;

 (e)  if  so,  the  main  reasong  for  the
 game;  and

 (da)  what  steps  have  been  taken  to
 improve  the  position  in  the  States  in
 the  South?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Energy  shortage  in  the  Northern  Re-
 gion  during  the  month  of  January,
 978  was  more  than  the  energy
 shortage  in  the  Southern  Region
 in  January  978  was  7.05  MU
 a  day  equivalent  to  9.75  per  cent  of
 the  requirement,  the  energy  shortage
 in  the  Northern  Region  was  of  the
 order  of  6.89  MU  a  day,  equivalent
 to  20.l0  per  cent.  The  anticipated
 shortage  during  the  month  of  February
 in  the  Southern  Region  is  expected  to
 be  .03  per  cent  and  in  the  Northern
 Region  3.97  per  cent  of  the  recuire-
 ments,  However,  from  April—June,
 1978,  anticipated  shortage  in  the
 Southern  Region  is  expected  to  be
 more  than  the  shortage  in  the  Nor
 thern  Regoin.  In  April  the  energy
 shortage  in  the  Northern  Region  is
 expected  to  be  about  2  MU  a  day
 equivalent  to  about  2  per  cent  of  the
 requirement  while  in  the  Southern
 Region  it  is  expected  to  be  about  70
 MU  a  day  equivalent  to  about  4.3  per
 cent.  foo 4  8

 MARCH  1,  978  Written  Answers  48

 (b)  Power  shortages  are  continuing
 in  the  Siates  of  Uttar  Pradesh,
 Rajasthan,  Jammu  &  Kashmir  in  the
 Northern  Region  and  these  shortages
 are  likely  to  continue  for  some  mare
 time.

 (c)  The  main  reasons  for  lower
 energy  shortage  in  the  Northern
 Region  from  April  onwards  are  addi-
 tional  energy  generation  from  newly
 commissioned/to  be  commissioned
 units  at  Dehar  and  Pong  and  higher
 generation  from  Bhakra  system  due  to
 increased  water  releases  for  irrigation
 and  higher  river  inflows  with  snow
 melting  etc.

 (d)  A  number  of  additional  generat-
 ing  units  are  under  installation  in  thé
 Southern  Region  and  it  is  expected
 that  445  MW  of  additional  generating
 capacity  would  be  added  during  the
 period  January—June,  1978.  Out  of
 this  0  MW  wifl  be  in  Thermal
 generating  capacity  and  335  MW  in
 hyde}  system,  Integrateq  operation
 of  the  entire  Southern  Regional  Grid
 System  has  been  achieved  to  ensure
 sharing  of  surplus  energy  and  assis-
 tance  from  neighbouring  systems  dur-
 ing  emergencies.  In  addition,  Project
 Renovation  Groups  have  already  been
 launched  for  improving  generation
 from  the  existing  thermal  power
 stations  at  Kothagudem  in  Andhra
 Pradesh  and  Ennore  in  Tami]  Nadu.
 Steps  have  also  been  taken  to  arrange
 better  quality  of  coal,  adequate
 quantity  of  spare  parts  and  improved
 training  for  operation  and  mainten-
 nance  engineers.  Steps  have  also
 been  taken  to  improve  management
 of  maintenance.  With  the  progressive
 commissioning  of  generating  units  in
 Kaling#ii  in  Karnataka  by  1979-80,  the
 situation  igs  expected  to  improve  ap-
 preciably  in  Karnataka.

 Projects  under  construction  are  be-
 ing  monitored  very  closely  with  a  view
 to  expedite  _  their  commissioning.
 New  power  schemes  have  heen  sanct-
 tioned  to  augment  installed  generating
 capacity,  which  includes  a  larse
 thermal  station  at  Wamagundern  in
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 Andhra  Pradesh  and  construction  of  a
 new  630  MW  _  thermal  station  at
 Neyveli,  in  addition  to  the  capacities
 sanctioned  to  be  installed  in  the  state
 sectors  in  Andhra  Pradesh,  Tamil
 Nadu,  Kerala  and  Karnataka,

 Inquiry  into  the  Air  Crash  in  which
 Prime  Minister  was  travelling

 "137.  SHRI  SAMAR  GUHA:
 PROF.  P.  G.  MAVALANKAR:

 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  inquiry  into  the
 causes  leading  to  air-crash  of  the  air-
 ‘craft  in  which  the  Prir-e  Minister  was
 travelling  to  Assam  has  been
 completed;

 (b)  if  so,  the  facts  thereabout;

 (c)  whether  the  crew  of  the  plane,
 who  died  in  their  effort  to  save  the
 life  of  the  Prime  Minister  have  been
 given  any  posthumous  award  or/and
 rewarg  and  compensation  to  their
 families;  and

 (da)  if  so,  the  facts  thereabout?

 THE  MINISTLR  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes.
 Sir.

 (b)  The  findings  of  the  Court  of

 Inquiry  are  under  examination  in  the
 Ministry.

 (c)  and  (d)  No  posthumous  award
 has  been  given  to  the  crew  who  were
 killed  in  the  crash  of  the  aircraft

 carrying  the  Prime  Minister  at  Jorhat.
 However,  as  a  special  case,  the  ex-
 gratia  compensation  has  been  enhan-
 ced.  Apart  from  the  normal]  pensionary
 benefits,  as  a  special  case  an  amount
 of  Rs,  lakh  was  given  to  each  mem-
 ber  of  the  crew  who  died  in  this  oir
 crash,  in  place  of  the  usual  ex-gratia
 compensation  of  Rs.  42,000/-  each.

 Power  Station  in  Saurashtra

 *138,  SHRF  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  any  final  decision  has
 been  taken  about  4000  M.  W.  power
 station,  to  be  located  in  Saurashtra
 Coast;  and

 (b)  whether  this  power  station  will
 be  Atomic  Power  Station  or  whether
 it  will  be  run  on  Associateq  Gases
 from  the  Bombay  High?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (७)
 No  such  proposal  has  been  received
 by  the  Central  Government.

 (0)  Does  not  arise.

 फोटो  डिबवीजन  के  उपकरणों  की  प्रत्यक्ष  जांच

 *139.  श्री  सदन  तिवारी:  क्या

 सूचना  शोर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इस  मंत्रालय  के  फोटो  डिवीजन

 के  कैमरों,  फ्लैश  गनों,  एंलार्जरों,  मशीनों

 का  अलग-पशलग  मूल्य  क्‍या  है  ;

 (ख)  क्या  सरकार  ने  इन  उपकरणों

 की  कोई  प्रत्यक्ष  जांच  कभी  कराई  है  ;  और

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण

 हैं  ?

 सूचना  शौर  प्रसारण  मंत्री  (को  लाल

 कृष्ण  आडवाणी)  :  (क)  एक  विवरण

 सदन  की  भेज  पर  रख  दिया  गया  है  ।

 (ख)  जी,  हां

 (ग)  प्रश्त  नहीं  उठता  !
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 विवरण

 (क)  प्रक्तूबर,  959  में,  इन्टेग्रेटिड  फोटो  यूनिट  (अब  फोटो  प्रभाग)  को  एकीकरण  के
 समय  विभिन्न  मीडिया  यूनिटों  से  स्थानांतरित  किए  गए  फोटोग्राफिक  उपकरण  +

 विज्ञापन

 प्रकाशन  पत्र  झौर  कुल  लागत
 विभाग  सूचना  दृश्य

 कार्यालय  प्रचार

 निदेशालय

 l  कैमरे  3  28  2  43

 2.  फ्लैश  गनें  (बल्ब  टाइप)  11  24  I  36  इटटेग्रेटिड  फोटो
 3.  फ्लैश  गनें  (इलेक्ट्रानिक्स)  2  4  —_  6  यूनिट  (श्व
 4  डायस  एवं  ग्लैजिंग  मशीनें  3  3  6  फोटों  प्रभाग)

 .5.  एंलाजंर  7  9  2  i8  के  गठन  के

 6  ब्रिटिंग  मशीनें  3  l  4  समय  स्थानांतरित

 7.  एंलाज॑ं  लेंसेंस  की  एक्सेस्से  रीज़  6  22  3  3.  फिए  गए
 8  कैमरा  लेंवेंस  की  एक्सेस्स  रीज़  8  39  48  उपकरणों  की

 9.  कैमरा  स्टैड/ट्राइपाइस  9  4  24  लागत  उपलब्ध

 10.  मास्किंग  बो  स  6  ]  3  20  नहीं है ।
 LL.  एक्सपोजर  मीटर  ]  6  ]  8

 12.  ट्रिमिग/कट्टिंग  मशीनें  2  5  2  9

 (ख)  960  से  श्रब  तक  फोटो  प्रभाग  दूवारा  प्राप्त  किए  गए  उपकरण

 रुपए
 11,04,216,34

 3,36,516.  20

 2,54,034,  85

 9,96,947.14

 58,813.00

 22,492.00

 22,958.  50

 27,455.00

 1,84,398,  2

 6,500.00

 l.  कैमरा  08

 2.  एंलाजर  है  35

 3.  फ्लंश  गनें  *  06

 ro  प्रोसेंसिंग  मशीन  22

 5s  एग्ररकंडीशनर  भौर  रेफ़िजरेटर  5

 6.  ट्राइपाड्स  भौंर  एक्सेस्सेरीज़
 7.  स्लाइड  प्रोजेक्टर  7

 साऊंड  उपकरण  8

 9.  विविध  डाकंरूम  एक्सेस्सेरीज  _

 10.  एक्सपोजर  मीटर  |  6

 \  कुल  30,14,331,15

 टिप्पणी  :  ऊपर  दिए  गए  उपकरणों  के  ब्यौरे  में  भारतीय  फिल्म  भ्रौर  टेलीविजन  संस्थान

 को  नवम्बर,  977  में  जारी  किए  गए  उपकरणों  की  लागत  46,960.00  रुपए

 भी  शामिल  हैं  ।  un
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 «
 Development  of  Sunderbans  Areas

 *140.  SHRI  CHITTA  BASU:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Government  have  in-
 cluded  any  project  for  the  develop-
 ment  of  Sunderbans  areas  for  the
 first  year  of  the  Rolling  Plan;

 (b)  if  not,  the  reasons  thereof;  and

 (c)  the  steps  taken  by  Government
 to  fulfil  the  assurance  of  the  Prime
 Minister  given  on  the  floor  of  the  Lok
 Sabha  in  its  last  Session  (November-
 December)?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  In  the  West
 Bengal  Annual  plan  for  1978-79,  en
 outlay  of  Rs.  150/-  lakhs  has  been
 provided  specially  for  the  development
 of  the  Sunderbans  area.  This  would
 be  in  addition  to  any  outlays  on  health
 education,  roads  and  other  schemes  in
 this  area  out  of  the  sanctioned  outlays
 in  the  State  Plan.

 (b)  Does  not  arise.

 (c)  The  special  provision  for  the
 Sunderbans  areas  has  been  raised
 from  Rs.  70  lakhs  in  1977-78  to  Rs.  50
 lakhs  in  1978-79.

 Strike  in  Rajasthan  Atomic  Power
 Project,  Kota

 *I4l.  SHRI  DINEN  BHATTA-
 CHARYA:  Will  the  Minister  of
 ATOMIC  ENERGY  be  pleased  to
 state:  en

 (a)  whether  the  strike  in  Rajasthan
 Atomic  Power  Project,  Rawat-Bhata,
 Kota  was  prolongeg  due  to  the  re-
 fusal  of  the  management  to  imple-
 ment  the  recommendations  of  the
 Union  Labour  Minister;
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 (b)  whether  the  recommendations
 of  the  Union  Labour  Minister  were
 conveyed  to  the  local  management  in
 time;

 (ce)  whether  Government  have  made
 any  investigation  to  find  out  the  causeg
 for  prolongation  of  strike  for  over  3
 months  in  such  an  important  project;
 and

 (a)  ik  so,  the  findings  thereof?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  No,  Sir,

 (b)  Yes,  Sir.

 (e)  and  (d).  All  the  developments
 in  the  strike  situation  were  within
 the  cognisance  of  Government  and
 consequently  there  is  no  need  for  any
 investigation.

 Order  of  Precedence  of  Chiefs  of
 Staff  of  Armed  Services

 *l42  SHRI  SHAMBHU  NATH
 CHATURVEDI,  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware:
 that  the  Armed  Services  have  suffered
 denigration  in  status  and  precedence
 in  comparison  with  the  Civil  Services;

 (b)  whether  the  Chiefs  of  Staff  who
 in  ‘1947-48  ranked  with  the  Supreme
 Court  Judges  were  placeg  below  the
 Cabinet  Secretary  in  95l  after  libera-
 tion  of  Goa  and  again  below  the
 Attorney  General  of  India  in  965
 after  the  Indo-Pakistan  war;

 (c)  whether  the  Chief  Secretary  of
 a  State  is  now  placed  above  an  Army
 Commander;

 (d)  what  is  the  basis  of  these
 changes  in  the  order  of  precedence  and
 whether  the  Armed  Services  were
 represented  on  and  consulted  by  the
 Committee  which  made  these  recom-
 mendations;

 (e)  whether  this  lowering  of  status
 of  the  armed  forces  has  affecteq  the
 quality  of  new  entrants;  and
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 (f)  ,whether  Government  would
 -econsider  the  setting  up  of  a  Com-

 mittee  consisting  of  both  Armed  and
 Civil  Services  to  reconsider  and  revise
 this  order  of  Precedence?

 THE  MINISTER  OF  STATE  IN
 "THE  MINISTRY  OF  HOME  AF-

 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (f).  Information  is
 being  collected  and  will  be  -laid  on

 .the  Table  of  the  House.

 ‘Sappiy  of  Cement  to  Maharashtra

 1130.  SHRI  R.  K.  MHALGI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 eq  to  state:

 (a)  whether  it  is  a  fact  that  thé
 State  of  Maharashtra  is  getting  suffi-

 ‘cient  quota  of  cement  for  the  last  six
 »months  and  more;

 (b)  what  is  the  requisite  quota  of
 zement  for  Maharashtra;  and

 (c)  what  steps  Government  are
 ‘taking  to  fulfil  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  to
 (c).  The  normal  quota  of  cement
 per  quarter  for  Maharashtra  js  4.24
 lakh  tonnes.  Additional  ad-hoc  alloca-
 tions  are  also  agreed  to  from  time  to
 time  depending  on  actual  require-
 ment  and  availability.  The  quantity
 of  cement  released  to  Maharashtra
 during  the  last  three  quarters  are  as
 under:

 July—September,  1977  :  5:27,400  tonnes

 October—December,  4997  :  5, 14,250  tonnes

 January—March,  1978  —_:_:-5,75,000  tonnes

 Alfocations  on  different  factories  have
 been  issued  for  the  quantity  releaséd
 for  the  quarter  January-Marela,  1978.
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 राज्य  लाटरियां

 l3.  डा०  रामजी  सिहं  :

 श्री  दयाराम  शाक्य  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्या  लाटरी  प्रथा  को  एक  प्रकार

 का  जुआ  झ्र  नैतिक  तथा  सिविल  प्रपराष्

 नहीं  माना  जाना  चाहिए  ;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  नैतिक

 उत्थान  के  लिए  लाटरी  प्रथा  को  समाप्त

 करने  पर  विचार  कर  रही  है  ;  और

 (ग)  यदि  हां,  तो  कैसे  तथा  इस  संबंध
 में  ठोस  कोर्यवाही  कब  तक  की  जाएगी  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  सरकार  जानती  है
 कि  जुए  के  अनेक  तरीकों  की  भांति  लाटरियां

 कुशलता  पर  न  होकर  श्रवसर  पर  भ्राधारित

 हैं

 (a)  लाढरियों  पर  प्रतिबंध  लगाने

 के  प्रश्न  पर  विचार  किया  गया  है  ।  सरकार

 महसूस  करती  है  कि  कानूनी  तथा  संवैधानिक,
 कठिताइयां  होने  के कारण  ऐसे  कदम  से  कोई

 खास  लाभ  नहीं  होगा  ।  उनके  विचार  में,

 राज्यों  दृवारा  लाटरियों  के  संचलन  को

 नियमित  करने  के  लिए  कोई  उपयुक्त  कानून
 बनाना  इसका  एक  बेहतर  विकल्प  होगा  ।

 (ग)  सरकार  एक  ऐसा  कानून  [बनाने
 पर  पहले  ही  का्यंवाही  कर  रही  है  ।
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 महीन  बौर  मोटे  कपड़े  के  मूल्यों  में  वढ्धि

 1132.  श्रीमती  चन्द्रावती  :  क्या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  बर्ष 1971  से  अब  तक  महीन
 झोर  मोटे  कपड़े  के  मूल्यों  में  कितनी  वृद्धि

 हुई  है  भर  सूती  कपड़े  श्रौर  सिथेटिक  कपड़े
 के  लिए  मूल्यों  में  ऐसी  वृद्धि  का  अनुमान  क्‍या

 रहा  है  ;

 (ख)  सिथेटिक  फाइबर  का  कितनी

 मात्रा  में  ग्रायात  किया  गया  और  इसका  बड़ी
 माता  में  प्रायात  करने  वाली  कंपनी  का  नाम

 क्‍या  है;

 (ग)  क्या  कपड़े  के  मूल्यों  में  वृद्धि  कपास
 के  मूल्यों  में  हुई  वद्धि  के  श्रनुपात  में  है  भर

 वर्ष  971  से  अब  तक  उत्पादकों  से  कपास
 की  बसूली  के  समय  के  मूल्यों  और  व्यापारियों

 के  पास  पहुंचने  के  तीन  महीने  बाद  के  मूल्यों
 का  ग्रनुमान  क्‍या  रहा  है  ;

 (घ)  क्या  वर्ष  (97I-72  के  चुनावों
 के  दौरान  अयवा  इनके  फौरन  बाद  कपड़े
 के  मूल्यों  में  वृद्धि  हुई  है  ;  और

 (ड  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 उधोग  मन्नालय  में  राज्य  सत्रो

 (कुमारी  श्राभा  साईति)  :  (क)  विशिष्ट

 किस्मों  के  “महीन  झोर  मोटे  कपड़ों”  के  मूल्यों
 सम्बन्धी  घटा  बढ़ी  की  सूचना  उपलब्ध  नहीं
 है।  किन्तु  सूती  मिल  के  बने  कपड़ों  का  थोक

 मूल्य  सूचकांक  जो  977  में  ii0.5  था

 जनवरी  978  में  बढ़कर.  80.i  हो
 गया  जब  कि  इस  की  तुलना  में  सिन्थेटिक

 बस्त्रों  का  सूचकांक  क्रमण:  00.6  और
 4.7  रहा  |

 (ख)  सिन्धेटिक  फाइबर  का  वास्तविक

 उपभोक्ता  झाधार  पर  झायात  किए  जाने

 के  लिए  मुक्त  लाइसेंसिग  के  फलस्वरूप

 नवम्बर,  976  से  20-2-78  तक  की

 झवधि  में  09.62i  मी०  टन  सिन्थेटिक

 फाइबर  का  श्ायात  क्या  गया  है  t  चूंकि
 श्रायात  की  अ्रनुमति  वास्तविक  उपभोक्ता
 झाधार  पर  दी  जाती  है  श्रत:  बड़ी  मात्रा  में
 झायात  करने  का  प्रश्न  ही  नहीं  उठता  ।

 (ग)  i97I—78  की  अवधि  में
 यदय्पि  कपास  के  थोक  मूल्य  सूचकांक  में

 67°79)  की  वृद्धि  हुई  है  फिर  भी  खूती
 वस्ख्रों  में  62.  a,  तक  वृद्धि  हुई  है।  चूंकि
 कपास!  किसान  से  व्यापारी  तक  शौर  बाद
 में  प्रन्ततोगत्वा  निजी  व्यापार  के  भाध्यम
 से  मिल  तक  पहुंचती  है।  शत:  कपास  खरीदने
 के  स्तर  के  मूल्यों  और  व्यापारिक  स्तर  के

 मूल्यों  तथा  मिल  स्तर  के  मूल्यों  के  बीच  के
 झन्तर  के  बारे  में  जानकारी  सुनिश्चित  नहीं
 की  जा  सकती  |

 (घ)  मिल  के  सूती  कपड़े  का  थोक

 मूल्य  सूचकांक  श्रप्रैल  1971  में  08.0

 भौर  अप्रेल  972  में  i08.9  था  इस

 प्रकार  इसमें  मामूली  सी  बृद्धि  का  पता  चलता
 है।

 (७)  प्रश्न  ही  नहीं  उठता  |

 Washeries  under  Coal  India  Ltd.

 1133,  SHRI  UGRASEN:  Will  the
 Minister  of  ENERGY  be  pleased  to

 state:

 (a)  whether  the  washeries  under
 Coal  India  Ltd.  are  working  below
 rated  capacity  and  suffering  from
 management  problems;  and

 (b)  if  30,  the  details  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 The  capacity  utilisation  of  washeries
 under  the  management  of  Coal  India
 Ltd.  has  been  progressively  improv-
 ing.  The  present  capacity  utilisation
 is  over  73.3  per  cent  against  5.3  per
 cent  during  1973-74.  There  are  no.
 management  problems.

 (b)  Doeg  not  arise.
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 सीमेंट  का  उत्पादन  झौर  सांग

 1134.  शी  राघवजो:

 शी  रामगोपाल  रेड्डी  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  तीन  वर्षो  के  दौरान,  प्रत्येक

 चे  में  कितने  कितने  टन  सीमेंट  का  उत्पादन

 हुआ  झौर  उसकी  मांग  कितनी-कितनी  थ॑  ;
 /

 (ख)  क्‍या  हाल  के  पिछने  कुछ  समय

 से  सीमेंट  को  संप्जाई  में  कम;  श्रनुभव  को  जा

 रही  थी  श्रौर  यदि  हां,  तो  उसके  क्या  कारण
 थे  ;  शौर

 (ग)  सीमेंट  का  उत्पादन  बढ़ाने  के

 लिए  क्‍या  कार्यवाही  की  गई  है  और  उसके

 लिए  भावी  योजनाये  क्‍या  हैं  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (कुमारी
 * झाभा  साईति):  (क)  पिछले  तीन  बबी

 में  सीमेंट  की  श्रनृमातित  मांग  श्रौर  उसका

 उत्पादन  निम्न  प्रकार  था  im

 वर्ष  उत्पादन  लगभग  ग्रतुमानित
 (दस  लाख  मांग  (वस  लाख
 मी०  टनों  में)  मो०  टनों  में)
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 975  16,27  18.00

 976  8.6  20.00

 977  9.0  22.00

 (ख)  सरकारी  निर्माण  कार्यों,  कृषि
 उद्योग  एवं  मकान  निर्माण  के  लिए  सीमेंट  की

 मांग  बढ़  जाने  के  कारण  सोमेंट  की  सप्लाई
 में  कमी  हो  गई  थी  आन्ध्र  प्रदेश  शरीर  तमिल-

 नाडू  में  समुद्री  तूफान  के  करण  हुए  विध्वसों

 नकी  मरम्मत  के  लिए  भी  सीमेंट  की  ग्रधिक

 मात्रा  में  क्‍्रायश्यकता  पढ़ी  थी  |
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 (7)  सरकार  विद्यमान  एककों  के

 उत्पादन  में  वृद्धि  करने,  भ्रतिरिक्त  क्षमता

 स्थापित  करने  तथा  सीमेंट  में  बचत  करने

 एवं  उपका  बेहतर  उपयोग  करने  के  लिए  अ्पेक
 उपाय  अमज  से  ला  रही  है।  ग्रधिक  महत्व-

 पूर्ण  उपायों  में  ही  प्रकत्सीनेटरों  की  स्थापना

 करना  भ्रीर  स्लैग  प्लाई  ऐश  झौर  श्रन्य  पोजा-

 लेनिक  सामग्री  का  अभ्रधिक  मात्रा  में  उपयोग

 करना,  स्थानीय  स्लैग  बौर  चूने  के  पत्थर  का

 उपयाग  करने  के  लिए  इस्पात  संयंत्रों  क ेस्थापना

 स्थलों  पर  नये  सीमेंट  संयंत्र  स्थापित  करना,

 चूने  के  पत्थरों  के  छोटे  भंडारों  का उपयोग  करने
 के  लिए  छोटे  (मिनि)  सीमेंट  संयंत्रों  की  स्थापना

 करता  तथा  नये  और  घिस्तार  किए  जाने

 वाले  संपंत्रों  के  निर्माण  कार्प  को  शीघ्र  ही

 पूरा  करना  शामिल  है।  देश  के  बाजारों  में

 सीमेंट  की  उपलध्धता  बढ़ाने  क ेलिए  सरकार

 ने  करीब  .0  लाख  मी०  टन  सीमेंट  का  आयात

 करने  की  भी  व्यवस्था  कर  ली  है  |

 ग्रामीण  केत्रों  में  उद्योगों  की  स्थापना

 1135.  श्यो  हरगोन्विद  वर्मा:  क्‍या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सब  है  कि  सरकार  ने

 ग्रार्मण  क्षेत्रों  मे ंउद्योगों  की  स्थापना  करने  का

 निगर  कित्रा  है;  ब्रीर

 (ख)  यदि  हां,  तो  ऐसे  उद्योगों  की

 स्थापना  किस  तिथि  से  करने  का  विचार  है
 तथा  उनके  नाम  क्या  है  ?

 उद्योग  मंत्रालय  में  राज्य  संत्री  (कुमारी
 कामा  साईति)  :  (क)  और  (ख).  सरकार

 नेसीधेही  ग्रामीण  क्षेत्रों  में  लवु  उद्योग  स्थापित

 करने  का  कोई  निश्यच  नहीं  किया  है।  लेकिन

 सरकार  की  नीति  ऐसे  सभी  प्रकार  के  उद्योर्गों

 जितको  प्रौद्योगिक  सम्भाव्यता  सर्वेक्षणों  के

 अ्ाघार  पर  ग्रामीण  क्षेत्रों  में  विकास  की  गुंजाइश

 है,  उन्हें  ग्रामीण  क्षेत्रों  में  स्थापित  करने  ,के

 लिए  प्रोत्याहन  देने  की  है।  =



 I  Written  Answers  “PHALGUNA  10,  899  (SAKA)  Written  Answers  62

 भारतोय  दंड  संहिता  का  संशोधन  करने  का

 प्रस्ताव

 1136.  श्री  ज्ञानेबबर  प्रसाद  यादव:

 क्‍या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  देश  में  कानून  तथा  व्यवस्था

 को  स्थिति  को  देखते  हुये  सरकार  का  विचार

 भारतीय  दंड  संहिता  की  कुछ  धाराओं  का

 संशोधन  करने  का  है;  श्रौर

 (ख)  यदि  हां,  तो  तत्संब्रंधी  रूपरेखा

 क्‍या  है?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  एस०
 डो०  पाटोल)  :  (क)  और  (ख).  संसद  के

 दोतों  514  को  संप्ुकत  समिति  ने  दिसम्बर,
 L972  49  राज्य  सभा  में  पेश  किये  गये  भारती य

 दंड  संहिता  (संशोधन)  विवेयक,  1972
 के  उपंत्रों  पर  विचार  विमर्श  किया  है।
 भारतोप  दंड  संहिता  में  सशोधन  लागू  करने
 के  प्रतोजर  के  लिए  संयुक्त  समिति  की  रिपोर्ट
 ग्रोर  यथा  प्रतितरेदित  विधेयक  सरकार  के

 द 2  काराघोत  है।

 Exports  by  Small  Scale  Industry
 Firms

 1137,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleaseg  to  state:

 (8)  how  many  small  scale  industry
 firms  in  the  country  as  on  Jst  January,
 978  were  engaged  in  exporting  their
 Products  to  foreign  countries;

 (b)  what  is  the  procedure  and  crt.
 teria  for  registration  of  industries
 with  the  Director  General  of  Techni-
 cal  Development  (DGTD)  and  how
 many  industrial  units  were  registered
 with  DGTD  as  on  Ist  January,  1978;
 ‘and

 (c)  how  many  of  the  DGTD  units
 Were  exporting  their  products  to

 foreign  countries  as  on  Ist  January,
 978  and  what  was  their  number  at
 the  end  of  the  Third  Five  Year  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  As
 there  is  no  system  of  compulsory
 registration  of  small  scale  industry
 firms  engaged  in  exporting  their  pro-
 ducts  to  foreign  countries,  the  infor-
 mation}  is  not  available.

 (b)  The  procedure  and  criteria  for
 registration  of  jndustries  with  the
 DGTD  are  given  in  Appendix  IV  and
 V  of  the  “Guidelines  for  Industries
 1976-77"  issued  by  the  Ministry  of
 Industry  and  Civil  Supplies,  Depart-
 ment  of  Industria]  Development,  Gov-
 ernment  of  India.  There  were  3456
 industrial  units  registered  with  the
 Director  General  of  Technical  Deve-
 lopment  (DGTD)  88  on  Ist  January,
 1978.

 (6)  As  the  DGTD  do  not  maintais
 regular  statistics  of  the  exporting
 units,  this  information  ig  also  not
 available.

 Shipping  Corporation  in  States
 \

 i38.  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  number  of  States  a
 i  thetr

 names  where  Shipping  Corp0¥ations
 have  been  set  up;

 (b)  the  number  of  ships  owned
 and  operated  by  each  such  corporation
 and  routes  covered;  and

 (c)  the  relation  of  these  Corpora-
 tions  to  the  overall]  policy  of  shipping
 in  this  country?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Three;  the  State  Gov-
 ernments  of  Tamil  Nadu,  Kerala
 and  Karnataka;  +



 63  Written  Answers

 (b)  The  Corporation  set-up  by
 Kerala  owns  one  vessel.  The  other
 two  Corporations  own  two  vessels
 each.  The  vessel  of  the  Tamil  Nadu
 Corporation  operates  in  the  coastal
 and  adjacent  trade  while  those  of  the
 other  two  operate  in  India’s  overseas
 dry  bulk  trade

 (c)  There  is  no  special  relation-
 e@hip.  They  operate  as  any  other
 shipping  company.

 Priving  of  Vehicles  without  Silencer

 1139,  DR.  SARADISH  ROY:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  driving  motor-cycles,  scooters
 and  cars  after  removing  the  silencer
 for  fun’s  sake  is  against  the  Motor
 Vehicles  Act:  and

 (b)  if  so,  what  measures  Govern-
 ment  intend  to  take  in  this  matter?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Yes,  Sir.

 (b)  As  driving  motor-cycles,
 scooters  and  cars  without  a  silencer
 is  an  offence  under  the  Motor  Vehi-
 eles  Act,  traffic  police  challans  per-
 gongs  who  drive  motor  vehicles  on
 public  road  without  silencers.

 Development  of  Smali  and  Cottage
 Industries

 1140.  SHRI  PADMACHARAN  SA-
 MANTASINHERA:  Will  the  Minister
 of  INDUSTRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  develop  small  and
 cottage  industries;  and  if’  so,  when
 these  industries  will  be  set  up;

 (b)  if  so,  the  number  of  small  and
 cottage  industries  opened  in  1977-78
 and  during  last  three  years,  year-wise,
 State-wise  and  amount  invested;  and
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 (c)  the  total  number  of  small  and
 cottage  industries  and  among  them
 the  number  of  those  working  well
 State-wise;  and  amount  jnvested  in
 it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  to
 (c).  Since  the  inofrmation  asked  for
 is  voluminous  it  will  take  some  time
 to  collect  the  same.  This  will  be
 placed  on  the  Table  of  the  House  as
 soon  as  possible.

 राज  भाषा  विभाग  को  झष्यापन  वर्॑झाप्स

 Q24).  श्री  शयाराम  झककय 1  क्या

 गह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  -

 (क)  क्‍या  राजभाषा  विभाग  द्वारा
 अध्यापन  बकशापों  पर  प्रति  वर्ष  कितनी  राशि
 खर्च  की  जाती  है  ;  भ्रौर

 (ख)  इन  बकशापों  में  पग्रध्यापन  के

 कार्य  पर  अनुभवहीन  व्यक्ति  लगाये  जाते  हैं
 और  क्‍या  प्रति  लेक्चर  १0  से  25  रुपए  खर्च

 किये  जाते  हैं  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (शो  धनिक

 लाल  मंडल)  :  (कफ)  मंत्रालय  बौर  विभाग

 अपनी-अपनी  कार्यशालाश्रों  का  खर्च  खुद
 उठाते  हैं।  राजभाषा  विभाग  का  इससे  कोई

 सरोकार  नहीं  रहता  |

 (ख)  जी  नहीं  ।  इस  सिलसिले  में  राज-

 भाषा  विभाग  ने  मार्गदर्शी  सिद्धांत  जारी  किये

 हैं।  इनके  अनुसार  सरकारी  कामकाज  में

 हिन्दी  के  प्रयोग  में  सक्षम  कमंचारियों

 (जिसमें  सेवानिवृत्त  कमंचारी  भी  शामिल  हैं  )-

 की  ही  सेवाओं  का  इन  कार्य  शालाशों  में  उपयोग
 किया  जाना  चाहिए  |  इस  काम  के  लिए

 सेवारत  कर्मचारी  को  एक  दिन  के  व्याख्यान

 के  लिए  i5%o  मानदेय  दिया  जाता  है,  लेकिक
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 किसी  एक  महीने  में  मानदेय  की  राशि  किसी
 व्यक्ति  के  मासिक  वेतन  के  दसवें  भाग  से
 झधिक  नहीं  होगी  सेवानिवृत्त  कर्मचारी

 को  2080  प्रति  दिन  के  हिसाब  से  पारिश्रमिक

 दिया  जाता  है,  लेकिन  किसी  एक  व्यक्ति  को

 साल  भर  में  ,0008o  से  ज्यादा  इसके  लिए

 नहीं  दिया  जाना  चाहिए  ।

 Indepth  Study  inte  all  Aspects  of  Jute
 Industry

 1142.  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  conduct  an
 indepth  study  into  all  aspects  of  jute
 industry;  and

 (b)  if  so,  the  details  and  objectives
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 and  (b),  A  long  term  policy  is  being
 formulated  with  a  view  to  ensure  8
 reasonable  price  to  the  growers  for
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 the
 jute  supplieg  by  them  and  pre

 venting  exploitation  by  middle-men,
 keeping  in  view  at  the  same  time  the
 Viability  of  the  jute  industry  and  the
 interests  of  its  workers.  In  this  con-
 text  the  role  of  the  Jute  Corporation of  India  is  also  being  considered,

 ‘

 Per  Capita  Daily  Wages  in  States

 ‘1143.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state  :

 (a)  whether  the  Planning  Commis-
 sion  is  working  out  per  capita  daily
 wages  in  the  country;

 (b)  if  so,  the  details  thereof;  and

 (c)  what  is  the  minimum  wages  per
 capita  in  each  State  at  present?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a):  No  Sir.

 (b)  Does  not  arise.

 (c)  The  available  data  are  fur-
 nished  in  the  attached  statement.

 Statement

 Total  No.  of  Range  of  Misimum
 employments  covered  Rates  of  Wages  per  day

 Central/State/Union  Territory  under  the  Act  for  (in  Rs.)
 which  minimum  rates  a

 of  wages  have  been
 fixed/revised  Minimum  Maximum

 id
 2  3  4  5

 I,  Central  Government  °  नि  नि  &  79  3°50  6-96

 Il.  States  :

 t.  Andhra  Pradesh  .  28  2°50  600

 ay  Assam  .  .  \4  I°54  6:00

 g.  Bihar  26  tg  6:  00

 23  3°60  72 ro  Gujarat  .  cae

 3740  LS—3  *
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 I  2  be  ७५  3  4  5

 5.  Haryana  38  2°00  7°00
 6.  Himachal  Pradesh  VW  200  §'00

 7.  Karnataka  न  .  ar  2°00  5°60

 8.  Kerala  3d  1150  73°28

 gd  Madhya  Pradesh  20  I°25  4°00
 to.  Maharashtra  38  0°97  8°50

 tr.  Manipur.  .  2  2°00  4°00
 12,  Meghalaya  tn  4  ‘

 5  00  6  00

 13.  Orissa  78  2°25  5°00

 M4.  Punjab  31  मठ  7°70

 15.  Rajasthan  27  4°25  6:00

 i6.  Tamil  Nadu  28  a:  62  7°50

 .7.  Tripura  5  T'I2  4°00

 18.  Uttar  Pradesh  38  2°32  6°86

 ig.  West  Bengal  6  Tg,  7°25

 HII.  Union  Territory

 20.  Andaman  &  Nicobar  Islands  2  4°92  4°92

 2t,  Chandigarh  .  .  न  22  625,  7°50

 22.  Dadra  &  Nagar  Haveli  I  5°50  5°50

 23.  Delhi  न  .  .  .  १9  4°50  6°75

 24.  Goa,  Daman  &  Diu  ५  I  4°00  5°00

 25.  Pondicherry  डे  न  है  न  I  3°50  8-00

 working  of  C.B.I.

 1144,  SHRI  SAMAR  MUKHERJEE:
 SHRI  KRISHNA  CHANDRA

 HALDER  :

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  working  of  the  C.BI.
 during  emergency  and  under  previous
 regimes;

 (b)  if  so,  the  findings  thereof;

 (c)  whether  Government  are  consi-
 dering  steps  to  reorganise  the  work  of
 the  C.B.I.  to  check  the  malpractices
 that  were  existing  in  the  organisation;
 and

 (d)  if  so,  the  steps  Government  pro-
 pose  to  take  tn  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS:  (SHRI  S,  D.  PATYL):  (a)
 to  (d).  The  Government  are  aware
 that  in  the  course  of  the  inquiry  by
 the  Shah  Commission  some  instances
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 of  alleged  malfunctioning  of  some
 officers  of  the  Central  Bureau  of
 Investigation  during  the  period  of  the
 Second  Emergency,  have  come  to
 light.  Appropriate  action  will  be
 considered  after  the  report  of  the
 Commission  is  received.

 Efforte  to  furiher  improve  the
 methods  and  working  of  the  organi-
 sations  like  the  C.B.I.,  is  a  continuous
 process.  A  number  of  additional  posts
 were  sanctioned  recently  with  a  view
 to  stresgthening  it,  Such  other  mea-
 sures,  by  Way  of  its  reorganisation,
 selection  of  suitable  personnel  to
 man  its  posts  ,ang  further  augmenta-
 tion  and  redeployment  of  its  resour-
 ces,  aS  are  considered  necessary  from
 time  to  time,  will  continue  to  be
 taken  in  order  to.  ensure  that  the
 C.B.I.  functions  as  an  effective  instru-
 ment  to  combat  corruption  and  is
 enabled  to  cope  with  the  mounting
 pressures  of  work  and  demands  for
 its  services.

 Declaration  of  Netajis  Birthday  as
 Nationa]  Holiday

 1145.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFFAIRS  he
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  declare  23rd  January,  Netaji
 Subhas  Chandra  Bose’s  birthday,  as  a
 national  holiday;

 (b)  if  not,  the  reasons  thereof;  and

 (c)  if  so,  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  S.  0.  PATIL):  (a)  to
 (०),  In  this  connection  attention  js.
 invited  to  the  Lok  Sabha  debate  on
 24th  February,  978  on  the  Private
 Members  (Shri  Samar  Guha,  M.P.)
 Bill  regarding  “the  national  holiday,
 on  Netaji  Subhas  Chandra  _  80828
 birth-day”  during  the  cotrse  of  which

 an  assurance  ws  given  that  the  mat-
 ter  would  recetve  further  considera-
 tion,

 आकाशवाणी  को  विज्ञापनों  से  हुई  श्राय

 1146.  शो  हुकम  चन्द  कछवाय  :  क्‍या

 सूचना  शौर  प्रसारण  मंत्री  30  नधम्बर,  977

 के  प्रतारांकित  प्रश्न  सत्या  2722  के  उत्तर
 के  संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  आ्राकाशंवाणी  की  विज्ञापनों

 से  श्राय  जैढ़ाने  क ेलिए  कोई  लक्ष्य  निर्धारित

 किया  गया  है;  और  यदि  हां,  तो  i976-77

 की  तुलना  में  977-78  की  आय  में  कितनी

 वृद्धि  करने  का  प्रस्ताव  है  ;  श्रौर

 (ख)  वर्ष  977-78  में  दृश्य-श्रव्य
 प्रचार  निदेशालय  द्वारा  कितने  मूल्य  के
 विज्ञापन  देने  का  प्रस्ताव  है  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  लाल

 कृष्ण  श्रडवाणी )  :(क)  हलांकि  वाणिज्यिक
 प्रसारणों  के  द्वारा  श्राकाशवाणी  की  आय  में

 बुद्धि  करने  क ेलिए  कोई  विशेष  लक्ष्य  निर्धारित

 नहीं  किया  गया  है,  यह  प्रयत्न  हमेशा  रहा  है  कि
 वाणिज्यिक  प्रसारणों  के  लिए  श्राबंटित  समय

 का,  जहां  तक  सभव  हो  श्रधिक  विज्ञापन  बुक
 करके  अधिकतम  उपयोग  किया  ज।ए  ।  976
 77  में  वाणिज्यिक  सेथा  से  प्राप्त  कुल  राजस्व
 शर  i978-79  के  लिए  प्र॒त्याशित  राजस्व
 के  तुलतात्मक  श्रांकडे  निम्नवत  हैं  mal

 लाख  रुपए  *

 1976-77  680

 1977-78  645

 (जर्नेवरी,  l978  तक  )
 संशोधित  प्राककलन  700

 बजट  प्राककलन  750
 कक

 *प्रोविजनल
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 (@)  977-78  के  दौरान  विज्ञापन
 झौर  दृश्य  प्रचार  निदेशलाय  द्वारा  दिए  जाने
 वाले  विज्ञापनों  की  भ्रनु  मानित  लागत  39  लाख

 रुपए  है।

 Transport  facilities  in  Andaman  and
 Nicobar  Islands

 i47.  SHRI  ROBIN  SEN:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  settlers  of  Shyam  Nagar  and
 Radha  Nagar  at  Diglipur  in  Andaman
 and  Nicobar  Islands  are  facing  im-
 mense  ¢lifficulties  to  market  their  agri-
 cultural  produce  due  to  the  lack  of
 transport  and  communications;  and

 (b)  if  so,  the  steps  Government
 Propose  to  take  to  improve  transport
 system  (there?

 THE  MINISTER  OF
 AND  TRANSPORT
 RAM):  (a)  Yes,  Sir.

 SHIPPING
 (SHRI  CHAND

 (b)  At  present,  buses  are  running
 from  Diglipur  to  Laxmipur  only,  be-
 cause  the  road  beyond  Laxmipur  is
 still  under  construction.  A  rural
 road  from  Diglipur  to  Shyam  Nagar  is
 proposed  to  be  constructed  in  three
 stages  i.e.  (i)  Diglipur  to  Milengram
 (i0.84  Kms.),  (ii)  Milengram  to
 Swarajgram  (5  Kms.)  and  (iii)  Swa-
 rajgram  to  Shyam  Nagar  (13  Kms.)
 Radhanagar  comes  between  Swaraj-
 gram  and  Shyam  Nagar.  The  work
 on  this  road  has  been  accelerated
 during  the  financial  year.  Phase  one
 work  is  expected  to  be  completed  by
 the  end  of  current  working  season,
 Thereafter,  work  on  phases  two  and
 three  will  be  taken  up.  These  two
 phases  cannot  be  taken  up  earlier.
 because  the  construction  materials  can-
 not  be  taken  to  Milengram  without
 completion  of  phase  one.
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 Supplies  by  Ammunition  Factory
 Kirkee

 1148,  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of
 DEFENCE  be  pleased  to  refer  to  the
 reply  given  to  the  Unstarred  Ques-
 tion  No.  9908  on  he  l0th  May,  1973.
 regarding  sale  of  arms  and  ammuni-
 tion  to  Messrs.  National  Fire  Arms
 Company  and  Frontier  Arms  Company
 by  General  Manager,  Ammunition
 Factory,  Kirkee  and  state:

 (a)  whether  the  enquiry  into  the
 supplies  made  by  Ammunition  Fac.
 tory,  Kirkee,  against  forged  reccipted
 money  receivable  orders  hag  been
 completed;

 (b)  whether  the  money  involved  in
 the  aforesaid  supplies  has  since  been
 recovered;

 (c)  if  so,  the  details  thereof;

 (d)  whether  these  dealings  were  de-
 tected  by  a  very  low  official  in  the
 office  of  the  Controller  of  Defence  Ac-
 counts  (Factories);  and

 (e)  the  details  of  such  officials  and
 detections,  number  of  similar  nature
 detected  and  reward,  if  any,  paid  or
 given  to  such  official  or  officials  for  ex-
 cellent  performance  of  duties?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SINGH):  (a)  Not  yet,
 Sir.  The  case  jg  still  being  investigat-
 ed  by  Senior  Superintendent  of  Police,
 Jullundur.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  and  (e).  Detection  was  made
 in  the  normal  course  of  duties  per-
 formed  by  Accounts  Staff  of  the
 Controller  of  Defence  Accounts  and
 no  reward  was  given  to  any  official.
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 Freedom  Fighters  of  West  Bengal

 1149,  SHRI  MOHD.  HAYAT  ALI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  freedom  fighters
 of  West  Bengal  have  appealed  to  the
 Centre  to  intervene  and  restore  the
 State  pension  to  them  which  has  re-
 cently  been  discontinueg  by  the  State
 Government;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No,  Sir.

 (b}  Does  not  arise.

 Equity  participation  with  a  West  Ger-
 man  firm  for  manufacturing  T.V.

 Glass  shell

 1150.  SHR]  SHARAD  YADAV:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  Whether  it  is  a  fact  that  the
 Department  of  Electronics  has  asked
 the  Planning  Commission  to  approve
 the  proposals  of  a  private  sector  firm
 for  equity  participation  with  one  West
 German  firm  for  manufacturing  TV
 Glass  Shell  in  bi-colours  in  India;

 (b)  if  so,  the  facts  thereof;

 (c)  whether  it  is  also  a  fact  that
 the  case  of  BHEL,  a  state-owned  unit,
 has  been  neglected  in  the  matter  of
 manufacturing  coloured  TV  Glass  due
 to  some  commitment  given  by  one  of
 our  official  teams  that  visited  West
 Germany  recently,  if  so,  the  facts
 thereof;  and

 (d)  how  can  a  country  like  India
 afford  to  have  costly  coloured  TV
 Units?

 THE  MINISTER  OF
 THE  MINISTRY  OF
 (KUMAR]

 No,  Sir.

 STATE  IN
 INDUSTRY

 ABHA  MAITI):  (a)  4
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 (b)  Does  not  arise.

 «c)  BHEL  has  not  applied  for  the
 grant  of  a  licence  for  the  manufac-
 ture  of  coloured  TV  Glass  Shells  nor
 has  any  commitment  relating  to  this
 item  been  made  by  any  official  teams
 that  visited  West  Germany  recently.

 (d)  Doks  not  arise  as  manufacture
 of  coloured  TV  Glass  Shells  is  not
 under  consideration.

 Appointment  of  Commissions  under
 the  Commission  of  Enquiry  Act

 1152,  SHRI  छू  LAKKAPPA,;  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  748  on
 22-6-1977  and  state:

 (a)  the  particulars  of  the  Commis-
 sions  of  Enquiry  Since  appointed  by  the
 Government  of  India  under  the  Com-
 missions  of  Enquiry  Act;

 (b)  the  dates  by  which  the  different
 Commission;  appointed  during  977  are
 required  to  present  their  reports;

 (c)  reports,  if  any,  presented  by
 them  so  far;  and

 (d)  expenditure  incurreg  by  Gov-
 ernment  so  far  on  the  different  Com-
 missions?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Informa-
 tion  is  being  collected  ang  will  be
 laid  on  the  Table  of  the  House.

 (b)  to  (d).  A  statement  with  re-
 gard  to  six  Commissions  referred  to
 in  the  reply  to  Question  No,  448
 answered  on  22-68-1977  is  laid  on  the
 Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-654/78].
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 देश  में  नौवहन  दुघंटनाएं

 1153.  श्री  श्मर  सिह  बी०  राठवा:

 कमा  नौवहन  और  परिवहन  मंत्री  यह  बताने

 कृपा  करेंगे  कि

 (क)  देश  में  मार्च,  977  से  आज  तक

 कितनी  नौवहन  दुर्घटनाएं  हुई  ;

 (ख)  कितने  व्यक्ति  हताहत  हुए  ;

 (ग)  हताहतों  के  परिवारों  की  कितना

 मुन्नावजा  दिया  गया;

 (घ)  दुर्घटनाओं  के  कारण  क्‍या  थे  ;
 और

 (७)  इन  दुघेटनाओों  को  रोकने  के  लिए

 सरकार  ने  क्‍या  उपाय  किये  हैं  ?

 नौवहन  और  परिवहन  मंत्री  (श्री  चांद

 राम):  (क)  37  समुद्रगामी  भारतीय

 जहाजों  की  समुद्री  दुर्घटनाएं  हुई  ।

 (ख)  चार  व्यक्तियों  की  मृत्यु  हुई
 और  68  लापता  बताए  गए  |

 (ग)  नाविक  के  पद  तथा  उसकी  सेवा

 अवधि  के  अनुसार  प्रत्येक  मामले  में  क्षतिपूर्ति
 की  राशि  अलग-अलग  होती  है  ।  प्रतिपूर्ति
 की  राशि  नौवहन  कम्पनियों  द्वारा  सीधी

 नाविक  ग्रथव रां  उसके  निकटतम  संबंधी  को

 दी  जाती  हैं  ।  69  व्यक्तियों  के  संबंध  में

 जानकारी  देने  वाला  विवरण  सभा  पठल  पर

 रखा  है  [ग्रत्यालय  में  रखा  गया  ।  देखिये

 संख्या  एल  a-1655/78]  |  चार

 व्यक्तितयों  के  संबंध  में  सुचना  एकब्रित  की  जा

 रही  हैं  और  सभा  पटल  पर  रख  दी

 जाएगी  |

 (घ)  धसना,  टक्कर  होना,  ग्राग  लगना  |

 (कग  दुर्घटनाओं  की  प्रारंभिक  और

 औपचारिता  जांच,  जैसा  भी  श्रावश्यक  समझा
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 जाता  है,  की  जाती  है  ।  जांच  के  बाद  जो
 निष्कर्ष  निकले,  उसके  आधार  पर  नाविकों
 के  लाभ  के  लिए  जहां  कहीं  आवश्यक  हो,
 नोटिस  जारी  किए  जाते  हैं  ताकि  उस  प्रकार
 की  दुर्घटना  फिर  न  हो

 Czechoslovakia  know-how  for  manu-
 facture  of  large  cement  plants

 i54.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Czechoslovakia  have
 agreed  to  provide  know-how  for
 manufacture  of  large  cement  plants
 in  this  country;  and

 (b)  if  so,  the  term;  and  conditions
 of  the  agreement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)

 and  (b).  In  order  to  promote
 utilisation  of  capacities  of  Heavy
 Engineering  Corporation,  Ranchi
 (HEC),  it  has  been  agreed  in  recent
 discussios  which  took  place  at  Delhi
 with  the  Czechoslovak  Minister  of
 Metallurgy  and  Heavy  Engineering,
 that  Czechoslovakia  wil,  import  rol-
 ling  mill  and  coke-oven  equipment
 from  HEC  and  provide  assistance  to.
 H.E.C.  for  the  manufacture  of  large
 capacity  cement  plants,

 समाचार  पत्रों  द्वारा  व्खबारी  कागज  की

 खरीद

 1155.  श्री  नटवरलाल  बी०  परमार  :

 क्य।  सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  सरकार  का  ध्यान  उन  मांगों

 को  प्रकाशित  करने  वाले  प्रेस  समाचारों  की

 ओर  गया  है.  कि  समाचार  पत्रों  को  राज्य

 व्यापार  निमम  की  अपेक्षा  श्रन्य  एजेंसियों  से
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 अखबारी  कामज  खरीदन  की  अनुमति  मिलनी

 चाहिए  ताकि  वे  इस  निमम  द्वारा  लिया  जाने

 वाला  3  प्रतिशत  कमीशन  बचा  सके  ;
 और

 (ख)  यदि  हां,  तो  इस  पर  सरकार  को

 क्या  प्रतिक्रिया  है  ?

 सूचना  और  प्रसारण  मंत्रों  (श्री  लाल

 कृष्ण  अडवाणी)  :  (क)  जी,  हां  ।

 (ख)  विवरण  संलग्न  है  t

 विवरण

 राज्य  व्यापार  निगम  के  ्रलावा  अन्य

 साधनों  से  अखबारी  कागज  प्राप्त  करने  के  लिए
 समाचारपत्रों  को  मंजूरी  की  सम्भाव्यता  की,
 1977-78  के  लिए  अखबारी  कागज

 सम्बन्धी  नीति  को  अन्तिम  रूप  देते  समय

 ध्यान  में  रखा  गया  था  ।  यह  देखा  गया  कि

 राज्य  व्यापार  निगम  के  द्वारा  आयातित

 अखबारी  कागज  को  सारणीबद्ध  करना

 लाभदायक  है  शौर  इसे  जारी  रखा  जाए  ।

 अखबारी  कागज  को  राज्य  व्यापार  निगम

 के  द्वारा  सारणीबद्ध  करने  के  निम्नलिखित

 फायदे  हैं  —

 l.  बहुत  बड़े  संसाधनों  वाला  एक
 केन्द्रीय  संगठन  ही  प्रतियोगी  और  सस्ते

 मूल्यों  पर  विभिन्न  विदेशी  सम्भारकों  से
 लम्बे  अरसे  के  अ्नुबन्ध  में  शामिल  हो  सकेगा  |

 2.  बड़े  समाचार  पत्रों  को  छोड़  कर

 यह  छोटे  माचारपत्नों  के  साधनों  और  क्षमता

 से  परे  होगा  कि  :  विदेशी  सम्भारकों  के  साथ

 ग्रनुबन्ध  में  शामिल  हो  सके  और  बढ़  भी

 कम  मात्रा  में  |

 3.  राज्य  व्यापार  निगम  के  द्वारा

 प्राप्ति  और  वितरण  करने  से  छोटे  और  मझोले

 समाचारपत्नों,  प्रक्रित्मक  तथा  वित्तीय

 असुविधाशों  से  बच  गये  हैं  जिनका  उन्हें
 अन्यथा  श्रनुभव  करना  पड़ता  ol
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 सीमेंट  उत्पादक  कारखानों  के  निर्माण  के  लिये

 शैकोसलोवाकिया  द्वारा  सहायता

 1156.  श्री  छुरेन््र  विक्रम:  क्या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  चैकोस्लोवाकिश़ा  सरकार

 सीमेंट  उत्पादक  कारखानों  के  निर्माण  में

 हैवी  .इंजीनियरिंग  निगम,  रांची  को  सहायता

 देने  के  लिये  सहमत  हो  गई  है  ;

 (ख)  यदि  हां,  तो  इसके  परिणामस्वरूप

 सीमेंट  का  कितना  उत्पादन  बढ़  सकेगा  ;

 (म)  इस  करार  की  मुख्य  शर्ते क्‍या  हैं  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रो  (कुमारी
 शक्राभा  माईति):  (क)  से  (ग).  हैवी

 इंजीनियरिंग  कारपोरेशन,  रांची  की

 क्षमताओं  का  उपयोग  बढ़ाने  के  लिए
 चैकोस्लोबाकिया  के  धातुकर्म  और  भारी

 इंजीनियरिंग  मंत्री  के  सथ  दिल्ली  में  हाल  ही  में

 हुए  विचार-विमर्श  के  दौरान  इस  बात  पर

 सहमति  हो  गई  है  कि  चेकोसलोवाकिया
 रोलिंग  मिल  और  कोक  अवन  इक्विपमेंट
 का  हैबी  इंजीनियरिंग  कारपोरेशन  से  प्रायात
 करेगा  और  अ्रधिक  क्षमता  के  सीमेंट  संयंत्रो
 का  निर्माण  करने  के  लिए  एच  ०ई०सी०  को

 सहायता  देगा  ।  सीमेंट  का  उत्पादन  बढ़ाने
 के  लिए  बड़ी  क्षमता  के  इन  सीमेंट  संयंत्रों  की
 आवश्यकता  है  ।  एच०ई०सी०  द्वारा  दी  गई
 मशीनों  से  उत्पादन  में  वृद्धि  करती  होगी,
 यह  सीमेंट  उद्योग  द्वारा  एच०ई०सी०  को

 दिए  गए'  ्रार्डंरों  पर  निर्भर  करेगा  t

 अर्जा  , का  विकल्प

 L57.  श्री  युषराज  :  क्या  ऊर्जा  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बहुत  अधिक  तेल  मूल्यों  से
 ऊर्जा  की  लागत  बहुत  श्रधिक  बढ़  गई  है  }
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 (ख)  क्‍या  ऊर्जा  का  विवकल्प  खोजना
 आवश्यक  हो  गया  है  जब  कि  हम  अधिक
 तेल  का  अभ्रधिक  भायात  करने  म  असमर्थ  हैं;

 (ग)  क्‍या  झन्य  विकासशील  देशों  में

 अधिक  बिजली  पैदा  करके  ऊर्जा  की  समस्या
 का  हल  निकाल  लिया  गया  है  ;  और

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विवार  देश  में  बिजली  के  वर्तमान  संकट
 को  दूर  करने  के  लिए  ठोस  कार्यवाही  करने
 का  है  और  यदि  हां,  तो  कब्र  ?

 ऊर्जा  मंत्री  (ओ  पी०  रामचल्रन)  :

 (क)  प्रन्तर्साष्ट्रीय  बाजार  में  973

 के  उत्तराद्ध  से  तेल  के  मूल्यों  में  हुई  वृद्धि  के

 फलस्वरूप  देश  में  पेट्रोलियम  उत्पादों  के

 मूल्य  में  भी  वृद्धि  हुई  है  ।

 (ख)  सरकार  की  नीति  यह  है  कि  जहां

 कहीं  प्रौद्योगिक  तथा  ग्राथिक  दृष्टियों  से

 व्यवहाय  हो  वहां  तेल  के  स्थान  पर  ऊर्जा

 के  दूसरे  रूपों  का  प्रयोग  किया  जाना  चाहिए  |

 (ग)  अन्य  विकासशोल  देशों  द्वारा

 विद्युत  का  अधिक  उत्पादन  करके  ऊर्जा  संबंधी

 अपनी  समस्याग्रों  का  समाधान  करने  की

 जानकारी  सरकार  को  नहीं  है  ।

 (घ)  देश  में  विद्युत्‌  की  उपलब्धता

 में  सुधार  लाने  के  लिए  श्रनेक  कदम  उठाए
 गये  हैं/उठाए  जा  रहे  हैं  a  श्रल्पकालीन  उपायों

 में,  उपलब्ध  क्षमता  से  उत्पादन  को  श्रधिकतम

 करने,  जहां  भी  संभव  हो  फालतू  बिजली

 वाले  क्षेत्रों  से  कमी  वाले  क्षेत्रों  को  बिजली

 का  अन्तरण  करने,  राष्ट्रीय  प्रग्रताश्रों  के  अनुसार
 ऊर्जा  का  वितरण  सुनिश्चित  करने  तथा

 निर्माण  की  उन्नत  अवस्थात्रों  में  जो  परि-

 योजनाएं  हों  उनको  शीघ्र  चालू  करने  को

 दिल्ला  में  प्रयास  किए  जा  रहे  हैं।  दीघंकालीन

 परिप्रेक्ष्य  में,  विद्युत  विकास  की  गति  की  तेज

 करने  पर  जोर  है  ताकि  मांग  को  पूरा  करने
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 के  लिए  क्षमता  में  ध्ावश्यक  विशाल  झनम

 वृद्धियां  कर  पाना  संभव  हो  सके  ।  वे  परि-

 योजनाएं  अ्रभ्ििज्ञात  कर  ली  गयी  है  जिनसे
 आगामी  5  से  7  वर्षों  में  लाभ  मिलने  लगेगा
 झौर  उन  में  से  कई  परियोजनाएं  कार्यान्वयन

 हेतु  श्रनुमोदित  कर  दी  गई  हैं  ।  सरकार  के
 योजना  कौशल  का  लक्ष्य  है  लगभग  7  वर्षो
 की  श्रवधि  में  विद्युत  में  आत्मनिर्भरता  प्राप्त
 कर  लेना  ।

 Extension  of  services  of  producers
 beyond  58  years  of  age

 1158.  SHRI  NAWAB  SINGH
 CHAUHAN:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST-
 ING  be  pleased  to  state:

 (a)  the  number  of  Chief  Producers,
 Deputy  Chief  Producers,  Producers
 who  have  attained  the  normal  age
 of  58  years  for  retirement;

 (b)  the  number  of  such  members
 of  the  above  categories  who  are  being
 continued  beyond  the  age  of  58  years
 and  the  circumstances  for  such  ex-
 tension  and  continuance;  and

 (c)  Government’s  genera)  policy
 with  regard  to  the  extension  of  con-
 tract  of  Staff  Artistes  beyond  58
 years?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  to  (c).  Staff
 Artistes  in  All  India  Radio  are  em-
 ployed  on  long  term  contract  basis.
 They  are  retained  in  service  upto
 the  age  of  60  years,  subject  to  review
 at  the  age  of  58,  in  accordance  with
 the  terms  and  conditions  of  the  cun-
 tract.  There  ig  only  one  Producer
 presently  working  in  AIR  beyond  the
 age  of  60  years.  The  extension  was

 ~

 given  because  of  outstanding  perform-
 ance,
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 Serious  long-standing  problems  .of
 weavers  of  Nathnagar,  Bhagaipur

 1159.  SHRI  A,  K.  ROY;  Will  the
 Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  he  is  aware  of  _  the
 serious  long-standing  problems  of
 the  poor  weavers  of  Nathnagar,  Bha-
 galpur;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  redress  their  long-stand-
 ing  problems?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)

 Yes,  Sir.

 (b)  The  main  problem  of  _  the
 weavers  of  Nathnagar,  Bhagalpur,  is
 the  fluctuations  in  yarn  prices;  es-
 pecially  of  staple  yarn  and_  also
 marketing  of  finished  goods.  The
 State  Government  has  taken  up  an
 Export  Project  at  Bhagalpur.  Bihar
 State  Handloom  Development  Cor-
 poration  has  opened  a  yarn  depot  at
 Bhagalpur  for  supply  of  yarn  to
 weavers.  This  wil]  ease  the  problems
 of  weavers  to  some  extent.

 वर्ष  i976~-77  में  बन्द  पटसन  मिलें

 1160.  श्रो  राजेन्द्र  कुमार  शर्मा :  क्‍या

 उच्योग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  वर्ष  1976-77  में  कितने  पटसन

 मिल  बन्द  पड़े  रहे  और  उनके  परिणामस्वरूप

 कितनी  हानि  हुई  ;  और

 (@)  क्‍या  सरकार  का  इन  बन्द  मिलों

 को  पुन:  खोल  कर  स्थिति  में  सुधार  करने  का

 विचार  है  श्रौर  यदि  हां,  तो  किस  तारीख
 से  ?॥

 उद्योग  मंत्रालय  में  राज्य  संत्री  (कुमारो
 शाला  साईति  t  (क)  पटसन  वर्ष  976-77

 के  श्रन्‍्त  तक  सात  पटसन  मिलें  बन्द  रही
 जिसके  फलस्वरूप  48.59  लाख  श्रमिक
 दिवस  श्रौर  लगभग  60,000  मी०  टन
 उत्पादन  की  हानि  हुई  t

 (ख)  इन  में  से  चार  मिलों  में  उत्पादन

 शुरू  हो  चुका  है,  शेष  में  से एक  को  मशीनों
 के  गत  प्रयोग  होने  और  उत्पाद-मिश्र  के

 असन्तुलित  होने  के  कारण  पुनः  चालू  करने
 योग्य  नहीं  समझा  गया  है  शौर  श्रन्य  दो  मिलों
 के  बारे  में  सरकार  सम्बन्धित  राज्य  सरकारों
 से  पक्न-व्यवहार  कर  रही  है  ।

 Requirements  of  enriched  Uranium
 and  Heavy  Water  for  Tarapur  Power

 Plant

 6l.  DR.  VASANT  KUMAR
 PANDIT:

 SHR]  YASHWANT  BOROLE:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:

 (a)  what  are  the  total  requirements
 of  enriched  Uranium  and  heavy  water
 for  the  full  functioning  of  the  Tara-
 pur  Power  Plant;

 (b)  how  much  of  the  supplies  of
 Nuclear  Fuel  is  expected  from  U.S.A.
 or  some  other  country;  and

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  improvising
 heavy  water  and  specialised  Nuclear
 Fuel  in  India,  if  so,  the  steps  taken
 thereon  and  the  results  expected?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  About  7
 to  2l  tonnes  of  enriched  uranium  are
 required  annually  for  Tarapur  Ato-
 mic  Power  Station  (TAPS).  No
 heavy  water  is  needed  for  its  opera-
 tion.

 (b)  For  the  time  being  we  are
 expecting  a  supply  of  7.6  tonnes  from
 U.S.A.
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 (c)  Technical  studies  on  use  of
 alternative  fuels  are  in  progress.  As
 heavy  water  is  not  required  for  func-
 tioning  of  Tarapur  Station,  the  ques-
 tion  of  finding  alternatives  does  not
 arise.

 मंत्रालय  के  जें०्सी०ण्बो०  विभाग  के  तृतोय
 श्रेणियों  के  कर्मचारियों  को  पदोन्नति

 1162.  श्री  महीलाल  :  कण  रक्षा  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  मंत्रालय  के  ज्वाइंट  साइफर

 ब्यूरो,  विभाग  में  तृतीय  श्रेणी  के  विभिन्न

 वर्गों  के  कमंचरारियों  की  पदोन्नति  के  मामलों

 पर  विचार  करने  के  लिए  वर्ष  970  से

 विभागीय  पदोन्नति  समिति  की  कोई  बैठक

 नहीं  हुई  है  जिसके  कारण  कमंचारियों  की

 पदोन्नतियां  रूकी  पड़ी  हैं;

 (ख)  यदि  हां,  तो  विभागीय  पदोन्नति

 समिति  की  बेठक  न  बुलाने  के  क्या  कारण

 हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  विभागीय
 at

 वरदोन्नति  समिति  की  बैठक  बुलाये  बिना  द्वितीय

 श्रेणी  के  अराजपत्नित  कमंचारियों  की  तदर्थ

 आधार  पर  पदोन्नति  की  गई  है;  और

 (घ)  यदि  हां,  तो  ऐसे  भ्रधिकारियों

 की  संख्या  क्‍या  है  और  ऐसा  भेदभाव  बरतने  के

 क््या  कारण  हैं  ?

 रक्षा  मंत्री  (श्री  जगजीवन  राम):

 (क)  और  (ख).  गुप  ग'  के  विभिन्न  वर्गों

 के  कमंचारियों  के  लिए  पदोन्नति  के  आधार

 पर  भरने  के  लिए  जब  कभी  नियमित  पद

 खाली  हुए  तो  उन  पर  विचार  करने  के  लिए
 970  के  बाद  विभागीय  परदोन्नयन  समिति

 की  बैठकें  हुई  हैं  ।

 (ग)  जी  हां  ।
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 (4)  नौ  अफसरों  को  पदोन्नत  किया
 गया  है।  ग्रुप  ख'  (राजपत्रित )  के  उच्चतर
 पदों  के  लिए  भर्ती  नियमों  में  संशोधन  किया
 जा  रहा  है  इस  बारे  में  अंतिम  निर्णय  हो
 जाने  तक  और  ज्वाइंट  साइफर  ब्यूरों  में
 काम  करने  की  दक्षता  बनाये  रखने  के  लिए
 ग्रुप  ख'  के  अ्राजपत्रित  कर्मचारियों  को
 वर्तमान  नियमों  के  श्रघीन  तदर्थ  आधार  पर
 पदान्नत  किया  गया  है  ।

 Additional  Funds  for  National
 Highways

 1163.  SHRI  SARAT  KAR:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  Orissa  Government
 have  requested  the  Central  Govern-
 ment  for  additional  funds  for  National
 Highways  which  are  under  considera-
 tion;  and

 (b)  if  so,  what  is  the  amount  sanc-
 tioned  by  the  Central  Government
 against  the  State  Government’s  _  re-
 quirement?  .

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  and  (b).  The  State  Gov-
 ernment  asked  for  increasing  the
 allocation  for.  National  Highway
 (Original)  Works  from  Rs,  270  lakhs
 to  Rs.  322.57  lakhs.  Within  the
 available  resources  and  keeping  in
 view  the  overall  requirements  for
 development)  works  of  all  National
 Highways  in  all  the  States  and  the
 necessary  priorities,  the  original  allo-
 cation  for  Orissa  has  since  been  in-
 creased  to  Rs.  300  lakhs.

 As  regards  Maintenance  and  Re-
 pairs,  the  State  Govet’s  demand  is
 Rs,  44  lakhs.  However,  keeping  in
 view  the  availability  of  resources  and
 the  assessed  requirements  of  various
 National  Highways  in_all  States,

 a
 sum  of  Rs.  94.0  lakhs  has  been  re-
 leased  for  Orissa.  ies  aE
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 स्तर  जिले  में  पश्रादियासियों  के  कल्याण  के

 लिए  नियतन

 1164.  श्री  श्रघन  सिह  ठाकुर  :
 क्या  गह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  मध्य  प्रदेश  के  बस्तर  जिले  के
 झादिवासियों  के  कल्याण  के  लिए  आरंभ
 की  जाने  वाली  परियोजनाओं  के  लिए  गत  वर्ष
 केन्द्रीय  सरकार  ने  कितनी  धनराशि
 दी  है;

 (ख)  क्या  सरकार  को  पता  है  कि  इस
 राशि  का  उचितन  योग  नहीं  किया  गया  है;
 और

 (ग)  यदि  नहीं,  तो  क्या  सरकार  इस
 विषय  में  जांच  करायेगी  श्रौर  राशि  का
 उचित  उपयोग  सुनिश्चित  करायेगी  ?

 गृह  मंत्रालय  में  राज्य  मंत्रो  (श्री  धनिक

 लाल  मण्डल)  :  (क)  बस्तर  जिले
 में  एकीकृत  जनजाति  विकास  परियोजनाओं

 समेत  जनजाति  उप-योजना  के  लिए  976—

 77  में  मध्य  प्रदेश  राज्य  को  0.97  करोड़
 रुपये  की  धनराशि  दी  गई  थी  ।  इसके
 अतिरिक्त  बस्तर  में  दातेवाडा  शर  कौल्टा

 जनजाति  विकास  एजेंसियों  के लिए  20  लाख
 रुपये  और  27.49  लाख  रुपये  दिये  गये
 थे।

 (ख)  और  (ग).  इस  संबंध में  कोई
 शिकायतें  प्राप्त  नहीं  हुई  हैं  ।

 Per  Capita  Income

 1165.  SHRI  RAMANAND  TIWARY:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:  «8

 (a)  whether  his  attention  has  been
 drawn  towards  news  item  published
 in  the  ‘Statesman’  Delhi,  dated  23rd
 Jarluary,  978  under  the  caption  ‘Fall
 in  Per  Capita

 Income’;,
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  steps  taken  or  con-
 templateg  to  be  taken  for  raising  the
 per  capita  income  and  revitalising  the
 national  economy?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  ‘the  fall  in  per  capita  income
 in  1976-77  is  due  largely  to  decline
 in  agricultural  production  which  ac-
 counts  for  about  half  of  the  national
 product.  The  year  1977-78  is  likely
 to  show  some  improvement  over  the
 position  in  1976-77,  In  the  circums-
 tances  it  is  better  to  take  a  long-
 term  point  of  view  rather  than  on
 an  annual  basis.

 Complaints  received  by  Shah
 Commission

 1166.  SHRI  VAYALAR  RAVI:  Will
 the  Minitser  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Shah  Commission
 has  received  large  number  of  com-
 plaints  beyond  the  terms  of  reference;
 and

 (b)  if  so,  what  are  the  reasons  Gov-
 ernment  entertain  such  complaints
 and  harass  the  Government  servants?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ang  (b).  The  Shah  Commission
 of  Inquiry  has  received  730l  com-
 plaints  which  are  beyond  its  terms  of
 reference.  These  complaints  were
 not  received  by  the  Government  but
 were  received  by  the  Commission  in
 response  to  the  Notification  published
 by  them  in  the:  Newspapers..  The
 Commission’  hag  not  taken  cognizance
 of  these  complaints  and  there  is  no
 question  of  the  Government  harassing
 Government  servants,
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 Central  Assent  to  Legislation  on  Em-
 Ployment  Guarantee  Scheme  of
 Maharashtra  and  Land  Reforms  (Am-

 endment)  Bill  of  West  Bengal

 ‘1167.  SHRI  VASANT  SATHE:

 SHRI  P.  K.  KODIYAN:

 SHRI  SOMNATH  CHATTER-
 JEE:

 Will  the  Minister  of
 AFFAIRS  be  pleased  to  state:

 HOME

 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  not  given
 its  assent  to  the  Legislation  on  Em-
 ployment  Guarantee  Scheme  adopted
 by  the  Maharashtra  State  and  the
 Land  Reforms  (Amendment)  Bill,
 ‘1977,  adopted  by  the  West  Bengal
 Legislature;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  steps  taken  to  clear  the
 Bills;  and

 (d)  whether  Government  would
 direct  other  State  Governments  to
 frame  similar  Employment  Guarantee
 Law  to  help  weaker  section  of  Society?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  0.  PATIL):  (a)  Assent
 was  given  to  the  West  Bengal  Land
 Reform  (Amendment)  Bill,  797  on
 3l--978.  Assent  has  not  been  given
 to  Maharashtra  Employment  Guaran-
 tee  Bill,  1977.

 (b)  to  (d).  The  Maharashtra  Em-

 ployment  Guarantee  Bill,  977  in-

 volves  important  policy  questions  and
 needs  full  and  careful  consideration.
 It  is  under  examination  in  cosulta-
 tion  with  the  Ministries  concerned.

 4
 Clesure  of  Chemicals  and  Textile

 units  que  to  coal  shortage

 i68.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:
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 (a)  whether  there  is  steep  fall  in
 coal  production  and  due  to  that  many
 chemicals  and  textile  units  are  facing
 hardship;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  meet  the  coal  demand  of
 these  units  to  avoid  the  closure?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  There  has  been  a_  slight
 drop  in  production  during  the  current
 year  On  account  of  intezrptions  in
 power  supplies  to  the  coal  mines
 strike  in  explosives  factory  at  Gomia
 and  unusually  heavy  monsoons.  How-
 ever,  the  actual  despatches  to  con-
 sumers  during  the  current  year  (April
 to  Dec.  17)  are  about  4.0  million
 tonnes  more  than  in  the  corrcspond-
 ing  period  of  last  year.  Average
 monthly  despatches  to  chemicals  and
 textile  units  during  the  year  1977-78
 (upto  January)  have  been  2.40  lakh
 tonnes  against  2.28  lakh  tonnes  dur-
 ing  the  corresponding  period  of  the
 last  year.

 Whenever  any  reports  of  shortages
 were  received,  specia]  arrangements
 were  made  for  supplying  coal  to  such
 units.

 Power  Break-down  in  Indraprastha
 Power  Station,  Delhi

 1169,  CHAUDHURY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  ENERGY
 be  pleased  to  lay  a  statement  show-
 ing:

 (a)  the  number  of  times  there  was
 break-down  in  the  Indraprastha
 Power  Station  in  Delhi  and  the  period
 for  which  each  time  the  supply  of
 power  remaineq  suspended  to  the
 capital  during  the  last  three  years;
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 (b)  the  main  reasons  for  frequent
 break-down  in  the  Indraprastha  Power
 Station;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  improve  the  situation  and
 whether  a  Committee  is  proposed  to
 be  appointed  to  look  into  the  whole
 matter  regarding  Indraprastha  Power
 Station?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 to  (c).  There  have  been  8  major
 trippings/breakdowns  of  Indraprastha
 Power  Station  when  almost  all  the
 units  tripped.  A  list  of  such  break-
 downs/trippings  giving  the  dates  and
 time  of  tripping,  time  of  restoration
 of  the  various  units  and  the  reasons
 for  such  breakdowns  during  the  last
 three  years  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No,  LT-656/78)].  The  supply  of
 power  to  part  of  the  capital  was
 affected  on  four  occasions  only  for
 short  periods  as  it  was  possible  to
 restore  supply  to  the  capital  by  get-
 ting  assistance  from  the  neighbouring
 power  systems.

 In  most  of  these  cases,  trippings
 were  caused  by  either  outside  system
 disturbances,  or  faults  in  the  outdoor
 switchyard  of  Indraprastha  Power
 Station.

 Remedia]  measures  to  improve  the
 outdoor  switchyard  have.  already
 been  taken.  Necessary  steps  to  stabi-
 lise  the  Northern  Region  Grid  system
 are  also  being  taken  up  by  the
 Northern  Regional  Electricity  Board,
 in  consultation  with  the  constituent
 States.  In  view  of  the  above,  no
 Committee  is  considereq  necessary
 to  look  into  thig  matter.  ;

 केन्द्रीय  सचियालय  हिन्दी  परिषद्‌

 1170.  श्री  अर्जुन  सिह  भवौरिया:

 क्या  गृह  मंत्री  i4  दिसम्बर,  977  के

 अतारांकित  प्रश्न  संख्या  3874  के  उत्तर  के

 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सचिवालय  हिन्दी
 परिषद्‌  के  विरुद्ध  सरकार  को  मिली  शिकायतों
 के  संबंध  में  जांच  इस  बीच  पूरी  कर  ली  गई  है  ;
 शर

 (@)  यदि  हां,  तो  उसके  क्या  परिणाम
 निकले  ?

 गृह  मंत्रालय  में  राज्य  मंत्रो  (श्री  धनिक
 लाल  मण्डल)  :  (क)  जी  हां।

 (ख)  जांच  पड़ताल  के  बाद  शिकायत

 सही  नहीं  पाई  गई  ।

 Uncertainty  in  Industry  due  to
 Tardiness  in  InveStment

 l7l.  SHRI  P.  Ss.  RAMALINGAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  alive
 to  the  climate  of  uncertainty  in  the
 field  of  industry  because  of  tardiness
 in  investment  and  development  of  in-
 dustries  for  enriching  economic  acti-
 vity;

 (b)  the  concrete  steps  proposed  to
 promote  purposeful  industrial  deve-.
 lopment  by  encouraging  sincere  dedi-
 cated  and  socially  motivated  industria-
 lists;  and

 (c)  the  extent  to  which  foreign  in-
 vestment  is  proposed  to  be  permitted
 for  acceleration  of  economic  activity?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (७)
 to  (c).  There  are  no  objective  rea-
 sons  for  uncertainty  in  the  field  of
 industry.  The  Government’s  indus--
 trial  policy  and  measures  for  indus-
 trial  development  including  policy
 for  foreign  investment,  have  been
 outlined  in  the  Statement  on  Indus-
 trial  Policy  laid  before  Parliament
 on  23rd  December,  1977.
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 Proposal  to  increase  the  number  of
 items  reserved  for  Small  Sector

 1172,  SHRI  K.  PRADHANI.  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  in  a
 position  to  increase  the  number  of
 items  reserved  for  the  smal]  sector;

 (b)  ig  so,  the  details  regarding  the
 policy  of  Government  as  wel]  as  the
 units  which  are  going  to  be  benefited
 with  this  policy;  and

 (c)  whether  Central  Government
 have  asked  the  state  boards  to  formu-
 late  a  time-bound  plan  for  providing
 training  facilities  to  personne]  so  that
 new  managerial  cadre  could  be  de-
 veloped?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)

 and  (b).  The  Minister  of  Industry
 placed  on  the  Table  of  the  House
 504  items  exclusively  reserved  for  the
 Smal]  Scale  Sector,  The  list  of  indus-
 tries  reserved  for  the  Small  Scale
 Sector  is  to  be  continually  reviewed
 so  that  capacity  creation  does  not  lag
 behind  the  requirements  of  the  eco-
 nomy.  An  anuual  review  of  reserved
 industries  will  be  undertaken  in  order
 to  ensure  that  reservation  accorded
 to  the  Smal}  Scale  Sector  is  effective
 and  js  also  continually  expanded  as
 new  products  and  new  _  processes
 capable  of  being  manufactured  in  the
 small  scale  sector  are  identified.

 The  reservation  of  items  exclusive-
 ly  for  the  SS]  Sectors  will  enable
 the  SSI  units  to  progressively  increase
 their  capacity,  take  up  new  items  of
 production,  and  also  promote  new
 units  in  these  lines  of  production.

 (c)  Under  District  Industries  Cen-
 tres  Scheme,  it  is  proposed  to  pro-
 vide  training  facilities  to  personnel
 so  that  new  managerial  cadre  could
 be  developed,
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 Extension  of  Services  of  Tool  Room
 and  Training  Centre,  Karnataka  to

 less  developed  areas

 1173.  SHRI  छू.  MALLANNA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  6
 year  old  institute  Tool  Room  &  Train-
 ing  Centre,  Karnataka  which  is  re-
 ceiving  financial  help  from  the  Da-
 nish  Aid  Authority  DAN(DA)  has
 sought  the  approval  of  the  Central
 Government  to  extend  the  services  of
 the  institute  to  the  less  developed
 areas;  and

 (b)  if  so,  the  details  regarding  the
 plan  of  the  institute  regarding  the  es-
 tablishment  of  its  sub-centres  in  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)

 Yes,  Sir.

 (b)  Hubli,  Mangalore  and  Belgaum
 are  Jess  developed  areas  in  Karna-
 taka.  The  proposed  Sub-Centres  will
 act  as  catalysts  for  development  of
 engineering  industries  in  these  areas.
 Tool  Room  Sub-Centres  will  provide
 the  much  needed  technological  infra-
 structure  ijn  these  areas  and  contri-
 bute  to  the  industrial  growth  in  these
 under-developed  areas  by  encourag-
 ing  entrepreneurs  to  take  up  manu-
 facture  of  products/components  need-
 ing  precision  toolings.

 Incidents  of  Unrest  and  violence  in
 the  country

 1174,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  ugly  incidents  of  un-
 rest  and  violence  are  erupting  in  dif-
 ferent  parts  of  the  country;

 (b)  if  so,  what  steps  Government
 propose  to  take  to  stop  such  acts  of
 violence  and  vandal  destruction;  and
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 (c)  whether  it  is  a  fact  that  these
 incidents  of  violence  are  being  insti-
 gated  by  anti-social  terroristic  forces
 from  outside  the  country  in  collabo-
 ration  with  anti-social  terroristic  for-
 ces  inside  the  country?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  HOME  AFFAIRS
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 fa)  and  (b),  There  have  been  some
 sporadic  incidents  of  violence  dur-
 ing  agitations  by  some  sections  to
 press  their  demands.  The  law  en-
 forcement  agencies  are  vigilant  and
 are  taking  appropriate  action  under
 the  law.

 (e)  Government  have  no  such  in-
 formation.

 Purchase  of  Ships  from  Abroad

 ‘1175,  SHRI  DHARM  VIR  VASISHT:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Minister  of  State  for  Shipping
 and  Transport  announced  in  Septem-
 ber  last,  earmarking  of  Rs.  500  crore
 foreign  exchange  for  buying  ships
 from  abroad;  and

 (b)  if  so,  purchases  if  any  made  or
 proposed  to  be  made  on  that  account?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Yes,  Sir.

 (b)  An  amount  of  about  Rs.  200
 crores  has  been  sanctioned  and  com-
 mitted  and  the  balance  is  available
 for  new  acquisition  proposals  to  be
 brought  up  by  shipping  companies.

 Setting  up  of  a  Cotton  Textile  Mill  in
 Abohar  and  Fazilka

 1176.  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  .
 of  INDUSTRY  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Abohar  and  Fazilka  region  yield  the
 cheapest  and  highest  cotton  which
 ean  be  used  for  the  manufacture  of
 the  Janata  cloth;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  consider  to  set  up  a_  cotton
 textile  mill  in  that  area?

 THE  MINTSTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MaAITI):  (a)

 J-34,  320-F  and  Bengal  Deshi  cotton
 are  usually  grown  in  this  region  and
 they  can  be  used  for  medium  counts.

 (b)  Government  has  no  proposal
 to  set  up  new  textile  mills  in  the
 public  sector.  Besides,  it  has  been
 already  decided  that  Government  will
 not  permit  amy  expansion  in  the
 weaving  capacity  in  the  organized  mill
 and  powerloom  sector.

 संयुक्त  रक्षा  सेवाश्रों  हेतु  परीक्षा  में  प्रश्न-पत्रों

 फे  उत्तर  अ्रंग्रेजी  में  दिया  जाना

 lI77.  श्री  सुखन्द्र  (सह:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  7  जनवरी,

 978  के  नवभारत  टाइस्‍्स  में  प्रकाशित  इस

 अणय  के  समाचार  की  ओर  दिलाया  गया  है
 कि  संघ  लोक  सेवा.  आयोग  द्वारा  इस  बचें

 मई  में  आयोजित  होने  वाली  संयुक्त  रक्षा-सेवा

 परीक्षा  में  सामान्य  ज्ञान  तथा  प्रारंभिक  गणित

 के  प्रश्न-पत्नों  के  उत्तर  अंग्रेजी  में  देना  अनिवार्य

 होगा;

 (ख)  यदि  हां,  तो  क्या  जिन  छात्रों  का

 शिक्षा  का  माध्यम  हिन्दी  रहा  है,  वे  उच्च

 पदों  के  लिए  परीक्षाओं  में  नहीं  बैठ  सकेंगे;

 शौर

 (ग)  क्या  कोठारी  ब्रायोग  ने  सरकार

 को  इसी  तरह  की  सिफारिश  की  थी  ?
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 गृह  मंत्रालय  में  राज्य  मंत्री  (श्रो
 एस०  डी०  पाटिल)  :  (क)  झौर  (ख).,  जहां
 तक  प्रश्न-पत्नों  के  उत्तर  का  संबंध  है,  संघ  लोक

 सेवा  झायोग  ने  पहले  ही  यह  निर्णय  कर  दिया

 है  कि  मई,  978  में  ली  जाने  वाली  संयुक्त
 रक्षा  सेवा  परीक्षा  की  योजना  में  शामिल

 किये  गये  सभी  विषयों  के  प्रश्न-पत्नों  में  केवल

 वस्तुनिष्ठ  प्रकार  के  ही  प्रश्न  रखे  जाएंगे  ।  इस

 प्रकार,  प्रश्न-पत्र  तो  यद्यपि  प्रंग्रेजी  में  ही  होंगे,

 किन्तु  वस्तुनिष्ठ  प्रकार  के  प्रश्नों  तथा  उत्तरों

 से  अंग्रेजी  के  शान  पर  बल  दिया  जाना,  काफी

 हद  तक  कम  हो  जाएगा  और  इस  तरह  से

 अंग्रेजी  में  पूर्णत:  दक्ष  न  होने  वाले  उम्मीदवारों

 की  बाधा  कम  से  कम  रह  जाएगी  ।

 (ग)  भर्ती  नीति  तथा  चयन  पद्धति

 संबंधित  समिति  कोठ।री  समिति ने  अन्य  बातों
 के  साथ-साथ  अखिल  भारतीय  तथा  केन्द्रीय

 सेवाओं  में  भर्ती  के  लिए  प्रस्तावित  सिविल

 सेवा  परीक्षा  में  संविधान  की  आठवीं  ग्रनुमूची
 में  दी  गई  सभी  भाषाओं  और  अंग्रेजी  का
 वैकल्पिक  माध्यम  के  रूप  में  प्रयोग  करने  की

 सिफारिश  की  थी  t  भारत  सरकार  ने
 सिफारिश  को  स्वीकार  कर  लिया  है  और

 संघ  लोक  सेवा  आयोग  से  इसे  लागू  किए  जाने

 से  उचित  कदम  उठाये  जाने  का  अनुरोध
 किया  है  ।  कोठारी  समिति  की  सिफारिशों
 के अन्तर्गत  संयुक्त  रक्षा  सेवा  परीक्षा

 नहीं  श्राती  ।

 Production  of  Sophisticated  Arms  by
 India

 1178.  DR  BAPU  KALDATE:;  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  Government  have
 taken  note  of  spurt  in  sale  of  arma-
 ments  by  big  nations  to  non-aligned
 countries;

 (b)  if  so,  whether  Government  have
 increased  the  production  of  sophisti-
 cated  arms  in  the  country;  and
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 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Gov-
 ernment  have  seen  reports  appearing
 in  the  Press  from  time  to  time  in  this
 regard.

 (b)  and  (c),  Progressive  indigeni-
 sation  of  sophisticated  armaments  is
 part  of  the  national  policy  of  self-re-
 liance  and  not  as  a  result  of  reperted
 sale  of  armaments  by  big  nations  to
 non-aligned  countries.  The  program-
 me  of  indigenisation  of  defence  pro-
 duction  covers  the  entire  range  of  re-
 quirements  for  our  Armed  Forces—
 including  modern  combat  aircraft;
 warships;  tanks  and  other  vehicles;
 sophisticated  radar  and  communica-
 tions  and  gun  control  equipment;  field,
 mountain,  anti-aircraft,  anti-tank  and
 other  guns;  missiles;  rockets  and  pro-
 pellants;  chemicals  and  explosives;
 small  arms;  and  practically  the  whole
 range  of  ammunition  for  the  three
 Services.

 Price  of  Cement

 1179,  SHRI  M.  RAM  GOPAT.  RED-
 DY:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  raise  the  price  of  cement  in
 the  country;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  "HE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  Shortages
 in  the  supply  of  cement  had  developed
 on  account  of  higher  demand  for  con-
 sumption  for  Public  Works  as  well  as
 as  for  Agriculture,  Industry  and
 Housing.  Substantial  quantities  of
 cement  were  also  required  to  repair
 ravages  caused  by  the  cyclones  in
 ‘Andhra  Pradesh  and  Tamil  Nadu.
 Government,  therefore,  decided  to
 permit  the  import  of  about  one  million
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 tonnes  of  cement  to  meet  the  addi-
 tional  demand.  As  the  landed  cost  of
 the  imported  cement  is  higher  than
 the  cost  of  indigenous  cement,  Govern-
 ment  decided  to  pool  the  prices  and
 increase  the  F.O.R.  destination  price
 of  cement  by  Rs.  l7  per  tonne  w.c.f.
 7th  January,  978  so  that  together
 with  local  ievies  the  retail  price  did
 not  increase  by  more  than  Rs.  2)  per
 tonne  or  Re,  |  per  bag.  It  is  clarified
 that  there  has  however  been  no  in-
 crease  in  ex-works  or  retention  prices
 of  cement  payable  to  the  manufac.
 turers.

 Staff  Selection  Commission  for  Rec-
 ruitment  in  various  Central  Govern-

 ment  Departments

 1180.  SHRI  D.  B.  CHANDRA  GOW-
 DA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Staff
 Selection  Commission  for  recruit-
 ment  for  Subordinate  Services  for
 various  Central]  Government  depart-
 ments  has  been  set  up  in  Madras;  and

 (b)  if  so.  the  details  regarding  its
 duties  and  functions?

 THE  MINISTER  OF  STATE  IN  TilE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  A  Regional  Office
 of  the  Staff  Selection  Commission  set
 up  by  the  Central  Government  has
 been  established  at  Madras.

 A  copy  of  the  Resolution  regarding
 the  setting  up  of  the  Commission,  which
 indicates  its  duties  and  functions,  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No,  LT-657/78].

 Increase  in  Prices  of  Paper

 8i.  SHRI  5.  G.  MURGAIAYAN:

 SHRI  K.  PRADHANI:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Paper  Mill.  owners  increased
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 the  price  of  paper  three  times  ie.  in
 January,  977  by  35  paise  per  K.G.,
 in  September,  977  by  35  paise  per
 K.G,  and  again.  in  December,  977  by
 30  paise  per  K.G,;

 (b)  if  so,  whether  this  has  been
 done  against  the  declared  policy  of
 holding  price  line  by  Government;

 (c)  if  db  the  steps  being  taken  in  the
 matter;

 (ad)  whether  Government,  have  re-
 ceived  any  Memorandum  in  the  mat-
 ter  from  the  Uttar  Pradesh  Publishers
 Association;  and

 (e)  if  80,  the  main  points?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  During  the
 year  977  there  was  no  Significant
 increase  in  the  prices  of  basic  quali-
 ties  of  paper  but  only  a  marginal  in-
 crease  in  the  prices  of  some  superior
 varieties  of  paper.  After  3lst  Decem-
 ber,  1977.  a  few  mills  have  issued  re-
 vised  price  lists  in  which  prices  of
 certain  varieties  of  paper  have  been
 put  up  steeply.

 (b)  and  (c).  Although  there  is  no
 statutory  control  on  prices  of  paper,
 Government  have  been  discouraging
 the  industry  from  resorting  to  unilza-
 teral  increases  in  prices  without  ade-
 quate  justification.  Government's  un-
 happiness  at  the  price  increases  effect-
 ed  by  some  mills  without  consulting
 Government  has  been  conveyed  to  the
 paper  industry.  The  reaction  of  the
 industry  is  awaited  before  Zovern-
 ment  takes  suitable  regulatory
 measures  to  control  the  price  situa-
 tion.

 (d)  and  ce).  Yes,  Sir.  The  Associa-
 tion  has  represented  that  the  prices  of
 certain  writing  and  printing  papers
 have  been  increased  considerably  .by
 the  paper  mills  and  that  there  is  a
 general  shortage  of  such  papers  which
 might  affect  the  student  community
 adversely.  These  matters  are  already
 receiving  Government’s  attention.



 99  Written  Answers

 कोयला  खानों  को  प्  पर  देना

 I82.  श्री  सुभाष  श्ाहजा :  क्‍या  ऊर्जा

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 -
 (क)  क्‍या  सरकार  का  विचार  उन

 कोयला  खानों  को  पट्ट  पर  देने  का  है  जिनसे

 वह  स्वयं  कोयला  निकालना  नहीं  चाहती;

 (ख)  यदि  हां,  तो  कब  तक;  और

 (ग)  सरकार  ने  देश  में  कितनी  कोयला

 खानों  को  बन्द  कर  दिया  है?

 ऊर्जा  मंत्रालय  में  राज्य  मंत्री  (श्री

 फज्ञलुरंहमान)  :  (क)  अर  (ख).  कोयला

 खान  (राष्ट्रीयकरण  )  संशोधन  अधिनियम,
 976  में  यह  व्यवस्था  है  कि  केन्द्रीय  सरकार,

 पा  सरकारी  कम्पनी,  या  केन्द्र  सरकार  का,

 उसके  प्रबंध  में  या  नियंत्रण  में  कोई  निगम,
 या  कोई  कम्पनी  जो  लोहा  अ्रथवा  इस्पात  का

 उत्पादन  करती  हो,  या  ऐसा  कोई  व्यक्तित  जिसे

 सरकारी  कम्पनी  अथवा  निगम  द्वारा  उप  पट्टा
 दिया  गया  हो,  को  छोड़कर  अन्य  कोई  व्यक्ति

 भारत  में  किसी  भी  रूप  में  कोयले  का  खनन

 कार्य  नहीं  करेगा  |  उप  पट्ट  की  व्यवस्था  इस

 शत  के  साथ  है  कि  क्षेत्र  में  कोयले  के  भण्डार

 बिल्कुल  अलग  पड़े  स्थानों  में  नहीं  हैं,  या  वे

 भंडार  वैज्ञानिक  तथा  आथिक  विकास  के  लिए
 पर्याप्त  नहीं  हैं  शोर  उत्पादित  कोयला  नल  से

 ढोने  की  जरूरत  नहीं  पड़ेगी  ।  उवत  अधिनियम

 की  शक्तियों  को  उच्चतम  न्यायालय  में  चुनौती

 दी  गई  है  और  मामला  अभी  न्यायालय  के

 विचाराधीन  है,  इस  तथ्य  को  ध्यान  में  रखते

 हुए  भ्रभी  तक  किसी  व्यवित  को  उप  पट्ठ।  मंजूर

 नहीं  किया  गया  है।

 (ग)  सूचना  एकत्र  की  जा  रही  है  श्रीर

 सभा  पटल  पर  रख  दी  जायेगी  ।
 ra
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 Improving  Conditions  jn  Swatantra
 Sainanj  Sadan  in  New  Delhi

 I83.  SHRI  SHIV  SAMPATI  RAM:

 SHRI  KACHARULAL  HEM-
 RAJ  JAIN;

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  in  the  Nav  Bharat
 Times  dated  the  5th  December,  977
 to  the  effect  that  the  Freedom  Fighters
 Home  (Swatantra  Sainani  Sadan)  in
 New  Delhi  is  nothing  better  than  a
 jail;  and

 (b)  the  reaction  of  Government
 thereto  and  the  steps  taken  to  im-
 prove  the  conditions  of  this  Sadan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Yes,  Sir.  The  Govern-
 ment  has  seen  the  press  report.  Two
 complaints  have  been  made—one  re-
 garding  the  poor  quality  of  food  and
 the  second  regarding  disproportionate.
 ly  high  expenditure  on  the  staff.  As
 regards  food,  the  diet  scale  was  fixed
 in  consultation  with  the  Directcr-
 General  of  Health  Services  aad  is
 being  scrupulously  observed.  In  cer-
 tain  cases,  where  on  medical  grounds,
 a  special  diet  is  prescribed.  it  78  also
 given.

 As  regards  staff.  the  number  of  in-
 mates  keep  varying  and  as  sich  the
 staff  requirement.  However,  th  staff
 position  is  being  examined.

 Second  Indian  Satellite

 1184.  SHRI  C.  मट्,  CHANDRAPPAN:
 Will  the  Minister  of  SPACE  be  pleas-
 ed  to  state:  .

 (a)  whether  it  is  a  fact  that  the
 second  satellite  to  be  launched  by
 India  is  almost  at  the  stage  of  the
 completion  of  its  manufacture;
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 &b)  if  so,  the  special  features  of  this
 satellite  as  compared  with  Aryabhatta;
 and  the  extent  to  which  Indian  Scien-
 tific  and  Technological  experts  are
 responsible  for  the  manufacture  of  this
 Satellite;

 (c)  the  extent  to  which  foreign  as-
 sistance  was  necessary;

 (d)  whether  Arayabhatta,  which  is
 still  in  the  orbit,  is  still  fumctioning
 and  giving  useful  informations;  and
 if  so,  details  thereof;  and

 (e)  the  extent  to  which  the
 U.S.S.R.  Government  is  _  assisting
 India  in  launching  the  second  Indian
 satellite?

 PRIME  MINISTER  (SHRI  MORAR-
 JI  DESAf):  (a)  The  Second  €£atellite
 is  in  an  advanced  stage  of  manufac-
 ture  and  is  expected  to  be  ready  by
 the  end  of  1978.

 (b)  This  Satellite  which  is  essential-
 ly  a  modification  of  Aryabhatta,  has
 a  more  complex  payload,  data  endl-
 ing  and  control  system.  It  is  designed
 fo  carry  out  earth  resources  survey
 experiments  over  India  and  will  carry
 lwo  television  cameras  and  three  mic-
 rowave  radiometers.  This  would  en-
 able  collection  of  information  related
 to  forestry,  snow  cover,  snow  melting,
 large  land  and  water  bodies,  meteoro-
 logy  and  sea  surface  temperature.
 The  Satellite  is  being  entirely  ‘built  by
 Indian  Scientists  and  Engineers.  The
 T.  V.  tubes  the  space  qualified  electro-
 nic  components  which  are  not  manu.
 factured  in  the  country  have  been  im-
 ported.

 (c)  and  (e).  Foreign  assistance
 consists  of  provision  of  Taunching  fa-
 cilities,  the  solar  panels,  and  a  few
 other  components  by  the  Soviet  Union.

 (a)  Yes,  Sir.  The  data  received
 from  Aryabhatta  relates  to  structure
 dynamics,  control  dynamics,  thermal
 control  system  and  power  conditioners,
 These  have  provided  valuable  inputs

 for  the  design  and  fabrication  of  the
 Second  Satellite  and  will  also  be  use-
 ful  for  future  spacecraft.

 Letters  received  from  M.P.s  by  Delhi
 Administration

 1185,  BHRI  KANWAR  LAL  GUPTLA:
 Will  thd  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  number  of  letters  re-
 ceived  by  the  Delhi  Administration
 from  Members  of  Parliament  of  Delhi
 in  the  last  9  months;

 (b)  in  how  many  cases  the  follow
 up  action  was  taken  and  the  concern-
 ed  M.P.  was  informed  about  it;

 (c)  whether  it  is  a  fact  that  no  ac-
 tion  is  taken  even  on  the  letters  writ-
 ten  by  Members  of  Parliament;  and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  take  necessary  action  on
 each  and  every  letter  of  Member  of
 Parliament?

 THE  MINISTER  OF  STATE  IN  IHE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (d).  Necessary  information  is  be-
 ing  collected  from  the  Delhi  Adminis-
 tration  and  will  be  laid  on  the  table
 of  the  House  in  due  course.

 Implementation  of  Development  Pro-
 jects  in  J  &  K

 1186.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state  what  steps  are  being
 taken  or  proposed  to  be  taken  for  step-
 ping  up  the  economic  development  and
 removing  impediments  in  the  speedy
 implementation  of  the  development
 projects  of  the  Jammu  and  Kashmi:
 State  with  special  reference  to  Ladakah
 having  lowest  level  of  development  as
 compared  to  other  regions  of  the  State?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  The  primary  res-
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 ponsibility  for  speeding  up  economic
 development  and  removing  impedi-
 ments  to  implementation  of  the  de-
 velopment  projects  is  that  of  the  Gov-
 ernment  of  Jammu  and  Kashmir.

 So  far  as  Planning  Commission  is
 concerned  the  Plan  outlay  has  been
 stepped  up  from  Rs.  47.79  crores  in
 1974-75,  to  Rs.  08  crores  for  ‘1978-79.
 Also,  the  saving  accruing  froin  the
 reduction  in  food  subsides  are  Leing
 directly  utilised  by  the  State  for  ce-
 velopment  works.

 In  the  case  of  Ladakh,  the  pattern
 of  Central  assistance  is  90  per  cent
 @rant  and  Ii0  per  cent  loan  against  the
 normal]  pattern  of  30  ner  cent  grant
 and  70  per  cent  loan.  The  Plan  out-
 lay  for  Ladakh  is  earmarked  to  en-
 sure  that  the  outlays  provided  for
 its  development  are  spent  in  that
 area  only.  For  the  Annual  Plan
 1978-79  an  outlay  of  Rs.  6.44  crores
 has  .been  earmarked  as  against  an
 expenditure  of  Rs.  2.0  crores  in  1974-
 75.

 Reasons  for  Winding  up  of  Coca  Cola
 and  IBM  Concerns

 1187.  SHRI  P.  ्  PERIASAMY:  Will
 the  Minister  of  INDUSTRY  be  leased
 to  state:

 (a)  the  reasons  for  the  winding  up
 of  Coca  Cola  and  IBM  concerns,

 (b)  whether  it  is  a  fact  that  many
 other  concerns  with  considerable
 foreign  participation  are  enjoying  a
 virtual  lease  of  life  because  of  admi-
 nistrative  tardiness  in  enforcing  the
 relevant  regulations:  and

 (c)  if  so,  the  reasons  therefor  and
 the  steps  proposed  to  be  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  Coca  Cola  and
 IBM  concerns  were  permitted  to  coper-
 ate  in  India  with  non-resident  interest
 not  exveeding  40  per  cent  in  accor-
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 dance  with  the  provisions  of  the
 Foreign  Exchange  Regulation  Act,
 1973.  However,  these  two  companies
 decided  to  wind  up  their  activities  in
 the  country  in  keeping  with  their  cor-
 porate  policies.  ——

 (b)  No,  Sir.

 (c)  Does  not  arise.
 ¢

 ऊनो  कालोनों  का  मशीनों  द्वारा  उत्पादन

 1183.  श्री  माधव  प्रसाद  त्रिपाठी  :

 क्या  उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 (%)  क्या  उनके  मंत्रालय  ने  निर्यात  के

 नाम  पर  तीन  बड़े  आ्ौद्योगिक  गृहों  को  ऊनी

 कालीनों  का  उत्पादन  मशीनों  द्वारा  करने  की

 अनुमति  दे  दी  है;

 (ख)  क्या  इस  उत्पादन  से  वे  लाखों

 लोग  बेरोजगार  नहीं  हो  जायेंगे  जो  हाथ  से

 कालीन  बनाने  का  काम  करते  हैं;  और

 (ग)  यदि  हां,  तो  सरकार  की  निर्धारित
 नीतियों  के  विरुद्ध  ऐसी  अनुमति  देने  के  क्या

 कारण  हैं  ?

 उद्योग  मंहालप  में  राज्य  मंत्री  (कुमारी
 शाना  माईतिी)  (क)  से  (ग).  वतेमान

 सरकार  के  कार्यकाल  में  उद्योग  मंत्रालय  ने

 मशीनों  से  ऊनी  गलीचों  का  उत्पादन  करने”

 हेतु  कोई  लाइसेंस  जारी  नहीं  किया  है।

 भूतपू्वं  सरकार  के  कार्यकाल  में  कुछ  लाइसेंस

 जारी  किये  गये  थे।  यहां  संदर्भ  शायद

 (1)  भारत  कार्पेद्स;  (2)  मोदी  कार्पेट्स
 और  (3)  ट्फेटड  कार्पेट्स  एण्ड  चूलन  इन्डस्ट्री
 लिमिटेड  को  जारी  किये  गये  लाइसेंसों  का  है  ।

 सही  तो  यह  है  कि  मशीन  से  बने  गलीचों

 तथा  हाथ  से  बनाये  गये  गलीचों  की  मांग

 परस्पर  स्थानापन्न  नहीं  होती  है  क्योंकि  नाप

 आ्रादि  जैसी  विभिन्न  बातों  में  दोनों  में  बहुत
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 अंतर  है।  मशीन  से  बने  गलीचों  की  मांग

 मुख्यतः  पर्यटन  व्यवसाय  के  संवर्धन  में  लगे

 संस्थानों  से  होती  है।
 अधिक  लोगों  को  रोजगार  मिलने  की

 तक  क्षमता  को  ध्यान  में  रखते  हुए  हाथ  से

 बने  गलीचों  का  अ्रधिक  उत्पादन  करने  के  लिए
 भविष्य  में  मशीनों  से  बनाये  जाने  वाले  गलीचों

 के  विकास  को  प्रोत्साहित  नहीं  किया  जायेगा  ।

 Swatantra  Sainani  Sadan  in
 New  Delhi

 1189.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a:  the  number  of  freedom  fighiers
 in  the  Swatantra  Sainani  Sadan  in
 New  Delhi;

 (b)  the  number  of  officials  and
 other  workers  who  look  after  the
 Sadan  and  the  amount  spent  on  their
 salaries  every  month;  and

 (९)  the  total  expenditure  incurred
 every  year  on  this  Sadan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAI.):  (a)
 Nine,

 (b)  Apart  from  one  Gazetted  Supe-
 rintendent  there  are  nine  none-azelted
 employees  in  the  Sadan.  Anout
 Rs,  5.000  ig  spent  on  their  salaries
 every  month.

 (e)  About  Rs.  90,000/-.

 Electrification  of  Ring  Road,  Delhi

 1190.  SHRI  RAJKESHAR  SINGH:
 Will  the.  Minister  of  ENERGY  be  plea-
 sed  to  state:

 (a)  whether  Ring  Road  -around
 Delhi  and  particularly  between  Raja
 Garde,  and  Azadpur  is  not  fully
 electrified  as  a  result  of  which  this
 has  become  accident  -  sne  road;  and

 ee
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 (b)  if  so,  the  time  by  which  this
 particular  portion  of  the  Ring  Road
 will  be  fully  electrified?

 THE  MINISTER  OF  ENERGY  (SURI
 P.  RAMACHANDRAN):  (a)  and  (b).
 The  .portion  of  the  Ring  Road  between
 Raja  Garden  and  Azadpur  has  not
 heen  fully  electrified  so  far.  It  is  ex-
 pected  that  this  section  will  also  be
 electifled!  in  near  future.

 Promotion  of  Industrial  Development

 119.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  he  helq_  discussions
 with  the  Chief  Ministers  of  States  to
 promote  industrial  development  in
 the  country;

 (b)  if  so,  the  details  thereof  ang  the
 results  achieved  so  far;  and

 (c)  programmes  frameg  for  the  in-
 dustrial  development  of  the  back-
 ward  and  rural  regions  by  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN  ‘CHE
 MINISTRY  OF  INDUSTRY  (KUMARi
 ABHA  MAITI):  (a)  to  (c).  A  series
 of  meetings  were  held  with  the  In-
 dustry  Ministers  of  State  separately  for
 Eastern,  Wesiern,  Northern  and  Sou-
 thern  regions  from  5th  to  8th  Septeimn.-
 ber,  977  at  Delhi.  This  was  followed
 with  a  meeting  with  the  Industry
 Ministers  of  North  Eastern  region  on
 2nd  October  at  Shillong.  Besides  the
 State  Ministers  of  Industry.  the  Chief
 Ministers  of  Tamil  Nadu,  Pondicherry
 and  Goa  attended  the  respective  re-
 gional  meetings.  These  regional
 meetings  were  arranged  primarily  to
 discuss  the  specific  and  immediate
 problems  faced  by  different  States  in
 their  industrial  development  program-
 me  so  as  to  evolve  a  more  meaningful
 programme  of  action.  The  Industry
 Ministers  of  different  States.  while
 focussing  their  problems  relating  to
 their  own  States.  made  certain  cum-
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 mon  suggestions,  which  were  also  dis-
 cussed.  Among  the  important  sugges-
 tions  made  were  greater  stress  on  an-
 cillary  development  by  Public  Sector
 Undertakings  as  well  as  large  and
 medium  industries  in  the  private  sec-~
 tor,  evolving  a  suitable  system  of  pay-
 menf  for  the  purchases  made  from  the
 small  scale  and  cottage  sector,  yreater
 involment  of  banks  and  financial  in-
 stitutions  in  the  development  oi  small
 scale  and  cottage  industries,  streng-
 thening  of  small  scale  industry  de-
 velopment  organisations  in  the  States,
 institution  of  necessary  arrangement
 for  the  timely  and  uniterrupted  supply
 of  raw  material  and  inputs  required
 by  the  small  scale  and  cottage  indus-
 tries,  institution  of  suitable  arrange-
 ments  including  better  linking  up  bet-
 ween  NSIC  and  STC  for  the  marketing
 of  small  industry  products,  special
 stress  on  the  development  of  tiny  sec-
 tor,  ie,  industries  having  investment
 on  plant  and  machinery  less  than  Rs.
 l  lakh  etc.  During  the  discussions,
 general  reference  was  also  made  by
 some  States  to  the  need  for  exemption
 of  cottage  and  small  industries  from
 sales  tax  and  other  local  taxes.

 In  the  context  of  the  discussion  and
 suggestions  made  in  these  regioral
 meetings,  the  State  Government  were
 requested  to  draw  up  their  Annual
 Plans  suitably,  with  specific  reference
 to  the  development  of  small  scale  and
 village  industries  specially  lather,
 pottery,  carpentary  and  blacksmithy.
 ghani  oil,  non-edible  oils,  soap,  hand-
 loom,  handicrafts  and  sericulture  in-
 dustries.  The  States’  Annual  Plans
 for  1978-79  were  discussed  with  the  re-
 presentatives  of  the  State  Governments
 and  finalised  in  the  Planning  Commis-
 sion.

 Necessary  administrative  arrange
 ments  have  been  made  in  the  Ministry
 of  Industry  for  the  purpose  of  crordi-
 nating  the  actions  required  on  the
 proposals  received  from  the  vurious
 States,  A  meeting  was  also  organised
 with  the  Chairman  of  the  Nationalised
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 Banks  for  their  greater  involvement
 in  the  development  of  small  scale  and.
 cottage  industries.

 Revival  of  Sick  and  Closed  units  in
 West  Bengal

 1192.  SHRI  SAUGATA  =  ROY:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  Government  are  seri-
 ously  thinking  about  the  revival  of
 sick  or  closed  units  in  West  Benga!
 which  do  not  satisfy  the  porms  laid
 by  Government  of  India  for  investiga~
 tion  or  take  over  which  includes
 Plywood  industries,  cotton  mills,  jute
 mills  etc.;

 (b)  whether  Indian  Reconstruction
 Corporation  of  India  is  drawing  some
 plans  in  this  regard  to  save  a  large
 number  of  workers  who  lost  jobs  due
 to  the  closure;  and

 (c)  whether  West  Bengal  Govern-
 ment  is  negotiating  with  the  Govern-
 ment  of  India  in  this  regard  and  if
 so,  the  reaction  of  the  Government
 of  India  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (c).  Action
 under  the  Industries  (Development
 and  Regulation  Act  for  investigation/
 taking  over  the  management  of  a  sick
 or  closed  industrial  undertaking  is
 taken  on  the  basis  of  the  relevant  pro-
 visions  of  the  Act.  The  proposals
 sent  by  the  State  Governments  includ-
 Ing  those  sent  by  the  Government  of
 West  Bengal  are  considered  on  merits
 in  the  light  of  the  provisions  of  the
 Act,  with  reference  inter-alia,  to  the
 viability  of  the  industrial  undertaking,
 the  number  of  labourers  employed  in
 it  as  well  as  its  size.  Governmant  are
 guided  mainly  by  considerations  of
 public  interest  while  considering  such
 matters  which  are  decided  on  a  case
 to  case  basis  on  merits.  During  the
 year  1977-78,  the  management  of  M/s.
 Union  Jute  Co.  Ltd.,  M/s..Khardha
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 Co.  Ltd,  M/s.  Alexandra  Jute  Mills,
 Calcutta,  Messrs.  Bengal  Chemizal  and
 Pharmaceutical  Works  Ltd.,  and  M/s.
 National  Rubber  Manufacturers  Ltd,
 Calcutta  was  taken  over  by  the  Gov-
 ernment  under  the  Industries  (De-
 velopment  and  Regulation)  Act,  1951.
 During  the  same  period,  investigations
 were  ordered  into  the  working  of  M/s.
 Paul  Lohmann  (I)  Ltd.,  and  M/s.  In-
 dian  Health  Institute  and  Laboratories
 Calcutta  and  M/s.  Incheck  Tyres  Ltd.,
 Calcutta.

 (b)  It  is  presumed  that  the  Honour-
 able  Member  is  referring  to  the  In-
 dustrial  Reconstruction  Corporation  of
 India  Ltd.  The  Industrial  Reconstruc-
 tion  Corporation  of  India  Ltd.,  have
 sanctioned  reconstruction  assistance  to
 72  closed  and  _  sick
 located  in  West

 industrial  units

 Bengal,  aggregating
 Rs,  40.80  crores.  As  a_  result  of  this
 reconstruction  assistance,  restoration,
 Stabilisation  of  employment  of  about
 seventyseven  thousand  persons  is
 estimated.  Of  these  72  industrial
 units,  37  units  were  closed  prior  to  the
 Corporation’s  assistance.  Thirty  three
 ‘of  these  thirty  seven  units  could  revive
 their  operations  with  the  Corporation's
 assistance.

 Grewth  of  Industrial  Production

 1193.  SHRI  8,  R.  DAMANI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 State:

 (a)  the  rate  of  growth  of  industrial
 production  in  the  current  year  upto
 3lst  December,  4977  and  how  it  stands
 comparjsoyn  with  that  achieved  in  the
 previous  two  years;  4

 (b)  the  items  ia  which  there  is  a
 fal]  of  5  per  cent  or  more  than  the
 previous  year;  and

 (c)  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  "HE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  The  official  index
 of  industrial  production  complied  by
 the  Central  Statistical  Organisation  is
 available  upto  |  November,  1977.  Ac-
 cording  to  this  index,  the  rate  of  growth
 of  industrial  production  during  the
 period  April—November,  977  was  4.2
 per  cent  as  compared  to  .4  uer  cent
 and  4.0  per  cent  during  the  correspond-
 ing  periods  of  976  and  975  respec-
 tively.

 A  statement  showing
 index  which  re-

 (b)  and  (c).
 major  items  in  the
 corded  a  fall  of  5  per  cent  or  more
 during  April—December,  1977,  over
 the  corresponding  period  of  the  pre-
 vious  year,  together  with  reasons
 therefor,  is  attached.

 Statement

 Industries  which  regestered  a  decline  of  5  per  cent  or  more  during  the  period  April-December  1977  over  the
 period  April-December,  976.

 Percentage
 decline  in

 F S$}.  Industry  Aprl--Dec.  Reasons  for  decline

 No.  977  over
 ra  April-Dec.  रु

 7976

 I  2  ०  3  4

 A  strike  of  24  monthsin  one  unit  and ——E—r—e—"  6
 power  cuts  faced  by  three  units.

 2  Commercial  Vehicles  15.  Prolonged  strikee‘lock  outsin  some  of  the
 major  auto  anciligry  units.
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 i  ay  3  4

 3  Motor  cycles  I0  Prolonged  strike  in  one  unit.

 4  Tares-wheelers  II  Suspension  of  production  by  one  unit
 and  lack  of  demand  and  shortage  of
 certain  critical  components.

 5  Sea  nless  pipes  and  tubes  62  Prolonged  industrial  relations  problem
 in  the  only  unit  manufacturing  _  this
 item.

 8  CI  spun  pipes  43  Lack  of  sufficient  demand  and  availal  ility
 of  cheaper  substitutes.

 y  Machine  tools  दि  हल  Partly  lack  of  demand  and  partly  strike  in
 one  unit.

 B  Wires  and  cables  8  to  55  Production  suffered  duc  ta  shortage  of
 aluminium.

 9  Paper  mill  machinery  5  Lack  of  ‘sufficient  orders.

 zo  Chemical  machinery  .  7  Lack  of  sufficient  orders.

 ri  Streptomycine  वि  1.  Suike  for  about  i-}months  in  one  unit
 and  nil  production  due  to  ftthnological
 difficulties  in  anothr  unit.

 az  Sulpha  drugs  I0  Lack  of  sufficient  demand.

 $3  Diesel  Engines  (vehicular).  35  Slackness  in  demand  by  the  consuming
 industry.

 Sup  ly  of  Defective  Gene-ators  by
 BHEL  to  Chandrapura  Plant  (DVC)

 1194.  SHRI  K.  A.  RAJAN:  Will
 th:  Minister  of  INDUSTRY  be  picused
 to  state:

 (a)  whether  it  is  a  fact  that  two

 generators  supplied  by  the  Bharat
 Heavy  Electricals  Limited  to  the
 Chandrapura  Plant  of  the  Damodar

 Va'ley  Corporation  werg  found  to  be

 defective;

 (b)  if  so,  the  details  thereof;

 (c)  whether  any  inquiry  has  been
 instituted  into  the  causes  of  the  defi-

 ciencies;  and

 (d)  if  so,  the  findings  thereof  and
 the  ;emedial  measures  taken  or  pro-
 posed  to  be  taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMAR!

 ABHA  MAITI]):  (a)  and  (b).  BHEL
 has  supplied  2  number  of  20  MV  Tur-
 bogenerations  i.e,  4th  and  5th  Units
 of  Chandrapura  Thermal  Power  Sta-
 tion  of  DVC.  They  were  commission-
 ed  in  February,  1974,  and  March,  975
 respectively.  Trouble  free  operation
 of  such  ‘sophisticated  equipment  is
 linked  up  both  with  the  quality  of
 equipment  as  well  as  that  of  operation
 and  maintenance  Occurrence  of  trou-
 bles  in  actual  performance  is  equally
 a  feature  of  imported  turbines  and
 generators.  Both  these  units  fu"iction-
 ed  satisfactorily  to  their  rated  capa-
 city  upto  September,  1976.

 In  July,  1976,  the  unit-ITV  was  shut
 down  for  attending  to  a  trouble  in  the
 main  oil  Pump;  immediately  after  this
 unit  was  synchronised,  it  got  tripped
 due  to  the  actuation  of  the  earth  of
 fault  relay.  and  it  was  found  that  the
 generator  rotor  and  windings  of  Stator
 had  got  damaged.  Likely  cause  of
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 the  demage  was  closing  of  the  field
 breaker  with  full  excitation  without
 having  fully  dried  the  geneator  as  per
 prescribed  practice.  Necessary  repairs
 have  been  carried  out  and  the  unit  is

 ready  for  synchronisation.  With  te.
 gard  to  the  5th  Unit,  in  September.
 1976,  a  leakage  in  reheat  pipe  line
 joint  near  right  hand  steam  valve  was
 noticed.  During  the  repair  it  wes
 observed  that  there  was  a  crack  in  the
 Steam  Chest  of  steam  valve.  The  pre-
 cise  cause  of  the  demage  is  not  known
 but  it  is  assessed  that  the  damage  was
 due  to  having  admitted  steam  into
 cylinder  at  a  lower  temperature  {han
 permitted.  When  checks  were  being
 carried  out,  it  was  observed  that  some
 Blades  were  broken  which  caused
 damage  to  rotor  as  well.  The  unit
 was  re-erected  and  re-commissioned
 in  June,  1977  and  was  run  at  an
 average  load  of  80  to  90  MV.  Subse-
 quently  in  November,  977  hunting  m
 the  Gove’nor  system  was  ovscrved
 and  it  was  found  that  the  High  Pres-
 sure  Governor  Valve  spindle  was
 broken.  This  was  attended  to  iad  the
 unit  was  synchronised  in  January,
 978  but  high  vibrations  were  observ-
 ed  in  it.  The  machine  has  been  re-
 balanced,  re-rolled  and  is  now  ready
 for  synchronization.

 (c)  An  enquiry  is  being  conducted
 at  Chandrapura  Thermal  Power  Sta-
 tion  by  a  Committee  set  up  by  the
 Ministry  of  Energy,  under  the  Chair-
 manship  of  Central  Electricity  Autho-
 rity  to  find  out  the  causes  of  damages.

 (d)  The  findings  of  the  Enquiry
 Committee  are  yet  to  be  known.  The
 remedial  measures  will  be  taken  after
 the  report  of  the  Enquiry  Committee
 is  finalized.

 Grievances  of  the  Public  Sector  Under-
 takings  of  Bangalore

 1195.  SHRI  SOMNATH  CHATTER-
 JEE:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  representatives  of  the
 Public  sector  Undertakings  of  Banga-

 II4

 lore  met  the  Defence  Minister  jn  the
 month  of  December;

 (b)  the  nature  of  the  grievances
 placeg  by  the  employees;  and

 (c)  the  reaction  of  Government  to
 the  representation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):(a)  No,  Sir.

 (0)  and  (c).  Do  not  arise.

 fara  एण्ड  टेलीविजन  इ्स्टीटयूट,  पुणे  में

 प्रनूभवी  कर्मचारियों  तथा  कलाकारों  को
 प्रशिक्षण

 1196.  श्री  रोतलाल  प्रसाद  वर्मा:
 क्या  डसचना  श्रौर  प्रसारण  मंत्री  यह  बताने
 की  कपा  करेंगे  कि:

 (क)  ऐसे  कर्मचारियों  तथा  कलाकारों
 को  प्रारम्भिक  ज्ञान  प्राप्त  करने  क ेलिए  फिल्म

 एण्ड  टेलीविजन  इंस्टीट्यूट,  पूर्ण  में  भेजने
 के  क्‍या  कारण  हैं  जिन्होंने  वहां  से  पहले  ही
 प्रशिक्षण  प्राप्त  किया  हया  है  तथा  जिन्हें
 पांच  से  दस  वर्ष  का  अनुभव  है;

 (ख)  ऐसे  अनुभवी  तथा  बुशल  कला-
 कारों  का  प्रति  व्यक्ति  44,000  रुपये  नष्ट

 करने  के  क्‍या  कारण  हैं;  और

 (ग)  क्या  नये  भर्ती  किये  गये  व्यक्तियों
 को  प्रशिक्षण  के  लिए  बिदेशों  में  भेजा  जाता

 है  जबकि  अनुभवी  कर्मचारियों  से  देश  में  ही

 पुणे  स्थित  इंस्टीट्यूट  में  बार-बार  अनावश्यक
 प्रारम्भिक  ज्ञान  प्राप्त  करने  के  लिए  कहा
 जाता  है?

 सूचना  और  प्रसारण  मंत्री  (श्री  लाल

 कृष्ण  आडवाणी)  :  (क)  बौर  (ख).  केवल

 उन्हीं  सदस्यों  को  भारतीय  फिल्‍म  और
 टेलीविजन  संस्थान,  पुणे  में  भेजा  जाता  है
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 जिन्होंने  टे  ध्यम  7७
 जिन्होंने

 लीविजन  माध्यम  में  शाह  प्रौप-
 शारिक  या  कोई  बेसिक  कोर्स  का  प्रशिक्षण

 नहीं  लिया  होता ।  टेलीविजन  जैसे  जिल
 माध्यम  के  लिए  केवल  अनुभव  हो  पर्याप्त

 नहीं  है।  प्रशिक्षण  के  लिए  प्रति  व्यक्ति
 लागत  लगभग  23,500  पय  है  और

 44,  000  रु०  नहीं  है।

 (ग)  जी,  नहीं।  दूरदर्शन  के  क्म-

 चारियों  को  केवल  विशिष्ट  प्रशिक्षण  के  लिए
 विदेश  भेजा  जाता  है  न  कि  औपचारिक  या

 बेसिक  प्रशिक्षण  के  लिए  |  जब  कभी  विदेश  में

 विशिष्ट  प्रशिक्षणों  के लिए  सुविधाएं  उपलब्ध

 होती  हैं,  इस  आशय  से  व्यक्तियों  का  चयन

 उपलब्ध  सुविधाओं  की  प्रकृति  और  विपय  के

 अनुसार  किया  जाता  है।
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 Closure  of  Jute  Mills  in  West  Bengat:

 ‘12197,  SHRI  SIVAJI  PATNAIK:  Will.
 the  Minister  of  INDUSTRY  be  pleas--
 ed  to  state:

 (a)  whether  a  large  number  of’
 jute  mills  are  still  closed  down  in
 West  Bengal  causing  hardship  to  sev-
 eral  thousands  of  workers;

 (b)  if  so,  the  total  number  of  mills
 closed  ang  number  of  workers  ren-
 dered  jobless:  and

 (९)  the  steps  Government  propose
 to  take  to  reopen  all  the  partially
 and  fully  closed  mills?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (c).  The  fol-
 Jowing  five  mills  are  lying  closed  in
 West  Bengal  involving  the  lay-off  of
 14,650  workers:

 Approx.  Closed
 Name  Of  Mills  Nos.  from

 workers

 t.  Bharat  Jute  Mills  (West  Bengal)  t,600  ,  9-4-76

 2.  Prem  Chand  Jute  Mill  (West  Bengal)  3,250  6-4-77

 3.  Naithati  Jute  Mills  (West  Bengal  |  3,000  21-7997

 4.  Kinnison  Jute  Mill  (West  Bengal)  .  45500  59°77

 5  Naskarpara  Jute  Mill  (West  Bengal)  2,300  25-9-77
 Toran  a  4,650

 So  far  as  Bharat  Jute  Mill  is  con-

 cerned,  the  considered  view  of  the
 Bose  Mullick  Committee  which  was
 set  up  in  976  to  go  into  all  aspects  of
 Jute  Industry,  was  that  its  machinery
 was  thoroughly  unmodernised.  The
 Kaul  Committee  which  was  set  up  spe-
 cifically  for  reviewing  the  cases  of
 sick  jute  mills,  came  to  the  conclu-
 sion  that  this  particular  mill  was  not
 capable  of  being  reopened.

 As  regards  Prem  Chand  Jute  Mill,
 the  Bose  Mullick  Committee  had
 grouped  this  unit  also  along  with  the

 Bharat  Jute  Mill  as  a  mill  in  which
 either  the  machinery  was  thoroughly
 unmodernised  or  the  product-mix  was
 basically  unbalanced.  Its  lessees
 Sonajuli  Tea  &  Industries  Limited,  are
 reported  to  be  no  longer  interested  in
 running  the  mill  on  account  of  its  out-
 moded  machinery  and  the  consequent-
 ly  high  cost  of  production.

 As  regards  Naihati  Jute  Mills,  its
 management  is  negotiating  with  the
 bankers  for  a  term  loan  to  enable
 them  to  reopen  it,
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 In  so  far  as  Kinnison  Jute  Mill  is
 concerned,  they  have  approached  in-
 dustrial  Finance  Corporation  of  India
 for  grant  of  a  loan  on  soft  terms  for
 renovation  and  modernisation  which
 would  enable  them  to  reopen  the  mill.
 A  meeting  has  been  called  by-the  Mi-
 nistry  of  Industry  to  facilitate  an  early
 decision  on  the  company’s  request.

 As  regards  Naskarapara  Jute  Mill,  it
 js  understood  that  the  Mill  manage-
 ment  has  taken  up  their  labour  and
 financial  problems  with  the  Govern-
 ment  of  West  Bengal  and  it  is  learnt
 that  negotiations  between  them  are
 still  going  on.

 The  Government  is  not  aware  of
 any  “PARTIALLY  CLOSED”  Jute
 Mills.

 Setting  up  Thermal  Power  Stations

 1198.  SHRI  PRADYUMNA  BAL:

 SHRI  SHANKERSINHJI
 VAGHELA:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  Government  have  since
 taken  a  final  decision  regarding  sett-
 ing  up  giant  500MW  thermal  power
 rtations  ut  several  new  locations  in
 the  country  to  builq  up  generating
 capacity:  and

 (b)  if  so,  the  particulars  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  7,  RAMACHANDRAN):  (a)
 and  (b).  Government’s  approval  has
 80  far  been  accorded  for  setting  up
 of  Thermal  Power  Stations  envisaging
 installation  of  500  MW  _  «generating
 units  at  the  following.  locations:

 (i)  Trombay  Extension  in  Maha-
 rashtra  where  installation  of
 one  unit  of  500  MW  is  propos-
 ed.

 (ii)  Korba  in  Bilaspur  District  of
 Madhya  Pradesh  where  the

 first  stage  installation  of  00
 MW  which  has  been  approv-
 ed,  will  include  three  units  of
 200  MW  and  one  Unit  of  500
 MW.

 Gii)  Ramagundam  in  Karimnagar
 District  of  Andhra  Pradesh

 i
 ith  the  first  stage  installa-

 t  tion  of  00  MW  which  in-
 cludes  three  units  of  200  MW
 and  one  unit  of  500  MW,

 Transfer  of  Information  Officers

 i99.  SHRI  L.  L.  KAPOOR:  Will  the
 Minister  of  INFORMATION  AND,
 BROADCASTING  be  pleased  to  state:  -

 (a)  whether  Government  have
 transferred  a  large  number  of  In-
 formation  Officers  who  acteq  exces-
 sively  during  the  emergency;

 (b)  if  so,  theiy  number;  and

 (c)  what  work  has  been  assigned
 to  them?

 THE  MINISTER  OF  INFORMA-
 TION  &  BROADCASTING  (SHRI  L.
 K.  ADVANI):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Involvement  of  Indian  Universities
 for  Solution  of  Specific  Defence  Re-

 quirements

 1200,  DR.  MURLI  MANOHAR
 JOSHI:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  the  steps  taken  by
 Government  to  involve  Indian  Univer-
 sities  for  finding  a  solution  for  speci-
 fic  defence  requirements  and  projects?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  The  steps  taken  are:
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 (a)  Under  various  Grants-in-aid
 schemes,  research  and  development
 projects  are  framed  out  to  Universi-
 ties,  IITs  and  other  Research  Insti-
 tutes.  The  financial  support  provided
 under  these  schemes  is  utilised  by
 Universities,  IITs  etc.  for  appointing
 research  staff  and  for  equipments  and
 contingencies.  The  Ministry  of  Def-
 ence  has  supported  projects  to  the  ex-
 tent  of  about  Rs.  5  crores  under  the
 Defence  Research  and  Development
 Organisation  and  thé  Aeronautics  R&D
 Board  grants-in-aid  schemes  over  the
 Jast  five  years  and  of  about  Rs.  4
 crores  under  the  Research  &  Training
 scheme  (under  the  Air  Defence
 Ground  Environment  System  Plan)
 since  1971.  The  National  Radar  Coun-
 cil  of  the  Department  of  Electronics
 with  which  Ministry  of  Defence  is
 closely  associated  has  supported  pro-
 jects  to  the  extent  of  Rs.  145  crores
 so  far.  The  research  projects  farmed
 out  are  of  relevance  to  and  are  moni-
 tored  by  the  corresponding  Defence
 R&D  Laboratories  Establishments.

 (b)  Financial  support  is  provided  by
 the  Ministry  of  Defence  to  some  of
 the  IITs,  Universities  and  other  Insti-
 tutes  for  conducting  courses  at  post
 graduate  level  for  the  training  of  Def-
 ence  personnel—both  civilian  and  Ser-
 vice  Officers.  In  addition,  officers,
 both  service  and  civilian,  are  deputed
 for  training  in  some  of  the  specialised
 courses  being  conducted  by  the  Uni-
 versities,  IITs  etc.

 (c)  Financial  support  is  also  pro-
 vided  to  the  Universities  and  Research
 Institutes  for  holding  Seminars/Sym-
 posia  in  different  technical  areas  of
 interest  to  defence.  It  is  expected  that
 such  seminars/symposia_  will  bring
 about  a  closer  involvement  of  the

 ‘Indian  Universities  and  other  Reszarch
 Institutes  with  defence  problem.

 (d)  Scientists/Engineers  from  Uni-
 versities  ‘IITs  etc.  are  appointed  as
 Consultants/Experts  on  project  moni-
 toring/steering  groups  and  for  find-

 “ing  spee!fic  solutions,
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 Manufacturing  Spares  in  Spaces  in
 Private  Sector

 1201,  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  have
 decided  to  ca!l  a  Conference  of  in-
 dustrialists  to  discuss  about  proposal
 foy  manufacturing  spares  for  defence
 production  in  private  sector;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  A  Conference  was  arranged  by
 the  Department  of  Defence  Supplies
 at  Vigyan  Bhawan,  New  Delhi,  on  the
 4th  and  5th  Feb-uary,  1978.  The
 Conference  was  attended  by  represen-
 tatives  of  Defcen:e  Departmental]  Fac-
 tories,  Defence  Public  Sector  Under-
 takings,  Governmeiit  organisations
 concerned  and  representatives  from
 the  Civil  sector  industries,  both  Public
 and  Private.  The  purpose  of  the  Con-
 ference  was  lo  discuss  ways  and  mean
 of  availing,  i:  greater  degree,  of  the
 growing  capacity  in  the  civil  sector—
 both  Public  and  Private  for  the  manu-
 facture  of  items,  such  as  spares,  ac-
 cessories,  components  and  parts,  which
 are  either  not  manufactured  in  the
 Public  Sector  Factories  or  whose  fro-
 duction  needs  to  be  supp'emented,  so
 as  to  minimise  the  country’s  depend-
 ence  on  imports  and  accelerate  the
 pace  of  indigenisation  and  self  reli-
 ance  in  Defence.  This  will  be,  as  at
 present,  subject  to  dominant  role  of
 departmental  and  public  sector  In-
 dustries  of  the  Defence  Ministry,

 Strike  by  the  Workers  of  Rajasthan
 Atomic  Power  Plant,  Kota

 1202.  SHRI  SHANKERSINHJI  VA-
 GHELA:  Will  the  Minister  of  ATO-
 MIC  ENERGY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  of  Rajasthan  atomic  power
 plant  and  heavy  water  project  at

 Rawatbhatg  near-Kola  were  on  strike
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 for  quite  a  long  period  during  1977;

 (b)  the  periog  for  which  they  re-
 mained  on  strike  and  what  were  their
 demands;

 (c)  the  extent  of  loss  suffered  due
 to  the  strike  of  workers  there;  and

 (d)  the  extent  to  which  the  demands
 of  workers  have  been  met?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  workers  were  on.  strike
 from  September  8,  977  to  January  6,
 1978.  The  demands  submitted  by  a
 Sangharsh  Samiti  (Action  Committee)
 consisting  of  represeniatives  of  the  re-
 cognised  union  and  an  unrecognised
 union  were  (i)  restoration  of  project
 allowance,  (ii)  declaration  of  perma-
 nency  of  the  employees,  (iii)  night
 duty  aHowance,  radiation  allowance,
 production  allowance  and  bonus,  (iv)
 stoppage  of  retrenchment.  (०)  provi-
 sion  of  entitled  accommodation,  (vi)
 introduction  of  new  grades  on  the
 wasis  of  those  existing  in  ONGC  and
 RSEB,  (vii)  stoppage  of  giving  work
 to  contractors,  (vili)  provision  of  stone
 wall  and  pukka  roofings  instead  of  as-
 bestos  sheet  roofing  and  (ix)  provision
 of-uniform  service  conditions  for  all
 the  employees.

 (c)  The  loss  in  terms  of  revenue  was
 around  Rs.  5  lakhs  per  day  and  the
 loss  in  terms  of  power  generation  was
 2.85  million  units  per  day.

 (d)  The  Sangharsh  Samiti  is  not  a
 recognised  body.  Discussions  had
 been  held  earlier  with  the  recognised
 union—the  Rajasthan  Anushakti  Pari-
 yojana  Karmachari  Sangh—on  the
 charter  of  demands  submitted  by  that
 union  which  included  the  "nine  de-
 mands  put  forth  by  the  Sangharsh
 Samiti,  The  Assistant  Labour  Com-
 tnissioner  (Central)  Kota  held  conci-
 liation  proceedings  on  the  demands  of
 the  Sangharsh  Samiti  which,  however.
 resulted  in  fallure  as  most  of  the  de-
 mands  put  forth  by  the  strikers  are
 unreasonable  and  beyond  what  is  per-

 missible  under  Government  policy.
 However,  additional  quarters  have
 been  taken  up  for  construction  and  a
 programme  for  modification  of  cer-
 tain  temporary  quarters  into  perma-
 nent/semi-permanent  ones  has  been
 drawn  up.  50  per  cent  of  the  posts
 existing  in  the  operation  and  mainten-
 ance

 Sind,
 for  more  than  three  years

 are  bding  converted  into  permanent
 ones  for  confirming  eligible  employees
 whose  services  are  required  on  a  iong
 term  basis.

 Increase  in  the  price  of  Coiton

 1203.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 stock  of  cotton  has  exceeded  the  esti-
 mate;  and

 (b)  if  so,  the  reasons  for  the  in-
 crease  in  the  retail  price  of  cotton  in
 the  market?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 टल्को'  में  दक  चेसिस  की  उत्पादन  क्षमता

 1204.  श्री  एम०  ए०  हनान  अलहाज  :

 क्या  उद्योग  मत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  दी०ई०एलण्सी  ज्यो०  (टेल्को  )

 में 1210-ई ट्रक  चैंसिस  की  वाधिक  उत्पादन

 क्षमता  क्‍या  है;

 (ख)  क्या  यह  सच  है  कि  बाजार  में  ट्रक
 चेसिस  की  कमी  प्रव॑ंधकों  द्वारा  प्रपने  श्राप

 की  गई  कमी  है;  झौर  .

 (7)  इस  कमी  को  दूर  करने  के  लिए

 सरकार  क्‍या  प्रयास  कर  रही  है  ?
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 LE  उद्योग  संत्रालय  में  राज्य  संत्रो  (कुमारी
 झाभा  माईति):  (क)  टेल्को  ने  2220

 एस०ई०  चैसिसों  का  निर्माण  जुलाई,  977

 में  शुरू  किया।  इस  समय  वे  अपनी  रेंज

 में  सभी  माडलों  के  “ई”  रूप  का  उत्पादन  कर

 रहे  हैं।  टेल्को  की  ट्रकों  शर  बसों,  210-

 एस०ई०  सहित,  की  वाषिक  अधिष्ठापित

 क्षमता  28,000  नग  की  है।

 (ख)  अर  (ग).  टेत्को  ट्रक  चेंसिसों

 'के  उत्पादन  में  गिरावट  मुख्य  रूप  से  बिजली  में

 रुकावट  शौर  कुछ  सहायक  एककों  से  जटिल

 हिस्से-पु्जों  क ेउपलब्ध  न  होने  के कारण  आई

 है।  जटिल  हिस्से-पुर्जो  के श्रायात  की  ग्रनुमति
 दी  गई  थी  और  संबंधित  सहायक  एककों  से

 जटिल  हिस्से-पुर्जों  की  सप्ल।ई  फिर  से  शुरू  हो

 गई  हैं।  जहां  तक  बिजली  सबधी  रुकावटों

 का  संबंध  है,  सम्भाव्य  सीमा  तक  बिजली  की

 सप्लाई  बढ़ाने  के  लिए  संबंधित  प्राधिकरणों  के

 साथ  इस  मामले  पर  भी  बातचीत  की  गई  है  ।
 ‘

 Construction  of  the  Second  Bridge
 ‘over  the  Brahmaputra  River  at  Tezpur-

 Silghat  point

 1205.  SHRI  PURNA  SINHA:  Will
 the  Minister  of  HOME  AFFAIRS  be  ,
 pleased  to  state:

 (a)  whether  Government  have
 accepted  the  proposal  of  the  North
 Eastern  Council  to  construct  the
 second  bridge  over  the  Brahmaputra
 river  at  Tezpur-Silghat  point  in
 otder  to  develop  road  communication
 in  Central  Assam  and  between  the
 districts  of  Arunachal  separated  by
 the  river;

 (b)  if  so,  what  sum  of  money  has
 been  sanctioned  for  the  financial  year
 ending  3lst  March,  979  out  of  the
 total  demand  for  Rs.  27  crores  and
 odd  as  estimated  for  the  Project  by
 the  North  Eastern  Council;

 (c)  whether  it  is  one  of  the  projects
 sassured  by  the  Prime  Minister  during
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 his  recent  tour  of  the  State  of  Assam
 for  development  of  communication  in
 the  region;

 ‘

 (d)  whether  Government  do  not
 propose  to  take  up  this  bridge  con-
 struction  project  immediately;  and

 (e)  if  so,  the  constraints  on  the
 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  Project  report  on  construc-
 tion  of  the  second  bridge  over  Brah-
 maputra  near  Silghat  prepared  by  M/s.
 Rail  India  Technical  and  Economic
 Services  Ltd,  is  being  examined  by  ar
 expert  group  constituted  by  the  North
 Eastern  Council.  Suitable  provision
 will  be  projected  in  the  North  Eastern
 Council  proposals  if  the  techno-econo-
 mic  appraisal  warrants  it.

 (c)  No  such  assurance  was  given  by
 the  Prime  Minister  during  his  recent
 tour  to  Assam.

 (d)  and  (e).  Does  not  arise  in  view
 of  the  position  explained  in  reply  to
 (a)  and  (b)  above.

 Reserved  wuota  for  Scheduled  Castes
 and  Scheduled  Tribes

 1206.  SHRI  B.  C.  KAMBLE:;  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  total  number  of  appointments
 made  for  the  Union  and  all  Union
 territories,  till  today  by  resorting  to
 dereservation  of  reserved  posts  for
 Scheduled  Castes  and  Scheduled
 Tribes,  exemption  and  exclusion  of
 reserved  posts  for  S.C.  &  S.T.,  super-
 seding  the  claims  of  S.C.  &  S.T.  em.
 ployees  and  reverting  the  S.C.  &  S.T.
 employees,

 (b)  the  percentage  of  shortfall  in
 reserved  quota  for  S.C.  &  S.T.  in  each
 class  of  service  in  the  union  affairs
 and  Union  Territories:  and
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 (c)  how  Government
 make  up  the  shortfall?

 propose  to

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c),  A  statement  is  laid  on  the  Table
 of  the  House  giving  the  required  in-
 formation.  [Placed  in  Library.  See
 No.  LT-658/78},

 -Assuranve  by  Minister  of  Industry  to
 Multinational

 1207,  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  Whether  the  report  in  the  week-
 ly  “New  Wave”  dated  5th  February,
 978  that  he  has  “reportedly  assured
 the  mullies  that  no  action  would  be
 ‘taken  against  any  other  foreign  com-
 pany”  on  the  line  of  action  taken  in
 the  case  of  Coca  Cola  and  I.B.M.;  and

 (b)  Whether  there  is  any  link  up
 between  the  offer  of  the  West  German
 Bankers  to  finance  investment  in  India
 and  the  U.S.  Multinationals  plan  to
 invest  in  India?

 ‘THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 No,  Sir,  The  Minister  of  Industry  is
 not  aware  of  any  such  report.  Fur-
 ther,  if-such  a  report  has  appeared  it
 is  totally  incorrect.  The  provisions  of
 the  Foreign  Exchange  Regulation  Act.
 1973,  would  be  strictly  enforced  in  the
 case  of  all  foreign  Companies.

 (b)  The  interest  of  the  West  Ger-
 man  Bankers  in  financing  industrial
 investment  in  India  was  indicated  dur-
 ing  a  discussion  held  in  Bonn  between
 the  Minister  of  Industry  and  the  West
 German  Chamber  of  Industry  and
 Commerce  in  September,  1977.  This

 ‘Was  a  general  indication  of  their  in-
 terest  and  not  specific  to  any  projects.
 A  similar  general  discussion  was  held
 with  some  members  of  Business  Inter-
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 national  in  New  Delhi  in  January,
 1978,  Several  Multinational  Corpora-
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 tions  are  also  members  of  the  Business
 Internationa]  and  were  represented  at
 the  meeting  where  some  of  them
 showed  interest  in  industrial  invest-
 ment  in  India.  It  was  made  clear  at
 both  the  aforementioned  meetings  that
 foreign  investment  could  be  permitted
 in  India  only  within  the  parameters
 of  Goverfment’s  Industrial  Policy  and
 the  Law'ion  the  subject.

 Government  is  not  aware  whether
 there  is  any  link  up  between  the
 ofier  of  the  West  German  Bankers  and
 the  interest  shown  by  some  of  the
 Multinationals  in  industrial  investment
 in  India.

 मंत्रालय  में  हिन्दी  अ्रनुभाग  का  कार्य

 1208.  श्री  रूपनाथ  सिह  यादव  :  क्‍या

 नौवहन  और  परिवहन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)वेया  उनके  मंत्रालय  में  हिन्दी  अनु-
 भाग  958  से  पहले  से  ही  कार्य  कर  रहा  है
 ौर  इस  प्रकार  भारत  सरकार  में  यह  एवः

 पुराना  हिन्दी  श्रनुभाग  है;

 (ख  )  क्या  गृह  मंत्रालय  द्वारा  973°

 दिये  गये  भ्रनुदेशों  के  बावजूद  इस  अनुभाग
 का  अभी  तक  विस्तार  नहीं  किया  गया  है;

 (ग)  कया  राजभाषा  भ्रधिनियम,  7963

 (संशोधित  रूप  में)  को  ध्यान  में  रखते  हुए
 इस  श्रनुभाग  का  विस्तार  करने  का  कोई

 प्रस्ताव  है;  श्रौर

 (घ)  यदि  हां,  तो  इसके  लिए  प्रबंध

 कब  तक  पूरे  कर  लिये  जायेंगे  ?
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 नोौहबहन  झोर  परिवहन  मंत्री  (श्री  चांद

 राम)  :  (क)  जी,  हां।

 (ख)  गृह  मंत्रालय  द्वारा  973  में

 अनुदेश  जारी  किये  जाने  के  बाद  स्थिति  की

 समीक्षा  की  गई  थी  बौर  यह  निश्चय  किया

 कि  हिन्दी  अनुभाग  में  मौजूदा?  टाफ  पर्याप्त

 है।

 (ग)  बौर  (घ).  जी,  नहीं।

 Industrially  Backward  Districts  in
 Rajasthan

 1209,  SHRI  MEETHA  LAL  PATEL:
 Will  the  Minister  of  INDUSTRY  be
 pieased  to  state:

 (a)  the  number  of  districts  declared
 industrially  backward  in  Rajasthan  at
 present,  the  criteria  adopted  [cr  dec-
 laring  a  district  as  backward  and  whe-
 ther  a  statement  in  this  regard  will
 be  laid  on  the  Table  of  the  House;

 (b)  whether  Sawai  Madhopur  dis.
 trict  is  more  backwarg  than  many
 other  declared  districts;

 (c)  if  so,  the  reasons  for  not  dec-
 Jaring  Sawai  Madhopur  district  as  an
 industrially  backward  district  and
 when  it  is  likely  to  be  declared  as
 such;  and

 (d)  whether  the  State  Government
 have  made  a  demand  that  entire  Rajas-
 than  should  be  declared  as  an  indus-
 trially  backward  State  and  if  so,  whe-
 ther  Government  have  taken  any  final
 decision  in  this  regard  and  if  so,  the
 details  thereof  and  if  not,  the  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  पा  pursuance  of
 the  decisions  of  the  National  Develop-
 ment  Council  Committee  of  the  State
 Chief  Ministers,  the  following  set  of
 criteria  was  circulated  to  the  State
 Governments  ang  Administrations  of
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 Union  Territories  to  be  adopted  as
 ‘guidelines’  for  identification  of  indus-
 trially  backward  districts  to  qualify
 for  concessional]  finance  facilities:

 (i)  Per  capita  foodgrains/com-
 mercial  crops  production  dep-
 ending  on  whether  the  dis-
 trict  is  predominently  a  pro-
 ducer  of  foodgrains/cash
 crops.  (for  inter-district  com-
 parisons  conversion  rates  het-
 ween  foodgrains  and  commer-
 cial  crops  may  be  determined
 by  the  State  Government  on
 a  pre-detcrmined  basis  where
 necessary),

 (ii)  Ratio  of  population  to  agri-
 cultural  workers.

 (iii)  Per  capita  industrial  output
 (gross).

 (iv)  Number  of  factory  employees
 per  Jakh  of  population  or  al-
 ternatively  number  of  persons
 engaged  in  secondary  and  ter-
 tiary  activities  per  lakh  of
 population.

 (v)  Per  capita  consumption  of
 electricity.

 (vi)  Length  of  surfaced  roads  in
 relation  to  population  or  rail-
 way  mileage  in  relation  to
 popula’ion.

 The  statistical  data  furnished  by  the
 State  Governments  in  respect  of  the
 criteria  adopted  by  them  for  the  pur-
 pose  of  identification  of  industrially
 backward  districts,  were  considered  by
 the  Planning  Commission  in  consulta-
 tion  with  the  concerned  Ministries.  On
 the  basis  of  the  data  furnished  mostly
 the  districts  with  their  indices  below
 the  concerned  State  average,  have
 ‘been  selected  as  industrially  backward
 to  qualify  for  concessional  finance,
 Accordingly,  the  following  6  districts
 of  the  Rajasthan  State  have  been  se-
 lected  as  industrially  backward:

 Alwar,  Banswara,  Barmer,  Bhil-
 wara,  Churu,  Dungarpur,  Jaisalmer,
 Jalore,  Jhunjhunu,  Jhalawar,  Jodh-
 pur,  Nagaur,  Sikar,  Sirohi.  Tonk  and
 Udaipur.
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 (b)  and  (c).  On  the  basis  of  the
 data  furnished  by  the  Rajasthan  State
 Government  the  index  of  the  Sawai
 Madhopur  District  was  not  below  the
 State  average.  Therefore,  the  District
 has  not  been  selected  as  industrially
 backward.

 (d)  Yes,  Sir.

 In  connection  with  the  formulation
 of  the  next  five  Year  Plan,  the  Plan-
 ning  Commission  is  reviewing  all  the
 schemes  of  concessions  and  subsidies
 being  offered  by  the  Centre  for  the
 development  of  industrially  backward
 districts/areas,

 .

 Production  of  Electsieity  in  Hydre.
 Thermal  Plants

 1210.  DR.  BALDEV  PRAKASH:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  the  total  amount  of  electricity
 produced  in  the  country  by  Hydro

 Thermall  plants;  and

 (b)  the  proposed  capacity  in  the
 next  plan?  i

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 The  installed  generating  capacity  in
 hydro,  thermal  and  nuclear  plants  at
 present  and  the  energy  generated  dur-
 ing  1976-77  is  as  follows:—

 Utilities  Non-utilities  Total

 Installed  generating  capacity  (WM)

 Hydro  9726  3  9729
 Thermal

 Thermal  (including  diese]  and  gas  turbines  power
 plants)  *  2469  2222  74597

 Nuclear  .  640  640

 Torat  नि  22895  2225  25060

 Energy  generating  during  1976-77,  (million  kwh)”

 Hydro  नि  न  a  न  [34792  8  3479०

 Thermal  (including  diesel  and  gas  turbine  power  plants

 a”
 Nuclear  +  7  नि

 न  Tora  नि  नि

 a

 50245,  7,232  57477

 न  3253  न  3253

 नि  88280  7240  95520

 (b)  The  power  programme  for  the  next  plan  is  yet  to  be  finalised,

 3740  LS—5.
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 Constitution  of  Bipartite  Committee  to
 discuss  problems  of  Coal  employees

 _42il.  SHRI  SIVAJI  PATNAIK:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 *  (a)  whether  Government  have  re-
 eeived  a  proposal  from  Coal  India
 Limited  to  constitute  a  bipartite  Com-
 mittee  to  discuss  the  problem  being
 faced  by  the  coal  employees  all  over
 the  country;

 ढ  (b)'  if  so,  the  nature  of  the  propo-
 sal;-

 (c)  whether  the  Ministry  have  given
 any  comment  about  the  proposals;
 and

 (d)  if  so,  the  reasons  for  delay  in
 constituting  such  bipartite  Commit-
 tee?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)  to
 (d).  A  Bipartite  Committee  for  the
 Coal  industry  is  already  in  existence.
 A  proposal  to  restructure  it  in  the
 changed  circumstances  so  as  to  make
 it  more  representative  and  broad  bas-
 ed  is  being  considered  by  Government.

 बन्द  पड़ी  प्ललाभप्रद  कोयला  खानों  को

 पुनः  चालू  करना

 1212.  श्री  सुखन  सिह :

 श्री  के०  प्रधानी  :

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 Jo  (क)  क्या  राज्य  सरकारों  ने  केन्द्रीय

 _..  सरकार  से  बिहार,  उड़ीसा  शौर  पश्चिम  बंगाल

 को  उन  कोयला  खानों  को  पुनः:  चालू  करने

 को  अनुमति  मांगी  है  जिन्हें  श्रलाभप्रद  होने  के

 कारण  बन्द  कर  दिया  गया  था;
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 (a)  ऐसी  कोयला  खानों  की  संख्या
 कितनी  है  तथा  वे  कहां-कहां  हैं;  भ्रौर

 (ग)  क्‍या  उन  कोयला  खानों  को

 गर-सरकारों  ठेकेदारों  के  माध्यम  से  सरकार

 स्वंय  चलाएगी  ?

 ऊर्जा  मंत्रालय  में  राज्य  मंत्री  (श्री

 फज्ञलुरंहमान)  :  (क)  जी,  नहीं।

 (ख)  ब्रौर  (ग).  प्रश्न  नहीं  उठता

 Payment  of  Dearness  Allowance  to
 employees  of  Burhampur-Tapti  Mills

 1213.  SHRI  PARMANAND  GO-
 VINDJIWALA:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  the  employees  of
 Burhampur-Tapti  Mills  are  being  paid
 only  90  per  cent  dearness  while  all
 other  workers  in  textile  mills  are  paid
 l00  per  cent  dearness;

 (b)  whether  Tapti  Mills  are  being
 run  by  N.T.C.;  and

 (c)  whether  Government  propose
 to  take  steps  to  remove  this  disparity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (ce).  The  mills
 in  reference  are  administered  by  the
 National  Textile  Corporation  (Madhya
 Pradesh),  a  subsidiary  of  the  N.T.C.
 The  employees  of  the  mill  are  paid
 dearness  allowance  at  90  per  cent  of
 the  Indore  index.  This  is  in  accord-
 ance  with  the  provisions  of  an  Award
 on  the  subject.  This  Award  decided
 that  the  dearness  allowance  at  Bur-
 hanpur  should  be  linked  with  Indore
 and  £0  per  cent  of  the  dearness  allow-
 ance  being  paid  at  Indore  should  be
 paid  to  the  employees  of  Burhanpur.
 The  differential  was  suggested  keeping

 का  view  the  location,  population  and
 *  cost  of  living  at  Burhanpur.

 fo  4
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 बड़े  ग्रौद्योगिक  धरातों  के  बारे

 जांच  प्रायोग

 1214.  डा०  रामजी  सिह:  क्‍या  उद्योग

 मंत्री  यह  बताने  की  कया  करेंगे  कि:

 (क)  क्‍या  पिछली  सरकार  ने  बिरला

 जैसे  बड़े  श्रीद्योगिक  घरानों  के  बारे  में  एक
 जांच  आयोग  की  नियुक्ति  की  थी  शौर  यदि

 हां,  तो  कब  और  उस  पर  शब  तक  कितना

 व्यय  हुआ  है;

 (ख)  क्या  जांच  श्रायोग  ने  अपना  कार्य

 पूरा  कर  लिया  है  अर  यदि  नहीं,  तो  इसके
 रास्ते  में  क्या  रकावर्द  श्रा  रही  हैं  प्रौर  उन्हें

 दूर  करने  के  लिये  सरकार  द्वारा  क्या  उपाय

 किये  जा  रहे  हैं;  ऑर

 (ग)  क्‍या  यह  सच  है  कि  सरकार  पर

 बिरला  घराने  के  घोटालों  की  जांच  को

 समाप्त  करने  के  लिये  भारी  दबाव  डाला
 जा  रहा  है?

 उद्योग  म  त्ालय  में  राज्य  मंत्री  (कुमारी
 शाना  साईति)  :  (क)  सम्भवत:  यहां  तात्पर्य

 सरकार  द्वारा  नियुक्त  किये  गये  बड़े  ब्रौद्योगिक

 गृहों  के  जांच  आयोग  से  है  जो  अन्य  बातों  के

 साथ-साथ  बिरला  समूह  की  कुछ  कम्पनियों
 के  कार्य  संचालन  के  कुछ  पहलुम्नों  की  जांच
 कर  रहा  है।  इस  आयोग  पर  31-3-1977
 तक  सरकार  द्वारा  ,  26,  90,  07  रुपये  खर्च
 किये  गये  थे  -  अनुमान  हैं  कि  977-78  में

 इस  पर  20,05,000  रू०  खर्च  होंगे।

 ४  (ख)  आयोग  का  कार्य  चल  रहा  है।
 आयोग  द्वारा  जांच  पूरी  करने  में  हुए  चिलम्ब
 के  कारणों  में  से  एक  प्रमुख  कारण  बिरला

 समूह  की  अनेक  कम्पनियों  द्वारा  दायर  की  गई

 याचिकाएं  और  उन  पर  कलकत्ता  उच्च

 न्यायालय  द्वारा  प्रायोग  की  जांच  स्थगित

 करने  के  लिए  प्राप्त  भ्रन्तरिम  प्रादेश  रहा  है।
 उच्च  न्यायालय  से  झन्तरिम  निषेधाज्ञा  हटा
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 लेने  का  प्रनुरोध  किया  गया  है  ।  उच्च  न्यायालय

 द्वारा  इस  मामले  पर  4  मार्च,  978  को

 सुनवाई  की  जाने  की  झ्राशा  है।

 (ग)  जी,  नहीं

 प्रमरोकी  राष्ट्रपति  और  ईरान  के  शाह  की

 यात्राओ्रों  के  श्रवसर  पर  फिलिस्तोनी  तथा

 ईरानी  विद्याथियों  को  नजरबन्दी

 1215.  श्री  सी०  के०  चन्द्रष्पन  :

 श्रो  के०  To  राजन  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  यह  सच  है  कि  ग्रमरीकी

 राष्ट्रपति  जिम्मी  कार्टर  की  भारत  यात्रा  के
 अवसर  पर  पुलिस  ने  दिल्ली  में  फिलिस्तीनी

 विद्याथियों  की  नजरबन्द  रखा;

 (ख)  क्‍या  यह  भी  सच  है  कि  ईरान
 के  शाह  की  हाल  की  भारत  यात्रा  के  अवसर

 पर  सरकार  ने  ईरानी  विद्याथियों  की  नजर-

 बन्दी  के  श्रादेश  जारी  किये  थे  और  उन्हें

 यह  भी  धमकी  दी  गयी  कि  यदि  उन्होंने

 पुलिस  की  सूचित  किये  बिता  अपने  निवास
 स्थान  छोड़े  तो  उन्हें  वापस  उनके  देश  भेज

 दिया  जायेगा  ;

 (ग)  क्या  सरकार  का  ध्यान  इस  तथ्य

 की  शोर  दिलाया  गया  है  कि  दिल्ली  में  पुलिस
 ने  ईरान  के  शाह  के  बिरुद्ध  प्रदर्शन  करने  वाले

 ईरानी  विद्यार्थियों  की  पीटा  था;

 (घ)  इन  विदेशी  विद्याथियों  के  प्रति

 सरकार  द्वारा  ऐसी  नीति  अपनाये  जाने  के

 क्या  कारण  हैं;  और

 (ड)  क्‍या  सरकार  की  यह  नीति  है  कि

 वहू  विदेशी  विद्यारथियों  के  जब  तक  वे  हमारे
 देश  में  हैं  प्रपने  वध

 प्रजातांत्िक
 भ्रधिकारों

 11:
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 झौर  देश  भक्ति  हेतु  संघर्ष  करने  का  प्रजा-

 तांत्रिक  अधिकार  नहीं  देगी  ?

 गृह  मंखालय  में  राज्य  संत्रो  झ्ी  धनिक
 साल  मण्डल)  :  (क)  भौर  (ख).
 विदेशीय  क्षेत्रीय  पंजीकरण  अधिकारी,  नई

 दिल्‍ली,  ने  विदेशीय  प्रप्रिनियम,  i946
 के  प्रस्तर्गेत  नागरिक  प्राधिकारी  के  रूप  में
 अपने  सांविप्रिक  भ्रधिकारों  का  प्रयोग  करते

 हुए  केवल  उन  फिलिस्तीनी  तथा  ईरानी  विद्या-
 थियों  के  पश्रान्दोलनों  को  प्रतिबंधित  करने  के

 लिए  उपयुक्त  भ्रादेश  जारी  किये  थे  जिनके
 बारे  में  समझा  जाता  था  कि  अमरीकी  राष्ट्रपति
 तथा  शाह  ईरान  के  भारत  के  उचके  हाल  के
 दौरों  के  दौरान  वे  उनके  विरुद्ध  शभ्रशोभनोय
 प्रदर्शन  करेंगे  ।  विद्यार्थियों  को  अपने  निवास

 स्थानों/छात्रवासों  में  ठहरने  तथा  किसी
 प्रदर्शन  झादि  के  छ्  तैयारी  करने  अथवा
 उप्तमें  भाग  न  लेने  के  निदेश  दिए  गए  थे।

 उन्हें  सूचित  किया  गया  था  खि  श्रादेशों  का
 उल्लंधन  करने  पर  उन्हें  देश  से बाहर  निकाला
 जा  सकता  है।

 (ग)  पुलिस  ने  ईरानी  विद्याथियों  को

 जिन्होंने  शाह  के  विरुद्ध  प्रदर्शन  किया  था  नहीं
 पीटा  था  ।

 (घ)  शौर  (ड).  यह  कार्यवाही  देश

 में  मित्र  राष्ट्रों  से  श्रतिथि  के  रूप  में  आये

 प्रधानों  के  सामने  हिसा  तथा  अ्शोभनीय

 प्रदर्शन  करने  की  संभावना  को  खत्म  करने

 के  लिये  कुछूक  ऐसे  विद्याथियों  के  विरुद्ध

 की  गई  थी  जहां  तक  वे  इस  देश  के  नियमों

 का  पालन  करते  हैं  उन  पर  कोई  भ्रन्य  प्रतिबंध

 नहीं  लगागे  जाते  हैं  ।

 Philippine  woman  Anang  Margi  in
 Caleutta

 ‘1216,  SHRI  P,  K.  KODIYAN:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pelased  to  state:
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 (a)  whether  it  is  a  fact  that  a  woman
 from  Philippines,  a  known  Anand
 Margi  terrorist,  landed  in  Calcutta
 from  United  States  recently;

 (b)  if  so,  the  details  in  this  regard;

 (c)  whether  Government  had  got
 information  that  she  has  a  plan  to
 stage  protest  against  the  continued
 detention  of  the  Anang  Marg  Chief
 P.  R.  Sarkar;

 (d)  whether  this  information  was
 received  before  she  landed  in  the
 country;  and

 (e)  if  so,  how  she  could  escape
 and  what  steps  are  being  taken  to
 trace  her?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ang  (b).  A  Philippine  woman  who
 was  stated  to  have  associations  with
 the  Anand  Marg  came  to  India  on  a
 landing  permit  via  Calcutta  in  Janu-
 ary,  1978,

 (c)  No,  Sir.

 (da)  Does  not  artse.

 (e)  When  her  activities  were  found
 undesirable,  she  was  served  with  8
 Quit  India  Notice.  She  left  India  on
 25-1-1978.

 Visit  of  the  Team  of  Defence  Ministry
 Abroad  for  Talks  Regarding  Deep

 Penetration  Aircraft

 1217,  SHR!  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  the  teams  of  his  minis-
 try  are  going  abroad  to  have  talke  for
 negotiating  the  terms  and  mode  of
 payment  with  some  Western  coun-
 tries  who  have  agreed  to  offer  deep
 penetration  aircraft  to,  this  country,

 (b)  if  so,  the  names  of  the  coun-
 tries;  and
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 +  (e)  the  expected  time  by  which  the
 negotiations  are  likely  to  be  complet-
 ed?

 THE  MINISTER  OF  DEFENCE
 (SHRz  JAGJIVAN  RAM):  (8)  to  (०).
 The  Government  are  holding  discus-
 sions  with  different  manufacturers
 with  a  view  to  procuring  the  deep
 penetration  aircraft.  For  this  pur-
 pose,  our  technical  teams  have  gone
 ta  visit  Sweden,  France  and  U.K.
 Another  team  is  also  going  to  these
 countries  to  hald  exploratory  talks.
 Govetnment  will  take  a  final  decision
 after  full  detafls  have  been  obtained
 and  discussions  cofripleted,

 Export-Cargo  handled  at  Bombay,
 Calcutta  and  Madras

 1218,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  the  number  of  ocean  going  ships
 engaged  in  foreign  trade  that  called
 at  the  ports  of  Bombay,  Calcutta  and
 Madras  during  977  and  how  many
 of  these  ships  were  of  Indian  nationa-
 lity;

 (b)  the  number  of  ocean  going
 ships  that  called  at  these  ports  dur-
 ing  the  last  years  of  the  First  Five
 Year  Plan  and  the  Third  Five  Year
 Plan  respectively;

 (c)  the  weight  of  all  export  cargo
 handled  at  the  ports  of  Bombay,  Cal-
 cutta  and  Madras  during  1977  and
 what  weight  of  cargo  was  handled  at
 these  ports  during  the  last  year  of
 tha  First  Five  Year  Plan  and  during
 the  last  year  of  the  Third  Five  Year
 Plan;  and

 (d)  how  much  of  this  cargo  was
 General  Export  Cargo  in  each  of  the
 three  years?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  No.  of  ocean  going  ships
 engaged  during  977  in  foreign  trade.

 Total  No.  Indian
 Port  ofships  _  nationality

 Bombay  .  85  ३०64

 Calcutta  .  7  27  276

 Madras  नि  476  346

 (b).No,  of  ocean  going  ships  called  st  the  Ports

 Year  Port  Total  No,  of
 ships

 a  a.
 1993-56  Bombay  aGet

 (Last  year  ofthe  Calcutta  7289
 First  Five  Year  Plan)  F

 Madras  978

 1965-66  Bombay  2958
 Ped

 (Last  year  of  Third  Calcutta  1671
 Five  Year  Plan)

 Madras  igi2

 (c)  Export  cargo  handled

 (in  tonnes).

 Port  Year

 3977  1955-56  1965-66

 (Last  year  (Last  year
 of  first  of  grd  Five

 Five  Year  Plan)  Year  Plan)

 Bombay  48,63,000  §2,86,000  53:40,000

 Calcutta  $3,29,000  46,96,000  45,64,cco

 Madras  $t,03,779  6,37,78i  15,572,713
 i-  ee

 (d)  Genzral  export  cargo  (in  tonnes)

 7955°86  1965-66
 Port  1977,  (Last  year  (Last  year

 of  rst  Five  of  ard  Five
 Year  Plan)  Year  Plan)

 Bombay  9!,8!,q@00  14,02,000  19,08,000

 Calcutta  17,85,000  8,01,000  £0,50,000

 Pfadras  6,398,575  296,832  §,04,428
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 1219,  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  number  of  general  cargo.
 berths/jetties  at  each  of  the  ports
 of  Bombay,  Calcutta  and  Madras  for
 ocean  going  vessels  as  on  first  Janu-
 ary,  978  and  their  number  at  the  end
 of  First  Five  Year  Plan,  ang  at  the
 end  of  Third  Five  Year  Plan;

 (b)  number  of  warehouses  and
 transit  sheds  for  general  cargo  at  the
 ports  of  Bombay,  Calcutta  and  Madras
 as  on  first  January,  978  and  their
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 number  at  the  end  of  First  Five  Year
 Plan  and  at  the  end  of  Third  Five
 Year  Plan;

 (c)  how  many  cranes  and  forklift
 trucks  are  available  at  these  ports  for
 handling  general  cargo  as  on  first
 January,  978  and  what  was  their
 number  at  the  end  of  First  Five  Year
 Plan  and  the  end  of  Third  Five  Year
 Plan  respectively;  and

 (d)  number  of  pilot  vessels  avai)-
 able  at  these  ports  as  on  first  January,
 978  and  their  number  at  the  end
 of  the  First  and  the  Third  Five  Year
 Plans  respectively?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  No.  of  general  cargo
 berths/jetties  at  the  Ports.

 Attheend  At  the  end

 Includes  transit  sheds  also.

 As  on  of  ist  Five  of  Third  Five
 Port  1-1-78  Year  Plan  Year  Plan

 Bombay  .  .  50  46  46

 Calcutta  ‘  .  gt  35  97

 Madras  6  80  3

 (b)  No.  of  warehouses  and  transit  sheds
 :  at

 _er—  eC
 As  on  I-3-78  At  the  end  of  At  the  end  of

 ist  Five  Year  Plan  9rd  Five  Year  Plan
 Port  Ware-  Transit  —_

 houses  sheds  Ware-  —s-  Transit  Ware  Transit
 houses  sheds  houses  sheds

 t  हा
 at  cn  |.

 Bombay  we  59*  5i*  53°

 Calcutta.  59  35  58  33  59  35
 |

 1 Madras  an
 ०

 re  tT  1  5  9

 ae
 .

 ut  ie
 अपर  a
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 (०)  No.  of  cranes  and‘forkiifts

 :  At  the  end  At  the  end
 Port  As  on  161-78  of  ist  Five  of  3rd  Five

 Year  Plan  Year  Plan

 Cranes  Fork  Cranes  Fork  Cranes  Fork-
 lifts  lifts  lifts

 Bombay  .  247  42  aod  24  249  36

 Calcutta  2ar  49  260  Nil  gor  36
 od

 Madras  .  .  .  76  63  95  34  88  62

 (d)  No.  of  Pilot  vessels/launches

 At  the  end  At  the  end
 of  rst  Five  or  Third  Five

 Port  As  on  121-78  Year  Plan  Year  Plan

 Bombay  .  +  द  I  I  I

 Calcutta  न  न  2  2  2

 Madras  क  हे  द  3  2  2

 Supply  of  Material  by  private  firms
 to  Defence  Department

 1220.  SHRI  PADMACHARAN  SAM-
 ANTASINHERA:  Will  the  Minister
 of  DEFENCE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  private  firms  supply  materials
 to  Defence  Department;

 (b)  if  so,  what  is  the  cost  of
 material  supplied  by  private  firms;
 and

 (c)  what  is  the  cost  of  materials
 supplied  by  public  sector  industries
 from  1975-76  to  1977-78  every  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  requisite  infor-
 mation:  is  not  readily  available  and  is
 being  collected.

 Suggestion  for  renaming  Chilka  Lake
 Naval  Training  School

 22l.  SHRI  PADMACHARAN  SAM-
 ANTASINHERA:  Will  the  Ministerof
 DEFENCE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  suggestions  from  Chilka  Lake
 Naval  Training  School,  Orissa,  for
 renaming  it  after  Sree  Krutibasa
 Patasahani  who  fought  the  British
 Government  for  the  independence  of
 mother  land;  and  ,

 (b)  if  so,  action  taken  thereon?  |

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  No  suggestion  has  been  received
 from  Naval  Training  School,  Chilka,
 for  re-naming  it.  However,  a  sugges-
 tion  was  received  by  Government
 from  a  voluntary  organisation  in
 Orissa  for  re-naming  the  School  as
 Krutibas  Patasani  Navy  Boys’  Train-

 ing  Institute.  Since  the  present  name
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 has  been  adopted  on  the  basis  of  geo-

 graphical  affinity,  in  conformity  with

 the  general  policy  of  naming  shore

 establishments  in  the  Navy,  it  is  not

 considered  necessary  to  change  it.

 भागलपुर  शहर  से  गुजरने  वाले

 राष्ट्रीय  राजपथ  का  निर्माण

 1222.  डा०  रामजी  सिह  :  क्‍या

 नौवहन  शौर  परिवहन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 हैं.  (क)  क्‍या  भागलपुर  शहर  से  गुजरने
 बाले  एक  राष्ट्रीय  राजपथ  के  निर्माण  का

 सरकार  का  एक  प्रस्ताव  था  ;

 (ख)  यदि  हां,  तो  इसके  निर्माण  कार्य

 को  स्तमित  करने  के  क्‍या  कारणज  हैं  पश्रीर

 [इस  सम्बन्ध  में  वर्तमान  स्थिति  क्‍या  है  |

 (ग)  भागलपुर  शहर  से  गुजरने  वाली

 तेंग  सड़क  पर  भारी  यातामात  की  ग्रावयश्क-

 त्रों  को  पूरा  करने  के  लिये  सरकार  का  बियार

 क्या  उपाय  करने  का  है  ;  और

 (ण)  ब्या  सरकार  का  विचार  इस

 महत्वपूर्ण  सड़क  का  निर्माण  कार्य  छठी  योजना
 में  शुरू  करने  का  है  ?

 नौवहन  और  परिवहन  मंत्री  (श्रो  चांद

 राम):  (क)  जी,  नहीं  ।

 (@)  प्रश्न  नहीं  उठता  |

 (ग)  और  (ण).  भागलपुर  शहर  राज्य

 सड़क  पर  पड़ता  है  श्र  इसलिए  राज्य  सरकार

 ही  माभतो  से  संबंधित  है  t
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 भागलपुर,  दरभंगा  और  रांची  में
 रेडियो  स्टेशन

 1223.  Blo  रामजी  सिह  :  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :  क्‍या  सरकार  का  विश्वविद्यालय  के

 कुलपति,  संसद  सदस्यों  शौर  जिले  के  विधायकों
 तथा  स्थानीय  कलाकारों  के  परामर्श  से  झाकाश-
 बाणी  की  सलाहकार  समिति  का  पुनर्गठन
 करने  का  विचार  है  ?

 सूचना  शरीर  प्रसारण  मंत्रों  (श्री  लाल

 कृष्ण  श्डवाणी )  :  जी,  नहीं  ।  इस  प्रकार

 परामर्श  लेने  के  लिए  कोई  संस्थागत  व्यवस्था

 करना  न  तो  सम्भव  है  न  ही  वांछित।  नामों

 पर  विचार  करते  समय  यह  पाया  गया  है
 कि  प्रल्पसंख्यकों  और  अनुसूचित  जातियों/
 जनजातियों  का  प्रतिनिधित्व  करने  के  अलावा,
 सदस्यमण  विभिन्न  सामाजकि  सांस्कृतिक  शौर

 शैक्षिक  रुचियों  को  प्रतिक्षेप  करते  हैं।  विश्व-

 विद्यालय  के  कुलफ्तियों,  संसद  सदस्यों  श्रौर

 जिले  के  विधायकों  की  उनकी  ग्रपनी  रुचि

 के  अनुसार,  उनके  विशिष्ट  ज्ञान  या  उनके

 द्वारा  प्रतिनिधित्व  किए  जाने  वाले  हित  के

 आधार  पर  सलाहकार  समितियों  में  सदस्यों
 के  रूप  में  शामिल  करने  में  कोई  रोक  नहीं

 है  t

 Machinery  to  assess  the  impact  of
 T.V.  Programme  on  Public

 1224,  SHRI  DURGA.CHAND:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  are  hav-
 ing  any  maehinery  to  assess  the  impact
 of  T.V.  programme  on  the  public;

 (b)  if  ४०,  the  details  thereof;
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 (c)  whether  any  periodical  survey
 by  the  TV  Kendra,  Delhi  is  under-
 taken  to  find  out  the  popularity  of
 warious  TV  programmes;  and

 (a)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  Yes,  Sir.

 (b)  Six  Doordarshan  Kendras,
 namely,  Delhi,  Bombay,  Calcutta,
 Madras,  Lucknow  and  Srinagar  have
 their  own  Audience  Research
 Units  which  provide  regular  feed  back
 on  the  programmes  telecast  by  these
 Kendras.  Apart  from  this,  for  the
 On-going  SITE  Stations  at  Jaipur,
 Raipur,  Hyderabad,  Gulbarga  and
 Ahmedabad,  the  Audience  Research
 Teams  of  the  Department  of  Space
 are  carrying  out  the  feed  back.

 (c)  Audience  Research  is  a  conti-
 nuing  operation.  The  surveys  per-
 taining  to  different  aspects  of  the  pro-
 grammes  are  taken  up  as  and  when

 “necessary,  depending  upon  the  exigen-
 cies  of  service.

 (d)  Since  967  Delhi  Doordarshan
 Kendra  has  conduced  40  surveys/
 studio  on  different  programmes.  The
 main  emphasis  in  these  surveys  has
 been  to  assess  the  impact  of  various
 programmes  and  to  find  out  the  pro-
 file  of  the  viewers  in  terms  of  different
 variables.

 Farnisg  through  T.V.  Advertise-
 ments

 1225,  SHRI  DURGA  CHAND:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  are  the  earnings  on
 account  of  advertisements  on  T.V.  in
 Delhi  during  1078,  month-wise;

 (b)  what  fs  the  rate  of  TV  adver-
 tisements  in  terms  of  time  given;

 (c)  whether  any
 made  of  the  impact  of  TV  advertise-
 ment  on  public;  and

 assessment  is.

 746
 (d)  if  so,  what  are  the  details

 thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  gross  reve-
 nues  earned  by  Delhi  Doordarshan
 Kendra  in  978  are  as  under:

 Jan
 ary,

 I978  —Rs,  8,00,000
 Bebquary,  t978  —Rs.  7,00,000

 These  figures  are  subject  to  reconcila-
 tion  with  the  actual  time  telecast.
 The  figure  for  the  month  of
 February,  978  is  estimated.

 (b)  The  information  is  given  in
 Annexures  I  to  V.  [Placed  in  Library.
 See  No.  LT--659/78}.

 (c)  and  (d).  No  assessment  has  so
 far  been  made  of  the  impact  on
 viewers  of  TV  advertisements.  It  is,
 however,  proposed  to  launch  a  com-
 prehensive  survey  in  May,  978  in
 order  to  enable  review  of  tariff
 structure  of  T.V,  advertisements.  This
 study  will  also  throw  light  on  the
 impact  of  T.V.  advertisements.

 Watches  Manufactured  by  H.M.T.

 1226.  SHRI  DURGA  CHAND:  Wiil
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  number  of  watches  of  each
 type  to  be  manufactureg  in  each
 Hindustan  Machine  Tools  unit  during
 1978;  tae

 (b)  whether  it  is  a  fact  that  Hindu-
 stan  Machine  Tools  watches  are  in
 heavy  demand  in  the  country  and
 abroad;

 (ce)  the  demand  in  quantity  at
 present  in  the  country  and  abroad
 separately;

 (d)  what  steps  are  being  taken  to
 meet  the  demand;  and

 (e)  when  the  demand  of  Hindustan
 Machine  Tools  watches  will  be  met?

 THE  MINISTER  OF  SPATE  IN
 THE  MINISTRY  OF  INDUSTRY
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 (KUMARI  ABHA  MAITI):  =  (a)

 Basically,  there  are  four  types  of

 watches  manufactured  by  HMT:

 l.  Hand  Woung  for  Gents.

 2.  Hand  Wound  for  Ladies.
 3.  Automatic
 4.  Braille  Watches  for  Blind.

 The  number  of  watches  types-wise
 manufactured  by  HMT  during  April,
 977—January,  978  is  as  follows:  *

 Hani  Wouid  (Gents)  10.80.  330

 Hand  Woun  (Ladies)  2,02,324

 Automatic  1,03,670

 Braille  Watcher  840

 pee  TOTAL  3,87,  764

 (9)  Yes,  Sir.

 (c)  The  current  demand  for  watch-

 es  in  the  country  is  estimated  between

 5-6  million.  The  demand  for  HMT

 watches  abroad  has  not  been  assess.
 ed  since  practically  the  entire  pro-
 duction  of  HMT  watches  is  utilised
 to  meet  the  domestic  demand.

 (d)  Imports  have  been  allowed  to

 augment  the  availability  of  HMT

 watches  for  meeting  the  domestic

 demand.  The  expansion  of  HMT
 watches  for  meeting  the  demestic
 to  3  million  has  been  sanctioned.

 The  additional  production  will  be

 taken  up  at  a  unit  being  established

 in  Tumkur  in  the  Karnataka  State.
 The  watches  will  be  assembled  in  74

 HMT  assisted  captive  watch  assemb-

 ly  units  being  set  up  in  various  parts
 of  ‘the  Country.
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 (e)  The  augmentation  scheme  of
 HMT  watch  production  is  expected
 to  be  fully  operational  from  1981-82,
 and  will  enable  HMT  to  substantially
 meet  the  domestic  demad  for  watches.

 Bringing  of  NCC  under  Army  Act

 1227,  SHRI  DURGA  CHAND:  Wilt
 “the  Minister  of  DEFENCE  be  pleas-

 ed  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  to  bring  NCC
 under  Army  Act;

 (b)  if  so,  what  are  the

 thereof;

 details

 (c)  what  benefit  NCC  woulg  get
 under  Army  Act;

 (d)  by  when  they  will  be  brought
 under  Army  Act;  and

 (e)  what  is  the  number  of  NCC

 Cadets  who  are  to  be  covered?

 STATE.  IN
 DEFENCE

 THE  MINISTER  OF

 THE  MINISTRY  OF

 (PROF.  SHER  SINGH):  (a)  to  (e).
 The  question  of  extending  certain

 provisions  of  the  Army  Act,  for  pur-

 poses  of  discipline,  to  certain  cate-

 gories  of  NCC  Commissioned  officers

 is  under  However,
 details  in  this  regard  have  yet  to  be
 worked  out.  It  is  also  not  possible
 at  this  stage  to  indicate  the  benefits

 which  might  accrue  to  the  National

 Cadet  Corps  as  a  result  of  this  and
 when  jt  would  be’made  applicable.
 No  cadets  will  be  brought  under  the

 purview  of  the  Army  Act.  NCC  Act
 &  Rules  will  continue  to  apply  to
 them  as  hitherto.

 examination.
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 Allotment  of  Funds  for  various  plan
 dit?  Projects  to  Tripura

 1228,  SHRI  SAMAR  MUKHERJEE:
 SHRI  DINEN  BHATTA-

 CHARYA:
 Will  the  Minister  of

 be  pleased  to  state:
 PLANNING

 (a)  the  total  funds  allotteqd  and
 spent  by  the  Tripura  Government
 during  the  last  5  years  for  various
 plan  projects  in  the  State;

 (b)  whether  Government  consider
 the  need  for  additional  allotment  to
 the  State  in  view  of  its  backwardness
 and  substantial  rise  of  number  of
 refugees  over  a  period;  and

 (c)  if  so,  the  steps  being  consider-
 ed  in  this  regard?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  In  the  last
 five  years  973—78  Plan  outlays
 amounting  to  Rs,  65.36  crores  were
 approved  for  Tripura,  as  against
 which  the  likely  expenditure  jis  of
 the  order  of  Rs.  63.65  crores,  as  shown
 below:

 (Rs.  crores)

 Approved  Actual
 Year  outlay  Expendi-

 ture

 1973-74  32°00  73°26

 3974-75,  10°  48  9°49

 1975-76  1203  2°23  ,

 1976-77  ‘15°07  14°  ०6

 1977-78  we  78  “16:67  (Antictipa-

 Tota.  65°36  63°65
 ed)

 (b)  and  (०).  Plan  allocations  are
 made  out  of  available  resources,
 keeping  in  view  all  the  factors,  in-
 cluding  the  relative  backwardness
 other  State.

 Crimes  in  various  States  ang  Union
 Porat  Territories  |

 1229.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  the  number  of  Cases
 of  murders,  dacoities,  thefts,  rioting
 in  various  States  including  Union
 Territgries  during  the  last  3  years;
 State-wise,  year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):

 The  required  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  possi-
 ble.

 समाचार  एजेंसियों  का  कार्यकरण

 1230.  श्री  हुकम  चन्द  कछवाय  :  क्या

 सूचना  और  भ्रसारण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  चार  समाचार

 एजेंसियों  के  समक्ष  यह  सुनिश्चित  करने  के

 लिए  कि  ये  एजेंसियां  स्वतंत्र  रुप  से  कार्य  करें,

 कोई  नीति  निर्धारित  की  है  अथवा  कोई
 शर्ते  रखी  है  ;  श्रोर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्या  है  श्रौर  इस  बारे  में  इन  एजेंसियों  के

 अ्रध्यक्षों  की  प्रतिक्रिया  क्या  है  ?

 सूचना  शौर  प्रसारण  मंत्री  (श्री  लाल

 कृष्ण  झ्राइवाणी )  (क)  शौर  (ख).
 समाचार  एजेंसियों  के  प्रति  सरकार  का  रवैया,
 जो  'समाचार'  को  विघटित  करने  पर  सामने

 आएगा,  (4-LI-77  को  लोक  सभा/राज्य
 सभा  में  दिए  गए  वक्तव्य  में  स्पष्ट  किया  गया

 है  ।  *  उसकी  एक  प्रति  सभा  पटल  पर  रखो

 है  [ware  में  रखो  गयी  देखिए
 संख्या  LT-660/78]
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 Permission  for  také  over  Lily  Biscuit
 Company  Lt@.  by  Britannia  Biscuit

 Co.

 1231.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Bri-
 tannia  Biscuit  Company  Limited,  Cal-
 cutta  a  unit  of  multinationals,  has
 fought  permission  of  Government  of
 India  to  take  over  a  wholly-owned
 industry  by  Indians  viz.,  Lily  Biscuit
 Company  Private  Limited,  Calcutta;

 (b)  if  so,  the  fact  thereof;

 (c)  whether  it  is  also  a  fact  that
 the  Lily  Biscuit  Company  Private
 Limited,  Calcutta  hag  sought  protec-
 tion  from  Government  of  India
 agaitrst  the  wishes  of  dominant  multi-
 nationals  unit;  and

 (a)  if  so,  the  details  thereof  and
 how  best  Government  are  contemplhat.
 ing  to  help  the  Indian  owners  to  run
 the  Lily  Biscuit  Company  Private
 Limited,  Calcutta?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  M/s.
 Britannia  Biscuit  Co.  Ltd.,  Calcutta
 have  gent  a  letter  regarding  the  mer-
 ger  of  M/s,  Lily  Biscuit  Co.  Private
 Ltd.,  Calcutta  with  them.  In  this
 letter,  it  hag  been  stateg  inter-alia  that
 the  Workers’  Union  of  M/s.  Lily
 Biscuit  Co,  Pvt.  Ltd.  approacheg  M/s.
 Britannia  Biscuit  Co.  Ltd.  with  the  re-
 quest  that  the  workmen  may  be  help-
 ed  in  extricating  themselves  from  con-
 tinuing  hardship  by  taking  over  M/s.
 Lily  Biscuit  Co.  Private  Ltd.

 (c)  and  (d).  A  memorandum  has
 been  received  from  the  shareholders
 of  M/s,  Lily  Biscuit  Company  Private
 Limited,  Calcutta  requesting  the  Gov.
 ernment  to  intervene  in  the  matter
 and  assist  this  company  to  retain  its
 entity  and  help  révival  of  this  indus-
 try.  This  will  be  taken  into  consi-
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 deratien  while  déciding  the  futuze
 course  of  action  to  be  taken  in  this
 regard.

 Decision  on  the  demands  of  the  Ord-
 nance  Employees  Unioh,  Ambetnath

 (Maharashtra)

 1232.  SHRI  R.  K.  MAHALGI:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  502  dated  l6th  Nov-
 ember,  977  regarding  resolution  pass-
 ed  by  the  Annual  General  Body  Meet-
 ing  of  Ordnance  Employees  Union,
 Ambernath  and  state:

 (a)  whether  Government  have
 taken  the  final  dcision  in  regard  to
 the  various  demands  made  in  the
 Resolution  dated  5th  June,  977  by
 General  Body  Meeting  of  Ordnance
 Employees  Union,  Ambernath,  District
 Thana  (Maharashtra)  especially  in
 the  following  démands  relating  to:
 (l)  extention  of  primary  school;  (2)
 promotional  avenues  of  lower  le-
 gories  staff;  (3)  increase  in  bed
 strength  of  fa¢tory’s  hospital  and
 (4)  opening  of  ०९४०४]  school  to  meet
 the  growing  need  of  the  ordnance
 factory;

 (b)  if  so,  when  and  what  is  the
 nature  thereof;  and

 (c)  if  no  action  has  been  taken  so
 far,  the  reasons  of  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  to  (c).  The  pre-
 sent  position  in  respect  of  the  follow-
 ing  demands  is  ag  under: —

 (l)  Extenston  of  primary  school:

 A  Committee,  appointed  to  review
 the  existing  education  facilities,  end
 to  récortimend  upgradation  were  peces-
 sary,  in’  ordnance  factory  schools  has
 submitted  its  report  which  is  under
 examination,
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 (2)  Promotional  avenues  of  lower
 categories  staf:

 A  Committee  hag  been  appointed  for
 a  detailed  examination  of  the  promo-
 tianal  avenues  for  lower  categories  of
 staff  and  its  recommendations  are
 awaited.

 (3)  Increase  in  bed  strength  of  fac-
 tory'’s  hospital:

 Proposals  for  augmentation  of  medi-
 cal  facilities  including  provision  of
 additional  beds  in  various  factory  hos-
 pitals  are  under  consideration.  The
 neeg  of  Ambernath  factory  haspital
 will  be  considereq  while  sanctioning
 additional  beds  during  1978-79,

 (4)  Opening  of  Central  School  to
 meet  the  growing  neeg  of  the
 Ordnance  Factory:

 The  allocations  of  central  schools
 for  various  defence  organisations  for
 the  year  1978-79  are  under  considera-
 tion.

 Demands  by  the  Bharatiya  Samvak-
 shan  Kamgar  Sangh  C.0.D.,  Pune

 1233.  SHRI  R.  K.  MHALGI:;:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  99  on  the  2370  Nov-
 ember,  977  regarding  representation
 from  Bhartiya  Samvakshan  Kamgar
 Sangh,  Pune  ang  state:

 (a)  whether  Government  now  have
 taken  action  on  demands  made  in  re.
 presentation  by  Bharatiya  Samvak-
 shan  Kamgar  Sangh  C.O.D.  Deku,
 Pune  (Maharashtra)  in  August~  or
 September,  especially  with  the  four
 following  ones—(l)  priority  in  em-
 ployment  to  dependants  of  retired
 depot  workers;  (2)  re-instatement  of
 employeeg  whose  services  were  ter-
 minated  during  emergency;  (3)  ad-
 Miggibility  of  overtime  allowance
 under  the  Factories  Act;  and  (4)  in.
 vestigation  of  theft  cases;

 ..  (५)  if  so,  the  nature  of  action  and
 decision;  and

 (c)  if  no  decision  so  far  taken,  the
 reasons  of  delay  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF,
 SHER  SINGH):  (a)  ‘to  (०),  The  de-
 mandg  were  considered  by  the  Gov-
 ernment.  The  position  on  the  four
 demands  is  indicateq  in  the  attached
 State  | me

 Statement

 (i)  Priority  in  employment  to  depen-
 dants  of  retired  Depot  Workers.

 The  demand  _  being  of  All  India
 nature,  requiring  decision  at  the  Nat-
 ional  Level,  was  considered  by  the
 Department  of  Personnel,  who  have
 stated  that  at  present  there  is  no
 scheme  for  according  priority  for
 employment  to  dependants  of  retired
 Government  servants.

 employees
 terminated

 (ii)  Re-instatement  of
 whose  Services  were
 during  the  Emergency.

 A  review  in  respect  of  cases  of  7
 employees  whose  services  were  termi-
 nated  during  the  last  Emergency  has
 been  completed.  It  has  been  found
 that  these  cases  have  been  dealt  with
 correctly  under  the  rules.  ‘Reinstate-
 ment  in  service  of  the  employees  in
 question  is,  therefore,  not  required.
 Cases  of  the  remaining  employees  are
 still  under  review.

 (iii)  Admissibility  of  over-time  al-
 lowance  under  the  Factories  Acts.

 tte

 The  matter  was  taken  up  with  the
 concerned  audit  authorities.  Over-
 time  is  now  being  admitted  to  the
 employee  in  question  under  the  pro-
 visions  of  the  Factories  Act.  wine

 (iv)  Investigation  of  theft  cases.  re  ».

 The  matter  is  still  under  examina-,
 tion.
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 Funds  for  rural  electrification  in
 Maharashtra

 ” 1234,  SHRI  P.  K.  MHALGI:  Wil

 the  Minister  of  ENERGY  be  pleased
 to  refer  to  the  reply  given  to  Unstar-

 red  Question  No,  3804  on  the  l4th  Dec-

 ember,  1977  regarding  rural  slectri-
 fication  in  Maharashtra  and  state:

 (a)  the  total  amount  of  funds  ad-
 vanced  to  Maharashtra  Government
 and  to  Maharashtra  Electricity  Board

 by  the  Central  Government  and  Rural
 Electrification  Corporation  for  the  un-

 electrified  fifteen  thousand  villages  in

 Maharashtra  during  the  last  three

 years  under  Rural  Electrification  pro-
 gramme;

 (b)  whether  there  is  any  machinery
 to  check  up  whether  the  amounts  so
 advanced  have  been  utilized  properly
 and  the  physical  targets  achieved  as

 per  target  dates;  and

 (c)  if  so,  the  assessment  by  the  said

 machinery?

 THE  MINISTER  OF  ENERGY  (SHRI

 ए,  RAMACHANDRAN):  (a)  The

 Rural  Electrification  Corporation  is

 one  of  the  sources  of  funds  for  rural
 electrification  programmes  which  are

 being  implemented  by  State  Electri-

 city  Boards.  The  Rural  Electrifica-

 tion  Corporation  disburses  loans

 only  to  the  State  Electricity  Boards.

 During  the  periog  1974-75  to  1976-77,
 the  Corporation  has  disbursed  loans
 to  the  extent  of  Rs.  2.8l  crores,  by
 way  of  instalments  to  the  Maharash-
 tra  State  Electricity  Board.
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 (b)  The  Corporation  has  a  system
 of  concurrent  monitoring  through  pe-
 riodical  reporting  and  field  visits  of
 the  projects  financed  by  it.

 (c)  The  performance  of  the  Maha-
 rashtra  State  Electricity  Board  in  the
 implementation  of  the  rural  electri-
 fication  schemes  sanctioned  by  the
 Corporation,  both  jn  relation  to  utili-
 sation  of  the  arrounts  released  and
 the  physical  targets  achieved  upto
 30th  September,  977  is  indicated  be-
 low:

 Utilisation  af  loan  amount

 Rs.  crores

 Loan  amount  released  upto
 30-9-1977,-  «  gr 26

 Expenditure  reported  upto
 30°9°3977  .  .  3t°  00

 Achievement  of  Physical  targets  :

 Phased  Achieve-
 target  ment

 upto
 30-9-1977

 Villages  electrified  .  45946  3,769

 Pumpsenergised  .  45  Tig  30,032

 LT/Agro  industries  45594  3495

 Cost  of  operation  of  news  agency
 system

 123%,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  va-
 rious  representative  bodies  and  va-
 rious  unions  of  the  newspapers  em-
 ployees  have  urged  to  lay  down  basis
 on  which  the  cost  of  operation  of  the
 news  agency  system  should  be  borne

 by  different  users;

 (b)  whether  any  norms  in  which  a
 news  agency  should  be  organised  has
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 also  been  urged  to  be  laid  down;  and

 (c)  if  so  the  reaction  of  Govern-
 ment  in  this  regard?  a

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  No  such  com-
 munication  has  come  to  the  notice  of
 this  Ministry.

 “(b)  and  (०).
 arise.

 yo

 Question  does  not

 उपभोक्ता  वस्तुश्रों  के  उत्पादन  के  लिए  बड़
 उद्योगपतियों  को  दिये  गये  आ्राशय-पत्रों  को

 रह  करने  के  लिये  उत्तर  प्रदेश  सरकार  का

 अनुरोध

 1236.  श्री  हरगोन्विद  वर्मा:  क्‍या
 उद्योष  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  सरकार  ने
 केन्द्रीय  सरकार  से  उपभोक्ता  वस्तुओं  के

 लिए  बड़े  उद्योगपतियों  को  दिए  गए  आशय-
 पत्रों  को  रह  करने  का  ग्रनुरोध  किया  है  ;

 (ख)  यदि  हां,  तो  उस  पर  केन्द्रीय
 सरकार  ने  क्या  निर्णय  किया  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुसारो
 श्राभा  माईति)  :  (क)  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  t

 जिला  मुख्यालयों  में  श्रौद्योगिक  केन्द्र
 iat

 1237,  श्री  हरगोन्विद  दर्मा:  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  प्रत्येक
 जिला  मुख्यालय  में  एक  श्रौद्योगिक  केन्द्र  की  .

 कापना  करने  का  है  और

 (ख)  यदि  हां,  तो  कब  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 श्राभा  माईति)  :  (क)  जी,  हां  ।

 (ख)  यह  एक  प्रावस्थाबद्ध  कार्यक्रम

 है।  प्रारम्भ  में  ग्रामीण  उद्योग  परियोजना

 जिलों  में  कार्य  किया  जायेगा  श्रौर  प्रगामी

 रूप  से  योजना  का  विस्तार  देश  के  सभी  जिलों

 में  कर  दिया  जायेगा  |

 Development  of  battle  tank  for  Indian
 Army

 1238.  SHRI  MADHAVRAO  -  SCIN.-
 DIA:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  bat-
 tle  tank  matching  its  kind  in  the  world
 has  been  developed  by  Combat  Vehi-
 cle  Research  Development  for  Indian
 Army;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  and  (b).  No.
 Sir.  The  battle  tank  based  on  quali-
 tative  requirements  projected  by  the
 Army  is  under  development  at  Com-
 bat  Vehicles  Research  &  Development
 Establishment,  Avadi,  Madras.

 Sale  of  arms  and  ammunitions  to  pri-
 vate  dealers  by  General  Manager,

 Rifle  Factory,  Ichhapur

 1239.  SHRI  हू  LAKKAPPA:  Will
 the  Minister  of  DEFENCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  9909  dated  the  i0th
 May,  973  regarding  sale  of  arms
 and  ammunition  to  private  dealers  by
 General  Manager,  Rifle  Factory
 Ichhapur  and  state:

 (a)  whether  the  investigation  has
 since  been  completed  in  respect  to  all
 the  transactions  so  far  made;
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 (b)  if  so,  with  what  results;

 (e)  what  amount  hag  been  so  far
 realised  by  the  factory  out  of  such
 deals;

 (d)  whether  these  dealers  of  ammu-
 nitions  are  still  given  supplies  through
 the  other  firms  or  directly;

 (e)  what  awards  have  been  given
 to  person  or  persons  who  detected
 such  fabricated  deals  of  Ordnance
 Factories;  and

 (f)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 (PROF.  SHER  SIGH):  (a)  to  (c).  No.
 Sir.  The  cases  are  still  being  investi-
 gated  by  CID,  West  Bengal,  Calcutta,
 and  no  amount  has  been  realised  so
 far.

 (d)  No  supplies  are  being  made  to
 these  dealers.  Supply  from  one  deal-
 er  to  another  is  also  prohibited  in
 terms  of  the  sales  procedure  in  vogue.

 (e)  and  (f).  Detection  was  made
 jn  the  normal  course  of  duties  per-
 formed  by  the  Accounts  staff  of  the
 Controller  of  Defence  Accounts  and
 no  reward  was  given  to  any  official.

 झार०बो०एच०एस०  जूड  शिल  प्राइवेट

 सिमिटेंड,  कटिहार

 1240.  श्री  पुबराज :  क्या  उद्योग

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  सरकार  ने  ऑार०

 बी०  एच०  एम०  जूट  मिल  प्राइवेट  लिमिटेड

 करिहार  (बिहार)  को,  जो  गत  दो  वर्षों  से

 बन्द  पड़ा  है,  अपने  भ्रधिकार  में  लेने  शौर  चलाने

 के  प्रश्न  पर  विचार  कर  रही  है  ;  शौर

 (ख)  यदि  हां,  तो  सरकार  उसे  कब

 भपने  अधिकार  में  लेगी  भौर  चलायेगी

 शौर  यदि  महीं,  तो  इसके  क्‍या  कारण

 हैं?
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 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारों
 झाभा  माईति)  :  (क)  शौर  (ख).  भारत
 धरकार  झार०  बी०  एच०  एम०  जूट  मिल
 को  पुनः:  खोलने  के  प्रश्न  पर  बड़े  सक्रिय
 रूप  से  विचार  कर  रही  है।  प्रनुमान  है
 कि  इस  मिल  को  एक  जीव्यश्रम  एकक  बनाने
 के  लिए  लगभग  0.5  करोड़  रुपए  की
 राशि  की  आवश्यकता  पड़ेगी।  अधुनातम
 स्थिति  यह  है  कि  बिहार  सरकार  को  विच,  रार्थ
 दो  वेकत्पिक  प्रस्ताव  भेजे  गए  है  ine

 (1)  इस  एकक  को  पुन  :  खोलने  व
 इसके  आधुनिकीकरण  हेतु  वित्तीय  संस्थानों
 द्वारा  शेष  राशि  प्रशन  कराने  के  लिये  राज्य
 सरकार  को  चाहिए  कि  वह  इक्बिटी  सह-
 भागिता  के  लिए  तथा  बिक्री  कर  के  संवारण
 भ्रादि  के  रूप  में  5  करोड़  रुपए  की  राशि
 प्रदान  करे  ;  या

 (2)  राज्य  सरकार  इसी  क्षेत्र  में  स्थित

 कटिहार  जूट  मिल  के  विस्तार  पर  विचार  करे;

 इस  जूट  मिल  के  विस्तार  कार्य  में  काफी  कम
 धन  के  निवेश  की  जरूरत  पड़ेगी  किन्तु  प्रार०
 बी०  एच०  एम०  जूट  मिल  के  बंद  होने  [: उ
 बेरोजगार  हुए  लोगों  को  इसमें  जरूर  लगाया
 जा  सकेगा  |

 इस  मामले  में  आगे  की  कारंबाई  राज्य

 सरकार  की  प्रतिक्रिया  प९  निर्भर  करेगी

 Tota]  number  of  Farm,  Home  and
 Family  Welfare  Units  in  AIR.

 1241.  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING,  he
 pleased  to  state:

 (a)  the  total  number  of  Farm,
 Home  and  Family  Welfare  Units  in
 All  India  Radia;  5  हे

 (b)  the  total  number  of  Farm
 Radio  Officers,  Family  Welfare  Offi-
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 cers,  Farm  Radio  Reporters  and  Field
 Assistants  working  in  these  units;  and

 (c)  the  number  of  Scheduled  Tri-
 bes/Scheduled  Castes  among  the
 above  categories?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):

 (a)  Farm  and  Home
 Units  49
 Family  Welfare  Units  36

 (b)
 ae

 Radio
 fficers  46

 Farm  Radio
 Reporters  57

 Field  Assistants  7

 Fxtension}
 Officers  7

 Field  Reporters  34

 Sch.  C.  Sch.  ्
 (c)  Farm  Radio

 Officers  हे  5  2

 Farm  Radio
 Reporters.  5  5

 Field  Assistant  ००  ७

 Extension  Officers  3  I

 Field  Reporter  4  I

 Number  of  S.C,  and  S.T.  Employees
 working  in  Accounts  department  of

 A.LR.  and  Doordarshan

 1242.  SHRI  NAWAB  SINGH  CHAU-
 HAN:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleased  to  state:  F

 (a)  the  total  number  of  administra.
 tive  officers  (Junior  and  Senior),  In3-
 Pector  of  Accounts,  Head  Clerks,  Ac-
 countants,  Senior  Store  Keepers  in
 both  A.ILR.  and  Doordarshan  in  posi-

 ‘tion  as  on  3lst  December,  ‘1977;  and

 (b)  the  number  of  scheduled  castes
 and  scheduled  tribes  in  each  cate-
 gory?

 3740  LS—6.

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):

 (a)  (i)  Senior  Ad  minis-
 trative  Officer.  य

 (ii)  Junior  Adminis-
 trative  Officer  4.

 (ili)  Inspector  of
 #  |  Accounts  4

 (iv)  Head  Clerk/
 Accountant/
 Senior  Store
 Keeper  240

 (b)  Category  S.C.  ST.

 (i)  Senior  Adminis-
 trative  Officer  Nil  Nil

 (ii)  Junior  Adminis-
 trative  Officer  Nil  Nil

 (iii)  Inspector  of  Accounts  Nil  Nil

 (iv)  Head  Clerk/
 Accountant/  ,
 Store-keeper  28  6

 Poor  performance  of  textile  mills
 under  National  Textile  Corporation

 1243.  SHRI  AMARSINH  छ्  RA-
 THAWA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  reports  about  the  poor  per-
 formances  of  some  textile  mills  run
 under  National  Textile  Corporation;

 (b)  if  so,  the  details  thereof  and
 the  action  taken  thereon;

 (c)  whether  Government  have  a
 Proposal  to  close  down  some  of  the
 textile  mills  under  NTC  on  account
 of  poor  performance;  and

 (d)  if  so,  the  reasons  thereof,  the
 names  of  such  textile  mills  and  what
 decision  will  be  taken  for  taking
 over  labourers  and  employees  of  the
 said  mills?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMAR]  ABHA  MAITI):  (a)  to
 (a).  While  the  overall  performance

 of  the  National  Textile  Corporation  has
 shown  some  improvement  in  the  cur-
 rent  financial  year,  a  few  mills  have
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 been  idetnifieg  as  contributing  to  a
 dominant  share  of  the  loss  making  in
 the  Corporation.  The  working  of
 these  Mills  is  currently  being  studied
 with  a  view  to  identify  the  factors
 contributing  to  this  situation.  Reme-
 dial  measures  can  be  considered  after
 the  studies  are  completed.

 New  Units  for  manufacturing  of  tooth-
 paste,  soap,  matches,  footwear  and

 Electrical  Appliances

 1244.  SHRI  VIJAY  KUMAR  MAL.
 HOTRA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  the  year  in  which  consumer
 items  like  toothpaste,  soap,  matches,
 footwear,  electrical  appliances  were
 reserved  for  the  small  scale  sector
 and  how  many  new  small  units  have
 been  set  up  to  produce  these  items
 since  the  year  of  reservation  and
 how  has  production  of  these  items  in
 the  small  sector  increased  since  the
 year  of  reservation;

 (b)  which  large  companies,  mono-
 Poly  houses  and  foreign  companies
 are  producing  these  items  and  what
 was  the  share  of  this  sector  in  the
 year  of  reservation  and  how  much
 has  their  share  increased  since  then
 in  terms  of  both  capital  employed
 and  total  production;  and

 (c)  how  were  the  large  industries
 able  to  expand  their  output  in  areas
 reserved  for  small  sector  in  respect
 of  82  items  reserved  between  967
 and  977  and  what  measures  do  Gov-
 ernment  propose  to  prevent  such  a
 position  in  respect  of  the  enlarged  list
 of  504  items  for  the  future  growth  of
 the  reserved  small  sector?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAIT]I):  (a)  to  (c).
 A  statement  showing  (i)  the  year  of
 reservation,  (ii)  production  before  /at
 the  time  of  reservation  and  after  re-
 servation  in  the  small  scale  sector  and
 organised  sector  vis-a-vis  their  pre-
 sent  production  in  so  far  as  it  is  avail-
 able,  (iii)  the  number  of  small  scale
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 units  set  up  after  reservation;  and
 (iv)  the  number  of  large  companies/
 houses/foreign  companies  in  respect
 of  toothpaste,  laundry  soap,  matches,
 leather  footwear  and  domestic  electri-
 Cal  appliances  is  attached.  While
 there  is  a  general  system  obtaining
 for  reporting  production  of  DGTD
 units,  no  such  system  obtains  in  res-
 pect  of  small  scale  industries  which
 are  registered  with  the  State  Directors
 of  Industries.  Similarly,  there  is  no
 provision  for  collection  of  information
 about  capital  employed  in  respect  of
 individual  item  of  production;  in
 many  cases  companies  are  multi-pro-
 duct  units,

 The  production  in  the  large  scale
 sector  of  items  reserved  for  small
 scale  sector  is  regulated  in  the  fol-
 lowing  manner:—

 A.  (i)  Units  already  licensed  are
 not  allowed  to  expand  their  capa-
 city.

 (ii)  In  case  an  item  is  exempted
 from  industrial  licensing  procedure
 and  is  reserved  for  the  small  scale
 sector,  a  Carry-on-Business  licence
 is  issued  in  case  an  entrepreneur
 had  taken  effective  steps/commen-
 ced  production  before  the  date  of
 reservation.

 B.  (i)  Industrial  undertakings
 holding  Registration  Certificate  have
 all  been  advised  now  to  submit
 their  Certificates  for  endorsing  the
 productive  capacity  thereon.

 (ii)  New  Industrial  Licences  for
 manufacture  of  items  reserved  for
 small  seale  sector  are  not  now  issued
 unless  the  proposal  is  for  00  per
 cent  export  on  a  continuing  basis.

 The  statement  on  Industrial  Policy
 made  on  Decerber  23,  977  emphasi-
 ses  that  where  large  scale  units,  whe-
 ther  belonging  to  large  houses  or  not,
 are  already  engaged  in  the  manu-
 facture  of  items  since  reserved  for
 small  scale  sector,  there  would  be  no
 expansion  in  their  capacity.
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 Judicial  Inquiry  into  the  loss  of
 “M.  द  Chandragupta”

 1245,  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have
 recently  ordered  a  judicial  enquiry
 into  the  circumstances  leading  to  the
 loss  of  the  bulk  carrier  “M.  द
 Chandragupta”  of  the  Shipping  Cor-
 poration  of  India  in  or  near  Honolulu
 in  January  last;

 (b)  if  so,  the  details  thereof  includ-
 ing  composition  of  enquiry  body;

 (c)  the  reasons  for  dilatory  action
 in  ordering  judicial  probe;

 (a)  whether  Government  have
 faileq  to  secure  appropriate  assistance
 from  Government  of  USA  and  others
 in  the  matter;  and

 (e)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  and  (b).  The  Central
 Government  have  ordered  a  Formal
 Investigation  into  the  circumstances
 leading  to  the  supposed  loss  of  the
 Merchant  Vessel  “Chandragupta”  in
 the  Pacific  Ocean,  under  Section  360
 read  with  clause  (e)  of  sub-section  (1)
 of  Section  358  and  Section  36l  of
 the  Merchant  Shipping  Act,  1958,  on
 8th  February,  1978,  Shri  A.  C.  8.
 Velkar,  the  Additional  Chief  Metro-
 politan  Magistrate,  Bombay  will  con-
 duct  the  investigation

 (c)  There  has  been  no  delay  in
 action.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Visit  of  Foreigners  to  Sikkim

 1246.  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 curbs  on  foreigners’  visit  to  the  State
 of  Sikkim  have  been  further  relaxed;
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 (b)  if  so,  the  facts  thereof;

 (c)  whether  the  relaxation  has  in-
 creased  the  number  of  tourists;  and

 (d)  if  so,  the  number  of  foreigners
 and  the  country  of  their  origin  who
 visited  the  State  during  the  past  three
 months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.

 (b)  Foreign  tourists  were  permitted
 to  visit  Gangtok  only;  they  would  be
 given  permission  to  visit  Phodang
 and  Rumtek  also.  In  that  case,  the
 permit  will  be  made  valid  for  4  days
 instead  of  2  days.  Foreign  tourists  in
 organiseq  groups  of  up  to  20  who  are
 conducted  by  recognised  travel  agents
 will  also  be  given  permission  for  trek-
 king  in  the  Zongri  area  of  Western
 Sikkim  for  a  period  of  up  to  0  days,
 including  the  journey  time,  provided
 (i)  they  travel  up  to  Bagdogra  by  air
 and  follow  one  of  the  two  prescribed
 routes  for  trekking;  (ii)  they  are  ac-
 companied  by  a  guide  provided  by  the
 Govt.  of  Sikkim  from  the  point  of
 their  entry  into,  to  the  point  of  their
 exist  from,  Sikkim,  and  (iii)  applica-
 tions  for  permits  are  made  at  least  6
 weeks  in  advance  of  the  date  of  the
 proposed  visit.

 (c)  and  (d).  A  Statement  indicat-
 ing  nationality-wise,  the  number  of
 foreign  tourists  who  visited  Sikkim
 during  the  period  from  November,
 977  to  January,  978*is  attached.
 Since  the  relaxations  were  made  only
 three  months  ago,  it  is  too  early  to
 assess  their  impact  on  tourism  to
 Sikkim.

 Statement

 Es  American  .  +  i28
 2.  Australian  .  न  45
 3.  British  न  नि  द  .  35
 4  French.  है  .  35
 5.Garman  .  न  न  87
 6.  Italian.  .  9
 4.  Japanese  .  37
 8.  Swiss  ;  20

 9.  Other  .  5  +  09
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 झांसी  से  खज॒राहों  तक  राष्ट्रीय  राजमार्ग  का

 «७...  निर्माण

 1247.  श्री  सक्मीनारायणण  नायक  :

 क्या  नौवहन  शौर  परिवहन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  खजुराहो  एक

 महत्वपूर्ण  पर्यटन  केन्द्र  है घौर  झोरछा  एक

 महत्ववूणं  पर्यटन  केन्द्र  भ्ौर  प्रसिद्ध  तीर्थ

 स्थान  है  श्रौर  कया  सरकार  का  झांसी  से

 अआओरछा  होते  हुए  खजुराहो  तक  एक  राष्ट्रीय
 राजमार्ग  बनाने  का  किचार  है  जिससे  ये

 महत्वपूर्ण  स्थान  एक  दूसरे  से  जुड़  जाये  ;

 और

 (ख)  राष्ट्रीय  राजमार्ग  बताने  के  लिए

 क्या  कार्यवाही  की  गई  है  ?

 नौवहन  और  परिवहन  मंत्रो  भी  चांद

 राम)  :  (क)  बौर  (ख).  प्रश्गगत  सड़क  एक
 राज्य  सड़क  है  बौर  राज्य  सरकार  इसके

 निर्माणग/विकास  कार्य  से  संबंधित  है।  वित्तीय

 कठिनाइयों  तथा  श्र्त्य  प्राथमिकताभों  के

 कारण  सरकार  इसे  राष्ट्रीय  राजमार्ग  घोषित

 नहीं  कर  सकती  ।

 Financial  allocations  for  states  for  the
 first  year  of  Rolling  Plan

 1248,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  the  financial  allocation  for
 different  states  for  the  first  year  of
 Five  Year  Rolling  Plan;

 (b)  whether  the  Finance  Minister
 0  West  Bengal  demanded  higher  al-
 locations  in  view  of  the  special  prob-
 lems  of  the  States;

 (c)  the  reaction  of  |  Government
 thereto;  and

 (a):  the  principles  which  govern
 SUch  allocations?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  A  statement
 indicating  agreed  outlays  for  1978-79
 annual  plans  of  different  states  is  at-
 tached.

 (b)  and  (c).  During  recent  discus-
 sions  In  January,  978  in  the  Planning
 Commission  to  finalise  West  Bengal’s
 annual  plan  for  1978-79,  the  Finance
 Minister  of  West  Bengal  sought  higher
 outlays  for  sectors  like  rural  works
 programme,  education,  transport  etc.
 and  desired  the  annual  plan  for  1978-
 79  to  be  of  the  order  of  Rs.  390  cro-
 res.  However,  considering  the  cons-
 traints  on  resources  and  plan  _priori-
 ties,  feasibility  of  plan  schemes  etc.  a
 mutually  agreed  plan  size  of  Rs.  37
 crores  was  arrived  at.

 (d)  The  allocations  depend  on  (i)
 State’s  own  resources  and  (ii)  Cen-
 tral  assistance.  The  latter  is  allocated
 on  the  basis  of  up-dated  calculations
 in  terms  of  the  Gadgil  formula.

 Statement

 Annual  Plan,  978-79

 (Rs.  lakhs)

 States  Agreed
 outlays

 I  2

 t.  Andhra  Pradesh  न  44900
 a.  Assam  +  75500

 Be  Bihar  मु  .  मु  38414

 ro  Gujarat.  .  33500

 5.  Haryana  2I000

 6.  Himachal  Pradesh  नि  797300

 7.  Jammu  &  Kashmir  70800

 8.  Karnataka  .  gogoo*

 9.  Kerala.  +  न  77600
 to.  Madhya  Pradesh  .  न  47300
 tr,  Maharashtra.  .  .  73500
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 .  au  2

 t2.  Manipur  a  2826

 3.  Meghalaya  28it

 i4.  Nagaland  .  .  2453

 15.  Orissa  aq,  900

 16.  Punjab.  हे  26000

 Ty  Rajasthan  23500

 18,  Sikkim  580

 t9.  Tamil  Nadu  30500

 20.  Tripura.  बा  2270

 ह 2 क  Uttar  Pradesh  .
 *

 75500

 22.  West  Bengal.  37740

 TotTaL—ALu  States  558394  *

 —
 *Excludes  Rs.  23  crores  for  Cauvary

 Basin  Project.

 शझादिवासी  सीमान्त  झौर  छोटे  किसानों  को

 झधिक  सहायता

 1249.  श्री  ईश्वर  चौधरी:  क्या  गह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  ने  राज्य

 सरकारों  को  यह  सलाह  दी  है  कि  व  राज्य

 की  आदिवासी  उप-योजना  के  श्रधीन  978—

 79  में  कृषि  उत्पादन  एवं  श्रन्य  सम्बद्ध

 कार्यों  क ेलिए  श्रादिवासी  सीमान्त  श्रौर  छोटे

 किसानों  को  श्रधिकों  श्रनुदान  और  सहायता

 दें;  श्रौर

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्या  है  ?

 गृह  संबालय  में  राज्य  संत्रो  (भी  धनिक

 लाल  मण्डल)  :(क)  श्ौर  (ख)  :  भ्रादिवासी

 उप  योजनाझों  में  यह  व्यवस्था  की  गई  है  कि
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 झनुसूचित  जन  जातियों  में'  कमजोर  बर्गों
 जैसे  छोटे  तथा  सीमान्‍्त  किसानों  को  प्राथमिक-
 ता  दी  जानी  चाहिए,  श्रौर  उप-योजनायें

 तथा  एकीकृत  झ्रादिवासी  विकास  परियोज-
 नायें  इस  आधार  परे  तैयार  की  गई  है।
 कृषि  तथा  उससे  सम्बद्ध  क्षेत्रों  को  प्राथमिकता

 दी  गई  हैझर  जनजाती  को  पग्राथिक़  सहायता
 समेत  विभिन्न  कृषि  कार्यक्रमों  के  लिए  राज्य

 उप-योजनाभों  -में  वर्ष  978-79  के  लिए
 लगभग  75  करोड़  रुपए  की  धनराशि  निर्धा-

 रस्त  की  गई  है  जबकि  चालू  वर्ष  में  69.15

 करोड़  रुपए  का  ग्रबांटन  है

 Official  language  status  for  Urdu  in
 States

 ‘1250,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:  \

 (a)  whether  Government  propose
 to  give  official  language  status  for
 Urdu  in  those  States  where  there  is
 a  sizable  number  of  Urdu  speaking
 population;  and

 (b)  the  steps  taken  by  Govern.
 ment  of  India  for  the  promotion  of
 Urdu  language,  Islamic  cultural  in-
 stitution,  Madras  and  Maqtabs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  A  statement  is  attached,

 Statement

 Urdu  is  already  an  official  language
 in  J&K.  It  can  be  given  the  status  of
 official  language  elsewhere  according
 to  the  criteria  evolved  in  the  Confer-
 ence  of  Chief  Ministers  and  Central
 Ministers  held  in  August  96l  for  re-
 cognition  of  minority  languages  for
 official  purposes.  In  accordance  with
 these  recommendations,  a  State  is  con-
 sidered  unilingual  if  about  70  per  cent
 sr  more  of  its  population  speak  one
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 language  and  if  there  is  a  substantial
 minority,  constituting  30  per  cent  or
 more  of  the  population  of  the  State,
 such  a  State  is  considered  bilingual.
 At  the  district  level  where  60  per  cent
 of  the  population  speaks  or  uses  a  lan-
 guage  other  than  the  official  language
 of  the  State,  that  language  of  the  mi-
 nority  group  is  to  be  recognised  as  an
 official  language.

 2.  As  regards  steps  taken  to  pro-
 mote  and  develop  the  Urdu  Language,
 the  Ministry  of  Education  have  al-
 ready  set  up  a  Bureau  for  promotion
 of  Urdu  at  New  Delhi.

 3,  The  Government  set  up  some
 time  ago  the  Tarraqui-e-Urdu  Board
 for  the  production  of  educational  lite-
 rature  in  Urdu,  The  activities  of  the
 ‘Board  include  production  of  academic
 literature,  scientific  books,  children’s
 literature,  reference  works,  encyclo-
 paedias,  basic  texts,  etc.

 4.  To  facilitate  the  availability  of
 books  in  Urdu  in  Delhi  schools  the
 Board  has  been  undertaking  (in  col-
 laboration  with  National  Council  of
 Educational  Research  and  Training  the
 translation  and  publication  of  books
 for  middle  and  higher  secondary
 classes.  Thirty  books  (textbooks  and
 supplementary  readers)  have  been
 brought  out  so  far.  Currently,  the
 Board  has  undertaken  a  project  relat-
 ing  to  the  translation  of  approximate-
 ly  50  books  in  Urdu  that  are  being
 prepared  by  National  Council  of  Edu-
 cational  Research  and  Training  and
 Central  Board  of  Secondary  Education
 for  the  new  pattern  of  education.  In
 addition  to  the  above  the  Board  has
 also  undertaken  a  number  of  refer-
 ence  books  which  include  Urdu  En-
 cyclopaedia  in  42  volumes,  Urdu-Urdu
 Dictionary  in  5  volumes,  English-Urdu
 Dictionary  in  5  volumes,  and  an  Urdu-
 Urdu  Student’s  Dictionary.

 5.  Since  calligraphy  is  an  integral
 Part  of  Urdu  Books  Production,  the
 Board  has  set  up  three  Calligraphy
 centres  at  Delhi,  Bombay  and  Hyder-
 abad  for  the  training  of  calligraphists,

 while  assistance  is  provided  to  the
 extent  of  50  per  cent  to  the  Academy
 of  Arts  and  Languages,  Srinagar  and
 the  Bihar  Urdu  Academy  for  their
 calligraphy  centres,

 6,  Having  regard  to  the  general
 complaint  about  the  non-availability
 of  Urdu  teachers  at  the  primary  and
 secondary  levels,  the  Central  Institute
 of  ond ian  Languages,  Mysore  has  es-
 tablished  a  Regional  Language  Centre
 at  Patiala  for  training  of  secondary
 teachers  in  Urdu  for  period  of  १0
 months.  Under  this  scheme,  a  teacher
 of  any  subject  could  ४९  trained  in
 Urdu  so  as  to  make  him  bilingual.  At
 the  request  of  Himachal  Pradesh  Gov-
 ernment,  the  Institute  set  up  in  May,
 973  a  Centre  at  Solan  for  training  500
 Urdu  teachers  over  a  period  of  three
 years  for  facilitating  the  study  of
 Urdu  in  the  State  at  the  school  stage.
 The  Institute  can,  if  necessary  further
 intensify  its  activities  of  training
 schoo]  level  Urdu  teachers.

 7.  Under  the  scheme  of  assistance  to
 voluntary  organisations  for  promotion
 of  Indian  languages,  the  Government
 provides  grant  to  voluntary  organisa-
 tions  and/or  individuals  for  the  publi-
 cation  of  books  of  reference,  popular
 books  on  cultural,  literary,  indological,
 linguistic,  and  scientific  subjects  in
 various  Indian  languages’  and  for
 teaching  of  Indian  languages  which
 cover  Urdu  as  well.

 8.  Furthermore,  financial  assistance
 is  being  given  to  various  Islamic  Cul-
 tural  institutions  such  as  Abul  Kalam
 Azad  Oriental  Research  Institute  (Hy-
 derabad),  Indian  Institute  of  Islamic
 Studies,  Tughalqabad  (New  Delhi),
 Urdu  Library  of  Orissa  (Cuttack),
 Fazle-Alam  Library  (Allahabad)  and

 Muslim  Youth  Majlis  Library,  Kada-
 yanallur  (Tamil  Nadu),  Recurring  as-
 sistance  is  also  being  given  to  Daira-
 wal  Maarif-il-Osmania  (Hyderabad)
 which  edits  and  publishes  old  Arabic
 manuscripts.
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 9.  The  Government  have  also  insti-
 tuted  a  scheme  for  award  of  research
 scholarships  to  the  scholars  from  tra-
 ditional  institutions  engaged  in  the
 study  of  Arabic  and  Persian.

 10.  The  National  Book  Trust  also
 publishes  and  will  continue  to  publish
 books  in  Urdu  on  various  topics  in-
 cluding  Indian  History,  Religion,  Cul-
 ture  and  children’s  literature.  The
 Trust  hag  so  far  published  55  books
 in  Urdu  upto  January,  ‘1978.

 ll.  The  policy  of  the  Government  is
 to  accord  Urdu  due  importance  and
 encouragement.

 Electrification  of  Villages

 1251,  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  it  has  been  estimated
 that  about  Rs.  3,000  crores  are  needed
 to  electrify  villages;

 (b)  ig  so,  whether  these  estimates
 are  made  as  per  perspective  plan  pro-
 posal  drawn  up  by  the  States  and  the
 Union  territories;

 (c)  which  are  the  States  that  have
 electrified  all  their  villages;

 (a)  whether  7  States  have  sent
 their  proposals  to  the  Centre  for  200
 per  cent  electrification;

 (e)  if  so,  the  reaction  of  the  Union
 Government  thereto:  and

 (f)  in  how  many  States  the  Centre
 has  decided  to  undertake  rural  elec.
 trification  work  during  1978-79  and
 in  Sixth  Plan?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 and  (b).  The  Governmént  is  not  aware
 of  the  basig  on  which  this  estimate
 has  been  made.
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 (ec)  The  States  of  Punjab,  Haryana
 and  the  Union  Territories  of  Chandi-
 garh,  Delhi  and  Pondicherry  have
 electrified  all  the  villages  in  their
 areas.

 (d)  8  States  and  2  Union  Territories
 have  formulated  perspective  plans  for
 total  village’  electrification.  The
 period  by  which  this  sought  to  be
 achieved  varies  between  £83-84  and
 1994-95.  They  have  estimated  a  re-
 quirement  of  Rs.  3.360  crores  for  this
 programme.

 (e)  A  substantial  increase  in  the
 R.E,  programme  is  contemplated  in  the
 ensuing  five-year  period.

 (f)  During  1978-79,  and  in  the  sub-
 sequent  five-year  period,  rural  electri-
 fication  programmes  will  be  continued
 on  a  larger  scale.

 Silent  Valley  Project  in  Kerala

 1252.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  Government  had  ap.
 proved  the  project  plan  for  Silent
 Vailey  Project  in  Kerala;

 (b)  if  so,  the  total  cost  of  the  pro.
 ject;  and

 (c)  when  do  Government  propose
 to  commence  the  work?  .

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (c).  The  Silent  Valley  Project  was
 originally  sanctioned  in  February,
 1973,  at  an  estimated  cost  of  Rs.  2448
 lakhs  (including  transmission  works).
 Subsequently,  the  Government  of
 Kerala  suggested  certain  modifica-
 tions,  in  regard  to  the  scope  and  de-
 sign  of  the  Project  and,  in  October,
 1977,  the  State  authorities  sent  revis-
 ed  estimates  of  cost  amounting  to
 Rs,  4080  lakhs  (excluding  transmis-
 sion)  for  the  modified  scope  of  the
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 scheme.  In  view  of  the  major  chan-
 ges  proposed  in  the  scope  of  the  Pro-

 ject,  the  State  authorities  have  been
 requested  to  send  a  revised'report  for
 further  technical  examination.

 2.  The  need  to  preserve  and  protect

 the  ecology  of  this  area  has  also  been

 raised  in  the  context  of  taking  up  this

 project  and  no  final  decision  has  yet

 been  taken.

 3.  Work  on  the  revised  project  can

 be  commenced  only  after  the  techni-

 ca)  and  ecological  aspects  mentioned

 above  are  cleared.

 भारतीय  प्रशासनिक  सेवा  परीक्षात्रों

 में  पब्लिक  स्कूलों  के  ऑस्यर्थों

 1253.  Sto  रामजी  सिह:  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  गत  पांच

 यों  के  दौरान  भारतीय  प्रशासनिक  सेवा

 परीक्षाओं  में  बेठ  पब्निक  स्कूलों  के  छात्रों
 की  झौसत  प्रतिशतता  क्‍या  थी  ?

 गह  मंत्रालय  में  राज्य  मंत्री  भी
 एस०  डी०  पाटिल):  संघ  लोक  सेवा  आयोग,
 जो  भारतीय  प्रशासन  सेवा  झ्ादि  परीक्षा  का

 अयोजन  करता  है,  ने  बताया  है  कि  पिछले
 पांच  वर्षों  के दौरान  ली  गई  परीक्षाओं  के  लिए
 झावेदन  पत्र  में  ऐसी  कोई  व्यक्स्था  नहीं  थी
 जिसमें  शभ्रावेदक  द्वारा  यह  निर्दिष्ट  करना
 भपक्षित  हो  कि  उसने  किसी  पब्जिक  स्कूल
 में  प्रध्ययन  किया  है  या  नहीं।  फिर  भी,  गत
 5  वर्षो  के  दौरान  झायोग  एक  प्रश्नावली  के

 द्वारा  व्यक्तित्व  परीक्षा  के  लिए  उपस्थित  होने
 वाले  उम्मीदवारोंके  बारे  में  उनकी  पृष्ठभूमि
 संबंधी  जानकारी  का  पता  लगा  रहा  है  जिससे
 उन  उम्मीदवारों  का  सामाजकि-झ्राथिक
 सर्वेक्षण  किया  जा  सके  जो  भ्रन्तिम  रूप  से

 नियुक्ति  के लिए  चुने  जाते  हैं।  श्रायोग
 हारा  किए  गए  उन  उम्मीदवारों  क ेसामाजकि
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 श्राथिक  सर्वेक्षण  के  परिणाम  झायोग  की

 चय  975-76l  26वीं  वाषिक  रिपोर्ट  के

 पैराग्राफ  8  में  दिए  गए  हैं,  जिन्होंने  973,

 1974 तथा  975  में  भारतीय  प्रशासन  सेवा

 तथा  भारतीय  विदेश  सबा  में  नियुक्ति  के

 लिए  प्रतियोगिता  में  सफलता  प्राप्त  की  थी  ।

 इस  रिपोव  की  प्रतियां  24  जून,  977  को

 सदन  के  उटल  पर  रख  दी  गई  थीं  1

 कार  निकोबार  के  निवासियों  का  पुनर्वास

 1254.  श्री  राधवजो:  क्‍या  गह  मंत्री

 यह  बताने  को  कया  करेंगे  लि

 (क)  क्या  सरकार  ने  कार  निकोबार

 के  निवासियों  की  हाट  वे  (लिटल  अन्दमान  )

 में  बसाने  का  निर्णय  किया  है  श्रौर  यदि  हां,

 तो  कब  तथा  यह  निर्णय  किसके  द्वारा  एवं

 किन  कारणों  से  लिया  गया  ;

 (ख)  इन  लोगों  के  पुनर्वास  के  लिये

 सरकार  ने  कितनी  एकत्र  भूमि  देने  का  निर्णय

 किया  है  और  उक्त  भूमि  की  वन-सम्पदा  का

 वतेमान  मूल्य  क्‍या  है  ;  शौर

 (ग)  देश  के  नागरिकों  को  पुनर्वास

 नाम  पर  भूमि  और  प्रन्य  सुविधायें  मफ्त
 दने  के  ऐसे  कितने  पूर्वोदाहरण  हैं

 जिनमें  निवासियों  के  पहले  निवास  स्थानों

 को  कोई  हानि  पहुंचायें  गगर  भूमि

 दी  गई  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  फ्री  धनिक

 लाल  मण्डल) :  (क)  से  (ग):  लिटिल

 अन्डमान  में  पड़ौसी  द्वीप  समूह  विशेषकर

 कार  निकोबार  के  निकोबारियों  को  आवंटन

 के  लिए  500  एकड़  क्षेत्र  प्रारक्षित  किया  गया
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 है।  झन्डमान  व  निकोबार  (द्वीप  समह  के

 लिए  केन्द्रीय  समन्वय  समिति  द्वारा  माच

 972  में  यह  निर्णय  सिया  गया  था  ।  यह

 महसूस  किया  गया  कि  कार  निकोबार  की

 जनसंख्या  अधिक  हू  श्रौर  कुछ  परिवारों  को
 अन्य  द्वीपसमू ह  सें  भेजने  की  भ्रावायकता  है  ।

 इन  जमीनों  की  वन  सम्पदा  का  मूल्य  लगभग

 30  लाख  रुपए  होगा  ।  परन्तु  भूमि  को

 निकोवारियों  को  देने  से  पहले  वन  विभाग

 द्वारा  वाणिज्यिक  लकड़ी  को  हटाथा  जा  रहा

 हैं

 सिक्किम  में  केन्द्रीय  काननों  का

 लागू  किया  जाना

 1255.  थ्रो  हुकम  चन्द  कछवाय  :  क्‍या

 गह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  की  पता  है  कि  देश

 के  कानूनों  को  सिक्किम  में  अभी  तक  पूरी

 तरह  लागू  नहीं  किया  जा  रहा  द्  बौर  यदि

 हां,  तो  क्‍या  सरकार  यह  सुनिश्चित  करने

 के  लिये  कोई  कार्यवाही  कर  रही  है  कि  भारत
 के  संविधान  के  अधीन  संसद्‌  द्वारा  समय-समय

 पर  बनाये  गये  सभी  केन्द्रीय  कानूनों  को

 सिक्किम  सरकार  लागू  करे;

 “
 (ख)  क्‍या  यह  सच  है  कि  राज्य  के

 भारत  में  विलय  से  पहले  सिक्किम  के  जो

 पुराने  कानून  वहां  लागू  होते  थे  वे  शब  भी

 वहां  लागू  किये  जा  रहे  हैं;  और

 (ग)  यदि  हां,  तो  विलय  से  पहले  के

 कानूनों  का  निरसन  करके  सिक्किम  में  सभी

 भारतीय  कानूनों  को  लागू  करने  हेतु  क्या

 कार्यवाही  की  लजाए  रही  हैँ  a

 गह  मंठालय  में  राज्य  संत्री  कमी  धनिक

 लाल  मण्डल)  :  (क)  से  (ग).  सिक्किम

 के  बारे  में  कानूनों  को  संवैधानिक  स्थिति
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 श्रनुच्छेद  371 एफ  में  पष्भाषित  की  गई

 है।  इस  भनुच्छेद  के  खंड  (एन)  में  स्‍्रभि-

 कथित  है  कि  राष्ट्रपति  ऐसे  प्रतिबंधों  भ्रथवा

 संशोधनों  के  साथ,  जिन्हें  बे  सही  समझते

 हैं,  किसी  ऐसे  कानून  को,  जो  भारत  के  किसी

 राज्य  में  लागू  है,  सिक्किम  राज्य  से  लागू
 कर  सकते  हैं  श्र  इसी  प्रनुच्छेद  के  खंड  (क)
 सें  यह  भ्रभिकथित  है  कि  विलय  से  तुरन्त

 पहले  सिक्किम  में  लागू  सभी  कानून  वहां

 लागू  रहेंगे  जब  तक  सक्षम  विधान  मंडल

 श्रथवा  दूसरे  सक्षम  प्राधिकारी  द्वारा  ज्न्हें

 संशोधित  न  किया  जाये  ग्रथवा  उनका  निरसन

 न  किया  जाय।  इस  स्थिति  को  ध्यान  में

 रखते  हुए  देश  के  शेष  भाग  में  लागू  कानूनों  को

 सिक्किम  में  लोगू  करने  की  झ्रावश्यकता  पर

 आरम्भ  में  ही  विलय  के  समय  विचार  किया

 गया  था  और  राज्य  की  विशेष  श्रपेक्षाओं

 को  ध्यान  में  रखते  हुए  निरन्तर  विचार

 किया  जाता  रहता  है  शौर  यहां  तक  कि  75

 केन्द्रीय  कानूनों  को  सिक्किम  राज्य  में  लागू

 किया  जा  चुका  है।  श्न्य  केन्द्रीय  कानूनों

 की  लाग  करने  के  प्रश्न  की  जांच  राज्य  सरकार

 के  परामशं  से  की  जा  रही  हैं  भौर  जैसे  जैसे

 धश्रावश्यक  होगा,  श्रौर  अधिक  कानूनों  को

 लागू  किया  जायेगा।  जबकि  पुराने  सभी

 राज्य  कानूनों  का  पूर्ण  निरसन  तो  अश्रपेक्षित

 नहीं  है,  किन्तु  जब  भी  किसी  विषय  पर,

 जिस  पर  सदृश्य  राज्य  कानून  पहले  से

 लागू  है,  किसी  केन्द्रीय  कानून  को  सिक्किम
 4

 में  लाग  करने  पर  विचार  किया  जाता  है,  त्

 तत्संबंधी  राज्य  कानूम  के  निरसन  की  आझ्ाव-

 श्यकता  पर  भी  विचार  किया  जाता  है।
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 Textile  Department  Scheme  for  Pro-
 ductiOn  of  blended  Handloom  Fabrics

 1256.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  working  group
 set  up  by  the  Textile  Department  has
 submitted  a  comprehensive  scheme  for
 production  of  blended  handloom  fab-
 rics  in  selected  states;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  when  it  will  be  implemented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI);:  (a)  No,  Sir,

 (b)  and  (c),  Do  not  arise.

 जांच  इझायोग  प्रधिनियम  मे  संशोधन  का

 प्रस्ताव

 1257.  श्री  श्घन  सिह  ठाकुर:  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  जांच

 झायोग  श्रधिनियम  में  इस  दृष्टि  से  संशोधन

 करने  का  है  कि  जांच  आयोग  के  विरुद्ध

 आरोप  लगाने  वाले  व्यक्तियों  के  विरुद्ध

 कार्यवाही  करने  का  श्रधिकार  जांच  श्ायोग

 को  मिल  सके;  और

 (ख)  यदि  नहीं,  तो  ऐसे  व्यक्तियों  के

 विरुद्ध  कार्यवाही  किये  जाने  का  कानूनी
 उपबन्ध  क्‍या  हैं?

 गह  मंत्रालय  में  राज्य  मंत्रों  (श्री  घनिक

 लाल  मण्डल):  (क)  और  (ख).  जांच

 झायोग  अधिनियम,  952  की  वतंमान

 धारा  1 0-के  के  अ्रधीन  प्रायोग  श्रथवा  उसके

 किसी  सदस्य  को  बदनाम  करने के
 किसी

 कार्रवाई  के  लिए  दांडिकु  उपबंध  मौजूद

 हैं।  4

 Strike  Notice  by  Port  and  Dock  Wor-
 kers  in  Madras

 1258.  SHRI  M.  KALYANSUN.-
 DARAM:

 SHRI  K.  A.  RAJAN:
 Will  the  Minister  of  SHIPPING

 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  Port  and  Dock

 wark¢rs  in  Madras  Port  went  on  a
 strike  on  3lst  January,  1978;  and

 (b)  if  so,  what  are  the  details  of
 their  demands  and  what  steps  were
 taken  by  Government  to  settle  the
 problem?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Yes.  A  section  of  work-
 ers  stopped  work  for  a  few  hours.

 (b)  The  stoppage  of  work  was  in
 protest  against  delay  in  refunding
 Compulsory  Deposit  Scheme  amount
 to  the  flood  affected  workers.  ‘Follow-
 ing  an  assurance  by  the  Chairman  of
 the  Port  Trust  that  the  matter  would
 be  taken  up  with  the  authorities  con-
 cerned,  the  workers  resumed  work.
 The  amounts  lying  to  the  credit  of  the
 workers  certified  as  flood  affected
 were  refunded  by  the  Central  Provi-
 dent  Fund  Commissioner  on  14-2-1978
 and  have  since  been  paid  to  the  wor-
 kers  concerned.

 राष्ट्रीय  पुलिस  आयोग  का  प्रतिवेदन

 1259.  डा०  लक्ष्मीनारायण  पाण्डेय  :

 श्री  जो०  बाई०  कृष्णन  :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  की  राष्ट्रीय  पुलिस
 झ्रायोग  का  प्रतिवेदन  प्राप्त  हो  गया  है;

 (ख)  यदि  हां,  तो  प्रतिवेदन  में  सुझाई
 गई  मुख्य  बातें  क्या  हैं;  और

 (ग)  सरकार  ने  उस  पर  क्या  कारंवाई

 की  है?
 *
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 गृह  मंत्रासय  में  राज्य  मंढ्ी  (६. |  धनिक

 सास  मण्डल):  (क)  नहीं,  श्रीमान्‌  ।

 (ख)  भर  (ग).  प्रश्न  नहीं  उठता।

 Spurt  in  anti-National  activities  jn
 Arunachal  Pradesh

 1261.  SHRI  K,  RAMAMURTHY:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Arunachal  Pradesh
 Administration  has  brought  to  the
 notice  of  Central  Government  the

 sudden  spurt  in  the  anti-national
 activities  in  the  State;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  steps  proposed  to  be  taken
 to  control  and  eradicate  this  evil?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No,  Sir.

 (b)  and  (०),  Do  not  arise.

 Guidelines  for  Censors

 1262.  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  details  of  0  point  guide-
 lines  issueg  to  the  film  censors;  and

 (b)  since  when  this  has  been  given
 effect  to?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b),  A  copy
 of  the  notification  dated  7th  January,
 978  containing  the  guidelines  for  film
 censorship  issued  to  the  Board  of  Film
 Censors  is  laid  on’  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-66/78].  The  guidelines  came
 into  effect  from  7th  January,  1978.
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 Clearance  of  Power  Projects

 1263.  SHRI  K,  RAMAMURTHY:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  the  details  of  long  pending
 power  projects  and  super  thermal
 power  projects  cleared  this  year  by
 the  Ministry;  and

 (b)  the  projects  which  are  awaiting
 clearance  at  present?

 THE  MINISTER  OF  ENERGY
 (SHRI  7.  RAMACHANDRAN):  (a)
 and  (b).  A  statement  giving  the  re-
 quisite  information  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-662/78].

 1978-79  में  गांवों  का  विशद्यतोकरण

 1264,  थ्रो  यमुना  प्रसाद  शास्त्री:
 क्‍या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  देश  में  ऐसे  जिलों  की  संख्या  एवं
 उनके  नाम  क्‍या  हैं  जिनमें  ्ब  तक  केवल
 20  प्रतिशत  से  कम  गांवों  का  विद्युतीकरण
 किया  गया  है;

 (ख)  क्‍या  केन्द्र  सरकार  का  विचार
 1978-79  में  उक्त  जिलों  में  गांवों  में

 विद्युतीकरण  में  प्राथमिकता  देने  का  है;
 श्रौर

 (ग)  क्‍या  केन्द्र  सरकार  ने  500  भ्रथवा

 उससे  अ्रधिक  जनसंख्या  वाले  सभी  गांवों  का
 1978-79  में  विद्युतीकरण  करने  का  निर्णय

 किया  है  ?

 ऊर्जा  मंत्री  (भी  पी०  रामचन्द्रन):
 (क)  सूचना  एकत्र  की  जा  रही  है  भौर
 सभा  पटल  पर  रख  दी  जायेगी।
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 (a)  we  (a).  पिछड़े  क्षेत्रों  भर

 झन्य  क्षेत्रों  को  जोकि  ग्राम  विद्युतीकरण
 कार्यक्रम  में  पिछड़े  हैं,  सरकार  उच्च  प्राथ-

 मिकता  देती  है।

 Representation  from  Muslim  Com-
 munity  regarding  Minority  Status

 1265,  SHRI  ron  K,  JAFFER
 SHARIEF:  Wil]  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  that  Muslim
 community  be  also  given  place  in  the
 minority  category;  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No  such  representation  has  been
 received.

 (b)  Does  not  arise.

 Committee  set  up  to  Improve  the
 Functioning  of  D.ELSU.

 1266.  SHRI  MUKHTIAR  SINGH
 MALIK;

 SHRI  G.  M.  BANATWALLA:

 SHRI  UGRASEN;

 SHRI  SURENDRA  BIKRAM:

 Wil]  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  Government  to  adviSe  on  the  steps
 to  be  taken  to  improve  the  function-
 ing  ang  management  of  the  Delhi
 Electric  Supply  Undertaking  has  sug-
 gesteq  iy  their  report  submitted  to
 Government  recently  25  per  cent  re-
 duction  in  the  staff  of  the  undertak-
 ing;

 (b)  whether  the  Committee  have
 also  suggested  that  the  entire  area  of
 the  Undertaking  should  be  divided
 into  5  districts,  three  to  four  distri-
 cts  forming  a  circle:  +

 (०)  what  are  the  other  recommen-
 dations  of  the  Committee;  and

 (d)  whether  the  recommendations
 of

 te
 Committee  have  since  been

 considered  by  Government  and  if  so,
 with  what  result?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 The  ;  Committee  hag  mentioned  that
 according  to  the  staffing  pattern  of
 well  established  State  Electricity
 Boards,  the  to‘al  strength  of  staff  of
 D.E.S.U.  should  be  of  the  order  of
 8000  as  against  the  existing  strength
 of  24,515.

 (b)  Yes,  Sir.

 (c)  The  Committee  has  made  aq
 number  of  other  recommendations  on
 financial,  administrative  and  techni-
 cal  matters.

 (d)  The  recommendations  made  by
 this  Committee  were  considered  by
 the  Government  and  the  recommen-
 dations  were  sent  to  the  Municipal
 Corporation  for  implementation,  It
 is  learnt  that  these  recommendations
 are  now  under  the  consideration  of
 the  Delhi  Electric  Supply  Committee.

 National  Cement  Policy

 1267,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)whether  Government  have  ap-
 pointed  a  Committee  to  evolve  a
 national  cement  policy;

 (b)  whether  any  8४९75  are  being
 taken  to  reorganise  the  distribution
 system  so  as  to  prevent  blackmarket
 ing  etc.;  and  ‘
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 (c)  if  80,  the  nature  of  such  steps?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (KUMARI  ABHA  MAITI):  (a)  to
 (९),  Government  are  examining  a
 proposal  to  appoint  a  high  level  body
 to  undertake  a  comprehensive  review
 of  the  Cement  Industry.

 लघु  उद्योगों  द्वारा  उत्पादित  को  जाने  वालो

 बस्तुझों  के  नाम

 12 68.  क्रो  लक्ष्मोनारायण  नायक:

 क्या  उद्योग  मंत्री  वह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  उन  वस्तुओं  के  नाम  क्‍या  हैं  जो

 केवल  लघु  उद्योगों  द्वारा  उत्पादित  की  जायेंगी

 अर  बड़े  उद्योंगों  को  जिन  के  उत्पादन  की

 अनुमति  नहीं  दी  जायेगी  ;

 (ख)  क्या  पिछड़ें  क्षेत्रों  में  उद्योग
 स्थापित  करने  से  महानगरीय  क्षेत्रों  के  पूंजी-
 पतियों  की  निरुत्साहित  करने  तथा  लघू
 उद्यमियों  को  सरकार  की  सहायता  से  सफलता-

 पूवंक  उद्योग  स्थापित  करने  देने  के  लिये  इसके
 कार्य  के  लिये  दस  लाख  रुपये  की  सीमा  लगाई

 गई  है  ;  शौर

 (ग)  इस  तथ्य  को  देखते  हुए  कि  इस
 राशि  के  अन्तगंत  केवल  मशीनरी  ब्रौर  उपकरण

 ही घात  हैं  श्रौर  यदि  भूमि,  भवन,  जैसे  श्रन्य
 शीर्षों  पर  तथा  चालू  पूंजी  के  रूप  में  करोड़ों
 रुपये  निवेश  किये  जाते  हैं  तो  क्या  इन  ्रौद्यो-

 'गिक  एककों  की  लघ्‌  उद्योग  समझा  जायेगा
 जिनसे  पूंजीपतियों  को  लाभ  होगा  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (कुमारी
 झ्राभा  माईति):  (क)  23  दिसम्बर,  977
 को  संभा  पटल  पर  वस्तुओं  के  नाम  रखे

 गए  थ।
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 (a)  पिछड़े  क्षेत्रों  के  औद्योगिक  विकास

 के  लिए  निवेश  सीमा  की  कोई  शर्त  नहीं  है  .

 (ग)  प्रश्न  ही  नहीं  उठता  *

 Loss  incurred  by  Bhakra  Nangal
 Project

 1269.  SHRI  R,  V.  SWAMINITHAN:

 SHRI  PRASANNBHAI
 MEHTA;

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  prestigious  Bhakra
 Nangal  project  is  running  at  a  loss;

 (b)  whether  revenue  receipts  dur-
 ing  the  period  1971-72  to  1975-76  did
 not  even  Cover  the  working  expenses
 of  the  project;

 (c)  ¢he  main  reasons  for  the  loss;

 (d)  whether  Government  have
 gone  into  the  causes;  and

 (e)  if  so,  the  action  being  taken  for
 its  improvement?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (e).  The  details  are  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 Purchase  of  U.K.  Ships

 1270.  SHRI  R.  प  SWAMINATHAN:
 DR.  HENRY  AUSTIN;

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:  *

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  Press
 report  in  “the  Hindustan  Times”  dated
 the  7th  January,  978  under  the  head
 U.K,  ships  were  bought  to  ‘avoid’
 grant  lapse;
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 (b)  if  so,  whether  these  ships  are
 useless  and  their  cost  will  be  higher;

 (c)  if  so,  how  far  this  is  true  that
 the  ships  were  purchased  only  to
 avoid  the  grant  lapses;  and

 (d)  if  so,  whether  the  cost  of  main-
 tenance  of  these  ships  will  be  much
 higher  than  their  use?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Yes,  Sir.

 (b)  to  (d).  The  ships  are  liner
 type  and  of  the  size  required  for  the
 S.C.I.’s  fleet.  They  are  also  function-
 ally  and  technically  suited  to  the
 Shipping  Corporation  of  India’s  re-
 quirements.  While  it  is  true  that  the
 British  Government  did  express
 anxiety  about  under-utilisation  of
 British  aid  extended  to  India  in  the
 last  2-3  years,  our  overall  decision
 was  based  on  our  established  require-
 ments  and  suitability  of  these  ships.
 However,  it  js  a  fact  that  the  prices
 quoted  for  the  British  ships  are
 higher  than  those  prevailing  in  some
 Far  Eastern  shipyards.  But  it  is
 proposed  to  ensure  that  for  the  Ship-
 ping  Corporation,  the  financial  burden
 is  the  same  as  in  respect  of  a  pur-
 chase  from  a_  competitive  supplier.
 Their  maintenance  cost  will  not  be
 higher  than  that  of  any  other  similar
 vessel  from  any  other  yard.

 Supply  of  Nuclear  Fuel  to  India  by
 U.S.A.

 1271.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  state:  '

 (a)  whether  no  agreement  has  been
 reached  between  India  and  U.S.A.
 after  President  Carter's  visit  to  India
 with  regard  to  Nuclear  Fuel  supply
 to  India;

 _(b)  if  so,  the  differences  between
 the  two  countries  on  this  issue:

 ‘wr
 a

 (c)  whether  U.S.A.  has  made  it
 clear  that  Nuclear  Fuel  will  not  he
 supplied  unless  India  signs  the  N.P.T..
 and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (d),  The
 supply  of  nuclear  fuel  by  the  United
 States  df  America  for  the  Tarapur
 Atomic  Power  Station  is  governed  by
 an  Agreement  between  the  Govern-
 ments  of  India  and  the  U.S.A.  which
 was  signed  in  August,  963  and  re-
 Mains  in  force.  We  understand  that
 the  authorities  concerned  jin  the
 U.S.A.  are  presently  processing  an
 export  licence  application  for  7.6
 tonne  of  enriched  uranium  for  the
 Tarapur  Atomic  Power  Station.

 Chief  Ministers’  Conference  on  Law
 and  Order

 1272.  SHRI  R.  V.  SWAMINATHAN:

 SHRI  PRASANNBHAI
 MEHTA:

 SHRI  P.  K,  KODIYAN:

 SHRI]  AMARSINH  ्
 RATHWA:

 Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  proposes  to  call  the
 Chief  Ministers’  conference  to  dis-
 cuss  the  law  and  order  situation  in
 the  country;

 (b)  if  so,  when  the  same  is  likely
 to  be  held;  and

 (c)  the  main  reasons  for  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  In  the  meeting  of  the
 Consultative  Committee  of  Parlia-
 ment  for  the  Ministry  of  Home
 Affairs  held  on  l9th  January,  1978,
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 a  suggestion  was  mede  for  conven-
 ing  a  conference  of  Chief  Ministers
 to  discuss  the  law  and  order  situation
 jin  the  country.  It  jis  under  consi-
 deration.

 Corruption  charges  against  former
 Prime  Minister

 1273,  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  state:

 (a)  whether  the  Home  Minister
 stateq  to  the  press  at  Madras  as  re-
 ported  by  A.LR.  on  9-2-1978  that  two
 corruption  charges  against  the  former
 Prime  Minister  are  being  investigated
 into;  and

 (b)  if  so,  facts  thereabout?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Yes,  Sir.

 (b)  The  CBI  has  registereq  two
 cases  against,  among  others,  Smt.
 Indira  Gandhi,  former  Prime  Minis-
 ter  of  India,  for  offiences  punishable
 under  section  20-B  IPC  r/w  section
 5(2)  t/w  section  5()(d)  of  Preven-
 tion  of  Corruption  Act,  1947,  and  sub-
 stantive  offences  under  section  (5(2)
 r/w  section  5(l)(d)  of  the  Preven-
 tion  of  Corruption  Act,  1947,  in  res-
 pect  of  the  allegations—

 (i)  The  accused  conspired  and
 abused  their  position  in  inducing
 some  industria]  concerns/companies
 to  purchase  jeeps  out  of  their  funds
 and  deliver  the  same  at  No.  l,
 Akbar  Road,  the  residence  of  the
 then  Prime  Minister  of  India,  for
 being  utilised  during  the  Lok  Sabha
 Elections  of  March,  1977,  for  fur-
 thering  the  election  prospect,  of
 Smt.  Indira  Gandhi  and  her  son.

 (ii)  The  accused  conspired  to
 cause  an  agreement  being  entered
 into  between  ONGC  and  CFP,  a
 French  firm  for  consultancy  servi-
 ceg  in  respect  of  oil  drilling  at
 Bombay  High,  jin  utter  disregard  of
 a  Similar  cheaper  offer  of  GEOMAN,
 an  American  Firm.  The  accused
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 by  corrupt  or  illegal  means  or  by
 otherwise  abusing  their  position  as

 public  servants,  thus  obtaineq  for
 themselves  and/or  for  CFP  pecu-
 niary  advantage  resulting  in  wrong-
 ful  loss  to  the  Government  of  India
 to  the  extent  of  Rs.  l  crores,

 The  investigations  into  these  cases
 are  in  progress.

 Power  Crisis  in  West  Bengal  and
 Bihar

 ‘1274.  SHRI  SAMAR  GUHA:

 SHRI  SAUGATA  ROY:

 SHRI  ROBIN  SEN.

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  ha;  been  drawn  to  a  report
 published  in  the  Calcutta  edition  of
 ‘Statesman’  dated  30th  January,  978
 giving  the  background  of  the  causes
 for  power  crisis  in  West  Bengal  and
 Bihar;

 (b)  if  so,  the  reaction  of  Govern.
 ment  thereabout  and  the  reasons  ac-
 cording  to  Government  for  the  serious
 power  crisis  in  West  Bengal;

 (c)  whether  steps  have  been  or  will
 be  taken  to  resolve  power  crisis  in
 the  State;  and

 (d)  if  so,  the  facts  thereabout?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  to
 (d).  Yes,  Sir.  Government  is  aware
 of  the  power  situation  both  in  West
 Bengal  and  Bihar.  West  Bengal  has
 been  experiencing  power  shortages  due
 to  reduced  assistance  from  D.V.C.,  poor
 performance  of  generating  units  at
 Santaldih,  low  utilisation  of  installed
 capacity  at  Durgapur  Projects  Ltd.
 reduced  generation  from  plants  of
 Calcutta  Electric  Supply  Corporation
 because  of  ageing,  delay  in  commis-
 sioning  of  new  projects  and  lack  of
 integrated  operation  between  West
 Bengal  State  Electricity  Board  system
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 and  the  Eastern  Region.  Steps  have
 already  been  initiated  by  West  Bengal
 State  Electricity  Board  to  improve  the
 performance  of  the  existing  thermal
 power  stations  and  also  to  expedite
 completion  of  the  on-going  projects
 at  Santaldih  and  Bandel.  Suitable
 linkages  have  been  made  to  ensure
 supply  of  better  quality  of  coal.  Ar-
 rangements  have  been  made  for  stock-
 ing  sufficient  quantity  of  spare  parts
 of  the  right  quality,  and  for  meeting
 all  requirements  of  fuel  and  consum-
 ables.  A  project  renovation  group
 consisting  of  multidisciplinary  teams
 which  includes  representatives  of
 B.H.E.L..  IL  Kota,  CEA  and  concerned
 consulting  engineers,  have  been  set  up
 to  improve  the  performance  of  newly
 commissioned  units  at  Santaldih  and
 also  the  newly  commissioned  units  at
 Chandrapura  of  D.V.C.  The  West
 Bengal  Electricity  Board  has  been  ad-
 vised  to  bring  about  improvement  in
 the  maintenance  of  the  power  plants.
 In  the  short  run  with  improved
 management  of  maintenance  and  better
 co-ordination  between  different  agen-
 cies  generating  power  in  West  Bengal,
 power  situation  is  expected  to  improve
 in  the  coming  months.  In  the  long
 run,  steps  are  being  taken  to  ensure
 adequate  flow  of  funds  to  the  power
 projects  under  construction  and  to  new
 projects  when  sanctioned  to  augment
 the  installed  generating  capacity.

 There  are  some  shortages  in  Bihar
 which  get  accentuated  when  forced
 outages  of  thermal  units  are  frequent
 and  of  long  duration.  Necessary  steps
 like  renovation  of  the  newly  commis.
 sioned  unit  at  Patratu,  improvement
 in  the  performance  of  existing  units
 by  arranging  spare  parts  and  coal  of
 the  right  quality  have  been  taken.

 Law  and  Order  in  the  country

 1275.  SHRI  SAMAR  GUHA:

 SHRI  SAMBHUNATH  CHA.
 TURVEDI:

 SHRI  8.  D.  SOMASUNDA-
 RAM:

 3740  LS—7.

 SHRI  SUKHDEO
 VERMA:

 SHRI  P.  K.  KODIYAN:

 SHRI  AMARSINH  V.
 RATHAWA:

 PRASAD

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  Whether  law  and  order  situa.
 tion  in  various  parts  of  the  country,
 including  Delhi,  UP.  Bihar  and
 West  Bengal  has  deteriorated  serious-
 ly;

 (b)  if  so,  facts  thereabout  and  the
 causes  contributing  to  development  of
 such  situation;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  arrest
 the  deterioration  of  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No;  Sir.

 (b)  and  (c).  Do  not  arise.

 Involvement  of  Anand  Marg  in  sabo-
 tage  activities

 i276.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  inquiry  about  report-
 ed  involvement  of  Anand  Marg  in
 various  sabotage  activities  have  been
 made;

 (b)  if  so,  facts  about  the  findings;

 (c)  whether  any  other  agencies.
 have  been  found  to  be  involved  in
 sabotage  activities;  and

 (d)  if  so,  facts  thereabout  and  the
 identities  of  such  saboteurs?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  There  is  no  evidence  so
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 far  to  connect  the  Anand  Marg  with
 any  of  the  recent  incidents  of  alleged
 sabotage  in  the  country.

 (९)  and  (d).  Only  in  one  incident,
 viz.  the  derailment  of  a  goods  train
 between  the  Stations  of  Mana  and
 Murtizapur  in  Akola  District,  Maha-
 rashtra,  on  9-ll-977,  some  Neo
 Buddhists  are  reported  to  be  involved.

 ग्रामीण  विद्युतोकरण  थोजनाओं  के  लिए
 ग्रामीण  विद्युतीकरण  निगम  द्वारा  मंजूर

 को  गयो  राशि

 1277.  श्री  ध्मंसिहभाई  पटेल:  क्‍या

 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ग्रामीण  विद्युतीकरंण  निगम

 ने  देश  के  4  राज्यों  में  55  ग्रामीण  विद्युती-
 करण  योजनाओं  को  क्रियान्वित  करने  के  लिए
 ऋण  के  रूप  में  लगभग  16  करोड  रुपए  की

 राशि  मंजूर  की  है  ;  और

 (ख)  यदि  हां,  तो  उन  जिलों  के  राज्य-

 वार  नाम  क्‍या  हैं  जहां  इन  योजनाओं  को

 क्रियान्वित  किया  जाएगा  ?

 ऊर्जा  मंत्री  (श्री  पो०  रामचन्ठ्न)  :

 ग्राम  विशुतीकरण  निग्रम  के  निदेशक  मण्डल  को

 2  दिसम्बर,  977  की  हुई  बैठक  में,  4  राज्यों

 को  55  नयी  परियोजनाएं  605.526

 लाख  रुपए  को  कुल  ऋण  सहायता  के  लिए

 मंजूर  की  गयी  थीं।  गत  वर्षो  में  मंजूर  की  गयीं

 8  योजनाओं  का  लागतों  में  वृद्धि  होने  क ेकारण

 महाराष्ट्र  राज्य  ब्रिजली  बोर्ड  को  5.  767

 लाख  रुपए  की  अतिरिक्त  ऋण  सहायता  की

 मंज्री  भी  दी  गयी  थी  t

 (ख)  ब्यौरे  सभा  पटल  पर  रखे  गये  विवरण

 में  दिए  गए  हैं।  [प्रव्यालय में  रखा  गया  |

 वेखिये  संख्या  1663/78]
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 गुजरात  में  बिजली  में  कटौती

 1278.  श्री  धर्मसह  भाई  पटेल:
 क्या  ऊर्जा  मंत्री  यह  बताते  की  कपा  करेंगे  कि:

 (क)  क्या  गुजरात  में  बिजली  की

 सप्लाई  में  दिसम्बर,  977  में  कटौती  कर
 दी  गई  थी  ;

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 थे  ;  श्रौर

 (ग)  दिसम्बर,  977  4%  गुजरात  में

 बिजनी  के  उत्पादन  में  कितने  प्रतिशत  कमी

 हुई  था  और  यह  कमी  कब  तक  पूरी  कर  लो

 जाएगी  ?

 ऊर्जा  मंत्री  (श्री  पी०  रामचन्द्रन)  :  (क)
 निरन्तर  न  चलने  वाली  किस्म  के  उच्च  वोल्टता

 वाले  उद्योगों  क ेलिए  24  दिसम्बर,  9774

 सायंकाल  को  विश्लरामावधि  का  समय  भिन्‍न-

 भिन्‍नत  कर  देना  तथा  29-12-1977  से

 उच्च  और  निम्न  वोल्टता  वाले  उद्योगों

 में  छूटटी  के  दिन  भिन्‍न-भिन्‍न

 कर  देना  और  ग्रामीण  क्षेत्रों  में

 लगभग  5  घंटे  के  लिए  लोड  शैंडिग  करना

 जैसे  कुछ  नियंत्रणात्मक  उपाय  इस  राज्य  में

 किए  गए  थे  ।

 (ख)  दिसम्बर,  977  में  बिजली  की

 मांग  बढ़  जाने  तथा  जनरेटर  रोटर  में  प्प््ध

 फाल्ट'  के  कारण  धुवारण  स्थित  i40  मेगा-

 वाट  को  यूनिट  तं०  6  के  (3-lI-977

 से  जबरन  बन्द  हो  जाने,  तारापुर  स्थित  2i0

 मेगावाट  सेट  में  फिर  ईंधन  भरने  के  लिए
 5-12-1977  से  उसकी  सुनियोजित  बन्दी

 होने  श्रौर  उकई  जल-विद्युत  की  75  मेगाबाट

 की  यूनिट  नं०  2  के  LI-I-976  से  जबरन

 बन्दी  के  कारण  ये  नियंत्रणात्मक  उपाय  श्राव-

 श्यक  हो  गए  थे  I  ये  सभी  यूनिटें  श्री  भी

 बन्द  हैं
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 (7)  दिसम्बर,  .977  %  गुजरात  में
 बिजली  के  उत्पादन  में  कोई  गिराबट  नहीं
 आयी  थी  ।  श्रपेक्षाकृत  उच्च  बन्दियों  के  वाब-

 जूद  भी,  गुजरात  बिजली  की  बढ़ी  हुई  मांग
 को  पूरा  करने  में  समर्थ  था।  दिसम्बर,
 977  का  दैनिक  झ्ौसत  उत्पादन  23,1

 मिलियन  यूनिट  था।  इसकी  तुलना  में  नवम्बर,
 977  का  दैनिक  झौसत  उत्पादन  23.75
 मिलियन  यूनिट  था

 जतागढ़,  राजकोट  और  जामनगर  जिलों  के

 स्वतन्त्रता  सेनानियों  को  पेंशन  दिया  जाना

 1279.  श्री  ध्मेसिहभाई  पर्टल:  क्या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गुजरात  में  जूनागढ़,  राजकोट  और

 जामनगर  जिलों  में  ऐसे  स्वतन्त्रता  सेनामियों
 की  जिलावार  संख्या  कितनी  हैं  जिनके  मामले

 पेंशन  की  स्वीकृति  के  लिए  ब्रिचाराधीन  हैं
 ग्रौर  बे  कब  से  विचाराधीन  हैं  श्रौर  इसके
 क्या  कारण  हैं  ;  और  के  (/  we

 (ख)  शेप  स्वतन्त्रता  सेनानियों  के

 पेंजन  के  मामलों  की  थ्प्ब  तक  स्वीकृति  दी

 जायेगी  अथवा  उनके  सम्बन्ध  में  निर्णय  लिया

 जायेगा  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल):  (क)  और  (ख)  गुजरात  के

 जूनागढ़,  राजकोट  और  जामनगर  जिलों  के

 स्वतन्त्रता  सेनानियों  से  प्राप्त  कोई  आवेदन-पत्र

 प्रारम्भिक  संवीक्षा  के  लिए  लम्बित  नहीं  हैं  ।

 परन्तु  स्वतन्त्रता  सेनानियों  से  दस्तावेजी  सबूत/
 सूचना  और  /  अथवा  राज्य  सरकार  से  रिपोर्ट

 प्राप्त  न  होने  क ेकारण  26  मामले  दाखिल

 दफ्तर  कर  दिये  गये  हैं  -  जैसे  ही  सबूत/सूचना
 प्राप्त  हो  जायेगी  मामलों  का  पुनरीक्षण  किया

 जायेगा  और  उचित  मामलों  में  पेंशन  स्वीकृत
 कर  दी  जायेगी  |  तदनुसार  सभी  आवेदकों  को

 सूचित  कर  दिया  गया  है  ।
 ee
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 फोटो  डिबीजन  ह्वारा  अनुफ्योगी  धोषित
 किये  गये  उपकरण

 1280.  श्री  मदन  तिवारो:  क्‍या  सूचना
 ओर  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क),  इस  मंत्रालय  के  फोटो  डिवीजन  के
 कैमरों,  इंलाजेरों,  फ्लेशननों  और  उत  अन्य
 उपकरणों  का  मूल्य  क्‍या  है  जो  अनुपयोगी
 घोषित  किये  गये  हैं  ;

 (ख)  क्या  अनुपयोगी  उपकरणों  की

 कमी  पूरी  तरह  से  प्रत्यक्ष  जांच  की  गई  थी  ;

 (ग)  क्‍या  यह  सच  है  कि  कंमरा  लेंस,

 इंलाजसं  लेंस,  गन  आदि  को,  जो  अच्छी  स्थिति

 में  थे,  अनुपयोगी  बताये  गये  उपकरणों  में  से

 निकाल  लिया  गया  था  और  बेच  दिया  गया  था

 ओर  इनके  स्थान  पर  पुराने  और  खराब  उप-

 करण  रख  दिए  गए  थे  ;

 (घ)  क्या  सरकार  ने  इस  मामले  की  कोई

 जांच  की  है  ;  और

 (=)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं  ?

 सूचना  और  प्रसारण  मंत्री  (श्री  लालकृष्ण

 ग्राडबाणो  )  :  (क)  फोटो  प्रभाग  के  अनुपयोगी

 उपकरण  अभी  तक  औपचारिक  दृष्टि  से

 श्रनुपयोगी  नहीं  समझे  गए  हैं,  किन्तु  ऐसे  उप-

 करणों  की  जांच  की  गई  हैं  ।  तथापि,  उनका

 मूल्यांकन  नहीं  किया  गया,  है।

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  जी,  नहीं  ।

 (घ)  और  (ड)  प्रश्न  नहीं  उठता।
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 फोटो  डिवोजन  के  स्टूडियो  पर  व्यय

 1281.  श्रीमदन  तिवारी  :  क्या  सूचना
 आर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मंत्रालय  के  फोटो  डिवीजन  के

 स्टूडियो  पर  लाखों  रुपए  की  धनराशि  खच

 की  गई  है  ;  और

 (ख)  यदि  हां,  तो  इसका  क्‍या  झ्ौचित्य

 2?

 सूचना  झौर  प्रसारण  मंत्री  (श्री  लालकृष्ण
 झाडबाणी  )  :  (क)  फोटो  प्रभाग  के  स्टूडियो
 को  लगभग  केवल  एक  लाख  रुपये  की  लागत  के

 उपकरण  जुटाए  गए  हैं  ।

 (ख)  फोटो  स्टूडियो  फोटोंद्राफिक  व्यव-

 साय  का  एक  महत्वपूर्ण  अंग है  तथा  इस  प्रकार

 इसके  उपकरण  जुटाने  के  लिए  उचित  व्यय

 अपरिहायं  है  ।

 ~

 फोटो  डिथीजन  के  कलर  यूनिट  पर  व्यय

 4282.  श्री  सदन  तिवारी:  क्या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की

 क्रपा  करेंगे  कि:

 (क)  क्‍या  मंत्रालय  के  फोटो  डिवीजन

 कलर  यूनिट  पर  सरकार  की  कोई  लाभ  हुए
 बगर  भारी  धनराशि  का  अपव्यय  किया  जा

 रहा  है  ;

 (ख  )  क्‍या  सरकार  ने  इस  यूनिट  को

 समाप्त  करने  के  प्रश्न  पर  विचार  किया  है  ;

 और

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  कारण

 हैं  !
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 सूचना  और  प्रसारण  मंत्री  (श्री  लाल

 क्षण  श्राडबाणी)  :(क)  जी,  नहीं  |

 (@)  ब्रौर  (ग),  फोटो  प्रभाग  का

 कलर  यूनिट  एक  महत्वपूर्ण  भाग  है  तथा  फोटो

 प्रचार  के  मामले  में  लाभदायक  सवा  कर  रहा

 है  ।  अत:  इस  यूतिट  को  बन्द  करने  का  कोई
 घिचार  नहीं  है  ।

 Review  of  Central  Laws  extended  to
 J&  kK

 1283,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  254  on  the
 23rd  November,  977  regarding  review
 of  Central  laws  extended  to  J  &  K
 and  state:

 (a)  whether  any  proposal  has  since
 been  sent  to  Government  in  respect
 of  the  operation  of  any  such  law;  and

 (b)  details
 taken  thereon?

 thereof,  and  actions

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Implementation  of  programme  ‘Work
 for  all  within  ten  years”

 1284,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  PLANNING  be  please:
 to  state  the  steps  taken  or  proposed
 to  be  taken  to  implement  the  “work  for
 all  within  ten  years”  programme?,

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  The  primary  ob-
 jective  of  the  next  phase  of  develop.
 ment  plan  would  be  the  removal  of
 unemployment  and  substantial  under-
 employment  within  approximately  ten
 years.  The  Planning  Commission  is
 at  present  engaged  in  drawing  up  next
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 Plan  in  which  the  creation  of  employ-
 ment  opportunities  in  different  sectors
 of  the  economy  will  be  one  of  the
 primary  objectives.  The  details  will
 pe  indicated  in  the  Plan  Document.

 Super  thermal  project  at  Farakka

 1285.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  at  what  stage  the  super  thermal
 project  at  Farakka  rests  at  the  pre-
 sent  moment;

 (b)  when  it  is  expected  to  be  clear-
 ed:  and

 (c)  the  reasons  for  the  delay?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  to  (c).
 fhe  feasibility  project  report  for  the
 Farakka  Super  Thermal  Project  has
 heen  prepared  by  Nationa]  Thermal
 Power  Corporation  and  submitted  to
 ‘he  Central  Electricity  Authority  for
 techno  economic  approval.  The  pro-

 ect  is  being  appraised  in  the  Central
 Electricity  Authority.  After  techno-
 economic  clearance  is  accorded’  by
 -.E.A.,  the  project  will  be  processed
 for  an  investment  decision.

 Quantity  of  Cement  imported  during
 1976-77  and  1977-78

 1286.  SHRI  AHMED  M.  PATEL:

 SHRI  MANORANJAN
 BHAKTA:

 SHRI  M.  RAM  GOPAL
 REDDY;

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  quantity  of  cement  imported
 during  the  year  1976-77  and  1977-78  to
 meet  the  country’s  requirement;

 9)  whether  the  imported  cement
 IS  costlier  than  indigenous  one;

 (९)  the  approximate  quantity  of
 cement  likely  to  be  imported  during
 the  year  1978-79;  and

 (d)  the  names  of  the  countries  from
 which  imported?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  There  was  no
 import  of  cement  in  1976-77.  About
 3.50  lakh  tonnes  of  cement  igs  likely
 to  be  imported  quring  1977-78.

 (b)
 As|

 the  landed  cost  of  imported
 cement  is  higher  than  the  cost  of  in-
 digenous  cement,  Government  have
 decided  to  pool  the  prices  and  increase
 the  F.O.R.  destination  price  of  cement
 by  Rs.  7  per  tonne  with  effect  from
 7th  January,  1978.

 (c)  About  5  lakh  tonnes  of  cement
 has  so  far  been  contracted  for  import
 during  1978-79.

 (d)  South  Korea,  Poland  and  Ro-
 mania.

 ्रायुध  उपकरण  कारखाना,  कानपुर  में
 अधिकारियों  का  स्थानान्‍तरण

 i287.  श्री  दयारास  शाकक्‍्य  :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आयुध  उपकरण  कारखाने,  कान-

 पुर  (हारनेस  फैक्टरी)  में  ऐसे  अ्रधिकारियों

 की  संख्या  कितनी  है  जिन्होंने  यद्यपि  तीन  वर्ष

 की  सेवा  पूरी  कर  ली  है  लेकिन  उनका  स्थाना-

 न्तरण  नहीं  हुआ  है  ;  और

 (ख)  कारखाने  द्वारा  की  गई  झनिय-

 मितताओं  को  ध्यान  में  रखते  हुए  सरकार

 तीन  बप  से  अ्रधिक  सेवा  की  अवधि  पूरी  करने

 बाले  अधिकारियों  को  स्थानान्तरित  करने

 के  लिये  क्या  कार्यवाही  कर  रही  है  ?

 रक्षा  मंत्रालय  में  राज्य  मंत्री  (प्रो०
 शेर  सिह):  (क)  तेरह  (ia)  |
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 (@)  श्रफसरों  के  पग्रन्तर-फैक्टरी  स्थाना-

 न्तरण  के  लिए  कोई  निश्चित  झ्वधि  नहीं
 होती  है  परन्तु  उनके  अन्तर-फैक्टरी  स्थाना-

 न्तरण  पर  विचार  सामान्यत:  5  बषं  पूरे  हो
 जाने  अयवा  पदोन्‍नवि  पर  कार्य  की  आव-

 इयकता  के  कारण  किया  जाता  है  |

 राजभाषा  विभाग  में  _नियुक्तितियां

 1288.  श्री  दयारास  लावय :  क्या गुह
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  राजभापा  विभाग  में  सचिव,
 उपसचिव  तथा  अन्य  उच्च  पदों  पर  नियुक्ति
 के  लिए  ग्राचश्यक  ब्हहता तों  के  बारे  में  सरकार

 द्वारा  क्या  नियम  निर्धारित  किये  गय  हैं  ;

 (ख)  क्या  यह  सच  है  कि  इनमें  से  किसी

 भी  पद  पर  किसी  शिक्षाशास्त्री  की  नियुक्ति

 नहीं  को  गई  है  ;  यदि  हां,  तो  उसके  क्‍या

 कारण  हैं  ;  और.

 (ग)  कया  यह  भी  सच  है  कि  कुछ  अधि -
 कारियों  ने  नियमों  का  उल्लंघन  करके  एक
 कुनिप्ठ  उप-निदेशक्र  को  संयुक्रेत  निदेशक  के

 रूप  में  नियुक्त  करने  के  विरोधस्वरूप  ग्पने

 त्यागपत्र  दे  दिय्रे  थे  और  इन  अधिकारियों  की

 भविष्यतिधि,  ब्रादि  की  अदाबगी  अ्रभी  तक  नहीं
 की  गई  है  ग्रौर  कप  सरकार  ने  इस  बा  रे'  में  कोई

 जांच  को  हैं  बौर  यदि  हां,  तो  उसके  क्‍या

 परिणाम  निकले  हैं  ?

 गह  मंत्रालय  राज्य  मंत्रों  (श्री  धनिक

 लाल  मण्डल)  :  (क)  मंत्रालयों  और  विभागों

 में,  जिनमें  राजमापा  विभाग  भी  शामिल  है,  उप

 सविध  ओर  उसके  ऊपर  के  प्रशासनिक  पद  पर

 एक  स्कीम  के  अनुसार  भरे  जाते  हैं  और  इन  पर

 अखिल  भारतीय  सेवाओं,  प्रथम  श्रेणी  की

 केन्द्रीय  सेवाओं,  राज्यों  की  प्रथम  श्रेणी  की
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 सेकाओं,  ब्ादि  'के  योग्य  अधिकारी  प्रति-

 नियुक्ति  के  आधार  पर  निर्धारित  पश्रवधि  के

 लिए  नियुक्त  किए  जाते  हैं।  इनको  नियुक्त
 करते  समय  पदों  के  कामकाज  के  स्वरूप  और

 उनके  लिए  वांछित  योग्यता,  अनुभव  श्रादि

 को  ध्यान  में  रखा  जाता  है

 (ख)  जो  हां  ।  राजभाषा  विभाग

 के  उच्च  पदों  पर  अधिकतर  प्रशासनिक

 अनुभव  की  जरूरत  होती  है,  इसलिए  व्यक्तियों
 का  चयन  उपयुक्त  झ्ाधार  पर  या  जाता  है  |

 हां,  यह  जरूर  ध्यान  में  रखा  जाता  है  कि

 चुने  हुए  व्यक्तित  हिन्दी  अच्छी  तरह  जानते  हा
 शौर  हिन्दी  में  कामकाज  करने  की  क्षमता

 रखते  हों  ।

 (ग)  नहीं  संयकत  निदेशक  के  पद  पर

 नियुक्ति  नियमा  के  अनुसार  विभागीय

 पदोन्नति  समिति  द्वारा  की  गई,  जिसके  अध्यक्ष

 संघ  लोक  सेवा  आयोग  के  एक  सदस्य  थे  ।

 संयुक्त  निर्देशक  के  पद  पर  की  गई  नियुकविति
 के  विरोध  में  हिन्दी  शिक्षण  योजना  के  किसी

 भी  राजपत्नित  अधिकारी  से  कोई  त्यागपतर

 नहीं  मिला  है  -  इसलिए  न  तो  भवि.  यनिधि

 आदि  के  भुगतान  का  सचल  उठता  है  ग्रीर

 न  ही  कोई  जांच-पड़ताल  का  मामला  बनता

 डै। ८

 Vacant  Industrial  Plots  in  Delhi

 i289.  SHRI  CHAUDHURY  BRAHM
 PRAKASH:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  the  total  number  of  industrial
 plots  which  were  sold  to  set  up  in-
 dustries  in  Delhi  still  lying  vacant;

 (b)  when  these  plots  were  sold  and
 the  reasons  for  their  still  lying  vacan';

 (०)  steps  taken  or  proposed  to  76
 taken  by  Government  to  ask  thé
 owners  of  these  industrial  plots  ‘

 put  the  land  to  use;  and

 or
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 (d)  what  other  action  is  proposed
 to  be  taken  against  such  persons  who
 continue  to  ignore  government  warn-
 ing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (d).  The  Direc-
 tor  of  Industries,  Delhi  Administration
 is  collecting  the  information.

 गणतंत्र  दिवस  पर  ह््श्रा  व्यय

 1290.  श्रो  हुकम  चन्द  कछवाय :  क्‍या

 रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  जनवरी,  978  में  ग्रायोजित

 गणतन्व  दिकत  समारोह  पर  सरकार  द्वारा

 किये  गये  व्यय  का  ब्योरा  क्‍या  है  ;  म्रौर

 (खे)  इस  समारोह  के  लिये  बंचे  गये

 पासों  का  ब्यौरा  क्या  है  और  इसके  परिणाम-

 स्वरूप  सरकार  ने  कितना  राजस्व  अजित

 किया  ?

 रक्षामंत्रो  (श्री  जगजोबन  राम)  :  (क)

 चुंकि  विभिन्‍न  एजेंसियों  से  प्राप्त  होने  वाले

 लेखे  विव॒सणों  को  श्भी  तक  ग्रन्तिम  रूप  नहीं

 दिया  गया  है,  इसलिए  इस  समय  व्यय  के

 ब्यीरें  देता  सम्भव  नहीं  है  ।

 (ख)  गणतन्त्र  दिवस  के  उपलक्ष्य  में  विभिन्‍न

 झमारोहों  के  लिए  बेचे  गए  टिकटों  का  ब्योरा

 नीचे  दिया  गया  है  ic

 टिकटों  द 16  थध्क्टों  की

 मुल्य  संख्या

 रु०

 गगतन्त्र  दिवस  परेड  r00  824

 50  923

 25  387

 I0  087

 5  20

 (र्यायती  )

 टिकटों  टिवठों

 का  मूल्य  के.  संख्या

 Go  5  540

 2.5  598

 (रियायती )
 2  7656

 |  l  848

 (रियायती  )

 समापन  समारोह  l0  3528

 3  469
 I.5  590

 (रियायनी
 I  408I

 0.50  680

 (रियायती )

 लोक  नत्य  समारोह  5  642

 5  968

 2  2245
 l  344

 (बच्चों  के

 लिए
 प्रदर्शन  )

 टिकट  बे  चने  वाले  एजेंटों  को  कमीशन  देने

 कबाद  टिकटों  की  बिक्री  स  2.86,  66.  55

 रूपए  का  शाजस्व  प्राप्त  हुआ  |

 राजनीतिक  हत्या  पेः  मामलों  में  ब्द्धि

 29l.  श्री  हुकम  कद  कछवाय :  क्या

 गृह  मंत्री  7  दिसम्बर,  977  के  श्रतारांकित

 प्रश्न  संख्या  2992  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (ब)  कया  अपेक्षित  जानवंग री  इस  बीच

 एकत्र  कर  ली  गयी  है  ;
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 (a)  यदि  हां,  तो  उसका  राज्य-बार

 ब्यौरा  क्‍या  है पौर  कितने  व्यापारियों  तथा

 उद्योगपतियों  की  हत्या  की  गयी  है  ;  और

 (ग)  ऐसे  कितने  राजनीतिक  दल  हैं  जो

 हिंसा  में  विश्वास  रखते  हैं  जोर  उन  राजनीतिक

 दलों  की  संख्या  कितनी  है  जिन्होंने  हिसा  की

 उनकी  गतिविधियों  का  'चिरोध  करने  के  लिए
 अपनी  गतिधिधियां  बढ़ा  दी  हैं  ?

 गृह  मंत्रालय  में  राज्य  मंत्रो  (श्री  घनिक

 लाल  मण्डल)  (क)  जी  हां,  श्रीमान  |  राज्य

 सरकारों  द्वारा  प्रेषित  सूचना  के  ग्रनुसार  राज-

 नैतिक  हत्याओं  में  कोई  वाह  नहीं  हुई  है  ।

 (ख)  2(i)  आानन्‍ध्र  प्रदेश  |  Ww

 तथा  संघ  शासित

 क्षेत्र  णश्न्य

 पहले  के  प्रश्न  में  व्यापा  रियों  तथा  उद्योग-

 पतियां  के  बारे  में  सूचना  नहीं  मांगी  गई  थी  और

 इसलिए  यह  एकत्र  नहीं  की  गई  हें

 (ग)  ऐसे  राजनैतिक  दलों  को  उल्लिखित

 करना  सम्भव  नहीं
 है  -  परन्तु  सरकार  सभी

 हिसक  गतिधिधियों  पर  पूरी  तरह  नजर  रखे

 हुए  है a

 Directives  to  Karnataka  Government
 to  review  Cases  of  Employees  Retired

 during  Emergency

 1292.  SHRI  SHARAD  YADAV:

 SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pieased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 Central  Government  have  issued  di-
 rectives  to  Karnataka  State  Govern-
 ment  to  review  the  cases  of  those  Gov-
 ernment  employees  who  were  forced
 to  retire  and  resign  from  service  dur-
 ing  the  emergency  period  and  also  to
 consider  sympathetically  all  such
 cases  against  which  individuals  have
 not  made  any  representations;

 (b)  whether  Karnataka  State  Gov-
 ernment  has  already  started  such
 screening  of  all  those  who  were  vic-
 timised  by  retirements  from  Govern-
 ment  Services  during  the  period  bet-
 ween  June  975  to  February  1977;

 (c)  if  so,  the  number  of  total  cases
 and  decision  being  contemplated;

 (d)  whether  similar  action  is  being
 contemplated  in  the  matter  of  thosc
 Central  Government  employees  who
 were  treated  in  the  same  terms  dur-
 ing  the  period;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFARS
 (SHRI  S.  D.  PATIL):  (a)  to  (e).  After
 the  revocation  of  emergency  in  1997,
 the  policy  relating  to  premature  re-
 tirement  of  government  employees  veas
 reviewed  and  it  was  decided  that  re-
 presentations  from  those  Central
 Government  employees  who  were
 prematurely  retired  during  emergency
 should  be  considered  by  appropriate
 committees  consisting  of  officers  ywaho
 were  unconcerned  with  the  original
 review  committees.  These  represen-
 tations  were  required  to  be  examined
 with  special  case  with  a  view  to  en-
 suring  that  premature  retirements  had
 not  been  ordered  on  account  of  a  mis-
 taken  sense  of  over-zealousness  or
 resorted  to  as  a  means  of  political  or
 personal  victimisation.  These  instruc-
 tions  were  also  forwarded  to  all  the
 State  Governments  including  the  Gov-
 ernment  of  Karnataka  suggesting  that
 the  State  Governments  may  consider
 issuing  similar  instructions  in  respect
 of  their  employees.
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 2.  It  has  been  aScertained  from  the
 Government  of  Karnataka  that  the
 State  Government  have  decided  to  re-
 view  suo  moto  all  the  cases  of  retire-
 inents  irrespective  of  whether  any  per-
 son  has  represented  or  not  excluding
 {hose  cases  where  persons  have  already
 passed  their  age  of  superannuation.
 As  a  result  of  such  reviews  four  offi-
 cials  have  been  reinstated.  The  review
 in  other  cases  is  continuing.

 Censorship  on  Vulgarity

 1293.  SHRI  MOHD.  SHAFI  QURE-
 SHI:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  scenes  of  vulgarity  and
 violence  will  be  subject  to  strict  cen,
 sorship;

 (०)  whether  kissing  sequences  will
 he  permitted  only  if  they  form  an  inte-
 gial  part  of  the  theme;  and

 (c)  whether  kissing  in  public  is  now
 considered  a  non-vulgar  act?

 .THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRl_  L.  K.
 ADVANI):  (a)  Yes,  Sir.

 (b)  and  (e).  A  copy  of  the  direc-
 tions  issued  by  the  Central  Govern-
 ment  to  the  Board  of  Film  Censors
 which  will  guide  them  in  sanctioning
 films  for  public  exhibition  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-664/78].  It
 will  be  observed  that  while  examin-
 ing  films  for  certification,  the  Board
 will  have  to  ensure  that  they  remain
 responsible  to  the  values  and  _  stand-
 ards  of  our  society  and  that  objec-
 tionable  scenes  such  as  those  depicting
 vulgarity,  obscenity  and  depravity  or
 justifying  violence  are  ndt  shown.

 The  question  of  issuing  any  specific
 directions  on  whether  kissing  should
 be  allowed  or  not  does  not  arise.
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 बिहार  के  कहलगांव  में  सुपर  ताप  बिजली

 संयंत्र  की  स्थापना

 129  A  श्री  ज्ञानेश्वर  प्रसाद  यादव  :

 क्या  ऊर्जा  मंत्री  यह  बताते  की  कृपा  करंगे  कि  :

 (क)  क्या  छठ  पंचवर्षीय  योजना  में

 बिहार  राज्य  के  कहलगांव  में  सुपर  ताप  बिजली
 संयंत्र  स्थापित  करने  का  कोई  प्रस्ताव  सरकार

 के  विचारा  धीन  है;

 (ख)  क्‍या  विहार  के  संसद्‌  सदस्यों  तथा
 विधायकों  का  एक  प्रतिनिधि  मंडल  इस  योजना

 को  क्रियान्विति  के  संबंध  में  उनसे  मिला  था

 शर  उन्हें  एक  |  ज्ञापन  प्रस्तुत  किया  था  ;
 और  हैं;

 en
 (7)  यदि  हां,  तो  उस  पर  सरकार  ने

 क्या  निर्णय  किया  है  ?

 ऊर्जा  मंत्री  (श्री  पी०  रामचन्द्रन)  :  (क)

 बिहार  राज्य  में  कहलगांव  के  समीप  कॉलगांग

 मे  500-500  मेगावाट  केछों  यूनिट  का  एक
 ताप  विद्युत  केन्द्र  स्थापित  करने  का  एक
 प्रस्ताव  सितम्बर,  977  में  प्राप्त  हुआ  था  ।

 (ख)  जी  हां  ।

 (ग)  दिसम्बर,  977  मं  प्राप्त  हुई
 संशोधित  परियोजना  रिपोर्ट  को  जांच  केन्द्रीय

 विद्युत  प्राधिकरण  में  की  जा  रही  है  ।

 Loss  suffered  by  Bharat  Heavy
 Electricals  Ltd.,  Bhopal

 1295.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Bharat  Heavy  Electri-
 cals  Ltd.,  Bhopal  have  been  loosing
 Rs  3  crores  a  year;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose
 to  check  these  heavy  losses?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 SABHA  MAITI):  (a)  No,  Sir.

 (b)  and  (c).  Does  not  arise.

 Television  Station  at  Bhatinda

 1296.  SHRI  MOHINDER  SINGH
 SAYIANWALA:  Will  the  Minister  of
 INFORMATION  AND  BROADCAST.
 ING  be  pleased  to  state:

 (a)  whether  there  are  proposals  to
 set  up  a  television  station  at  Bhatinda
 which  was  sanctioned  by  the  last
 Government  in  view  of  the  fact  that
 Jarge  number  of  people  look  to  Pak-
 istan  for  programmes;  and

 (b)  if  so,  what  steps  are  being
 taken  to  set  up  a  station  for  the  bor-
 ser  areas?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  No.  Sir.  No  such  pro-
 posal  was  sanctioned  by  the  previous
 Government.

 (b)  Does  not  arise.

 राज्यों  सें  उद्योगों  के  लिये  पानी  तथा

 बिजली  को  कमो

 1297.  श्री  सुखेन्द्  सिह:  क्या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  विभि.न  राज्यों  में  पानी  तथा

 बिजली  की  अभी  भी  भारी  कमी  है  जिनके

 फलनस्वरुप  अश्रीद्योगिक  विकास  में  बाधाएं

 आ  यहीं  हैं  ।

 (ख)  यदि  हां,  तो  प्रत्येक  राज्य  को

 किस  हद  तक  इस  कमी  का  सामना  करना  पड़

 रहा  है  ;  और

 (ग)  इन  राज्यों  में  पानी  और  बिजली

 की  सप्लाई  बढ़ाने  के  लिये  क्या  कदम  उठाये

 जा  रहे  है  और  इस  स्थिति  में  कब  तक  सुधार

 हो  जाने  की  आशा  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 शाना  साईति):  (क)  से  (ग).  पानी  की
 प्रत्यधिक  कमी  के  बारे  में  कोई  रिपोर्ट  प्राप्त

 नहीं  हुई  है  ।  किन्तु  हरियाणा,  राजस्थान,

 जम्मू  और  काश्मीर,  उत्तर  प्रदेश,  महाराष्ट्र,
 मध्यप्रदेश,  गोवा  ,  कर्नाटक,  पश्चिम  बंगाल
 झर  आसाम  जैसे  कुछ  राज्यों  में  बिजली  में
 समय-समय  पर  की  गई  कटौती  /  लगाये  गए
 प्रतिबन्ध  सम्बन्धी  प्राप्त  रिपोर्टो  से  पता
 चलता  है  कि  वहां  बिजली  की  कमी  है  ।

 बिजली,  महत्वपूर्ण  झवस्थापना  संबंधी  सुविधाश्रो
 में  मे एक  है  तथा  इसकी  उपलब्धता  की  मात्रा

 ही  स्थापित  किए  जाने  वाले  नए  एककों  का
 निर्माण  करती  हैं  -  क्योंकि  नए  एककों  के

 लिए  यह  एक  मुख्य  निवेश  होती  है  ।  बिजली
 की  कमी  की  मात्रा  भिन्‍न-भिनन  राज्यों  ग्हां  त्

 कि  एक  ही  राज्य  के  अलग-अलग  क्षेत्रों  में  a  न-
 भिन्न  है।  इस  वर्ष  माच,  978  तक  लगभग

 2000  मेगा  बिजली  का  उत्पादन  होने  की

 अआशा  है  |  वर्ष  1978-79  के  लिए  थर्मल

 द्वारा  2655  मेगा  ०  तथा  हाइड़ो  क्षमता  द्वारा

 007  मेगा०  बिजली  सहित  3662  मंगा०

 की  क्षमता  प्राप्त  करने  का  लक्ष्य  रखा  गया  हूँ  1

 हरियाणा,  राजस्थान  में  मई,  978  तक  तथा

 पश्चिम  बंगाल  व  मध्य  प्रदेश  में  जून,  978  तक

 और  उत्तर  प्रदेश  व  महाराष्ट्र  में  दिसम्बर

 978  तक  बिजली  के  संभरण  की  स्थिति

 ठीक  हा  जाने  के  आशा  है।

 इसके  झालावा  विद्यमान  थर्मल  प.वर

 स्टेशनों  के  कार्य  निष्पादन  को  सुधारने  के

 लिए  भी  कदम  उठाए  जा  रहे  है  ।

 Appointment  of  Civilian  Principals  in
 Sainik  Schools

 1298.  SHRI  BHAGAT  RAM:  Wil
 the  Minister  of  DEFENCE  be  pleased
 (0  state:

 (a)  Whether  civilian  principals  ar¢
 not  appointed  in  Sainik  Schools  as  in
 the  case  of  R.I.M.C.  and  N.D,A.;  if

 so,  reasons  therefor;

 (b)  whether  a  full-time  educationist
 of  eminence  is  proposed  to  be  appoint
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 ed  as  Secretary  of  the  Sainik  School
 Society  instead  of  a  part  time  IAS
 officer  as  Honorary  Secretary;  and

 (c)  whether  the  Board  of  Gov-
 ernors  of  the  Sainik  School  Society
 have  not  held  a  meeting  for  the  last
 six  years;  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  No.  Sir.  The  main
 function  of  the  Sainik  Schools  is  to
 prepare  boys  for  a  career  in  the  officer
 cadre  of  the  Armed  Forces.  A  Service
 Officer  with  educational  background  is
 therefore,  better  suited  to  be  the  head
 of  a  Sainik  School  for  achieving  the
 main  objective  of  the  school.

 (b)  An  officer  of  the  rank  of  Deputy
 Secretary  in  the  Ministry  of  Defence
 is  normally  appointed  Honorary  Secre-
 tary  of  the  Sainik  Schools  Society.
 There  is,  at  present.  no  proposal  to
 make  a  change  in  this  respect  as  there
 ig  not  enough  work  for  whole  time
 hand.  Such  a  change  will  also  mean

 “an  additional  financial  burden  of  the
 Schools.

 (c)  The  last  meeting  of  the  Board  of
 Governors  was  held  on  9th  December,
 J977.

 श्रादिवाती  कझ्षेत्रों  &  विकास  के  लिए  योजना

 1299,  श्री  राजेन्द्र  कुमार  जर्सी  :
 क्या  गई  मंत्री  यह  बताने  की  क्रूपा  करेंगे  कि  :

 (क)  क्‍या  आदिवासी  क्षेत्रों  के  विकास
 के  लिए  गत  वर्ष  कोई  योजना  तैयार  की  गई

 थी;

 (ख)  यदि  हां,  तो  इस  प्रयोजन  के
 लिये  कुल  कितनी  राशि  नियत  की  गई  और

 इसमें  धितली  राशि  का  उपयोग  किया
 गया  तथा  इस  कार्य  में  सरकार  को  कितनी
 सफलता  मिली  ;
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 (ग)  क्या  यह  सच  है  कि  भविष्य  में

 आदिवासी  क्षेत्रों  मे ंसिचाई  सुविधायें  उपलब्ध,
 कराने  के  लिये  विशेष  निधि  की  मंजूरी  दी  गई

 है;  और

 (घ)  यदि  हां,  तो  तत्संबंधी  योजना  की

 रुपरेखा  क्‍या  है  ?

 गुह  मंत्रालय  में  राज्य  संत्री  (श्री  धनिक

 लाल  मण्डल)  :(क  )  पिछले  वर्ष  ग्रान्ध्र  प्रदेश,

 ग्रसम,  बिहार,  गुजरात,  हिमाचल  प्रदेश,  कर्ना-

 टक,  केरल,  मध्य  प्रदेश,  महाराष्ट्र,  मणिपुर,
 उड़ीसा,  राजस्थान,  तमिलनाडु,  त्रिपुरा,
 उत्तर  प्रदेश  तथा  पश्चिम  बंगाल  और  अन्डमान

 व  निकोबार  द्वीपसमह  तथा  गोवा,  दमण

 ग्रीर  दीव  में  50  प्रतिशत  या  भ्रधिक  आबादी

 वाले  आदिवासी  क्षेत्रों  लिए  वर्ष  i977-

 78  के  लिए  वाधिक  आदिवासी  उप-योजनाएं
 तैयार  की  गयी  थी  ।

 (ख)  उपर्युक्त  राज्यों  में  आदिवासी  उप-

 योजनाअओ्र  के  लिए  राज्य  योजना  से  साधनों

 में  से  257  करोड़  रुपए  और  विशेष  केन्द्रीय

 सहायता  के  रुप  में  55  करोड़  रुपए  का  आवंटन

 किया  गया  जो  कुल  312  करोड़  रुपए  हुझा  I

 अगले  वर्ष  की  योजनाग्रों  को  अंतिम  रुप  देते

 समय  राज्यों  के  साथ  की  गई  संवीक्षाओ्रों  के

 अनुसार  प्रावधानों  का  पूरी  तरह  उपयोग

 किये  जाने  की  संभावना  है  ।

 (ग)  और  (घ).  आदिवासी  उप-योजनाों

 में  सिचाई  के  लिए  प्रावधान  किया  जाता  है
 1978-798  लिए  लधु  सिंचाई  के  लिए  राज्य

 योजना  में  से  अस्थाई  रुप  से  आवंटित  राशि

 लगभग  3]  करोड़  रुपए  है  तथा  विशेष  केन्द्रीय

 सहायता  से  यह  राशि  i2  करोड़  रुपए  है
 मध्यम  तथा  बड़ी  सिचाई  के  लिए,  राज्य

 योजनाओं  से  लगभग  42  करोड़  रुपए  का

 ग्रतिरिक्त  प्रावधान  किया  गया  है  |  आदि-

 वासी  क्षेत्रों  मे ंसाई  के  लिए  मास्टर  प्लान
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 तथा  लघु  सिंचाई  योजनाञ्रों  की  जांच  पड़ताल
 झौर  निष्पादन  के  लिए  समय-सारणी  तैयार

 करने  के  लिए  संबंधित  राज्य  सरकारों  से

 कहा  गया  है  ।

 श्रनुसूचित  जातियों  शौर  श्रनुसुचित  जनजातियों

 संबंधों  श्रायोग

 1300.  श्री  राजेन्द्र  कुमार  झार्मा :

 क्या  गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  श्रनुसूचित  जातियों  और

 अनुसूचित  जनजातियों  के  हितों  की  सुरक्षा  के

 लिए  सरकार  का  एक  झायोग  गठित  करने

 का  विचार  है  :

 (ख)  यदि  हां,  तो  उसके  सदस्यों  के  नामों

 और  निवेश  पदों  संब्रंधी,मुख्य  ब्योरा  क्‍या  है
 शर

 (ग)  हरिजनों  की  समस्याय्रों  का समाधान

 करने  में  प्रस्तावित  अयोग  कहा  तक  सक्षम

 होगा  ?

 गृह  मंत्रालय  सें  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  से  (ग).  सरकार  ने

 अनुसूचित  जातियों  तथा  अनुसूचित  जनजातियों

 के  लिए  एक  आयोग  गडित  करने  का  सिद्धान्त

 रुप  से  निर्णय  किया  है  -  आयोग  के  विचारार्थ

 विधय,  संरचना  तथा  अन्य  ब्यौरों  को  अंतिम

 रूप  दिया  जा  रहा  है  t

 Naxalites  in  Various  States

 30l..  DR.  BAPU  KALDATE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  a  large
 number  of  Naxalites  are  still  in  West

 Bengal,  Kerala,  Maharashtra,  Atodhra
 and  Mysore;

 (b)  if  so,  whether  Government
 have  collecteq  the  information;  and
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 (c)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (ec).  Government  do  not  have
 precise  information  about  the  number
 of  Naxalites  in  West  Bengal,  Kerala,
 Maharashtra,  Andhra  Pradesh  and
 Karnataka.

 Requirements  of  cement  in  States

 1302.  SHRI  D.  8.  CHANDRE  GOWDA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  have
 made  any  assessment  regarding  the
 requirements  of  cement  itn  the  States
 particularly  in  the  Southern  States;

 (b)  if  so,  the  details  thereof;  and

 (c)  in  view  of  the  shortage  of
 cement  in  the  country  whether  Gov-
 ernment  propose  to  import  cement
 from  foreign  countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  and  (b).  At  the
 beginning  of  every  quarter,  demands
 for  cement  from  various  States  are
 assessed  and  allocations  are  made  tak-
 ing  into  account  the  supplies  made
 during  the  previous  quarter,  the  re
 quest  of  the  States  for  the  quarter
 and  the  anticipated  availability  of
 cement.  The  overall  availability  of
 cement  being  short  of  the  total  de-
 mand  of  the  country  it  has  not  been
 possible  to  meet  the  demand  of  the
 States  in  full  A  Statement  showing
 the  allocations  made  to  the  various
 States  during  January-—March,  1978  is
 attached.

 The  additional  requirements  of
 cement  by  Andhra  Pradesh  and  Tamil
 Nadu  for  repairing  the  damage  caused
 by  the  cyclones  have  been  assessed.
 The  quarterly  allocation  to  Andhra
 Pradesh  has  been  increased  from  3.30
 lakh  tonnes  to  4.50  lakh  tonnes  in
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 October—December  977  and  5  lakh
 tonnes  each  for  the  next  two  quarters
 (January—March  and  April—June
 1978),  The  allocation  to  Tamil  Nadu

 3.50  lakh
 tonnes  to  4  lakh  tonens  for  October—

 has  been  increased  from

 December  977  and  4.5  lakh  tonnes
 each  for  the  next  two  quarters  (Janu-
 ary—March  and  April—June  +1978).

 (c)  Yes,  Sir.  Government  have  de-
 cided  to  import  about  one  million
 tonnes  of  cement  to  meet  domestic
 shortages  during  the  current  year.

 Statement

 Demand  Allocation
 5.  Projected  madein

 No.  State  by  State  Qr.I3978
 Government

 7  7  3  +

 NORTHERN  REGION

 t  Uttar  Pradesh  8,00,000  5,50,000

 2  Punjab  2,50.000  2,50,000

 3  Rajasthan  2,85,000  1,60,000

 4  Haryana  -2,00,000°  180,000

 5  Delhi  I,35,000  I,35,000

 6  Himachal  Pradesh  30,000  30,000

 7)  Chandigzeh  25,000  22,000

 Bo  fuume  &  Rastvair  45,000  35,000 |
 2,500 f°

 Totan  17,70,000  13,62,000

 4-2,500

 EASTERN  REGION

 9  West  Bengal  ae  .  +  3,60,000  320,000,

 i0  Bihar  3,00,000  3,00,000

 हद  Orissa  5  I,75,000  I,00,000

 i2)  Assam  73,000  60,000

 13  Manipur  I2,000  12,000,

 r4  Tripura  6,250  6,250

 t5  Arunachal  Pradesh  500  500

 76  Meghalaya  10,000,  10,000,

 77  'Mizoram  4,000  4,000

 i8  Nagaland  ;  7,000,  7,000,
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 i9  Sikkim  नि  *  *  e  .  नि  .  द  .  8,000  8,000
 Tota  .  ७  6  »  ossa50  8,27,750

 WESTERN  REGION

 20  Maharashtra  .  .  न  .  द  6,65,000  5975,000,
 at  Gujarat  4,00,000-1  3»75,000

 50,000

 22  Madhya  Pradesh  .  +  न  325,000,  =  2,20,000

 23  Goa,Daman&  Diu.  .  25,000  25,000

 24  Dadra  &  Nagar  Haveli  1,500.  1,500,
 Toran  14,16,500  11,96,500

 op  50,000
 SOUTHERN  REGION

 25  Tamil  Nadu  4150,000  450,000
 26  Karnataka  .  3,00,000  2,40,000

 27  Kerala  2,25,000  2,425,000
 28  Andhra  Pradesh  5,00,000  100,000,

 29  Pondicherry  12,000  9,000

 go  Andaman  &  Nicoba.  Islands  3,000  3,000

 का  Laccadives  .  न  I,700  I,700
 ToTAL  74,0I,700  —  14,28,700

 GRAND  TOTAL  56,33,950  48,04,050

 +  50,000  “f12,500

 Extraction  of  Quality  Fibre  from
 Coconut  Husk

 1303.  SHRI  0.  B.  CHANDRE  GO-
 WDA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  the
 tracitional  method  of  extraction  fibre
 from  coconut  husk  as  practised  in
 our  country  is  laborious,  time  con-
 suming  and  unpleasant;

 (b)  whether  it  is  also  q  fact  that

 fibre,  obtained  are  not  uniform  and
 it  is  very  difficult  to  maintain  its

 ‘quality  within  certain  specified  limits;
 and  Fa

 o
 (९)  if  so,  the  efforts  made  by  Gov-

 ernment  to  produce  quality  fibres
 cheaply  through  mechanisation  ip  the
 industry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  It  is  not  possible  to  ensure  uni-
 formity  in  fibres  within  specified
 limits  because  of  variations  in  the
 quality  of  husks  and  because  of  husks
 retted  for  different  periods  at  different
 retting  centres.
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 (c)  The  question  of  mechanisation
 jn  the  coir  industry  is  under  review.
 Government  will  take  a  final  view
 after  taking  all  aspects  into  con-
 sideration.

 Applications  to  Delhi  Administration
 for  Grants-in-Aid  to  Welfare  Organi-

 sations  for  5.0,  and  S.T.

 i304.  SHRI  S.  5.  MURUGAIYAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 fa)  whether  Delhi  Administration
 receiveg  applications  for  Grants-in-aid
 from  non-official  registered  organi-
 sations  engaged  in  the  welfare  of
 Scheduled  Castes  and  other  Back-
 ward  Classes  in  Delhi:

 (b)  if  so,  their
 culars;  and

 mames  and  parti-

 (c)  the  amounts  given  to  each?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 fa)  Yes,  Sir.

 (b)  and  (c).  The  names  and  _  parti-
 culars  of  the  organisations  who  have
 applied  for  the  grant-in-aid  during
 W977-78  are  given  in  the  statement
 laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No.  LT-665/
 78].  The  quantum  of  grant  to  be
 fiven  is  being  finalised.

 कोयल।  खानों  के  राष्ट्रोयकरण  के  पश्चात्‌

 मशीनों  की  खरीद

 1305.  श्री  सुभाष  आहुजा :  क्या  ऊर्जा

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कोयला  खानों  के  राष्ट्रीयकरण
 के  पश्चात्‌  सरकार  द्वारा  खरीदी  गई  मशीनों

 की  कुल  लागतवया  है;  श्रौर

 (ख)  क्‍या  यह  सच  है  कि  इनमें  से

 ग्रधिकतर  मशीनें  ब्भी  तक  उपयोग  में  नहीं
 लाई  गई  हैं  और  बेकार  पड़ी  हैं  ?
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 ऊर्जा  मंत्री  (श्री  पो०  रामचद्धन)  :

 (क)  ;कोयला  खानों  के  रणप्ष्ट्रीयकरण
 के  बाद  कोल  इंडिया  लि०  द्वारा  मां,  977
 तक  खरीदी  गई  मशीनों  की  कुल  लागत
 लगभग  378  करोड़  रु०  है  |

 (ख)  जी  नहीं  ।

 मध्य  प्रदेश  के  बेतुल  जिले  में  हिन्दुस्तान  मशोन

 टुल्स  का  घड़ी  बनाने  का  कारखाना

 1306.  श्री  सुभाष  श्राहुजा  :  क्या

 उद्योग  मत्रो  यह  बनतें  की  कृपा  करेंगे  कि

 (क)  क्‍या  हिन्दुस्तान  मशोन  टूल्स  का

 विचार  भध्य  प्रदेश  सरकार  के  सहयोग  सें

 मध्य  प्रदेश  के  बेतूल  जिले  में  घड़ी  बनाने  का

 एक  कारखाना  स्थापित  करने  का  है  ;  ब्ौर

 (ख)  यदि  हां,  तो  उस  संबंध  में  इस
 कम्पन  ने  क्या  प्रयत्न  किये  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (कुमारी
 श्राना  माईति)  :  (क)  और  (ख).  एच०

 एम०  टी०  की  सहायता  से  बनाई  जाने  वाली

 घड़ियों  के  लिए  जिन  राज्यों  में  कारखाना

 स्थापित  करने  हेतु  भारत  सरकार  ने  स्वीकृति

 दी  है  मध्य  प्रदेश  उनमें  से  एक  है।  स्थान  का

 चयन  एच०  एम०  टी०  की  सलाह  से  राज्य

 सरकार  द्वारा  किया  जाता  है  ।  प्रस्तावित

 स्थानों  में  बेतूल  भी  है  ।

 Arrival  of  the  Number  of  Buses  on
 the  Eve  of  the  Birth  Anniversary  Cele-

 bration  of  Home  Minister

 1307.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  total  number  of  trucks  and
 buses  that  came  to  Delhi  from  Punjab,
 Haryana  ang  other  parts  of  U.P.  on
 22ng  and  23rd  November,  on  the  eve
 of  the  birth  anniversary  celebration
 of  Ch,  Charan  Singh,  Home  Minister;
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 (b)  amount  of  interstate  tax  col-
 lected  aud  the  expenses  incurred  by
 Government/Delhi  Administration  for
 extending  facility  for  the  function;
 and

 (ec)  the  number  of  trucks  challaned
 for  violation  of  the  Motor  Vehicle
 Act?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (c).  Registration  numbers  of
 420  vehicles  coming  from  Haryana,
 Punjab  and  U.P.  on  22nd  and  23rd
 December,  were  noted  by  fhe  traffic
 police  on  duty.  The  concerned  regis-
 tration  authorities  of  these  States
 have  been  requested  to  intimate  the
 names  and  addresses  of  the  registered
 owners  of  the  vehicles  whose  numbers
 were  noted  down  for  further  action.
 Challans  have  been  made  out  in  203
 cases  where  vehicles  registered  in
 Delhi  were  found  carrying  excessive
 passengers.

 (b)  Tax  for  vehicles  which  came
 from  outside  Delhi  has  to  be  paid  in
 the  respective  States.  No  expenses
 were  incurred  by  the  Delhi  Adminis-
 tration  for  extending  facility  for  the
 function.

 Salary  and  Allowances  Drawn  by
 Prime  Minister  and  other  Ministers

 3308.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  is  the  amount  of  salary
 ang  allowances  drawn  by  the  Prime
 Minister  and  other  Council  of  Minis-
 ters  individually  from  24th  March,
 977  to  378६  January,  978  for  each
 month;

 (b)  what  is  the  amount  spent  on
 each  Minister  for  amenities  such  as
 housing,  furniture,  telephone,  electri-

 city  bil]  and  medical  facilities  to
 Ministers  and  their  family  members.

 (c)  DA  and  TA  drawn  for  travel  by
 the  Prime  Minister,  other  Ministers
 and  their  accompanying staff;  and
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 (day  how  many  foreign  trips  with
 details  of  countries  visited  by  each
 Minister  during  the  period  under  re-
 ference  and  the  expenditure  incur-
 red  thereon  for  himself,  members  of
 family  and  accompanying  staff?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Cabinet  Ministers  (including  the
 Prime  Minister)  and  Ministers  of
 State  are  entitled  to  draw  a  salary  of
 Rs.  2250/-per  mensem.  They  are  also
 granted  a  sumptuary  allowance  of
 Rs.  500/-per  mensem.

 (b)  to  (0).  Information  jis  being  col-
 lected  and  will  be  laid  on  the  table  of.
 the  House.

 Grant  of  Statehood  to  Goa

 1309.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  grant  state-
 hood  to  Delhj  while  for  Goa  the  deci-
 sion  is  yet  to  be  taken:

 (b)  if  so,  at  what  stage  of  consi-
 deration/decision  the  proposal  stands;
 and

 (c)  whether  any  Central  Janata
 leaders  have  given  promise  for  grant
 of  statehood  to  Gog  and  action  being
 taken  to  keep  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ang  (b).  No,  Sir,

 As  already  stated  on  the  22nd  Feb-
 ruary,  978  in  reply  to  starred  ques-
 tion  No.  27,  the  future  set  up  of  Delhi
 js  under  consideration  of  the  Govern-
 ment;

 (c)  While  the  Government  are
 aware  of  some  press  reports  on  the
 subject,  this  issue  has  to  be  viewed  in
 the  context  of  the  wider  question  of

 -
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 reorganisation  of  States  and,  as  al-
 ready  stated  in  the  House,  presently
 the  ke  Government  are  not  formally
 seized  of  any  proposal  for  reorganisa-
 tion  of  States.

 Purchase  of  Ajircrafts  from  West
 European,  Countries

 1310.  SHRI  con  K.  CHANDRAPPAN:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  entered  into  negotiations  with
 some  of  the  West  European  Countries
 regarding  the  purchase  of  fighter  air-
 crafts  for  the  airforce;  and

 (b)  if  so,  details  thereof  and  stage
 the  negotiations  hav,  reached  now?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  The  Government  are  holding
 detailed  discussions  with  different
 manufacturers  with  a  view  to  procur-
 ing  the  aircraft.  Our  technical  teams
 have  gone  to  visit  Sweden,  France
 and  U.K.  Government  will  take  a  final
 Gecision  after  full  details  have  been
 obtained  and  the  discussions  complet-
 ed.

 Vessels  purchased  from
 G.D.R.

 New  Liner

 3l.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  about  six  new  liner
 vessels  were  purchased  from  G.D.R.  in
 1974-75,  1975-76  during  the  tenure  of
 Admiral  Shri  Nanda’s  Chairmanship;

 (b)  whether  these  ships  have  been
 found  unable  to  call  at  Calcutta,  the
 Major  Indian  port,  due  to  lack  of  re-
 quired  draft;

 (c)  whether  Government  have
 enquired  why  the  specifications  of  such

 ‘ships  were  given  which  would  not  ope-
 rate  in  Caleutta  Port;
 374)  LS—8,

 Ly

 (d)  whether  it  is  a  fact  that  due  to
 this,  huge  cargo  is  being  lifted  by  other
 shipping  lines  causing  losses  to  Ship<
 ping  Corporation  of  India  for  the
 freight  earnings;  and

 (e)  whether  it  is  a  fact  that  in  view
 of  the  above,  the  SCI  is  planning  to
 sell  these  vessels?,

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):  (a)  Shipping  Corporation  of
 India  had  concluded  a  contract  in
 969  for  acquisition  of  six  liner  vessels
 from  GDR  and  had  also  taken  deli-
 very  of  tWo  vessels  subsequently,
 when  Adniiral  Nanda  was  not  the
 Chairman.  However,  delivery  of  the
 remaining  four  vessels  in  1974-75
 and  1975-76  was  during  his  tenure.

 (b)  to  (e).  The  Shipping  Corpora-
 tion  of  India  has  no  proposal  to  sell
 these  vessels.  They  are  technically
 able  to  call  at  Calcutta  Port  and  have
 indeed  called  at  that  Port  a  number
 of  times.  The  Shipping  Corporation
 of  India  has  a  fleet  of  liner  ships  and
 they  are  deployed  on  the  wide  net-
 work  of  cargo  liner  services  on  various
 international  routes,  depending  upon
 the  needs  of  the  trade.  No  particular
 ship  is  earmarked  as  such  for  opera-
 tion  from  Calcutta  or  any  particular
 Port.  In  view  of  this,  part  (d)  of  the
 Question  does  not  arise.

 Report  of  Sarkaria  Commission

 1312.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  562
 on  l6th  November,  1977,  and  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  since  received  further
 report  of  Justice  Sarkaria  Commission
 inquiring  into  various  allegations
 against  the  former  Chief  Minister  of

 Tamil  Nadu;  and  ara
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 (b)  if  so,  what  are  the  main  charges
 and  recommendations  of  the  Commis-
 sion  and  what  action  has  been  taken
 by  Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Yes,  Sir.  The
 Sarkaria  Commission  of  Inquiry  sub-
 mitted  its  Final  Report  on  the  23rd
 February,  1978,

 (b)  The  Report  is  under  examina-
 tion.  A  copy  of  the  report  along  with
 an  action  taken  Memorandum  will  be
 laid  on  the  Table  of  Lok  Sabha  us
 soon  as  possible  in  compliance  with
 the  provisions  of  section  3(4)  of  the
 Commissions  of  Inquiry  Act,  1952.

 Encouragement  to  Export  Oriented
 Industries  and  Institutions

 1313.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  new  steps  to
 2ncourage  setting  up  of  export  orien-
 ted  industries  and  institutions;

 (b)  whether  Government  are  con-
 sidering  simplification  in  the  methods
 for  licence  procedure  for  the  above
 type  of  industries;  and

 (c)  what  is  the  approach  of  Gov-
 ernment  in  establishing  protecting
 and  encouraging  export  oriented  in.
 dustries  and  institutions?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  to  (c).  The  policy
 of  the  Government  towards  export
 proposals  for  export  oriented  manu-
 facturing  capacity  is  contained  in
 paragraphs  29  and  30  of  the  State-
 ment  on  Industrial  Policy  laid  on  the
 Table  of  the  House  on  23rd  December,
 1977.  These  paragraphs  are  reproduc-
 ed  below:

 “29  Exports  of  manufactures  are
 an  important  and  growing  segment
 of  our  exporf  trade.  Government  will
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 consider  favourably  proposals  for
 export  oriented  manufacturing  capa-
 city  in  fields  where  such  investment
 is  likely  to  be  internationally  com-
 petitive  after  making  allowance  for
 the  structure  of  indirect  taxation  in
 the  form  of  customs  aand_  excise
 duties  and  other  similar  levies.  In
 the  case  of  wholly  export  based
 activities,  Government  will  also  be
 willing  to  consider  exemption  from
 customs/excise  duties  on  inputs,
 provided  there  is  a  substantial  net
 value  added  in  the  export  product
 and  also  such  production  is  likely  to
 generate  additional  direct  and  jn-
 direct  employment.

 30.  In  many  cases,  compulsory  ex-
 port  obligations  have  been  imposed
 while  approving  new  industrial  capa-
 city  because  of  the  need  to  ensure
 that  import  of  raw  materials  and
 capital  goods  required  by  the  pro
 ject  are  paid  for  through  future  ex-
 ports.  Compulsory  export  obliga-
 tions,  merely  for  ensuring  the  for-
 @Cign  exchange  balance  of  project,
 would  no  longer  be  insisted  upon.
 At  the  same  time,  in  future,  an  ex-
 port  commitment  for  a_  limited
 period  of  five  years  will  not  be  given
 the  same  weightage  as  before  for  re-
 laxation  of  industrial  licensing
 policy.  However,  in  case  where  _re-
 laxation  from  industrial  policy  has
 been  accorded  specially  on  consi-
 derations  of  export,  compulsory  ex-
 port  obligations  would  continue  t®
 be  imposed  ang  for  sufficiently  long
 periods.  In  the  past,  while  export
 obligations  were  imposed,  equal  at-
 tention  was  not  paid  to  ensuring
 that  these  commitments  are  actually
 fulfilled.  It  is  intended  to  streng-
 then  the  supervision  and  surveill-
 ance  machinery  of  the  Government
 for  ensuring  that  compulsory  export
 obligations  are  adhered  to  in  actual
 practice.”

 The  Industrial  Licensing  proceduré
 in  regard  to  export  oriented  industries
 has  already  been  simplified.  Unde™
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 taking  holding  industrial  licences  with
 specific  capacities  mentioned  therein
 could  come  forward  for  recognition  of
 enhanced  capacities  on  their  industrial
 licences  on  the  basis  that  such  addi-
 tional  production  has  been  utilised  for
 exports  subject  to  certain  conditions.
 Industrial  undertakings  exporting
 more  than  20  per  cent  of  their  total
 production  during  the  past  three  years
 and  giving  an  undertaking  to  continue
 to  export  more  than  20  per  cent  of
 their  total  enhanced  production  for
 the  next  five  years  are  exempted  from
 procedures  of  indigenous  scrutiny  in-
 cluding  clearance  from  the  Capital
 Goods  Committee  in  the  matter  of  im-
 porting  machinery  subject  to  certain
 conditions.

 Contracts  performed  by
 Mazagon  Docks  Ltd.

 Foreign

 1314.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  what  is  the  number  of  foreign
 contracts  performed  by  Mazagon  Docks
 Ltd.,  during  the  years  1975-76,  ‘1976-77
 and  1977-78  (upto  3ist  December,
 1977);

 (b)  what  is  the  amount  of  foreign
 exchange  gained  by  Mazagon  Docks
 Ltd.,  during  the  above  period;  and

 (c)  the  total  profit  made  by  the
 Mazagon  Docks  Ltd.  during  the  last
 three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  (a)  and  (b).  The  in-
 formation  in  respect  of  1975-76  and
 1976-77  may  kindly  be  seen  in  the  An-
 nual  Reports  of  the  Mazagon  Dock
 Ltd.  which  have  been  laid  on  the
 Table  of  the  Sabha.  Information  in
 respect  of  1977-78  (upto  3lst  Decem-
 ber  977)  is  indicated  below:

 (a)  Foreign  contracts  performed
 Vessels  Sold

 2  Cargo  Vessels

 l  50  Cubic
 M.  Barge  ‘

 Work  in  Progress
 2  Water  Tankers.
 4  Cargo  Vessels.
 27  Non-propelied  Barges.

 2  500-T.  Propelled  Barges.
 (b)  Foreign  Exchange  Earned  (lv

 (Rs.  in  lakhs)

 Ship  Ship
 construction  Repuirs  Total

 980.03  345  27  7925  24

 (९)  The  information  may  kindly  be
 seen  in  the  Annual  Reports  of  Maza-
 gon  Dock  Ltd.  which  have  been  laid
 on  the  Table  of  the  Sabha.

 Shipyard  at  Hajira  (Gujarat)

 1316.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  have  now
 finally  decided  to  set  up  a  new  ship-
 yard  at  Hajira  near  Surat  in  Gujarat;

 (b)  if  so,  full  details  thereof;  and

 (c)  if  not,  when  is  a  firm  decision
 on  the  matter  is  expected  to  be  taken
 and  the  reasons  for  delay  in  this  re-
 gard?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  CHAND  RAM):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Only  after  the  detailed  Project
 Reports  have  been  received  and  ex-
 amined.

 Restructuring  and  Reorienting  the
 B.S.F.

 1317.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 restructure  and  reorient  the  Border
 Security  Force  in  the  country;
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 (b)  if  so,  when  and  how;

 (c)  if  not,  the  reasons  therefor;

 (ad)  the  present  strength  of  the
 BS.F.  in  the  whole  country  and  the
 areag  where  they  are  deployed;

 (e)  whether  Government  have
 decided  to  do  away  with  the  practice
 of  the  former  Government  of  deploy-
 ing  the  BSF  in  several  parts  of  India
 for  the  purpose  of  using  them  to  main-
 tain  the  internal  law  and  order  situa-
 tion  in  the  nation;  and

 (f)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  The  Government  have  no
 proposal  ‘in  hand  to  restructure  and
 reorient  the  B.S.F.  because  the  tasks
 for  which  the  force  has  been  raised
 and  organised,  remain  basically  _un-
 changed.

 (d)  The  present  strength  of  the
 B.S.F.  is  77  battalions.  It  is  not  in  the
 public  interest  to  disclose  their  deploy-
 ment.

 (e)  and  (f).  The  B.S.F.  is  an  armed
 force  of  the  Union  and  as  Such  is
 occasionally  made  available  to  the
 State  Governments  at  their  request,

 to  assist  them  in  the  maintenance  of
 law  and  order.

 Loss  of  Vessels  by  the  Shipping  Cor-
 poration  of  India

 1318.  PROF.  P.  6.  MAVALANKAR:
 Will  the  Minister  of  SHIPPING  &
 TRANSPORT  be  pieased  to  state:

 (a)  whether  the  Shipping  Corpo-
 ration  of  India  lost  one  or  more  ves-
 sels  on  the  high  seas  during  the  years
 1975,  976  and  1977;

 (b)  if  so,  full  facts  thereof;  Ts

 (c)  the  reasons,  if  gone  into  and  if
 any,  for  such  losses  and  accidents;
 and

 (d)  the  amount  of  compensations,
 etc.  paid  to  the  families  of  the  victims
 and  the  broad  details  of  the  categories
 and  criteria  of  victims  and  amounts
 in  this  regard?

 THE  MINISTER  OF
 AND  TRANSPORT  (SHRI
 RAM):  (a)  None,  Sir.

 SHIPPING
 CHAND

 (b)  to  (d).  Do  not  arise

 Loss  of  Ground  Nut  Oil  despatched
 by  Defence  Department

 1319.  SHRI  O.  P.  TYAGI:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  ground-nut  oil  worth
 Rs.  76.3l  lakhs  despatched  by  the
 Defence  Department  by  rail  was  lost
 in  transit  between  the  points  of  load-
 ing  and  destination  in  1974;

 (b)  whether  any  inquiry  has  been
 held  to  probe  into  this  loss;  and

 (c)  if  so,  what  has  been  the  result
 of  the  said  enquiry  and  what  steps
 have  been  taken  against  those  found
 responsible  for  the  loss?

 THE  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,

 Sir.

 (b)  Yes,  Sir.  Each  case  has  been
 fully  inquired  into.  The  reasons  for
 the  loss  and  lapses  on  the  part  of  offi-
 cials  have  been  investigated.

 (c)  The  inquiries  have  established
 that  the  losses  were  caused  on  account
 of  the  following  factors:

 {i)  leakage,  due  to  dents  caused
 by  severe  Strain  of  different  modes
 of  transportation  and  handling  and
 also  through  weakening  of  soldered
 joints,

 r
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 (ii)  Jerks  and  jolts  enroute.

 (iii)  lose  shunting  of  wagons  by
 Railways.

 (iv)  Rough  and  careless  handling
 at  transhipment  points.

 (v)  Lack  of  expertise  of  the  De-
 fence  personnel  in  handling  this
 commodity  which  was  being  procur-
 ed  for  the  first  time.

 Disciplinary  action  has  been  taken
 against  the  officers  found  responsible
 for  the  lapses.  This  includes  triais  by
 Court  Martial/Summary  trials  and
 punishments  awarded  depending  upon
 the  severity  of  the  negligence.  The
 details  of  punishments  awarded  are
 as  follows:

 {A)  Tried  by  Court  Martial  and  awarded
 punishment  as  under  :

 (i)  Severe  Reprimand  I

 (ii)  Loss  of  seniority  +  |

 (iii)  Reduction  to  ranks  .  2

 (iv)  Rigorous  Imprisonment  .  2

 (B)  Summarily  disposed  of  and  punished  as
 under  ;

 (i)  Reprimand  हि  I

 {ii)  Severe  Reprimand  न  2

 {iii)  Reduced  to  ranks  .  2

 {iv)  Penal  deduction  6

 (v)  Discharge  from  service.  I

 (vi)  Ad  ninistrative  action.  I

 (vii)  Displeasure  .  1

 Action  is  under  progress  for  disciplinary
 action  against  8  officers  and  two  JCOs.

 There  are  certain  other  cases  in
 which  loss  of  Groundnut  oi]  is  being
 investigated  and  if  some  more  _per-
 sonnel  are  found  responsible  for  the

 Same,  disciplinary  action  will  be  taken.

 Expansion  of  Indian  Fleet  of  Ships

 1320,  SHRI  8.  D.  SOMASUNDA-
 RAM:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state:

 (a)  the  percentage  of  trade  carried
 in  Indian  ships;  and

 (b)  the  proposals  for  expansion  of
 our  fleet  of  ships  and  the  extent  of
 meeting  it  by  production  and  by  pur-
 chase?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  CHAND
 RAM):(a)  About  42  per  cent.

 (b)  Presently,  our  merchant  fleet
 has  an  operative  tonnage  of  5.37  mil-
 lion  GRT.  A  further  tonnage  of  about
 0.80  million  GRT  is  under  construc-
 tion.  This  is  made  up  of  0.26  million
 GRT  to  be  delivered  by  Indian  ship-
 yards  and  0.54  million  GRT  to  be
 acquired  from  foreign  shipyards.
 Phased  expansion  of  the  fleet  will  con-
 tinue  in  the  next  Plan  also.

 Winding  up  of  a  Research  Division  of
 R.A.W.

 1321.  SHRI  JYOTIRMOY  8050:
 Will  the  PRIME  MINISTER  be  pleased
 to  state:

 (a)  whether  Research  and  Analysis
 Wing  has  wound  up  two  of  _  its
 Research  Divisions;

 (b)  if  so,  the  details  thereof;

 (९)  whether  it  has  retrenched  many
 of  its  non-gazetted  employees  while
 retaining  a  good  number  of  deputa-
 tionists;

 (d)  whether  on  the  l7th  November,
 977  a  deputationist  has  joined  from
 Planning  Commission;  and

 (e)  how  many  gazetted  staff  has
 been  retrenched,  and  how  many
 gazetted  and  non-gazetted  staff  have
 been  given  alternative  jobs?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a),  (b),  (c)  and
 (a).  I  has  been  the  general  policy
 to  try  and  revert  depufationists  in
 partiicular  disciplines  before  terminat-
 ing  the  services  of  direct  recruits  in
 those  disciplines  to  the  extent  possible,
 ang  to  try  and  find  alternative  em-
 ployment  as  far  as  practicable  even
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 for  the  retrenched  direct  recruits.  It
 would  not  be  in  the  public  interest  to
 give  details  of  the  numbers  involved.

 (d)  No,  Sir.

 Permission  to  Britannia  Biscuit  Co.
 to  increase  Production

 1322.  SHRI  JYOTIRMOY  BOSU:
 W:ll  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  British  controlled
 Britannia  Biscuit  Co.  which  enjoys  a
 monopoly  in  low  priority  high  profit
 yielding  biscuit  making  industry  have
 recently  been  given  permission  for
 increased  production;

 (b)  is  it  fact  that  in  respect  of
 their  Madras  factory  the  present
 licence  capacity  is  200  tons  per  annum
 and  the  DGTD  has  recommended  a
 permission  for  4,500  tons;

 (९)  also,  whether  it  is  a  fact  that
 biscuit  making  companies  under
 Indian  control  management  and
 finance  are  unable  to  utilise  a  sub-
 stantial  portion  of  their  built-in
 capacity;  and

 (d)  if  so,  on  what  consideration
 this  British  controlled  company  is

 being  given  permission  to  inczvease
 their  production?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  (a)  No,  Sir.

 (c)  Yes,  Sir.

 (b)  and  (d).  The  present  licensed
 capacity  of  the  Madras  unit  of  _  the

 company  is  1,200  tonnes  per  annum.
 In  respect  of  their  application  for
 endorsement  of  capacity  on  the  basis
 of  maximum  utilization  of  plant  and

 machinery,  the  DGTD  had  indicated
 that  the  capacity  of  the  Madras  Unit
 would  come  to  4,500  tonnes  per  annum
 as  claimed  by  the  firm.  The  DGTD
 did  not  make  any  positive  recom-
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 mendation  in  this  regard.  This  appli- cation  of  the  company  is  under  con-
 sideration.

 State  Legislations  for  Preventive
 Detention

 1323,  SHRI  JYOTIRMOY  BOSU: Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  names  of  States  which  had
 enacted  legislations  providing  for
 preventive  detention  during  the  period
 97l  to  December,  1977;

 ()  the  titles  of  these  legislations
 in  the  case  of  each  State;

 (c)  the  names  of  States  who  have
 not  repealed  these  legislations  till
 date;  and

 (d)  what  advice,  if  any,  hag  heen
 given  by  the  Centre  to  the  State  Gov-
 ernments  in  this  connection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  According  to  information
 furnished  by  the  State  Governments,
 State  enactments  providing  for  pre-
 ventive  detention  exist  in  Andhra
 Pradesh,  Rajasthan,  Uttar  Pradesh,
 Madhya  Pradesh  and  Jammu  _  and
 Kashmir.  The  titles  of  these  laws  are
 mentioned  below:—

 i.  The  Andhra  Pradesh  Preven-
 tive  Detention  Act,  1970.

 2.  The  Rajasthan  Preventive  De-
 tention  Act,  1970.

 3.  The  Uttar  Pradesh  Rashtra
 Virodhi  Tatwa  Niwaran  Adhiniyam,
 1970.

 4.  The  Madhya  Pradesh  Lok
 Avyavastha  Nivaran  (Asthai  Shakti-
 yan)  Adbyadesh,  71977.

 5.  The  Jammu  and  Kashmir  Public
 Safety  Ordinance,  1977.

 (व)  It  has  been  suggested  to  the
 Government  of  Jammu  and  Kashmir  to
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 review  certain  provisions  of  the
 Ordinance  relating  to  preventive  de-
 tention  and  the  State  Government  have
 informed  that  the  suggestions  would
 be  considered  when  the  Bill  to  replace
 the  Ordinance  is  placed  before  the
 Legislature.  No  advice  has  been  given
 to  other  State  Governments.

 भओपाल-बरेली  श्रोर  उदयपुर  से  जाने  वाले

 राष्ट्रीय  राजपथ  पर  खर्च

 32  4.  श्री  राघवजी  :  क्या  नौवहन  श्रौर

 परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  भोपाल,  बरेली  ,  उदयपुर,  दवेरी
 सौर  गाडरबाड़ा  होकर  जाने  वाले  राष्ट्रीय
 राजपथ  पर  शभ्रब  तक  कुल  कितनी  धनराशि
 खर्च  की  गई  है  ;

 (ख)  राष्ट्रीय  राजपथ  के  किन

 सेक्शनों  पर  श्रभी  कार्य  चल  रहा  है  तथा  यह
 कब  तक  पूरा  हो  जाएगा  ;  और

 (ग)  उन  पर  और  कितनी  घनराशि

 खर्च  होने  की  संभावना  है  तथा

 इस  राष्ट्रीय  राजपथ  के  कब  तक  पूरा  हो  जाने
 की  संभावना  है  ?

 ४  नौवहन  और  परिवहन  मंत्री  (श्री  चांद

 राम)  :  (क)  भोपाल-बरेली-उदयपुर  और

 दवेरी  से  होकर  जाने  वाला  राष्ट्रीय  राजमार्ग

 सं०  2  गवबाड़ा  की  नहीं  छूता  जो विचाराधीन

 राष्ट्रीय  राजमार्ग  के  दक्षिण  में  कुछ  कि०  मी०

 की  दूरी  पर  स्थित  है।  दिसम्बर,  977  तक

 ब्याओरा  से  भोपाल  ब्रौर  भोपाल  से  जबलपुर
 क्षेत्रों  में  सड़क  प्रौर,कुछ  कार्यों  पर  व्यय

 क्रमशः  408  लाख  रुपये  श्रौर  57  लाख

 रुपये  हैँ  \
 हा  ore

 av
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 (ख)  जिन  खण्डों  में  काम  चल  रहा  है,
 उनके  बारे  में  जानकारी  देने  वाले  तीन  विवरण,

 क,  ख  और  ग  सभा  पटल  पर  रखे  हैं।  [प्रन्था-
 लय  में  रखा  गया  |  देखिये  संख्या  /एलण्टी०
 —666/78]

 भोपाल  से  जबलपुर  क्षेत्र  में  चालू  कार्यो-

 के  जून  980  तक  पूरा  हो  जाने  की  संभावना

 है,  जबकि  ब्याओरा  से  भोपाल  क्षेत्र  में  चालू
 कार्यो  के  ग्रगली  पंचवर्षीय  योजना  के  भ्रन्त  तक

 पूरा  हो  जाने  की  संभावना  है।  परन्तु,  ये  कार्य

 आने-वाले  वर्षों  में  उपलब्ध  वित्तीय  ग्राबंटनों

 तथा  विभिन्न  कार्यो  को  दी  गई  प्राथमिकता

 पर  आधारित  होंगे  ।

 (ग)  इस  राष्ट्रीय  राजमार्ग  पर  स्वीकृत
 कार्यो  की  शेष  लागत  48  लाख  Fo  होने  का

 अनुमान  है  ।  विभिन्न  कार्यो  के  पूरा  होने  के

 बारे  सें  सूचना  उक्त  (ख)  में  दी  गई  हैं  ।

 पत्तन  निर्माण  विभाग  में  कार्यरत

 कुमंचारियों  की  संख्या

 1325.  श्री  राघवजी:  नौवहन
 आर  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  3  दिसम्बर,  977  की  पत्तन

 निर्माण  विभाग  में  कुल  कितने  कर्मचारी  कार्ये-

 रतथे  ;

 (ख)  इनमें  ऐसे  कर्मचारियों  की  संख्या

 कितनी  है  जो  पांच  वर्षों  से  भी  भ्रधिक  समय

 से  कार्य  प्रभारित  कर्मचारियों  के  रूप  में  कार्य

 कर
 _  रहे  हैं;

 (ग)  ऐसे  कार्य  पश्रभारित  कर्मचारियों

 को  स्थायी  दौर  नियमित  करने  के  बारे  में  सर-

 कार  की
 नीति

 क्या  है;  और

 (घ)  पांच  वर्षों  से  भी  श्रधिक  सेवा  करने
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 के  पश्चात्‌  गत  पांच  वर्षों  में  ऐसे  कित॑ने  कार्य

 प्रभारित  कमंचारियों  की  छंटनी  की  गई  श्रौर

 अविष्य  में  उनकी  छंटनी  न  करने  के  लिए
 सरकार  को  नीति  क्‍या  है  ?

 नौवहन  और  परिवहन  मंत्री  श्री  चांद

 राम):  (क)  894]  कर्मचारी  श्रौर  ब्रधिष

 कारी  |

 (ख)  2937

 (ग)  और  (घ).  सरकार  की  यह  नीति

 है  कि  वह  तब  तक  छंटनी  नहीं  करती  जब  तक

 कि  ऐसा  करना  बिल्कुल  आझ्रावश्यक  नहीं  हो
 जाता  |  जहां  तक  संभव  होता  है  श्रौर  उनकी

 उपयुक्तता  इत्यादि  के  ग्रधौम्न  परियोजना  का

 काम  समाप्त  होने  पर  कार्यप्रभारित  कर्म-

 चारियों  को  परियालनात्मक  पदों  में  खपाने  का

 प्रयास  किया  जाता  है  पांच  वर्षों  से  अधिक

 सेवा  करने  के  बाद  पिछले  पांच  वर्षो  में  जिन

 कर्मचारियों  की  छंटनी  की  गई,  उनकी  संख्या

 40  है

 Letters  received  by  Ministry  from
 M.Ps.

 1326.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  total  number  of  letters  re-
 ceived  by  his  Ministry  from  Members
 of  Parliament  of  Delhi  in  the  last
 9  months;

 (b)  in  how  many  cases  the  follow
 up  action  was  taken  ang  the  concern-
 ed  M.P.  was  informed  about  it;

 (c)  whether  it  is  a  fact  that  no
 action  ig  taken  even  on  the  letters
 written  by  Members  of  Parliament;
 and
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 (da)  if  so,  the  steps  taken  by  Guv-
 ernment  to  take  necessary  action  on
 each  and  every  letter  of  Members
 Parliament?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  84  letters  were  received  during
 the  period  from  1-5-1977,  to  3l--978.

 (b)  In  67  cases  necessary  action  was
 taken,  and  concerned  MPs  were  in-
 formed  in  all  the  cases  except  one,
 in  which  no  reply  was  necessary.  The
 remaining  77  cases  are  still  under
 examination.

 (०)  No,  Sir.

 (d)  Does  not  arise.

 Report  of  Baweja  Commission  on
 Lathi-charge  in  Tihar  Jail

 1327.  SHRI  KANWAR  LAL  GUPTA:

 SHRI  S.  G.  MURUGATYAN:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  when  the  Baweja  Commission
 Report  regarding  the  Lathi-charge  in
 Tihar  Jail  on  October  2,  975  was  re-
 ecived  by  Government;  and

 (b)  contents  of  the  Report;  and

 (c)  the  steps  Government  hive
 taken  to  take  action  in  the  report?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  The  report  of  the  Commis-
 sion  was  received  in  the  Ministry  of
 Home  Affairs  on  30th  January,  1978.
 The  report  is  currently  under  con-
 sideration  of  the  Government  and  a
 copy  thereof  together  with  the  memo-
 randum  of  action  taken  thereon  will
 soon  be  laid  on  the  Table  of  the  Lok
 Sabha.
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 Time  given  to  each  political  parties
 by  A.LR.  and  T.V.

 1328.  SHRI  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  the  names  of  the  first  5  politi-
 cal  leaders,  who  got  the  maximum
 publicity  on  All  India  Radio  and
 Television  in  the  last  4  months;  and

 (b)  how  much  time  was  given  to
 each  political  party  by  All  India
 Radio  and  Television  in  the  last
 4  months?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  the  same
 will  be  laid  on  the  Table  of  the  House.

 Changes  in  the  Policy  for  the  Censor
 of  Films

 1329.  SHRI  VIJAY  KUMAR
 MALHOTRA:

 SHRI  DINEN  BHATTA-
 CHARYA:

 SHRI  AMARSINH  V.
 RATHAWA:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  what  are  the  changes  in  the
 policy  for  the  censor  of  films  and  what
 Objective  are  these  changes  intended
 to  achieve;

 (b)  does  the  new  censor  policy  give
 freedom  to  present  kissing  in  all  films;
 and

 (c)  how  will  the  new  censor  policy
 check  the  growing  trend  of  crime,
 violence  and  obscenity  in  Indian  films?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  A  copy  of  the  direc-
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 tions  issued  by  the  Central  Govern-
 ment  to  the  Board  of  Film  Censors
 which  will  guide  them  in  sanctioning
 films  for  public  exhibition  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library,  See  No.  LT-667/78].  These
 directions  inter  alia  contain  the  objec-
 tives  of  film  censorship.

 (b)  and  (c).  It  will  be  observed  from
 these  directions  that  in  examining  films
 for  certification,  the  Board  wiil  have
 to  ensure  that  they  remain  responsible
 fo  the  values  and  standards  of  our
 society  and  that  anti-social  activities
 such  as  violence  are  not  justified.  The
 Board  will  also  have  to  see  that  ob-
 jectionahle  scenes  such  as  those  likely
 to  incite  the  commission  of  any  offence
 or  those  depicting  vulgarity,  obscenity
 and  depravity  are  not  shown.

 The  question  of  issuing  any  specific
 directions  on  whether  kissing  should
 be  allowed  or  not  does  not  arise.

 32.00  hrs.

 PAPERS  LAID  ON  THE  TABLE

 REVIEWS  AND  ANNUAL  REPorRTS  OF  NA=-
 TIONAL  INDUSTRIAL  DEVELOPMENT  COR-
 PORATION  AND  NATIONAL  SMALL  INDUS-
 TRIES  CORPORATION  FOR  1976-77  AND
 NOTIFICATION  UNDER  ESSENTIAL  COM-

 MODITIES  AcT,  955

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I
 beg  to  lay  on  the  Table:—

 (l)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 69A  of  the  Companies  Act,  956:—

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Na-
 tional  Industrial  Development
 Corporation  Limited,  New  Delhi,
 for  the  year  1976-77.

 (ii)  Annual  Report  of  the  Ne-
 tional  Industrial  Development
 Corporation  Limited,  New  Delhi,
 for  the  year  1976-77  along  with
 the  Audited  Accounts  and  the
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 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No.  LT-627/78).

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Na-
 tional  Small  Industries  Corpora-
 tion  Limited,»  New  Delhi  for  the
 year  1976-77.

 (ii)  Annual  Report  of  the  Na-
 tional  Small  Industries  Corpora-
 tion  Limited,  New  Delhi,  for  the
 year  1976-77  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-
 1628/78].

 (2)  A  copy  of  Notification  No.
 5.0.  854  (E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  24th  December,  1977,
 containing  Corrigendum  to  Notifica-
 tion  No.  S.O,  406  (E)  published  in
 Gazette  of  India  dated  the  2lst  June,
 1977,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities

 Act,  955  [Placed  in  Library.  See
 No.  LT-629/78].

 REvVIEw  AND  ANNUAL  REPORTS  OF
 NATIONAL  PROJECTS  CONSTRUCTION
 CorroraTIon,  NATIONAL  Hypro  ELP?-
 ‘TRIC  POWER  CORPORATION  AND  NORTH
 EASTERN  ELECTRIC  POWER  CORPORATION

 (Private)  LIMrrep,  ror  1976-77

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  I  beg

 to  lay  on  the  Table:—a  copy  each  of
 the  following  papers  (Hindi  and  En-
 glish  versions)  under  sub-section  dd)
 of  section  6l9A  of  the  Companies  Act,
 1956:

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  National
 Projects  Construction  Corporation
 Limited,  New  Delhi,  for  the  year
 1976-77.

 ~  है

 (ii)  Annual  Report  of  the  Na-
 tional  Projects  Construction  Corpo-
 ration  Limited,  New  Delhi,  for  the
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 year  1976-77,  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No,  LT-630/78].

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  National
 Hydro  Electric  Power  Corporation
 Limited,  New  Delhi  for  the  year
 1976-77.

 (ii)  Annual  Report  of  the  Na-
 tional  Hydro  Electric  Power  Corpo-
 ration  Limited,  New  Delhi,  for  the
 year  1976-77  along  with  the  Audited
 Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placeg  in  Library.  See
 No.  LT-63!/78].

 (c)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  North
 Eastern  Electric  Power  Corporation
 (Private)  Limited,  Shillong,  for  the
 year  1976-77.

 (ii)  Annual  Report  of  the  North
 Eastern  Electric  Power  Corpora-
 tion  (Private)  Limited,  Shillong,
 for  the  year  ‘1976-77  along  with  the
 Auditeg  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Libary.
 See  No.  LT-632/78].

 ANNUAL  ACCOUNTS  07  PorT  TrUSTS
 FoR  1976-77,  NOTIFICATIONS  UNDER
 MaJor  Port  Trusts  Act  1963,  REVIEW
 AND  ANNUAL  Report  OF  MoGut  LINE
 LTD.,  BOMBAy  FoR  1976-77  AND  DELHI
 Motor  VeEuiIctes  (6TH  AMDT.)  RULES,

 977

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table:

 qd)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (2)  of  section  703
 of  the  Major  Port  Trusts  Act,
 963:—

 (i)  “Annual?  “Accounts  of  the

 Mormugao  Port  Trust  for  the  year
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 1976-77  and  the  Audit  Report
 thereon,  [Placed  in  Library.  See
 No.  LT-633/78].

 (ii)  Annual  Accounts  of  the
 Bombay  Port  Trust  for  the  year
 ‘1976-77  and  the  Audit  Report
 thereon.  [Placed  in  Library.  See
 No.  LT-634/78].

 (iii)  Annual  Accounts  of  the
 Madras  Port  Trust  for  the  year
 ‘1976-77  and  the  Audit  Report
 thereon,  [Placed  in  Library.  See
 No.  LT-i635/78].

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  22  of  the  Major  Port  Trusts
 Act,  963:—

 (i)  The  Board  of  Trustees  of  the
 Port  of  Madras  (Procedure  at
 Board  Meetings)  Amendment
 Rules,  1977,  published  in  Notifica-
 tion  No.  464  in  Gazette  of  India
 dated  the  5th  November,  1977.

 (ii)  The  Board  of  Trustees  of
 the  Port  of  Calcutta  (Procedure  at
 Board  Meetings)  Amendment
 Rules,  1977,  published  in  Notifica-
 tion  No.  G.S.R.  465  in  Gazette  of
 India  dated  the  5th  November,
 1977.  [Placed  in  Library.  See  No.
 LT-636/78].

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 6Gi9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Mogul  Line
 Limited,  Bombay  for  the  year
 1976-77.

 (ii)  Annual  Report  of  the
 Mogul  Line  Limited,  Bombay,  for
 the  year  1976-77  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed

 ‘in  Library.  See  No,  LT-637/78].

 (4)  &  copy  of  the  Delhi  Motor
 Vehicles  (Sixth  Amendment)  Rules,
 1977,  (Hindi  and  English  versions)

 जद

 published  in  Notification  No,  SECE.
 3  (30)  /77-Tpt./6452-66  in  Delhi
 Gazette  dated  the  23rd  December,
 1977,  under  sub-section  (3)  of  sec-
 tion  33  of  the  Motor  Vehicles  Act,
 1939.  [Placed  in  Library.  See  No.
 LT-638/78].

 REVIEW  AND  ANNUAL  REPORT  OF  BHARAT
 OPHTHALMIC  Guass  LTD,,  DURGAPUR  FOR

 1976-77

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (KUMARI
 ABHA  MAITI):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers  (Hindj  and  English  versions)
 under  sub-section  (l)  of  section  6I9A
 of  the  Companies  Act,  956:—

 (l)  Review  by  the  Government  on
 the  working  of  the  Bharat  Ophthal-
 mic  Glass  Limited,  Durgapur,  for  the
 year  1976-77.

 (2)  Annual  Report  of  the  Bharat
 Ophthalmic  Glass  Limited,  Durga-
 pur,  for  the  year  1976-77  along  with
 the  Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Audi-
 tor  General  thereon.  [Placed  in
 Library.  See  No.  LT-639/78].

 NOTIFICATIONS  UNDER  ALL  INDIA  SER-
 vices  ACT,  95l  AND  REPORT  OF  COM-
 MISSIONER  FOR  SC  AND  ST  For  1974-75

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL);  I
 beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (2)  of
 section  2  of  the  Al]  India  Services
 Act,  95i:—

 (i)  The  Indian  Forest  Service
 (Fixation  of  Cadre  Strength)  Am-
 endment  Regulations,  978  pub-
 lished  in  Notification  No,  GSR  3
 (E)  in  Gazette  of  India  dated  the
 6th  January,  1978.

 (ii)  The  Indian  Forest  Service
 (Pay)  Amendment  Rules,  978
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 published  jn  Notification  No.  GSR
 4(E)  in  Gazette  of  India  dated
 the  6th  January,  1978.  [Placed  in
 Library.  See  No,  LT-640/78}.

 (2)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  year  1974-
 75,  under  article  338  (2)  of  the

 ‘Constitution.  [Placed  in  Library.
 See  No.  LT-64/78].

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  have  made
 repeated  submissions  before  the  House
 and  you  have  also  made  suitable
 observations,  But  it  seems  the  govern-
 ment  works  in  the  same  way.

 MR.  SPEAKER:  Give  them  some
 time  to  correct  themselves.

 SHRI  JYOTIRMOY  BOSU:  Sir,  it
 is  a  copy  of  the  Report  of  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  year  1974-75.
 Here  I  want  to  draw  the  attention  of
 the  House  to  the  fact  that  the  erst-
 while  Government  of  Mrs.  Gandhi  has
 been  shedding  tears  for  the  Scheduled
 Castes  and  Scheduled  Tribes  all  the
 time,  day  in  and  day  out,  and  here  is
 something  and  that  is  that  the  Report
 tor  the  year  1974-75  was  withheld  till
 March  1978.  80.  that  is  the  matter
 that  the  House  should  note.

 NOTIFICATIONS  UNDER  ALL  INDIA
 Services  AcT,  1951

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindj  and  En-
 glish  versions)  under  sub-section  (2)

 -  of  Section  3  of  the  All  India  Servic
 Act,  95l:—

 (l)  The  All  India  Services  (Con-
 duct)  Second  Amendment  Rules
 ‘1977,  published  in  Notification  No.
 GSR  0७7  in  Gazette  of  Indig  dated
 the  3lst  December,  1977.
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 (2)  The  All  India  Services  (Con-
 duct)  Amendment  Rules,  1978,  pub-
 lished  in  Notification  No.  GSR  52  in
 Gazette  of  India  dated  the  28th
 January,  1978.  [Placed  in  Library.
 See  No.  LT-642/78].

 MR.  SPEAKER;  These  reports  are
 very  important  reports.  They  must  be
 placed  as  early  as  possible  on  the
 Table  of  the  House.

 ANNUAL  REPORTS  OF  BHARAT  DyNaMICS
 LTD.,  AND  HINDUSTAN  AFRONAUTICS  LTD,

 FoR  1976-77  anp  Two  STATEMENTS
 RELATING  THERETO

 THE  MINISTER  OF  STATE  JIN  THE
 MINISTRY  OF  DEFENCE  (PROF.
 SHER  SINGH):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  Versions)
 under  sub-section  (l)  of  section  6l9A
 of  the  Companies  Act,  956:—

 (l)  (a)  Annual  Report  of  the
 Bharat  Dynamics  Limited,  Hydera-
 bad,  for  the  year  1976-77  along  with
 the  Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Audi-
 tor  General  thereon.

 (b)  A  statement  explaining  that
 Government  ere  in  agreement  with
 the  above  Report  and  therefore  no
 separate  Review  on  the  working  of
 the  Company  is  being  laid.  [Placed
 in  Library.  See  No.  LT-643/78].

 (2)  (a)  Annual  Report  of  the
 Hindustan  Aeronautics  Limited,
 Bangalore,  for  the  year  1976-77
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comptrol-
 ler  and  Auditor  General  tH€feon.

 (b)  A  statement  explaining  that
 Government  are  in  agreement  with
 the  above  Report  and  therefore  no
 separate  Review  on  the  working  of
 the  Company  is  being  laid.  [Placed
 in  Library.  See  No,  LT-644/78].
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 SHRI  JYOTIRMOY  BOSU:  You
 have  been  shedding  tears  for  Sche-
 duled  Castes.  But  the  Report  does  not
 even  see  the  light.

 I  only  want  one  information  in  this
 connection  from  the  hon.  Minister  and
 that  is  whether  this  Bharat  Dynamics
 Limiteg  is  negotiating  with  the  Inter-
 national  Dynamics  of  America  which
 is  a  CIA  organisation

 MR.  SPEAKER:  It  does  not  arise.
 If  you  are  objecting  to  the  laying  of
 the  papers  on  the  Table,  it  is  all  right,

 2.06  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 SEVERE  FAMINE  CONDITIONS  IN  MIZORAM

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  call  the  attention
 of  the  Minister  of  Agriculture  and
 Trrigation  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a_  statement
 thereon:

 “The  severe  famine  conditions  in
 Mizoram  due  to  extensive  damage
 caused  to  the  summer  crops  by
 hordes  of  rats  in  spite  of  sufficient
 and  continuous  advance  warnings,
 the  stark  famine  condition  in  interior
 areas  forcing  hundreds  of  emaciated
 villagers  to  flock  to  towns  and  the
 widespread  hunger  and  malnutrition
 leading  to  starvation  deaths.”

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI
 SURJIT  SINGH  BARNALA):  Sir,  it
 was  known  that  due  to  cyclic  bamboo
 flowering  and  resultant  increase  in  re-
 dent  poptilation  and  loss  in  paddy  crop,
 scarcity  conditions  might  occur  in  977
 and  in  fact  it  did  happen.  Export
 teams  have  been  visiting  Mizoram
 since  975  and  rodent  control  measures
 were  taken  with  Central  assistance.
 By  the  end  of  1977,  about  26  lakh  rats
 were  reported  to  have  been  killed.
 Constant  watch  on  bamboo  flowering
 is  being  kept.

 2  50

 As  against  the  expected  harvest  of
 6.8]  lakh  quintals  of  paddy  during
 1977,  only  3.66  lakh  quintals  could  be
 harvested,  Mizoram  which  is  already
 deficit  in  foodgrain  ang  had  to  be  sup-
 Plied  28,840  MTs  of  foodgrains  during
 1976-77  would  need  about  48,000  MTs
 during  1977-78,  The  Department  of
 Food  has  ensured  uninterrupted  sup-
 ply  of  foodgrains  by  the  F.C.I.  to  Mizo-
 ram  for  current  consumption  as  wall
 as  pre-monsoon  stocking.  As  against
 the  normal  monthly  allocation  of  2,200
 MTs  of  rice,  3750  MTs,  6030  MTs  and
 6,600  MTs  of  rice  were  allotted  to
 Mizoram  for  January,  February  and
 March,  978  respectively.

 The  Mizoram  Administration  and
 the  Centra]  Government  are  fully
 seized  of  the  situation.  In  order  to
 assess  the  situation  on  the  spot,  the
 Minister  of  State  in  the  Ministry  of
 Home  Affairs,  Shri  Dhanik  Lal  Mandal
 went  to  Mizoram  accompanied  by  the
 Joint  Secretary  (North-East)  and
 other  senior  officers  in  the  first  week
 of  February  1978.  No  instance  of
 starvation  or  widespread  hunger  and
 malnutrition  came  to  their  notice.
 Simultaneously,  a  Central  Team  con-
 sisting  of  the  Additional  Secretary,
 Ministry  of  Agriculture  and  Irrigation
 and  senior  officers  from  the  Ministry
 of  Home  Affairs,  Planning  Commission
 and  ICAR  undertook  a  3-day  extensive
 tour  of  the  interior  areas  jin  the  terri-

 tory  and  not  even  a  single  case  of
 starvation  or  hunger  or  mal-nutrition
 was  reported  to  them.  It  made  4  num-
 ber  of  recommendations  action  on  the

 important  ones  of  which  has  already
 been  taken  and  on  the  other  action  is

 being  processed.  The  NAFED  js  pur-
 chasing  ginger  at  Rs.  90  per  quintal
 from  the  Mizoram  Apex  Cooperative  -

 Marketing  Society.

 All  assistance  is  being  given  to  the~
 farmers  to  grow  the  next  Kharif  crop
 by  giving  them  agricultural  loan  for
 seeds,  etc.  Purchasing  power  is  being
 injected  in  this  area  by  ‘taking  up  ex-
 tensive  employment  generation  sche—
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 {Shri  Surjit  Singh  Barnala]
 mes  for  which  provision  was  enhanced
 from  Rs.  62  lakhs  to  Rs.  28  lakhs  dur-
 ing  the  current  year.  The  provision

 ‘for  gratuitous  relief  was  also  enhanc-
 ed  from  Rs.  7  lakhs  to  Rs.  3.8  lakhs.
 An  amount  of  Rs.  30.20  lakhs  has  been
 provided  for  agricultural  loan  and
 further  loan  of  Rs.  25  lakhs  is  under
 consideration  for  seeds.  .

 The  Government  has  not  come
 across  or  been  informed  of  any  epide-
 mic,  malnutrition  or  starvation  condi-
 tions  in  any  part  of  Mizoram.  Employ-

 “ment  to  the  able-bodied  and  gratuit-
 ous  relief  to  others  in  distress  is  being
 provided  in  the  villages  themselves

 -and  there  is  no  question  of  any  migra-
 tion  whatsoever  from  the  villages  to
 the  towns.

 I  can  assure  this  HouSe  that  under
 ‘no  circumstances  will  Government  of
 India  allow  any  starvation  condition
 to  build  up  in  Mizoram  or  in  any  other
 “part  of  the  country.  My  Ministry,  the
 Ministry  of  Home  Affairs  and  the
 ‘Mizoram  Administration  are  fully
 seized  of  the  situation  and  all  action

 ‘to  prevent  scarcity  conditions  is  being
 “taken.  The  situation  is  fully  under
 ‘control.

 SHRI  JYOTIRMOY  BOSU:  What
 -the  hon,  Minister  Mr.  Barnala  has
 “chosen  to  say,  sitting  in  Delhi,  befits
 chim;  but  sitting  in  Delhi,  he  can
 ‘know  nothing,  unless  he  goes  him-
 ‘self  to  Mizoram  and  goes  into  the
 -interior.  I  have  got  copies  of  . m-
 ‘munications  from  more  or  less  offi-
 -cia]  documents.  Here  is  one.  It  is

 a  note  to  the  Lt.  Governor;  it  ts  a
 Memo.—No  PCL.  7/78-l  dated  i6th

 ‘February  978  from  the  General  Sec-
 ‘retary,  P.  lon  Sub-Hheadquarters,
 _Lunglei.  It  says:

 “This  is  to  inform  you  that  re-
 ports  have  been  received  by  this
 Sub-Headquarters  office  from  vil-
 lageg  that  numbers  of  families  in

 severy  village  are  having  insuffi-
 “cient  purchasing  power;  as  such
 ‘they  are  living  partly  on  roots,
 fruits  etc....”  ‘  ‘
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 There  is  no  rice  available  there.  He
 has  given  a  long  list  of  families  who
 are  undergoing  starvation.  There  is
 another  communication,  which  says:

 “This  is  to  inform  you  that  re-
 ports  have  been  received  by  this
 Sub-Headquarters  office  regarding
 deterioration  of  health  due  to  mal-
 nutrition  fromvarious  villages
 Statement  showing....”

 Then  another
 there.  It  says:

 communication  is

 “This  is  to  inform  you  that  re-
 ports  have  been  received  by  this
 Sub-Headquarters  office  from  var-
 ious  villages  that  there  are  mem-
 bers  of  familiies  unable  to  start
 forest  felling  for  their  Jhums  due
 to  non-availability  of  food  for  their
 family....”

 A  starving  man  cannot  work.

 MR.  SPEAKER:  Pass  on  these  pap-
 ers  to  Mr.  Barnala.

 SHRI  JYOTIRMOY  BOSU:  I  will,
 Sir.  Thank  you.  Now,  Sir,  the  “{n-
 dian  Express”  journalist—whoever  he
 is—had  gone  there.  He  has  done  a
 good  service  to  the  people  of  this
 country,  and  also  to  the  people  of
 Mizoram.  His  report  clearly  savs:

 “According  to  official  estimates,  35
 per  cent  of  the  crops  have  been
 damaged  by  the  rodents  making  the
 already  difficult  food  situation  cri-
 tical....

 The  acute  scarcity  conditions  in
 the  interior  areas  has  compelled
 hungry  and  emaciated  villagers  to
 flock  towards  the  town  of  Aizawal
 and  Luglei  in  search  of  food.

 To  the  majority  of  villagers  who
 have  not  joined  the  long  march  to
 the  town,  it  is  a  grim  battle  for
 survival  Harrowing  tales  of  hun-
 ger  and  malnutrition  are  pouting  in
 from  the  worst  hit  western  seotor
 of  the  Union  Territory....”

 ७१.
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 In  this  context,  what  value  can  we
 attach  to  this  sort  of  statements,  which
 come  through  6,  7,  8  or  0  bureau-
 crats  jge.  coming  trom  the  sub-division
 to  Aizawal,  from  Aizawal  to  the  Home
 Ministry,  from  the  Home  Ministry  to
 Agriculture  Ministry,  and  from  the
 Agriculture  Ministry  to  the  Minister
 of  Agriculture?  That  is  why  we  are
 making  people  hostile.  We  are  so  far
 away.  We  have  no  link.  We  never
 make  them  feed  that  they  belong  to
 India.  That  is  why  this  uprising.  The
 Mizo  uprising  took  its  birth  when  a
 similar  condition  was  created  in  1959,
 This  Government  should  understand
 that  this  sort  of  statement,  drafted
 by  bureaucrats  takes  them  nowhere.
 Mr.  Dhanik  Lal  Mandal  had  gone
 there.  I  am  sure  he  must  have  gone
 to  Aizawal  he  has  lived  in  the  circuit
 house,  or  Raj  Bhavan,  or  gone  to  l
 or  2  places  where  motorable  roads  are
 there.  He  can  not  see  anything  be-

 yond  that.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRy
 DHANIK  LAL  MANDAL):  |  saw  ezch
 and  every  village.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Manda]  I  know  Mizoram  You  cannot
 visit  it  in  a  short  time,  It  will  take
 about  ten  days  to  see  Mizoram,  because
 most  of  the  places  are  inaccessible,  I
 would  say  that  in  the  late  20th  cen-
 tury,  when  this  country  is  having  a
 population  of  600  million  people  and

 “-we  are  even  exporting  food  to  outside
 countries,  we  are  having  a  famine  in
 Mizoram,  a  part  of  the  country  where
 only  3.4  lakh  people  live.  Don’t  you
 think  it  is  a  matter  of  shame?  ६  is
 because  of  neglect,  the  outcome  of

 neglect,  sheer  neglect  and  lack  of  real
 ‘concern  for  the  people.

 There  was  a  question  on  this  sub-
 ject  in  the  last  session  and  it  was
 stated:  ’

 “J  will  give  the  information....
 sanction  far-ine  relief  grants  for
 these  really  poor  people  who  can-
 not  afforg  to  buy  rice....scientific
 and  research  work  to  find  out  the
 zeal  causes  of  bamboo  flowring?

 Bamboo  flowring  is  occurring  once
 every  50  years.”

 Now  what  did  the  Minister  say?  He
 said:

 “After  every  8  years  here  is  a
 small  variety  of  this  problem  called
 ‘Mantam’;  and  the  major  variety  is
 called  ‘Thingtam’.  We  are  looking
 into  this  problem.”

 This  is  what  he  has  said.  He  has
 promised  everything  on  the  floor  of
 the  House  on  the  23rd  of  December
 1977.

 In  spite  of  the  fact  that  this  was
 well-anticipated,  the  Government  has
 not  moved,  I  have  been  writing  to
 him  and  he  has  written  certain  letters
 to  me.  If  he  would  kindly  refer  to
 the  letter  of  6th  September,  he  has
 stated;

 “The  Central  Government  is  fully
 seized  of  the  matter....A  Central
 team  led  by  dy  an  Additional  Sec-
 retary,  (2)  officia's  of  the  Ministry
 of  Finance,  (3)  an  official  of  the
 Ministry  of  Home  Affairs  (4)  one
 from  the  Planing  Commission  end

 a  rodent  specialist.”

 they  will  go  there.  Then  what  happen-
 ed?  In  the  Indian  Express  there  is  a
 double  column  feature  news  item,  and
 the  letters  that  I  have  quoted  will
 show  that  between  the  administration
 and  the  people  there  is  a  big  gap.

 In  another  letter  dated  23rq  Feb-
 ruary  addressed  to  me  the  hon.  Mini-
 ster  says:

 “We  have  been  invariably  meet-
 ing  the  requirements  of  food  of  the
 Mizoram  Administration  for  public
 distribution  in  full.  There  will  be
 no  difficulty  in  supplying  additional
 quantities  of  foodgrains  required,  if
 any,  by  the  Mizoram  Administra-
 tion  from  the  Central  pool.”

 All  these  assurances  are  in  beautti-
 full  letter  heads  of  good  stationery,
 good  typing  immaculate  drafting,  but
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 [Shri  Jyotirmoy  Basu]
 it  has  nothing  to  do  with  the  starva-
 tion.

 MR.  SPEAKER:  Please  come  to  the
 question.

 SHRI  JYOTIRMOY  BOSU:  It  is  a
 question  of  starvation.

 MR.  SPEAKER:  You  have  mention-
 ed  it  graphically.  Now  please  come
 to  the  question.

 SHRI  JYOTIRMOY  BOSU:  This
 question  of  obesity  is  for  you  and  me,
 not  to  the  famine-stricken  people.

 MR.  SPEAKER:  You  have
 your  point.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 want  a  specific  assurance.  firstly,  that
 a  Parliamentary  Team  should  go.  You
 should  sent  a  team  to  go  and  see  the
 place,  study  the  situation,  come  back
 and  report  to  you  and  to  the  Govern-
 ment  35  to  what  is  the  actual  position,
 because  the  collection  of  information
 so  far  has  not  been  up  to  satisfaction.

 The  Central  assistance  for  Mizoram
 for  famine  relief  and  employment  ge-
 neration  scheme  is  only  Rs.  62  lakhs.
 It  is  a  very  meagre  sum.  What  is  Rs.
 62  lakhs  for  a  population  of  3.5  ia:shs?
 How  much  it  works  out  per  head?
 It  is  nothing  gt  all.  It  is  totally  in-
 adequate.  Then  for  road  construction
 it  is  Rs.  5  per....  (interruptions)  For

 a  whole  day’s  work  it  is  less  than  Rs.
 3  per  head.  The  present  rice  quota
 for  an  adult  is  inadequate.

 MR.  SPEAKER:  You  will  have  an
 opportunity  again  during  the  general
 discussion  on  the  budget.  Please  come
 to  the  question,

 SHRI  JYOTIRMOY  BOSU:  There  is
 famine  and  starvation.  I  want  an  as-
 surance  that  the  hon.  Minister  will
 send  a  Parliamentary  Committee,  In
 fact,  he  should  go  himself.  If  peonle
 die  in  India  because  of  starvation,  the
 image  of  India  will  be  sullieq  beyond
 repair.  We  have  all  these  years  neg-
 lecteq  Micoram  so  much  so  that  the
 people  of  that  area  do  not  think  that

 made
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 they  belong  to  this  country.  We  have
 got  to  be  very  careful,  and  we  must
 do  everything  on  a  war  footing.  And
 immediately  I  want  an  assurance  from
 him  and  from  you.

 SHRI  SURJIT  SINGH  BARNALA:
 I  thought  that  the  hon.  Member  had
 been  himself  there,  ang  that  is  why
 he  was  so  emphatically  saying  all  this,
 but  ultimately  what  came  out  was
 that  he  was  basing  his  argument  only
 on  certain  letters  which  he  has  receiv-
 ed.  He  hag  not  shown  them  to  me.
 His  complaint  is  that  ६  bureaucrat  has
 gone  there,  accompanied  by  some  other
 bureaucrat.  Actually,  our  Minister  of
 State  has  gone.  He  has  visited  this
 place.  He  has  met  the  press  people,
 he  has  met  everybody  there  who  was.
 available.

 SHRI  JYOTIRMOY  BOSU:  See  yes-
 terday’s  Indian  Express  double  cole
 umn,

 SHRI  SURJIT  SINGH  BARNALA:
 You  are  paintaing  this  scene  ag  if  it
 is  a  scene  of  devastation.  It  igs  not
 so.  I  have  given  each  and  every  fig-
 ure.  There  hag  been  a  loss.  We  have
 admitted  that  there  has  been  a  loss,.
 and  a  greater  loss  in  some  areas  which
 probably  the  hon.  Member  does  not
 know.  I  have  figures  with  me.

 SHRI  JYOTIRMOY  BOSU:  Let  the
 hon.  Minister  give  me  a  little  more
 time,

 SHRI  SURJIT  SINGH  BARNALA}
 He  had  enough  time.  Before  the  ses-
 sion  he  could  have  gone  to  that  area
 because  it  is  very  near  his  constituen-
 cy.  I  think  it  was  his  duty  to  have
 visited  that  place.

 MR.  SPEAKER:  The  table  is  turn-
 ed  against  you.

 SHRI  SURJIT  SINGH  BARNALA:
 As  I  have  already  stated  in  place  of

 28,000  metric  tonnes  of  foodgrains
 which  we  were  supplying,  this  year
 we  are  supplying  48,000  metric  ton-

 nes,  i.e.,  their  total  demand.  We  are

 providing  for  the  rainy  season  also..

 i,  %  *
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 For  that  an  additional  amount  of  Rs.
 82  lakhs  is  being  proposed  for  stock-
 ing  foodgrains  in  the  Union  Territory
 before  the  onset  of  the  monsoon.  For
 that  also  we  have  taken  certain  steps.
 A  loan  of  Rs.  39  lakhs  to  the  Apex
 Marketing  Co-operative  Society,  Mizo-
 ram,  hag  been  given  to  enable  them
 to  purchase  ginger—that  is  their  main
 produce—at  Rs.  90  per  quintal.  Sanc-
 tion  of  Rs.  5  lakhs  as  transport  sub-
 sidy  to  the  Apex  Marketing  Society
 for  ginger  procurement  has  also  been
 given,  because  transport  is  a  problem
 in  that  area.  Purchase  of  ginger  by
 NAFED  at  Rs.  90  per  quintal,  which
 was  not  otherwise  possible,  has  been
 provided  for.  A  short-term  loan  of
 Rs.  25  lakhs  for  purchase  of  seeds,  re-
 Jease  of  medicines  etc.—al]l  these
 things  are  looked  into.  Measures  have
 been  taken  and  the  reports  now  are
 that  the  rodent  menace  is  now  totally
 under  control,

 MR.  SPEAKER:  You  are  going  to
 continuously  look  into  the  matter.
 What  about  a  Parliamentary  Commit-
 tee?

 SHRI  SURJIT  SINGH  BARNALA:
 A  Parliamentary  delegation  will  do  no
 good  going  there.

 SHRI  JYOTIRMOY  BOSU:  Why?

 SHRI  SURJIT  SINGH  BARNALA:
 Because  of  these  conditions.  We  have
 to  supply  food,  we  have  already  sup-
 lied  food.

 SHRI  JYOTIRMOY  BOSU:  Why
 are  you  so  scared  of  a  Parliamentary
 Committee?

 SHRI  SURJIT  SINGH  BARNALA:
 That  is  what  I  was  saying,  you  should
 have  gone  there.

 श्री  मनीराम  बागड़ी  (मथुरा):  अध्यक्ष

 जी,  मेरा  व्यवस्था  का  प्रश्न  है।

 यह  अकाल  के  बारे  में  बात  चलने

 के  बाद  साफ  नहीं  ह्भ्रा  है  मंत्री

 जी  ने  यह  बात  साफ  नहीं  की  है  कि  झाया

 वहां  धकाल  है  या  कमी  है।  भौर  भ्रकाल  या
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 कमी  है  तो  उसको  घोषित  किया  गया  है  कि

 नहीं  ?  श्रगर  परिस्थिति  वहां  पर  फैमीन  की

 है  तो  सरकार  की  तरफ  से  फेमीन  डिक्लेयर
 किया  गया  कि  नहीं  ?

 MR.  SPEAKER:  This  is  a  Calling
 Attention.  Only  those  who  have  given
 notice  can  ask  questions.

 at  सनीराम  बागड़ी:  यह  रुल्स  का
 सवाल  नहीं  है।  आपके  वयान  के  ऊपर  श्रगर

 कुछ  आपत्ति  हो  या  गलतफहमी  हो  तो  उस

 गलतफहमी  को  मिटाने  का  मेम्बर  को  हर
 वक्‍त  श्रधिकार  है।  तो  मैं  जानना  चाहता  हूं
 कि  यह  राष्ट्रीय  स्तर  का  सवाल  है  इन्सान  की

 जिन्दगी  का  सवाल  है  जनता  पार्टी  का  शासन

 है।  ब्रौर  अकाल  है  तो  घोषित  किया  गया  कि

 नहीं  भुखमरी  से  कोई  मौत  हुई  कि  नहीं  ?

 अगर  नहीं  हुई  तो  दिलेरी  से  घोषित  विया
 जाय  |

 SHRI  SURJIT  SINGH  BARNALA:
 708९---

 MR.  SPEAKER:  No,  you  cannot.  It
 will  create  a  bad  precedent.  Once  [
 allow  one  Member,  I  will  have  to  al-
 low  others.  You  can  raise  jt  during

 the  President’s  Address.

 प्रधान  मंत्रो  (श्री  मोरारजी  देसाई):
 मैं  अपने  साथी  को  कहना  चाहता  हूं  कि  कालिंग

 श्रटंशन  नोटिस  के  कछ  नियम  हैं  और  श्रगर  उन

 नियमों  के  अनुसार  हम  नहीं  चले  तो  काम

 कैसे  होगा  ?  कालिग  श्रटेंशन  नोटिस  पर

 सिर्फ  उन  लोगों  को  प्रश्त  पूछने  श्रौर  रखने  का

 श्रधिकार  है  जिनका  नाम  उस  में  है।  जिनका

 नाम  नहीं  है  उनको  वोलने  का  कोई  श्रधिकार

 नहीं  है,  और  श्रगर  बोल  तो  हम  जयाव  नहीं
 देंगे  ।

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  The  Prime  Minister
 says  that  if  you  allow  a  question,  he
 would  not  reply.  But  {f  you  permit
 a  Member  to  ask  a  question,  then  he
 has  to  reply.
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 MR.  SPEAKER:  No,  I  do  not.

 SHRI  JYOTIRMOY  BOSU:  You
 can  suspend  the  rules  if  you  want.

 MR,  SPEAKER:  No,  I  cannot,

 श्री  श्रोम  प्रकाश  त्यागी:  (बहराइच  )  :

 अध्यक्ष  महोदय,  कल  जब  में  वोल  रहा  था,  उस

 समय  ध्यान  आकर्षण  का  जो  रल  श्राप  पढ़

 रहे  थे,  वह  बहुत  प्रैक्टिकल  नहीं  है  ।  मेरे

 ख्याल  में  उसे  रिवाइव  करें  तो  ज्यादा  अ्रच्छा

 रहेगा  ।

 श्री  मनोरास  बागड़ी  :  रुल  तो  सारे

 रिवाइव  करने  पड़ेंगे  |

 श्रो  श्रोम  प्रकाश  त्यागी:  मैं  डिटेल  में

 नहीं  जाना  चाहता,  मैं  मंत्री  जी  से  सीथा  प्रश्न

 पूछना  चाहूंगा  कि  चूहों  की  समस्या  झ्रचानक

 तो  पैदा  नहीं  हुई,  मिज्ञोराम  में  चूहों  ने  वहां  की

 फसल  खाई  मौर  वहां  फैमित  पैदा  कर  दिया

 तो  चुहों  की  समा  अदानक  वैद्य

 हुई  या  लगातार  पिछते  कई  वर्षों
 से  चली

 श्  रही  है  ?  क्‍या  चूहों  की  पपूलेशन  का  अनु-
 मान  सरकार  ने  लगाया  है  ?  कितने  चूहों  को

 किस  ढंग  से  समाप्त  किय्रा  गया  है  आर  द्र

 चुहों  की  वहां  कितनी  पायूलेशन  रह  गई  है  ?

 जो  पेपर  में  आया  है,  वह  तो  इतना

 ही  है  कि  वहां  की  सरकार  ने  20  पैसे  फो  चहा
 दिया  है,  जो  चूहा  मारेना,  वह  20  पैसे  ले

 जायेग।  ।  यह  भी  हो  सकता  है  कि  मरे  हुए

 चूहों  को  बारबार  लाकर  20  पैसे  फी  चूहे
 के  हिसाव  से  दोबारा  ले  जाता  रहा  हो,  इससे

 मरे  हुए  चूहों  की  संख्या  तो  जढ़  जायेगी  लेकिन

 पापूलेशन  पर  कोई  फर्क  नहीं  पड़वा  |

 प्रश्त  यह  है  कि  दूसरी  फसल  झाने  को

 है,  एक  फसल  तो  खत्म  हो  गई,  अगर  ब  भी

 चूहे  वाकायदा  वहां  रहते  हैं  तो वही  हालत  फिर

 होगी  शौर  श्राप  लगातार  फैसिन  का  मुकाबला
 करते  रहेंगे  ।  इसलिये  मेरा  प्रश्न  यही  है  कि
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 wat  चूहों  का  श्रान्दाज्ञा  लगाया  गया  है  कि
 कितने  हैं,  उसमें  स ेकितनों  को  खत्म  किया  गया
 श्रौर  वाकी  को  खत्म  करने  के  लिये  क्या  कोई
 सांइटिफिक  तरीका  मालूम  किया  है  या  नहीं  ?

 दूसरा  प्रश्न  यह  जानना  चाहूंगा  कि  आपने
 काफी  सहायता दी  है,  मैं  श्रापको  धन्यबाद  देता

 हूं  कि  श्रापने  सिज्ोरम  की  सहायता  के  लिये
 रुपया  दिया  है  t

 MR.  SPEAKER:  धन्यवाद  is  not  part
 of  question.  They  are  doing  their
 duty,  nothing  more.

 श्रो  शोम  प्रकाश  त्यागों:  जो  उन्होंने
 पैसा  दिया,  श्रनाज  दिया,  उसका  वहां  के  एड-
 मिनिस्ट्रेशन  ने  सदुपयोग  किया  या  नहीं  ?

 हमारे  पास  शिकायतें  है  कि वह  जनता  के  पास

 नहीं  पहुंच  रहा  है  पेपर  में  रिपोट  आई  है
 कि  लोग  भूखे  मर  रहे  हैं,  शहरों  की  तरफ
 भाग  रहे  हैं  ।

 वहां  के  एडमिनिस्ट्रशन  ने  एक  मील  की

 सड़क  के  कंस्ट्रक्शन  के  लिये  5  हजार  रुपये

 एुलाट  किये  हैं,  वहां  पर  फी  झ्रादमी  तनख्वाह
 3  रुपये  से  भी  कम  पड़ती  है  ।  जो  मिनिमम
 बेज  यहां  5  रुपये  फिक्स  किया  है  वह  भी
 लोगों  को  नहीं  मिल  रहा  है,  लोगों  को  रोटी

 खाने  के  लिये  भरी  पैसा  नहीं  मिल  रहा  है  t

 इसके  अलाव।  जिनको  रिलीफ दे  रहे  हैं,  सहायता
 दे  रहे  हैं,  उनको  3  किलोग्राम  चावल  मिल

 रहा  है  एक  वीक  के  लिये  ।  मिजोरम  में  एक
 ब्रादमी  एक  वीक  में  3  किलो  चावल  से  कैसे

 झपना  काम  चला  सकता  है,  वहां  कम  से  कम

 4  किलोग्राम  प्रति  सप्ताह  यह  किया  जाये  ।

 श्रौर  सड़क  के  कस्ट्रबशन  में  जो  5  हजार  रुपया

 दिया  गया  है,  उसमें  5  रुपये  तनख्वाह  लोगों

 को  मिले  इस  प्रकार  की  व्यवस्था  आप  करायें  |

 तीसरी  बात  मैं  यह  पूछना  चाहता  हूं  कि.  .  ,

 MR.  SPEAKER:  You  have  already
 put  two  questions.  You  cannot  go  op.
 You  cannot  put  half-a-dozen

 questions,

 mT  ५४४६
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 ett  झोस  प्रकाश  त्यागी  :  प्रध्यक्ष  महोदय,

 कहां  का  नियम  है  कि  दो  ही  क्वश्चन  किये  जा
 सकते  हैं  ?  ऐसा  कोई  नियम  नहीं  हैं  ।

 भ्रध्यक्ष  महोदय  :  नियम  है  |

 श्री  झोस  प्रकाश  त्यागी  :  अ्रष्यक्ष  महोदय,
 यह  नियम  नहीं  है  ।

 अध्यक्ष  महोदय  :यह  नियम  है।
 Please  see  the  rule;  you  have  already
 put  two  questions.

 |

 श्री  ओम  प्रकाश  त्यागी  :  आपके

 सेक्रेटरी  वहां  गये  हैं।  गृह  मंत्री  भी  गये  हैं।
 मैं  निवेदन  करना  चाहता  हूं  कि  मिजोरम
 वर्षों  से  खतरनाक  हालत  में  चल  रहा  है  ।

 इस  बात  की  नितांत  आवश्यकता  है  कि

 पालियामेंट  के  मंम्वज॑  की  एक  टीम  वहां
 जाये,  वहां  5,7,10  दिन  रह  कर  वहां  के

 लोगों  से  सम्पर्क  स्थापित  करे  शरीर  बहां  की

 स्थिति  से  सरकार  को  परिचित  कराये  ।

 सरकार  को  इस  पर  क्या  आपत्ति  है?  मंत्री

 महोदय  इस  बात  पर  पुनविवार  करें  कि  एक
 पालियामेंटरी  डेलोगेशन  वहां  भेजा  जाये  ।

 श्री  सुरजीत  सिह  बरनाला :  माननीय

 सदस्य  ने  शायद  मेरा  जवाब  ठीक  तरह  से

 पढ़ा  नहीं  है  ।  माननीय  सदस्य  कहते  हैं  कि

 चूहों  की  पापुलिशन  का  हिसाव  लगाया  जाये  t

 ag  मूमकिन  नहीं  हो  सकेगा  ।  उन  को  मारने

 की  व्यवस्था  की  गई  है।  एक  चूहे  को  मारने

 के  लिए  20  पैसे  दिये  जाते  हैं।  26  लाख

 चहे  मारे  गये  हैं।  उन  की  गिनती  हो  सकती

 थी,  क्योंकि  पैसे  देने  पड़ते  थे  ।  (व्यवधान)
 उस  इलाके  में  चूहे  खाये  भी  जाते  हैं।  बे  लोग

 चूहे  नहीं  देते  हैं,  दुम  देते  हैं  श्रीर  दुम  रख  ली
 जाती  है  ।

 ॥॒

 बैम्बू  फलावरिंग  की  वजह  से

 चूहे  बढ़ते  हैं।  जुम  कल्टीवेशन  की

 बजह  से  भी  यह  नुकसान  होता  हैं।

 It  is  g  cycle,  as  I  have  already  said,  of
 48—50  years  and,  after  6—l8  years,
 this  is  going  on  like  this.  That  is
 why  the  expert  teams  were  going  to
 that  place  since  1975.

 There  is  no  question  of  famine
 there.  1  will  not  agree  that  there  is
 a  farrine  there;  I  will  not  agree  that
 there  is  any  starvation  death  there.
 They  only  need  more  food  which  has
 been  provided.  We  have  provided  all
 the  facilities  to  them  to  take  the  foud
 into  the  interior.  That  is  why  we
 have  provided  them  extra  transport
 charges  also.  We  have  made  all  the
 facilities  of  storage  also.  Even  so  far
 as  storage  is  concerned,  a  lot  of  stor-
 age  capacity  is  being  provided.  So
 far  we  have  about  6  godowns’  with
 a  capacity  of  18,332  tonnes  and  more
 are  coming  uS.  Eleven  pucca  go-
 downs  with  a  capacity  of  4,l00  tonnes
 are  coming  up.  We  are  trying  to
 keep  grain  there  so  that  it  can  be
 made  available  in  the  interior.  We
 have  also  provided  food  by  taking  in
 head-loads.  In  some  places,  it  is  being
 taken  in  head-loads.  Some  provision
 has  also  been  made  there.  We  are
 trying  all  possible  methods  to  control
 the  rat  menace.  Even  experts  of  in-
 ternational  repute  have  gone  there.
 Dr.  Ishwar  Prakash  of  the  Jodhpur
 Central  Arid  Zone  Research  Institute
 has  visited  that  place.  He  is  a  person
 of  international  repute.  So  far  as  the
 rat  menace  is  concerned  they  are
 all  looking  into  the  matter  how  to
 end  this  menace.

 SHRI  JYOTIRMOY  BOSU:  Next
 submission,

 MR,  SPEAKER:  You  cannot  put  a
 supplementary.

 SHRI  JYOTIRMOY  BOSU:  One
 submission.

 MR.  SPEAKER:  No,  no.  Shri
 Chandradeo  Prasad  Verma.
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 [Mr.  Speaker]
 (Interruptions).  He  has  answered  both
 your  questions.

 S'TRI  DINEN  BHATTACHARYA:
 (Serimpore):  You  should  seng  a
 parliamentary  delegation  there  when
 the  situation  is  so  much  serious.

 MR.  SPEAKER:  You  have  put
 your  questions.  He  has  given  his
 answer.  Have  you  got  right  to  put  an-
 other  question?

 SHRI  JYOTIRMOY  BOSU:  I  am  not
 asking  a  question,

 MR.  SPEAKER:  No,  please;  I  am
 not  allowing  it.

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  asking  a  question;  |  am  only  want-
 ing  to  know  why  did  not  allow  the
 Parliamentary  Delegation  to  visit
 there.

 SHRI  8,  P.  MANDAL  (Madhepura):
 I  am  on  a  point  of  order.  Two  Mem-
 bers  have  submitted  that  the  situation
 in  Mizoram  is  very  serious  ang  the
 hon.  Minister  has  said  otherwise.

 MR.  SPEAKER:  That  is  not  a  point
 of  order.

 SHRI  8.  PR,  MANDAL:  Let  me  say.
 No  Member  has  a  right  to  give  any
 wrong  information.  So,  it  is  for  you
 to  verify  whether  the  Minister  is  cor-
 rect  or  the  hon.  Members.

 MR.  SPEAKER:  I  cannot.
 SHRI  B.  ए.  MANDAL:  He  should

 send  a  parliamentary  delegation  there.

 MR.  SPEAKER:  I  must  take  the
 Government’s  statement  as_  correct.
 The  Report  of  Committee  on  Private
 Members’  Bills  and  Resolutions—Mr.
 Chandradeo  Prasad  Verma.  (Interrup-
 tions).

 श्री  फल  चंद  वर्मा  (शाजापुर)
 अ्रध्यक्ष  महोदय,  कल  मैंने  एक  नोटिस  दिया

 था  377का  lives

 MR.  SPEAKER:  I  am  allowing
 some  Members  today.  Others  will  be
 considered  Jater  as  and  when  they
 come.  You  cannot  make  your  re
 quest  on  the  point  of  order.
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 ett  उग्रसेन  (देवरिया  )  :  अध्यक्ष  महोदय,
 श्राप  ने  मुझे  मौका  देने  को  कहा  था  मंत्रि-

 मंडल  ने  गन्ना,  चीनी  शौर गुड़  तथा  खांडसारी

 के  बारे  में  कुछ  फैसला  किया  है  ।  मैं  कृषि

 मंत्री  से  जानना  चाहता  हुं  क्या  वे  उस  की

 साधिकारिक  घोषणा  सदन  में  करेंगे?  क

 (व्यवधान)  .  .  .

 श्री  फूल  चग्द  वर्मा  :
 प्रध्यक्ष,  महोदय,  भाप

 मेरी  बात
 सुनते  नहीं;  हैं  (स्यदधान) . . .

 MR.  SPEAKER:  It  is  not  a  point  of
 order.  You  have  given  notice  under
 377.  (Interruptions).  It  is  under  my
 consideration.  You  cannot  force  it  on
 me.  Mr.  Ugrasen  is  a  senior  Member,

 श्री  उग्रसेन  :  मैं  जानना  चाहता  हूं  मंत्रि-

 मंडल  ने  जो  फैसला  किया  है  चीनी,  गला,

 गुड़  और  खांडसारी  के  संबंध  में  क्या  उस  की

 घोषणा  क्रूपि  मंत्री  जी  सदन  में  करेंगे  ताकि

 जनता,  किसान  और  चीनी  मिलों  के  मालिक

 सब  उस  की  जान  जायें  ?  (व्यवधान). . «

 SHRI  A.  BALA  PAJANOR  (Pon-
 dicherry):  You  please  visit.  This  is
 my  humble  submission.

 श्री  हुकम  चंद  बछवाय  (उज्जैन)
 अ्रध्यक्ष  महोदय  हम  ने  जो  नोटिस  दिया  है
 उस  का  क्या  हा  ?

 MR.  SPEAKER:  It  is  under  my
 consideration.  That  relates  to  some-
 thing  in  the  Central  Hall.  I  have  to
 look  into  this  matter.  It  is  a  matter
 for  me  to  decide.  It  is  yet  under
 consideration.

 2.37  hes

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESOLUTION

 TWELFTH  REPORT

 श्री  चन्द्रदव  प्रसाद  वर्मा  (आरा)  :
 भ्रध्यक्ष  महोदय,  मैं  गैर-सरकारी  सदस्यों  के

 विधेयकों  तथा  संकल्पों  संबंधी  समिति, का
 बारहवां  प्रतिवेदन  प्रस्तुत  करता  हूं  ।

 —  es
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 2°37}  brs.

 COMMITTEE  OF  PRIVILEGES  SECOND
 Report

 SHRI  SAMAR  GUHA  (Contai):  I
 beg  to  present  the  Second  Report  of
 the  Committee  of  Privileges.

 2.38  hrs.

 ELECTION  TO  COMMITTEE

 NATIONAL  SHIPPING  BOARD

 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT
 «(SHRI  CHAND  RAM):  I  beg  to
 move:

 “That  in  pursuance  of  sub-section
 (2)(a)  of  Section  4  of  the  Merchant
 Shipping  Act,  3958,  the  members  of
 this  House  do  proceed  to  elect,  in
 such  manner  as  the  Speaker  may
 direct  four  Members  from  among
 themselves,  to  serve  as  members  of
 the  National  Shipping  Board,  sub-
 ject  to  the  other  provisions  of  the
 Saiq  Act.”

 MR.  SPEAKER:  The  question  is:

 “That  in  pursuance  of  sub-section
 (2)(a)  of  Section  4  of  the  Mer-
 chant  Shipping  Act,  ‘1958,  the  mem-
 bers  of  this  House  do  proceed  to
 elect,  in  such  manner  as  the  Speaker
 may  direct,  four  members  from
 among  themselves,  to  serve  as  mem-
 vers  of  the  National  Shipping  Board
 subject  to  the  other  provisions  of
 the  said  Act.”

 The  motion  was  adopted.

 2.39  hrs.

 RE.  ADMISSIBILITY  OF  QUESTIONS

 SHRI  MOHD.  SHAFI  QURESHI
 (Anantnag):  You  have,  in  your  dis-
 cretion,  allowed  certain  points  to  be
 raised  under  rule  377.  It  is  a  very
 disturbing.  information  which  has
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 been  given  to  my  फ  the  Parliament
 Secretariat  that  you  have  issued  ins-
 tructions  to  the  effect  that  any  ques-
 tion  seeking  information  with  regard
 to  minorities,  their  service  conditions
 in  the  Central  Government  Depart-
 ments  should  not  be  allowed.  This
 is  very  disturbing  and  this  has  come
 to  my  knowledge  for  the  first  time.  I
 have  been  in  this  House  for  the  last
 il  years.  Never  before  has  this  thing
 happened  that  even  information  about
 the  service  conditions  of  the  minori-
 ties  should  not  be  given.  [  had  tabled
 an  Unstarred  Q.  No.  608  seeking  infor-
 mation  about  the  total  staff  of  the
 Income  Tax  Department  in  the  State
 of  Jammu  and  Kashmir.  I  had  asked:
 how  many  are  locals  ang  how  many
 are  Muslims?  The  Secretariat  says
 that  it  has  been  directed  that  it  is  not
 found  possible  to  admit  my  question
 as  above.  Rule  4  clearly  lays  down
 how  a  question  can  be  admitted:  it
 is  about  admissibility  of  questions.
 Nowhere  do  I  find  that  any  Member
 of  this  House  cannot  ask  a  question
 pertaining  to  the  service  conditions
 of  monorities  in  the  country,  I  can
 understand,  in  your  secular  decision,
 you  cannot  give  information  abovt
 murder  of  Muslims,  murder  of  Sche-
 duled  Castes  or  Scheduled  Tribes.
 But  this  information  jis  very  vital  for
 us  because  I  come  from  a  State
 which,  unfortunately,  according  to
 you,  has  a  Muslim  majority.  I  am
 sorry  to  make  out  this  point.  I  have
 raised  this  point  because  invariably
 I  have  seen  that,  whenever  I  gave  any
 question  in  regard  to  demolition  of
 mosque,  you  did  not  allow  me_  to
 raise  the  question......

 MR.  SPEAKER:  I  do  not  think  so.

 SHRI  MOHD,  SHAFI  QURESHI:
 There  was  a  communal  trouble  and
 some  persons  were  killed.  I  have
 given  another  notice  under  rule  377
 about  a  Muslim  Sanskrit  scholar  dy-
 ing  in  the  Boat  Club  because  he  is
 on  a  hunger  strike.  You  have  not
 alloweq  that.  This  has  confirmed  my
 belief—and  there  is  also  this  confir-
 mation  by  your  staff—that  vou  will
 not  allow  questions  with  regard

 x
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 minorities  to  be  raised  in  this  House.
 It  is  deplorable.  I  seek  your  guid-
 ance  on  this.

 SHRI  JYOTIRMOY  BOSU:  Dia-
 mond  Harbour):  I  express  my  con-
 cern  if  the  information  that  he  has
 given  is  corect.  (Interruptions).

 MR.  SPEAKER:
 first.

 SHRI  MOHD.  SHAFI  QURESHI:
 What  is  the  harm  if  I  know  this.  This
 is  a  very  innocuous  information.  If
 this  is  your  direction  to  the  secreta-
 riat,  I  am  sorry,  we  cannot  function
 in  this  House.

 SHRI  A.  BALA  PAJANOR:  (Pon-
 dicherry):  I  am  in  full  agreement
 with  him.  As  far  as  this  reply  is
 concerned,  we  must  have  a_  quick
 answer,  so  that  we  can  ventilate  our
 grievances.  If  two  weeks  are  to  be
 taken,  it  will  be  a  problem.  (Inter-
 ruptions).  On  minorities,  you  cannot
 allow  us  to  put  questions!  We  were
 shocked  to  read  that  reply.  Under
 what  rule  has  it  been  done?

 SHRI  MOHD.  SHAFI  QURESHI:
 You  are  going  against  the  secular  con-
 cept.  I  am  sorry  to  say  this.

 MR.  SPEAKER:  You  have  made
 your  submission.

 SHRI  MOHD.  SHAFI  QURESHI:
 I  have  seen  your  conduct  for  the
 last  three  months.  I  am  sorry,  it  is
 absolutely  communal.

 MR.  SPEAKER:  Don’t  be  irrespon-
 sible.

 SHRI  MOHD.  SHAFI  QURESHI:
 I  am  not  irresponsible.  I  have  seen
 the  reality.  (Interruptions).

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  say  that

 there  shoulg  not  be  an  impression  that
 we  would  not  like  any  question  rela-

 ting  to  minorities  or  of  an  injustice
 to  ther:  to  be  brought  here.  We  want
 it  to  be  brought  here.  I  would,  there-

 fore,  make  a  humble  suggestion  that
 you  may  reconsider  about  it.  ({nter-
 ruptions).

 Please  hear  me

 La
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 SHRI  SAMAR  GUHA  (Contai):  On
 a  point  of  order.

 SHRI  MORARJI  DESAI:  In  his  ex-
 citment,  he  should  not  have  used
 those  words;  it  is  wrong.

 MR.  SPEAKER:  Mr.  Qureshi  has
 been  persistently  saying  that  I  am
 partial,  I  am  communal  and,  there-
 fore,  I  have  been  ignoring  him.  I
 think,  he  is  projecting  his  own  mind.
 to  others.  (Interruptions).

 SHRI  SAMAR  GUHA:  There  is  a
 certain  procedure,  there  is  g  certain
 convention,  there  is  a  certain  prece-
 dent.  No  aspersions  should  be  cast
 on  the  Chair.  Casting  aspersions  on
 the  Chair  means  casting  aspersions  on
 the  whole  House.  Therefore,  Sir,  I
 would  request  Mr.  Qureshj  to  with-
 draw  what  he  has  said  or  it  should
 be  expunged.

 PROF,  P,  G.  MAVALANKAR
 (Gandhinagar);  On  a  point  of  order.

 AN  HON.  MEMBER:  Please  sit
 down.

 PROF.  P.  6.  MAVALANKAR:
 Let  the  Speaker  call  any  Member.
 Then  I  will  sit  down.  Until  he  calls
 the  name  of  any  individual  Member..
 (Interruptions).

 SHRI  MOHD.  SHAFI  QURESHI:
 Sir,  I  am  very  sorry  for  some  words
 which  I  have  used.  I  am  going  to
 withdraw  them.

 MR.  SPEAKER:  May  I  explain  the
 position?  Under  the  Constitution,
 certain  reservations  have  been’  made
 for  Scheduleq  Castes  and  Scheduled
 Tribes.  Mr.  Qureshi’s  question  com-
 prised  of  two  parts.  One  was  relat-
 ing  to  the  Scheduled  Castes  and  Sche-
 duled  Tribes.  I  have  allowed  that
 portion.  Under  the  Constitution  there
 is  no  reservation  for  any  particular
 community  within  the  reservation.  The
 question  was  about  the  percentage  of
 a  particular  community.  That  ques-
 tion  is  not  within,  either  the  Rules  or
 the  Constitution:  there  is  no  reserva-
 tion  for  any.  particular  area.  He  is
 asking  ‘How  many  Muslims  .are  there
 in  the  Kashmir  area  in  the  Income-tax



 269  Re.  Admissibility  PHALGUNA  10,  899  (SAKA)

 Department’.  The  Income-tax  Depart.
 ment  applies  to  the  whole  of  India
 and  not  to  one  particular  area:  in  one
 particular  area  there  may  be  more
 people  of  his  community  and  in  an-
 other  particular  grea  there  may  be
 less.  Under  the  Constitution,  what
 has  been  provided  is  reservation  for
 Scheduled
 Tribes  and  therefore  that  part  of  the
 question  has  been  allowed.  But  80
 far  as  the  other  part  is  concerned,  so
 long  as  there  is  no  reservation  for  a
 particular  community,  the  allowing  of
 a  question  as  to  how  many  members
 of  a  particular  Community  there  are
 will  raise  unnecessary  communal  tan-
 gles  and  that  is  why  I  have  disallow-
 ed  it.  So,  that  exactly  is  the  provi-
 sion:  if  you  want,  you  can  make  a
 rule  permitting  reservation  of....(In-
 terruptions)

 SHRI  2.  SUBRAMANIAM  (Palani):
 It  is  not  the  reservation  issue  he  is
 referring  to  but  justice.  It  is  from
 that  point  of  view  that  some  informa-
 tion  was  asked.  It  is  not  a  question
 of  reservation:  even  without  reserva-
 tion  it  js  expecteq  that  some  justice
 will  be  done  to  the  minorities  in  their
 representation  in  the  various  services
 and  it  is  with  reference  to  that  that  2
 question  was  asked.  There  need  not
 be  reservation  as  such,  but  still  the
 Member  is  entitled  to  know  how  far
 these  minorities  are  represented  in
 the  various  services  and  unlesg  there
 is  positive  prohibition....

 “MR.  SPEAKER:  If  it  were  for  the
 whole  Department,  I  would  have
 agreed  with  you,  Mr.  Subramaniam,
 but  the  question  related  to  the  num-
 ber  of  members  in  Kashmir.  If  the
 question  related  to  the  whole  of  India
 I  can  understand.

 SHRI  CG  SUBRAMANIAM:  If  it  can
 be.  asked  for  the  whole,  why  not  for
 a-part  of  it?  I  would  respectfully
 submit  that  the  Speaker  may  _  re-
 consider  jt.

 "st  विनायक  प्रसाद  यादव  (सहरसा):
 सदस्य  ग्रगर  कोई  जानकारी  चाहे  तो  उसे

 सपरेस  कैसे  कर  सकते  है
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 SHRI  JYOTIRMOY  BOSU:  It_  is
 regrettable  that  the  Governments  does
 not  maintain  figures  of  minorities  in
 employment  and  I  have  _  said
 that  many  times.  I  am  equally
 anxious  that  no  recruitments  have
 been  made  in  the  Army  from  these
 minorities  in  the  Poonch  area.  In  the
 public  sector  undertakings  it  ig  text
 to  nothing  and  their  representation  in
 Government  Departments  is  next  to
 nothing.  There  is  no  rule  also.  It  is
 regrettable  that  in  the  30  years  of  Con-
 gress  rule  they  have  not  made  any
 provision  for  minorities—at  least  for
 giving  the  figures  as  to  how  many  are
 employed.  Mr.  Subramaniam,  you
 were  in  the  Government  for  30  years
 and  this  is  the  position  today.

 SHRI  C.  SUBRAMANIAM:  Not  giv-
 ing  figures  is  different  from  not  com-
 ing  out  with  the  figures  when  asked.
 If  we  have  done  anything  wrong  we
 are  prepared  to  admit  that  we  have
 committed  a  mistake;  but  to  say  that
 you  won't  give  the  information  would
 give  rise  to  a  suspicion  that  something
 wrong  has  been  done.

 MR.  SPEAKER:  My  attention  was
 drawn  by  the  Office  to  the  fact  that
 in  the  past  also  such  questions  were
 not  allowed.  It  is  on  that  basis....

 SHRI  MOHD.  SHAFI  QURESHI:
 I  come  from  Kashmir.  We  _  have
 defendeq  India  three  times  against
 aggression.  We  can  never  be  com-
 munal....

 MR.  SPEAKER:  I  know  that  you
 have  also  to  defend  yourself  here.

 SHRI  MOHD.  SHAFI  QURESHI:
 I  am  not  ashamed  to  this.  I  will
 talk  for  the  Musi:ms,  and  with  courage
 Don't  think....  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  Please
 don’t  go  by  communities.

 MR.  SPEAKER:  My  attention  was
 drawn  to  the  fact  that  in  the  past  no
 such  questions  were  allowed  and
 therefore  I  stuck  to  the  precedents.  If
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 you  want  the  question  to  be  allowed,
 I  have  no  objection  but  because  I  was
 told  that  past  precedents  do  not  per-
 mit  such  questions  to  be  put....

 -~SHRI  VASANT  SATHE  =  (Agola):
 Sir,  I  want  a  clarification  on  your  rul-
 ling....

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani):  Mr.  Speaker,  the  question  of
 past  precedents  does  not  arise.  You
 know  very  well  there  was  the  42nd
 Amendment  Bill  and  the  position  is
 that  even  the  Preamble  of  the  Consti-
 tution  has  been  specifically  amended.
 The  State  now  is  a  secular  State....
 (Interruptions)  If  a  question  is  8sk-

 ed  in  order  to  know  the  situation  cor-
 rectly,  even  if  there  was  any  past  pre-
 cedent,  you  ought  not  to  have  follow-
 ed  it  in  view  of  the  particular  amend-
 ment  carried  to  the  Preamble  of  the
 Constitution.  When  a  question  is  ask-
 ed  to  know  whether  the  secular  nature
 is  there  in  every  part  of  the  country
 and  every  department,  that  must  be
 allowed.  In  view  of  that,  Sir,  this
 question  must  be  allowed.....  (Inter-
 ruptions).  I  would....

 MR.  SPEAKER:  I  have  followed
 your  point.

 SHRI  G.  M.  BANATWALLA:  I  am
 very  grateful  and  thankful  to  you
 for  having  followed  the  point,  but
 now  I  would  request  you  to  act  upon
 it  also  by  giving  necessary  direction
 here  and  now....  (Interruptions)  ***

 MR.  SPEAKER:  Do  not  record.

 Mr.  Sathe.

 SHRI  VASANT  SATHE:  Sir,  the
 question  does  not  relate  to  reserva-
 tions.  It  is  not  only  a  question  of
 Muslims  today,  tomorrow,  it  may  re-
 late  to  Christians,  Parsis  and  other
 minorities.  The  point  is,  if  informa-
 tion  it  sought  about  a  particular  mi-
 nority  or  minorities,  unless  there  is  a
 bar  in  our  Constitution  or  rules,  it
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 should  be  given,  and  such  questions
 allowed.  You  would  be  right,  Sir,  to
 disallowed,  if  you  were  to  say  that  the
 Constitution  or  the  rules  prevents  in-
 formation  being  given  about  this.  If
 it  does  not  prevent,  then  asking  infor-
 mation  ang  seeking  information  can-
 not  be  considereg  out  of  order  or
 contrary  to  rules  or  Constitution  and,
 therefore,  it  cannot  be  ruled  out  or  clis-
 allowed.  We  cannot  take  recourse  to
 any  precedent  on  this  because  that
 does  not  come  in  the  way  unless  there
 is  a  bar  in  the  Constitution  or  rules.
 I  would  therefore,  submit  that  if  the
 House  or  the  Members  desire  to  have
 this  information  and  the  Government
 ig  not  reluctant  to  give  it,  why  should
 you  come  jn  the  way?

 MR.  SPEAKER:  Because  of  the
 precedent.

 SHRI  VASANT  SATHE:  I  am  _re-
 questing  you  not  to  take  recourse  to
 precedents  when  there  is  no  bar  in
 the  rules  or  the  Constitution.  My
 suggestion  is  that  you  may  kindly  re-
 consider  this  and  tell  this  House  that
 you  would  allow  these  questions  and
 have  the  information  given.  That  will
 satisfy  the  House.

 SHRI  C.  M.  STEPHEN  (Idukki):
 Sir,  I  rise  on  a  point  of  clarification

 SHRI  A  BALA  PAJANOR:  On  a
 point  of  order  Let  not  you  be  mis-
 led  on  this  question.  The  relevant
 rules  in  the  Rules  of  Procedure  are
 quite  categorical  and  there  is  no  pro-
 hibition  that  we  should  not  put  a
 question  on  minorities.  If  it  is  g  ques-
 tion  on  a  trivial  matter,  you  have  the
 discretion  to  say  that  this  question
 need  not  be  answered.  But  to  get
 an  answer  from  the  office  stating  that
 it  touches  something  else  and  con-
 fusing  it  with  a  constitution  prohibi-
 tion,  is  something  which  I  cannot
 understand:  as  far  as  my  knowledge
 of  the  Constitution  goes,  I  do  not  find

 ***Not  recorded
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 any  such  thing.  You  take  Rule  4l.
 There  we,shall  not  put  a  question  if
 it  relates  to  past  history.  If  I  am
 seeking  information  regarding  how
 many  Muslims  were  employed  during
 the  time  of  Congress  rule,  you  may
 disallow  it  because  the  question  rela-
 tes  to  past  history.  But  if  I  ask  of
 the  present  and  ask  how  many  Mus-
 lims  are  there  in  the  Incor-e-tax  De-
 partment  in  Jammu  and  Kashmir,
 you  cannot  prohibit  it  simply  stating
 that  it  is  against  the  Constitution.  If
 you  are  going  to  lay  it  down  as  a  rule,
 a  precedent  and  I  do  not  thing  there
 is  any  precedent  also,  it  is  not  correct.
 If  they  have  committed  some  mistake
 in  the  past,  it  is  not  that  we  should
 follow  it.  It  is  there  very  clear  in
 Rule  41.  But  if  you  rule  it  out  like
 that,  we  will  be  put  into  trouble  and
 in  future  we  will  not  be  able  to  put
 questions  on  these  matters.

 SHRI  C.  M.  STEPHEN:  Any  ques-
 tion  with  respect  to  a  matter  on  which
 the  Government  of  India  ‘is  answer-
 able  is  permissible.  I  understand  you
 as  giving  a  ruling  that  a  question
 concerning  the  Backward  Classes  is
 not  a  matter  on  which  the  Govern-
 ment  of  India  need  answer  under  the
 Constitution.  I  would  only  submit....

 MR.  SPEAKER:  No  such  ruling  has
 been  given.

 SHRI  C.  M.  STEPHEN:  That  js
 how  I  understood  you....

 MR.  SPEAKER:  No,  no.  Not  at
 all.  I  have  not  given  any  ruling
 whatsoever.

 SHRI  VASANT  SATHE:  He
 only  expressed  and  not  ruled.

 has

 SHRI  C.  M.  STEPHEN:  What  exac-
 tly  is  the  position?  That  is  how  I
 understood.  If  that  is  so,  questions
 of  reservation  for  Backward  Classes
 can  be  a  Government  of  India  mat-
 ter  under  Article  16(4)  as  also  Arti-
 cle  340.  Under  both  these  Articles
 there  can  be  a  reservation  for  Back-
 ward  Classes.  The  State  can  make  a
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 reservation  for  Backward  Classes  and
 under  Art.  340  a  report  can  be  prepar-
 e€d  and  presented  in  the  House.  To
 that  extent,  reservation  for  Backward
 Classes  is  a  matter  on  which  the  Gov-
 ernment  of  India  can  be  answerabte
 and  a  question  with  respect  to  it  cat’
 be  put  and  they  have  to  answer  it?

 PROF,  P.  G  MAVALANKAR:  We
 have  heard  a  number  of  points  of
 view,  and  in  response  to  8  number  of
 points  of  view  expressed  here,  the
 hon.  Prime  Minister  has  gone  on  re-
 cord  a  little  while  ago  that  the  Gov-
 ernment  will  have  no  difficulty  what-
 soever  in  providing  such  information
 as  is  available  with  them  on_  these
 matters.  Therefore,  I  see  your  point
 that  past  precedents  are  so  far  keeping
 you  away  from  allowing  these  ques-
 tions,  specifically  with  regard  to  re-
 servation.  My  point  is....

 AN  HON.  MEMBER:  A  lame  excuse.

 PROF.  P.  G.  MAVALANKAR:  and
 my  submission  is:  would  it  not  be
 possible  for  you  to  reconsider  the
 matter  in  the  context  of  experience
 gained  so  far  and  so  broad-base  the
 Speaker’s  directive  and  the  Lok  Sabha
 Secretariat  rules  in  the  matter  that
 instead  of  your  saying  ‘No’  at  this
 stage,  let  the  question  be  passed  on
 to  the  government  and  wherever  the
 government  have’  information,  they
 pass  on  that  information  to  the  House,
 and  where  they  have  no  information,
 they  will  say  that  they  have  no  in-
 formation....

 SHRI  0.  प्र,  ALAGESAN  rose—

 MR.  SPEAKER:  I  am  on  my  legs.
 Mr.  Tyagi  you  also  please  sit  down.

 I  have  now  understoog  all  the
 points.  Various  representations  have
 been  made.  Very  important  repre-
 sentations  have  been  made.  Until  the
 views  of  the  House  are  expressed,  I
 must  go  by  the  precedent.  Now  that
 the  views  have  been  expressed.  I
 will  reconsider  the  matter  because
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 [Mr.  Speaker]
 views  have  been  expressed  in  the
 matter.  Attribution  of  any  motive  is
 wholly  improper  because  I  have  been
 guided  by  the  precedents.  The  prece-
 dents  have  been  brought  to  my  notice
 and  the  precedents  have  been  created
 at  a  time  when  my  friend  here  was  a
 member  of  the  Council  of  Ministers...
 (Interruptions)  During  the  time  when

 he  was  a  Member  of  the  Council  of
 Ministers  this  precedent  was  laid
 down  saying  that  such  questions
 should  not  be  allowed.  That  is  the

 precedent.  I  am  guided  by  the  pre-
 cedents  and  normally  they  are  bind-
 ing.

 SHRI  0,  M.  STEPHEN:  Precedents
 are  laid  down  by  the  Speaker  and  not
 by  the  Council]  of  Ministers.

 MR.  SPEAKER:  That  is  why  I  said
 ‘at  that  time’.  Now  that  you  have  ex-
 pressed  your  opinions,  I,  for  one,  have
 absolutely  no  objection.  For  that
 matter,  for  your  information,  I  may
 tell  you  that  I  myself  belong  to  a
 backward  class,  Therefore  do  not  be
 under  that  impression.  Mr  Qureshi
 thinks  he  is  having  the  monopoly  of
 belonging  to  backward  class;  he  is
 not;  I  am  not  going  to  allow  him  that
 monopoly.  I  also  belong  to  the  back-
 ward  class.
 3  brs.

 SHRr  SOMNATH  CHATTERJEE
 (Jadavpur):  You  are  gOod  enough  to
 observe  that  you  will  re-consider  it.
 I  will  just  take  only  one  minute.  You
 said  that  if  the  question  was  put  with
 regard  to  the  minorities  of  the  entire
 service  you  will  alow  it,  but  if  the
 question  is  with  regard  to  a  part  of
 the  country,  then  you  would  not  allow
 it.  It  is  a  very  sensitive  subject  and
 I  would  request  you  to  reconsider  it
 and  you  should  not  be  bound  by  pre-
 cedents.

 श्री हुकम  खन्द  कछवाय  (उज्जन)  :

 अध्यक्ष  जी,  |  बज  गया  खाने  को  छटटी
 कीजिये  ।

 33.02  hrs.
 The  Lok  Sabha  adjourned  for  lunch

 till  Fourteen  of  the  Clock.
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 The  Lok  Sabha  re-assembled  after
 lunch  at  five  Minutes  past  fourteen.
 of  the  Clock.

 (Mr.  Depury  SPEAKER  in  the  Ciwuir]

 MATTERS  UNDER  RULE  377

 (i)  IMPENDING  CLOSURE  OF  PATNA-
 CuHunaR  COMMERCIAL  STEAMER
 SERVICE,

 To  रामजी  सिह  (भागलपुर)  :  उपाध्यक्ष

 महोदय,  मैं  नियम  377  के  अन्तर्गत  एक
 विशेष  लोक  महत्व  के  प्रश्न  पर  श्राप  का  ध्यान
 झ्राकर्षित  करना  चाहता  हूं  कि  पटना  चुनार
 व्यापारिक  सस्‍्टीमर  सेवा  के  बंद  हो  जाने  की
 श्ाणंका  है  श्रौर  उस  से  वहां  मजदूर  तो  बेकार

 होंगे  ही,  साथ  साथ  जो  जनता  को  उस  से  लाभ

 हो  रहा  है  उस  से  भी  जनता  वंचित  हो  जायगी  ।
 भगवती  कमेटी  की  रिपोर्ट  में  चुनार  से  लेकर
 पटना  तक  जो  व्यापारिक  स्टीमर  सेवा  है  उस
 का  सर्वेक्षण  किया  गया  है  और  बताया  गया

 है  कि  इस  से  कितना  लाभ  है  ।  पटना  से
 बलिया  तक  रेलवे  से  379  किलोमीटर  2,
 सड़क  से  407  श्रौर  पानी  से  केवल  308  |
 उसी  तरह  से  पटना  से  छपरा  के  बीच  में  रेल
 से  314  किलोमीटर,  सड़क  से  268  लेकिन
 जल  से  केवल  80  किलोमीटर  है  -  भामलपुर
 से  काढ़ागोला  तक  रेलवे  से  जायं  तो  i30

 किलोमीटर,  सड़क  से  जाये  तो  265  किलो-
 मीटर  और  जल  से  जायं  तो  केवल  70.

 किलोमीटर  है  |

 तो  हम  सरकार  से  यह  श्राग्रह  करना

 चाहेंगे  कि  इस  इनलैंड  वाटर  ट्रांसपोर्ट  को  बंद

 नहीं  किया  जाना  चाहिए  ।  भगवती  कमेटी
 की  रिपोर्ट  जो  970  में  दी  गई  थी  उस  में

 जो  कुछ  संस्तुतियां  की  गई  थीं  उन  की  ओर
 से  भी  सरकार  ने  अपना  ध्यान  मोड़  लिया  है
 और  इस  के  कारण  सरकार  ने  यह  भी  ध्यान

 नहीं  दिया  है  कि  व्यापारिक  संघों  ने  क्‍या

 सुझाव  दिया  है।  बिहार  चेम्बर  आफ  कामर्स
 ते  भी  सरकार  से  निवेदन  किया  है  कि  यह
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 सेवा  बंद  न  की  जाय  क्‍यों  कि  इस  से  लोगों  को

 सामान  लाने  ले  जाने  में  बहुत  सुविधा  होती

 है  ।  यही  नहीं,  बिहार  के  मुख्य  मंत्री  ने  ब्ली

 9  जनवरी  को  यहां  की  शिपिंग  और  द्वांसपोर्ट

 मिनिस्ट्री  को  लिखा  है  कि  यह  जल  परिवहन
 बंद  बहीं  होना  चाहिए  ।  लेकिन  फिर  भी  बह

 हो  रहा  है  -  इस  से  तत्काल  150  मजदूर
 बेकार  हो  जाएँगे  और  जनता  को  बहुत  तकलीफ

 होंगी  i

 इस  सेवा  को  बन्द  करने  के  पीछे  एक

 गहरी  साजिश  है  जिस  का  उल्लेख  भगवती

 कमेटी  ने  भी  किया  है  श्रौर  वह  यह  है
 कि  प्राइवेर  स्टीमर  सेवा  प्राइवेट  रूप  से  चालू

 है  और  वह  चाहती  है  कि  सरकारी  जल  सेवा

 बन्द  हो  जाय  ताकि  वे  जनता  को  अच्छी  तरह
 से  लूट  सकें  ।  इसीलिए  एक  सवांग  कल्याण-

 कारी  दष्टिकोण  से  और  समाजवादी  दृष्टि-
 कोण  से  यह  आवश्यक  है  कि  इस  इनलैंड

 वाटर  ट्रांसपोर्ट  की  जारी  रखा  जाय  |  इस
 संबंध  में  मैं  इतना  ही  कहूंगा  कि  वहां  के  इनलैंड
 वाट  र  ट्रांसपोर्ट  एम्पलायीज  यूनियत  की  तरफ

 से  भी  सरकार  को  ज्ञापन  दिया  गया  है  ।

 बिहार  के  मुख्य  मंत्री  ने  भी  लिख  कर  दिया

 है,  बिहार  के  चैम्बर  आफ  कामर्स  ने  दिया

 झौर  4  मांगों  की  ओर  ध्यान  प्राकपित  किया
 गया  है  जिस  में  यह  है  कि  इसकों  जारी  रखा

 जाय,  स्टाफ  की  छंटनी  न  की  जाय  श्रौर  यही

 नहीं,  जिस  तरह  से  भगवती  कमेटी  ने  अपनी

 रिपोर्ट  में  दिया  है,  यह  जो  रेगूलराइजशन  श्राफ

 पटना  चुना”  काममिवल  सर्विस  है  इस  को

 किसी  भी  स्थिति  में  बंद  न  करें  1  प्राइवेट

 स्ट्रीमर  और  प्राइत्रे!ट  एल  सी  टी  सर्विस

 जो-  है  उस  को  भी  बंद  किया  जाय  ताकि

 सरकारी  जल  सेधाओं  को  ज्यादा  से  ज्यादा

 लाभ  हो  सके  |  और  भी  बहुत  सारी  बातें  है
 जैसे  गंगा  को  नेशनल  'वाटरवेज'  घोषित

 »  करने की  भी  उस  में  सिफारिश  को  गई  है  ।

 यही  नहीं  श्राइ  डब्लू  टी  कमेटी  की  जो
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 रिपोर्ट  3970  की  है  उस  में  यह  भी  बताया

 गया  है  कि  सेंट्रल  टेकनिकल  श्रार्गनाइजेशन

 इस  प्रकार  से  बने  ताकि  जल  के  द्वारा  परि-

 बहन  का  काम  चलता  रहे।  उस  की  मितव्ययतः

 को  देखते  हुए,  उस  के  द्वारा  जनता  को  जो

 लाभ  होता  है,  उस  लाभ  को  देखते  हुए,
 उस  को  जारी  रखा  जाय

 उपाध्यक्ष  महोदय,  इसी  लिये  मैं  इस

 के  द्वारा  सरकार  का  ध्यान  आकर्षित  करना

 चाहता  हूं  कि  पटना-चुना  र  व्यापारिक  स्टीमर

 सेवा  हरगिज  बंद  नहीं  होनी  चाहिये  |

 (ii)  REPORTED  ACCIDENT  WITHIN  THE
 COMPLEX  OF  BHARAT  Heavy  ELEc~
 TRICALS  LTD.  TIRUCHIRAPALLI.

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  Sir,  I  want  to  draw
 the  attention  of  the  House  to  a
 very  serious  accident  that  had  taken
 place  within  the  complex  of  the  Bha-
 rat  Heavy  Electricals  Ltd.,  Tiruchira-
 palli  on  the  night  of  I8th  February.
 Sir,  on  the  spot  2  workers  died  and
 84  workers  are  still  in  the  hospital.
 The  third  worker  died  two  days  ago
 in  the  hospital.  Thus  the  total  num-
 ber  of  deaths  has  come  to  3  and  8I
 workers  are  very  seriously  injured.
 Some  of  them,  I  fear,  will  be  verma-
 nently  disabled;  they  are  still  in  hos-
 pistal.  The  accident  is  due  to  a  bus
 carrying  the  BHEL  workers  dashing
 against  the  BHEL  loco—it  is  not  a  rail
 way  loco—running  within  the  complex
 of  the  BHEL  complex.  It  is  a  road
 meant  for  road  traffic.  There  is  a
 level  crossing.  There  are  gates‘on
 both  sides.  The  gates  were  open,  the
 loco  was  on  the  road,  that  is,  on  the
 railway  line  on  the  level-crosstng.
 That  is  how  the  bus  dashed.  The  hus
 had  simply  collapsed,  even  the  loco
 was  derailed.  It  shows  the  speed  with
 which  the  bus  was  also  running.  It  is  a
 very  serious  accident.  .The  workers
 in  that  factory  are  very  much  purtur-
 bed  as  a  result  of  this  accident.  They
 tried  to  persuade  the  management  to
 run  their  own  bus  betweqn  the  fac-
 tory  and  the  city  for  safe  travel  from
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 the  workspot  to  their  residences.  Only
 a  small  percentage  of  the  workers
 are  provided  with  quarters  there.  A
 lage  number  of  workers  have  to  come
 from  neighbouring  areas.  It  is  very
 unfortunate  that  such  an  accident  had
 taken  place  and  the  management  re-
 fused  to  consider  their  demands  in
 spite  of  this  accident.  Because  of
 ‘that,  the  workers  had  gone  on  strike
 from  2lst  and  the  strike  is  still  going
 ion.  The  State  Government  interven-
 qd  and  tried  to  bring  about  a  settle-
 ment.  Talks  were  going  on  till  late
 in  the  night  and  afterwards  I  left
 Madras  and  I  do  not  know  what  has
 happened  subsequently.  I  had  talked
 to  the  hon.  Minister  of  Industries.
 The  demand  is  very  simple.  They
 want  the  BHEL  themselves  to  run
 their  own  bus.  Already  there  are  a
 -few  buses  which  are  plying  for  a  very
 short  distance.  They  want  the  buses

 -to  ply  up  to  Tirachi  City  so  that  they
 -Can  travel  in  their  own  bus  safely.
 Another  demand  is  that  an  enquiry
 must  be  conducted  into  the  causes  of
 the  accident  so  that  proper  lesson
 may  be  drawn  for  the  future  safety

 ~of  the  people,  This  is  the  second  of
 its  king  in  the  recent  past.  An  year
 or  so  ago,  at  the  same  place,  similar
 accident  took  place  jin  Which  two  had
 died  and  about  a  few  dozens  of  work-
 ers  got  injured.  Because  of  very  fre-
 quent  accidents  and  all  that  the  work-

 .ers  are  very  much  agitated  and  they
 are  on  strike.  The  management  is
 too  unwilling  to  grant  the  simple  de-
 mand  to  run  the  buses  therrselves.
 The  management  tried  to  explain  that
 there  was  a  ban  from  the  Govern-
 ment  that  the  public  sector  undertak-
 ing  should  not  have  their  own  trans-
 port.  This  is  a  very  serious  situation.
 I  want  to,draw  the  attention  of  the
 Government  also  through  this  House
 to  examine  the  demands  of  the  work-

 .  ers  very  sympathetically  and  consi-
 der  their  demand  so  that  the  _  strike
 Can  be  Called  off,

 The  second  point  is  this.  Enquiry
 is  very  important.  The  loco  belongs  to
 BHEL.  The  track  was  laid  by  the
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 Railways,  That  track  connects  the
 main  railway  system  also  and  so  all
 have  to  pass  through  that  track.  Be-
 cause  of  the  accident  which  has  taken
 place  a  few  yards  further,  the  rail-
 Ways  are  not  coming  into  the  picture.
 There  is  a  safety  inspector  and  he  can
 conduct  an  enquiry  according  to  the
 Indian  Railways  Act.  Because  it  has
 happened  within  the  compound  of  the
 BHEL  the  railways  do  not  come  into
 the  picture.  I  therefore  urge  on  the
 government  to  order  and  enquiry  with
 the  railway  safety  officer  and  the  road
 transport  officer  of  the  state  govern-
 ment  and  a  judicial  officer  in  that  lo-
 cality  so  that  a  proper  enquiry  can  be
 conducted  into  the  cause  of  the  acci-
 dent,  not  with  a  view  to  punish  any-
 body.  There  are  several  level  cross~
 ings  within  that  comvlex  and  to  en-
 sure  safety  it  is  necessary  to  examine
 the  causes.  Workers  are  keen  on  this
 enquiry.  They  want  transport  to  be
 provided  for  journey  between  work-
 shop  and  place  of  residence.  The
 argument  of  the  government  is:  public
 sector  undertaking  cannot  become  a
 transport  service,  that  argument  is
 not  tenable.  They  are  not  asking  for
 transport  to  go  to  cinemas;  they  want
 transport  to  come  to  the  workshop
 from  their  residence.  I  had  g_  talk
 with  the  hor,  Minister.  He  promis-
 ed  to  make  a  statement  on  this  because
 it  is  a  serious  accident;  I  request  you
 to  ask  him  to  make  the  statement  to-
 r.Orrow  on  the  latest  position  with  re-
 gard  to  the  strike  situation.

 SHRI  A.  K.  ROY  (Dhanbad):  On
 a  point  of  order.

 MR.  DEPUTY-SPEAKER:  There  can
 be  no  point  of  order  now

 SHRI  A.  K.  ROY:  Please  listen.
 Under  rule  377  very  important  issues
 are  being  raised.  It  is  true  that  we
 cannot  demand  replies  from  Ministers
 but  we  expect  that  the  Treasury  Ben-
 ches  should  not  remain  empty.  Senior
 Ministers  may  be  asked  to  be  present
 and  take  note  of  points  made.
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 श्रम  तथा  संसदोय  कार्य  मंत्रालय  में

 राज्य  मंत्री  (श्री  लारंग  साय)  :  हम
 बड़े  ध्यान  से  सदस्यों  की  बात  सुन  रहे

 हैं पौर  नोट्स  ले  रहे  है।

 MR.  DEPUTY-SPEAKER:  The  Mi-
 nister  of  Parliamentary  Affairs  is
 there.

 SHRI  A.  K.  ROY:  Some  Cabinet
 Minister  should  be  present;  otherwise
 there  is  no  meaning  in  377;  we  should
 withdraw  377.

 (iii)  UNREMUNERATIVE  PRICE  OF  ONION
 PAID  TO  CULTIVATORS.

 श्री  हरीदंकर  महाल  (मालेगांव)
 उपाध्यक्ष  महोदय,  राष्ट्रपति  जी  का  झभि-

 भाषण  मैंने  पढ़ा  है  और  उस  में  किसानों  के

 बारे  में  बहुत  कुछ  सोचा  गया  है  लेकिन  सोचना

 ध्रलग  है  ब्ौर  कार्यवाही  होना  अ्रलग  है  t
 जब  तक  यह  देण  का  किसान  कण्ट  में  हैं,

 दुखी  है  तब  तक  देश  श्रागे  बढ़ेगा  नहीं  ।

 देश  में  राज्य-राज्यों  में  किसान  धान

 की  श्रलग  झलग  पैदाकार  करते  हैं।  महाराष्ट्र
 में  उस  मे  ही  नासिक  जिले  में  किसान  प्याज

 की  पैदावार  ज्यादा  से  ज्यादा  करते  हैं  -  एक-

 एक  क्षेत्र  में  प्याज  पैदा  करने  के  लिये  किसान

 की  तीन  हजार  रुपये  खर्च  श्राता  है

 एक  एकड़  क्षेत्र  में  उन्हाल  प्याज  90  से

 00  किवंटल,  रांगडा  प्याज  70  से  go

 क्विन्टल  और  पोल  प्याज  50  से  60  क्विटल

 तक  होता  है  |  प्याज  तीन  मौसम  में  पैदा

 होता  है  |

 पोल  प्याज  श्रौर  रांगडा  प्याज  पैदा  करने

 वाले  किसान  सिचांई  व्यवस्था  में  नहीं  आते  ।

 ऊपर  की  बारिस  पर  प्याज  पैदा  करते  हैं  t

 बारिस  भ्रच्छी  तरह  से  होगी  तो  प्याज  का

 मौसम  श्ाता  है  नहीं  तो  नहीं  श्राता  है  ।  लेकिन

 रोगराई  कए  धोका  ज्यादा  से  ज्यादा  होता

 है  ।  यह  मौसम  शम-भरोसे  पर  ही  होता
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 ह  ।  बाजार  में  प्याज  की  खरीद-बिक्री  करने
 का  अ्रधिकार  केन्द्र  सरकार  ने  नाफेड  सहकारी
 सोसायटी  को  दे  दिया  है  |  पहला  नम्बर
 प्याज  60  रुपये  क्विंटल,  दूसरा  नं०  प्याज
 50  रुपये  क्विंटल  और  तीसरा  नं०  प्याज
 45  रूपये  क्विंटल  का  दाम  निश्चित  किया

 है  लेकिन  नाफंड  सोसायटी  वाजार  से  आने
 वाला  किसान  का  सारा  प्याज  नहीं  खरीदतों

 है  ।  दो  गाड़ियां  या  दो  ट्रेक्टर्स  प्याज  ही
 खरीदती  है  बाकि  सारा  प्याज  सड़ता  है  te

 जो  माल  सोसायटी  खरीदती  भी  है  वह
 केन्द्रीय  सरकार  द्वारा  निश्चित  दर  पर  नहीं
 खरीदती  है  उससे  कम  दर  पर  खरीदती

 है  ।  इस  तरह  से  बाजार  में  प्याज  की  दर

 8-9  रुपये  से  ले  कर  ज्यादा  से  ज्यादा
 I5-20  रुपये  क्विंटल  की  हो  जाती  है  ।

 खेत  से  बाजार  तक  प्याज  लाने  में  जो  किराया

 पड़ता  है  वह  भी  प्याज  बेचने  से  पूरा  नहीं
 मिलता  हैं  ।  प्याज  पैदा  कर  के  किसान  भ्राज

 बहुत  दुःखी  है।  वह  कप्ट  में  जी  रहा  है  ।

 मेरी  आपके  माध्यम  से  प्रर्थना  है  कि

 नं०  एक  प्याज  को  20  रुपये  विवंटल,  नम्बर

 दो  प्याज  को  60  रुपये  क्विंटल  और  नम्बर

 तीन  प्याज  को  50  रुपये  क्विंटल  दाम

 मिलना  चाहिए  |  ग्रगर  देश  में  यादा  प्याज  हो
 तो  उसे  बाहर  के  देशों  को  भी  भेजा  जाना

 चाहिए  |  नवम्बर  माह  में  आखरी  प्याज  तो

 बाहर  भजना  ही  चाहिए  |

 इस  बारे  में  एक  समिति  भी  गठित

 की  जानी  चाहिए  जिसमें  तीन  प्रतिनिधि

 किसान  के,  दो  प्रतिनिधि  एम०पीज०  के,  दो

 प्रतिनिधि  व्यापारियों  के  झौर  दो  प्रतिनिधि

 संबंधिन  विभाग  के  श्रौर  सबंधित  मंत्री  महोदय

 होने  चाहिए  |

 अ्रध्यक्ष  महोदय  किसान  की  इस  बारे  में

 बरी  हालत  है  t  इसको  तुरंत  ठीक  करना
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 [श्री  हरोशंकर  महाले]

 चाहिए  ।  इसके  साथ  साथ  राष्ट्र  का  हित  भी

 देखना  चाहिए

 div)  ReporTeD  RETRENCHMENT  OF
 CASUAL  WorKERS  IN  SOUTH  EastT-
 ERN  RaILway,

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  I  would  like  to  raise  a
 matter  of  great  importance  under  rule
 377.

 On  February  14,  1978,  pte t  casual
 workers  of  unskilled,  semi-skilleq  and
 skilled  categories,  who  were  working
 under  the  District  Engineer  (construc-
 tion)  Kharagpur,  South-Eastern  Rail-
 way  have  been  arbitrarily  retrenched.
 These  employees  Were  recruited  bet-
 ‘ween  may,  968  and  April  973  and
 therefore,  have  been  working  for
 nearly  ten  years  and  the  shortest  pe-
 riod  has  been  five  years  and  they
 have  been  in  continuous  service  till
 their  retrenchr-ent.  It  is  strange  that
 on  the  one  hand  senior  employees  are
 being  retrenched  while  on  the  other,
 fresh  recruitments  of  about  99  casual
 workers  were  made  between  October
 976  and  May  3,  977  by  the  same
 District  Engineer.  Ang  moreover  in
 978  itself,  fifty  more  casual  workers
 of  similar  categories  were  recruited
 by  him.  There  are  various  schemes
 of  new  works  which  are  to  be  under-
 taken  by  the  District  Engineer  (Cons-
 truction)  Kharagpur  requiring  a  large
 number  of  employees  of  similar  cate-
 gories  to  that  of  those  retrenched  per-
 sonnel.  It  is  also  contrary  to  law  to
 retrench  senior  employees  and  conti-
 nue  in  employment  the  juniors.  I
 would  request  the  Government  to  im-
 mediately  look  into  the  matter  and
 see  that  ii  casual  retrencheq  person-
 ne]  who  have  acquired  considerable
 experience  in  their  work  are  imme-
 diately  taken  back  in  employment  so
 that  their  experiences  and  services
 can  be  utilised  properly.  There  are
 sufficient  opportunities  for  fresh  emp-
 loyment  which  can  be  given  to  the
 persons  who  have  been  recruited  sub-

 ’
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 sequent  to  the  retrenched  personnel
 and  they  can  be  continued  in  service.

 The  government  has  taken  a  vindic-
 tive  attitude  because  some  of  them
 have  gone  to  court  under  jurisdiction
 of  article  226.  They  have  not  even
 received  their  wages  for  the  period
 they  worked,  from  760  January  to
 i4th  February.  Their  salary  has  been
 withhelq  although  the  court  granted
 them  liberty  to  receive  the  mony.
 This  is  being  deliberately  withheld
 just  because  they  have  gone  to  court.
 I  request  the  Ministry  of  Railways  to
 act  promptly  in  the  matter  and  ‘ake
 back  the  retrencheqd  employees.  Peo-
 ple  who  have  been  working  fo.
 more  than  0  years  have  been  re-
 trenched  because  they  are  casual  emp-
 loyees  and  in  the  menatime  new  peo-
 ple  are  taken  in  the  same  _  division.
 More  experienced  people  are  being
 put  out  of  job,  There  are  numerous
 vacancies  for  taking  in  new  people.
 Apart  from  the  question  of  law,  the
 question  of  propriety  and  morality  is
 there.  This  is  g  very  important  mat-
 ter  because  lll  persons  for  no  fault  of
 theirs  have  been  dismissed.  I  request
 the  government  and  the  Railway  Mi-
 nister  to  look  into  it.  I  have  also
 written  to  him.  I  hope  the  Minister
 of  Parliamentary  Affairs  will  kindly
 bring  it  to  his  notice  so  that  some
 immesdiate  steps  may  be  taken.

 45  hrs.
 MOTION  OF  THANKS  ON  THE

 PRESIDENT’S  ADDRESS—  Cuntd,

 MR.  DEPUTY-.SPEAKER:  The
 House  will  now  resume  further  consi-
 deration  of  the  following  motion
 moved  by  Shri  Gauri  Shankar  Rai  end
 seconded  by  Dr.  Sushila  Nayar  on  the
 24th  February,  1978,  namely:—

 “That  an  Address  be  presented  to
 the  President  in  the  following
 terms:—

 |
 ‘That  the  Members  of  “ok
 Sabha  assembled  in  this  Session
 are  deeply  grateful  to  the  Presi-
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 dent  for  fhe  Address  which  he  has
 been  pleased  to  deliver  to  both
 Houseg  of  Parliament  assembled
 together  on  the  20th  February,
 978’

 along  with  the  amendments  moved:

 Shri  Nathuram  Mirdha.

 श्री  नाथ  राम  मिर्धा  (नागौर)  :
 उपाध्यक्ष  महोदय,  सदन  में  राष्ट्रपति  जी  के
 अभिभाषण  पर  जो  धन्यवाद  का  प्रस्ताव
 रखा  गया  है  उस  पर  चर्चा  चल  रही  है
 जनता  सरकार  को  बने  हुए  करीब  एक  साल

 होने  जा  रहा  है।  पिछले  एक  साल  में  इसने
 क्‍या  क्‍या  किया  है  शर  इस  साल  में  यह  क्‍या
 करना  चाहती  है  इसका  करीब  करीब  सारा
 व्यौरा  सदन  के  सामने  श्र  चुका  है।  राष्ट्रपति
 का  अभिभाषण  हो  गया  है,  रेलवे  बजट
 पेश  हो  चुका  है,  जनरल  बजट  भी  कल  पेश

 हो  गया  &  शौर  इस  सरकार  वेः  क्‍या  इरादे

 हैं  क्या  यह  करना  चाहती  है  वह  सब  चीज़
 लोगों  के  सामने  ञ्  गई  है  ।  में  सारे  मामलों
 पर  एक  साथ  राय  नहीं  दे  सकता  हूं  ।  कुछ
 मुद्दों  पर  ही  अपने  विचार  ऑ्रापि  सामने  रखना

 चाहता  हु  ।

 राष्ट्रपति  जी  ने  श्रपने  अभिभाषण  में
 पैरा  नम्बर  5  में  यह  श्रपेक्षा  की  है  कि  देश  में

 कु  शल  और  स्वच्छ  प्रशासन  की  आवश्यकता
 है।  सच्चाई  यह  है  कि  इस  बात  से  कोई  इन्कार
 नहीं  कर  सकता  है  और  इसके  बारे  में  कोई  दो
 रायें  नहीं  हो  सकती  हैं  7  पिछले  एक  साल  में
 जिस  प्रकार  से  केन्द्र  और  राज्यों  में  जहां  पर
 जनता  पार्टी  की  सरकारें  हैं  कार्य  किया  है
 उसको  देखते  हुए  क्या  यह  कहा  जा  सकता  है
 कि  ईमानदारी  की  भावना  बढ़ी  है  ?  जहां
 तक  मेरी  राय  है  प्रशासन  में,  प्लांज  के  एक्सी-

 क्यूशन  में,  चाहे  केन्द्र  हो  या  राज्य  सरकारें

 हों  जहां  जनता  की  सरकारें  हैं  शासन  में  कोई
 परिवतंन  नहीं  हु्श्रा  हैं।  वही  ज्यादा  से  ज्यादा
 ढीलापन  शासन  में  नज़र  श्राता  है  ।  चारों
 तरफ

 एक  प्रनिश्चितता  का  वातावरण  नजर

 Address

 आता  है।  अधिकारीगण  फैसले  तेज़ी  से  और

 हिम्मत  से  कर  सकें  ऐसा  वात्तावरण  कहीं  नजर

 नहीं  श्राता  है।  मंत्रियों  का  आपस  में  तालमेल

 नहीं  हैं  ।  उनके  आपसी  झगड़ों  की  खबरें

 रोज़  अखबारों  में  झ्ाती  हैं  ।  छोटी  छोटी

 बातों  भी  ले  कर  उनमें  श्रापस  में  मतभेद  होते

 हैं।  कौन  सी  नीति  पर  झ्राप  देश  को  चलाता

 चाहते  हैं  और  क्या  करना  चाहते  है  उसके

 कोई  झ्रासार  पिछले  एक  साल  में  मुझे  तो  नजर

 श्राए  नहीं  |

 यह  कहें  कि  लोकपाल  बिल  आएगा

 शौर  वह  पास  हो  जाएगा  तो  सारी  राजनीति

 शुद्ध  हो  जाएगी,  शासन  अच्छा  चलने  लग

 जाएगा  तो  में  कहना  चाहता  हूं  कि  आप

 बहुत  ज्यादा  आकांक्ष।  उस  कानून  से  कर  रहे

 हैं  उसमें  पालियामेंट  के  मेम्बरों  को  भी  जोड़ा

 जा  रहा  है  ताकि  वह  भी  भ्रष्ट  न  हों,  जब  कि

 उनके  हाथ  में  कुछ  करने  का  अधिकार

 नहीं  है  t  उन्‍द्रीय  मंत्रियों  मो  और  राज्य  के

 मुख्य  मंत्री  को  उस  दायरे  +  लाना  चाहते  हैं  t

 पर  उस;  दायरे  में  लाये  बिना  भी  शुद्धता
 लायी  जा  सकती  है,  और  जिस  तरह  की  मैं

 श्राणा  करता  था  वह  आज  देखने  को  नहीं

 मिलती  है  ।  कुशल  प्रशासन  होना  चाहिये,

 इसपें  दो  रायें  नहीं  हैं,  पर  एक  साल  में  उसके

 कोई  आसार  नज़र  नहीं  ञ्  रहे  हैं,  और  देश

 बागे  किस  तरह  बढ़ेगा  कुछ  समझ  में  नहीं

 भ्राता  |

 राष्ट्रपति  जी  ने  इस  देश  (20  अन्दर

 विकास  करे  बारे  में  कुछ  बातें  कहीं  ।  उन्होंने

 कहा  कि  ग्रोथ  5  परसेंट  हुई  t  पर  उसके

 साथ  साथ  उन्होंने  चिन्ता  जाहिर  की  हैं  कि

 देश  के  झन्दर  आज  भी  कुछ  ऐसे  तत्व  हैं,
 चारों  तरफ  शरारत  और  गुंडई  का  वातावरण

 बना  हुआ  हैं,  ला  ऐड  आडर  की  समस्या
 श्राज  भी  देश  के  सामने  है,  शौर  मैं  समझता

 हूं  कि  उनकी  चिन्ता  वाजिब  है  |  किसी  भी

 देश  को  झगर  श्रागे  बढ़ना  है  और  गरीबी
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 को  मिटाना  है  जैसा  कि  यह  कहते  हैं  कि  i0

 साल  में  इस  काम  को  कर  देंगे,  मैं  सोचता

 था  कि  जो  भी  नीतियां  इनकी  हैं  उसमें  कहीं
 भी  एक  बटे  i0  के  आस  पास  एक  साल  में

 बढ़े  हों  ।  लेकिन  कहीं  नज़र  नहीं  आता  ।

 कंहीं  भी  दिखाई  नहीं  देता  कि  तिल  मात्र  भी

 पहले  की  स्थिति  से  गे  बढ़े  हों  ।  सिर्फ  यह

 कहना  कि  कांग्रेस  ने  30  साल  में  खराब

 काम  किये  इससे  काम  चलन  वाला  नहीं  हैं  ।

 जनता  प्रमाण  चाहती  है  t  उन्होंन  अमरीका

 के  रास्ट्रपति  श्र  र  इंग्लड  के  प्रधान  मंत्री  के

 कोटेशन्स  दिये  हैं  जिनको  मैं  दोहराना  नहीं

 चाहता  ।  लेकिन  इतन,  जरूर  कहूंगा  कि

 देश  की  ग्रोथ  बढ़ाने  a  लिये  शांति  का  वातावरण

 सब  से  जरूरी  चीज़  है,  जो  अ।न  कहीं  नहीं  है  t

 मजदूरों  के  क्षेत्र  में  देखिये,  आपगे  इकोनामिक
 सर्व  में  कहा  हैं  कि  पिछले  धाल  मे  लेबर  डेज

 लौस्ट  ii  मिलियन,  उसके  पहले  साल  में

 6  मिलियन  |  लेब<  स्ट्राइक  ज्यादा  बढ़ी,
 लोक  आउट्रस  बढ़े  हैं  ।  आज  भी  चिन्तित

 हैं  कि  इन्वेस्टनेंट  नहीं  हो  रहा  है  व्त्ति  मंत्री

 जी  ने  कल  बजट  में  कन्सेशन  भी  दिये  हैं  ।

 लेकिन  जब  तक  ला  ऐंड  आडंर  में  सुधार  नहीं

 होता,  मज़दूरों  के  बारे  में  आपकी  नीतियां

 साफ़  नहीं  होंगी  तव  तक  हालात  बिगड़ते
 जायेंगे  ।  विद्याथियों  में  जगह  जगह  पर

 अनुशासनहीनता  बढ़ती  जा  रही  है,  24

 विश्वविद्यालय  बन्द  हैं,  आज  स्कलों  और

 कालेजों  में  पढ़ने  का  वातावरण  नहीं  है  t

 जो  इमरजेंसी  के  दौरान  अनुशासन  का  वाता-

 बरण  बना  था  वह  बिगड़ता  जा  रहा  है  |

 सरकारी  कर्मचारियों  में  ग्राजं  ढीलापन  चाल
 है,  अनिश्चितता  की  स्थिति  है  1  इसी  तरह
 से  जरायम  बढ़  रहे  हैं।  दिल्ली  नें  ही  अ्रखबारों

 में  पढ़ने  को  मिल  T  कि  पीछे  पीछे  पुलिस  पार्टी

 चल  रही  है  और  श्रागे  ग्रागे  चोर  घरो  को  लुटते
 जा  रहे  हैं  7  इस  प्रकार  जो  विद्यार्थियों  में,
 सरकारी  कमंचारियों  में  प्रनुशासनहीनता
 बढ़  रही  है,  नागरिकों  में  सुरक्षा  का वातावरण
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 नहीं  है  श्र  जिसऊ॑  बारे  में  राष्ट्रपति  जी  ने

 चिन्ता  प्रकट  की  हैं,  समझ  में  नहीं  श्राता  कि

 किस  तरह  से  आप  उसमे  सुधार  करने  जा

 रहे  हैं  ।

 जिस  प्रकार  से  श्रापकी  शासत  व्यवस्था

 राज्यों  शौर  बन्दर  में  चल  रही  है  और  जिस

 तरह  के  तौर  तरीबे  आपके  मंत्रियों  द्वारा

 काम  मे  लाये  जा  रहें  हैं,  हम  रोज़  देखते  हैं
 कि  प्रधान  मंत्री  जी  को  बीच  में  खड़े  हो  कर

 कहना  पड़ता  हैं  कि  शांति  रखी  जाय,  इस
 वातावरण  को  किक्ष  प्रकार  सुधारेंगे,  कोई

 चीज़  स्पप्ट  दिखाई  नहीं  देती  हैं।  वातावरण

 में  सुधार  की  झावण्यकता  है,  वरटा  ब्ाप

 ग्रोथ  नहीं  बढ़ा  सकते  ।  आपने  कबूल  किया

 है  कि  इमरजेंसी  की  वजह  से  लोगों  मे  जो

 कमजोरी  ऑ्ायी  थी  वह  दूर  हो  गई  है  शौर

 लोगों  4  उछाल  ञ्  रहा  है  |  जिस  प्रकार

 गेंद  को  जितने  ज्यादा  जोर  से  नीचे  मारोगे

 उतने  ही  जोर  से  ऊपर  उछलेगी  |  श्रगर  आप

 इसमे  सुधार  नहीं  करते  तो  देश  आगे  नहीं  बढ़
 सकता  ।  इसलियं  मैं  आपका  ध्यात  राश्ट्र-
 पति  जो  की  विन्ता  की  तरफ,  जिस  चिन्ता

 में  मैं  बपनी  चिन्ता  को  भी  शरीक  करता

 हूं,  दिलाता  ईं  कि  देश  के  हालात  को  अगर

 इन  बातों  में  नहों  सूघारा  गया,  तो  निश्चित

 तौर  पर  हमार  ग्रागे  की  ग्रोथ  के  कोई

 मायने  नहीं  है  ।

 आधिक  ग्रोथ  के  बारे  में  आपने  खुशी
 जाहिर  की  और  कहा  कि  पिछले  साल  के

 मुकाबले  में,  जहां  कि  i.6  ग्रोथ  थी,  शरन

 हमने  5  परसेंट  ग्रोथ  कर  दी  ।  परन्तु  इसके
 साथ  ही  ग्राथिक  समीक्षा  में  यह  भी  लिखा  है
 कि  75  और  76  की  ग्रोथ,  जो  कि  8.  कुछ
 है,  वह  पहले  से  ज्यादा  है  ।  उसका  मतलब

 यह  हुआ  कि  तीन  साल  की  बात  आपने  कही  I

 राष्ट्रपति  जी  ने  5  साल  की  ग्रोथ  पर  खुशी
 जाहिर  की  और  कहा  कि  श्ागे  भी  ग्रोथ

 करने  जा  रहे  हैं।  यह  भी  कहते  हैं  कि  एग्रीकल्चर
 पर  हमने  ज्यादा  धन  लगाया  है,  400,  450

 करोड़  रुपया  इस  साल  में  एग्रीकल्चर,  इरिगेशन
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 फटिलाइजर  बगैरह  पर  खर्च  करेंगे  श्रौर  बीज
 ज्यादा  देंगे  ।  लेकिन  श्राथिक  समीक्षा  के
 लास्ट  पैरा  में  लिखा  है  कि  यह  केवल  तभी
 संभव  होगा  जब  कि  शासन  में  कुशलता  हो  ।

 इन्फ्रा-स्ट्र चर  इन  चीजों  को  चलाने  के  लिए
 सक्षम  हो  ।  उसमें  झ्रापने  यह  श्रपेक्षा  की  है
 कि  गांव  लेबल  पर  हमारे  एडमिनिस्ट्रेशन  शौर
 लोगों  का  आपस  में  तालमेल  होकर  नय
 तरीके  से  हम  इस  टेक्नौलाजी  को  काम  में  ला
 सकेंगे  |  मैं  जानना  चाहता  हूं  कि  श्राप  ग्रास-
 रूट  लेबल  पर  क्‍या  करना  चाहते  हैं,  क्‍या
 परिवर्तत  श्राप  एडमिनिस्ट्रेनन  में  करना

 चाहते  है  ?

 कृषि  श्रायोग  की  रिपोर्ट  में  लिखा  है  कि

 एग्रीकल्चर  प्रोडक्शन  बढ़ाने  के  बारे  में  श्राप

 एडमिनिस्ट्रेटिव  सेट-श्रप  में  तबदीली  करें  ।
 जिन  चीजों  की  पेश  को  ज़रूरत  है,  जब  तक

 श्राप  एडमिनिस्ट्रेटिव  सिस्टम  की  ओवरहाल

 नहीं  करेंगे,  न  ग्रापकी  योजना  बन  सकती  है
 ओर  न  चल  सकती  है  भ्रौर  न  ही  उसक  बेसिक

 इन्फ्रा-स्ट्क्चर  बन  सकता  है  ।

 श्रब  एक  साल  होने  आया,  कृषि  ऑ्ायोग  की

 38  वाल्यूम  लिखी  हुई  हैं  ।  श्राप  रात-दिन

 ग्रामीणों  की  वकालत  करते  हैं,  उनको  ऊंचा

 लाने  की  बात  सोचते  हैं,  तो  उन  सिफारिशों
 का  क्या  हुभ्ा  जो  कृषि  श्रायोग  ने  बेश  की  थीं  ?

 पूरे  का  पूरा  ढांचा  उसका  अपके  सामने  है  ।

 काटेज  इंडस्ट्रीज  और  एग्रो-इंडस्ट्रीज  की

 गांवों  में  किस  प्रकार  बढ़ाया  जाये,  लोगों  के

 इकनामिक  स्टैडड  को  कैसे  सुधारा  जाये,
 खेती  की  प्रोडक्शन  कसे  बढ़ायी  जाय,  ग्रादि

 पर  उसकी  सिफारिशों  पर  कौन  ध्यान  दे

 रहा  है  ?

 आपने  डैजट  डेवलपमेंट  के  लिये  6  करोड़
 रुपया  रखा  |  उसमें  से  कितना  खच  हुआ

 है?  शब  कहते  हैं  कि  20  करोड़  रुपया  रख

 देंगे,  तो  एग्रीकल्चर  सैक्टर  में  रुपया  बढ़ाते

 जायें,  लेकिन  इससे  ही  सारा  काम  नहीं

 Address

 हो  जाता  ।  जब  तक  बेसक  इन्फ्रा-स्ट्रक्चर
 और  श्राम  लोगों  के  सहयोग  को  इसमें  जोड़
 कर  हम  साथ  नहीं  चल  सकते,  एग्रीकल्चर
 की  चीजों  की  कमी  को  हम  पूरा  नहीं  कर
 सकते  हैं  t

 झापने  इस  बात  पर  गव  जाहिर  किया
 कि  इस  साल  अनाज  का  उत्पादन  2]
 मिलियन  टन  हो  जायगा  ।  पिछले  दफे
 i8  मिलियन  टन  तक  पहुंच  चुका  है  t

 झ्राप  कहेंगे  कि  2  हजार  मिलियन  हैक्टर  में

 सिचाई  बढ़ायेंगे,  फटिलाइज़र  बढ़ायेंगे  ।

 यह  सब  चीजें  तो  नार्मल  फसलों  में  चल  रही
 हैं  परन्तु  उसका  उपयोग  जो  पावर्टी  लाइन
 के  नीचे  लोग  हैं,  उनमें  कितनी  क्षमता

 बढ़ती  है,  उनकी  इकनामिक  ग्रोथ  क्‍या  होती

 है,  यह  देखना  जरूरी  है  ।

 राजस्थान  के  मुख्य  मंत्री  की  पहुत
 तारीफ  करते  है।  उन्होंने  एक  योजना  बनाई

 है  कि  एक-एक  गांव  में  5-5  परिवारों  को

 सहायता  देंगे,  रुपया  देंगे  ।  मैं  जानना  चाहता

 हूं  कि  क्या  बेसिक  इन्फा-स्ट्रक्चर  है,  उन

 5,  5  परिवारों  को  गांवों  में  संभालने  के  लिए
 कि  लोन  देने  के  बाद  पैसा  उसी  परपज्ञ  में

 लगे  जिससे  उत्पादन  बढ़े,  पैसा  पे  करते  की

 कैपेसिटी  बढ़े  ?  इस  तरह  से  रुपया  देने

 ओऔर  योजना  रख  देने  से  देश  का  काम  चलने

 वाला  नहीं  है  ।  देश  का  काम  उससे  चल

 सकता  है  कि  हम  इन  चीजों  का  उपयोग

 कैसे  कर  सकगें  हैं,  और  उसका  उपयोग  करने

 शसान  की  शक्ति  है  या  नहीं  ?  लोगों  का

 सहयोग  उसके  साथ  जोड़ा  जा  सकता  है  या

 नहीं  ?  यह  बात  बहुत  मैटीरियल  है  ।

 ध्ाज  एग्रीकल्चर  में  कितने  उतार-चढ़ाव

 देखने  में  श्रा  रहे  हैं।  एक  माननीय  सदस्य  ते

 कहा  कि  काटन,  तेल  की  कमी  हैं ब्र  चीनी

 इतनी  पैदा  हो  गई  है  कि  किसान  भी  परेशान

 है,  श्रापकी  भी  समम  में  नहीं  ग्राता  कि  क्या

 करें  ?  ८ई  ज्यादा  पैदा  हो  जा4,  तो  आवको
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 [श्री  नाथ  राम  मिर्जा]

 चिन्ता  हीं  जाती  है  कि  क्‍या  करें  ।  आपकी

 पार्टी  में  बैठने  वाले  लोग  इस  तरह  के  मुद्दों  से

 हमेशा  चिन्तित  रहते  हैं  |  अगर  पैदावार

 बढ़  जाये,  तो  उस  चीज  का  भाव  गिर  जाता

 है,  उसकी  मार्केटिंग  की  उचित  व्यवस्था  नहीं

 है  1

 इस  तरह  से  झौर  भी  चीजें  हैं,  बड़े-बड़े
 नारे  लगाये  जाते  है  1  धारिया  जी  कहते  हैं
 कि  15,  20  एसैशियल  कमोड़िटीज़  की

 वितरण  की  व्यवस्था  =  सुधा रेंगे,  प्राइस

 एस्टैबूलिश  करेंगे,  सब  चीजें  वाजिब  तौर  से

 लोगों  को  मिलेंगी  i  कहना  आसान  है,  परन्तु
 करेंगे  कैसे  ?  आपको  रिपोर्ट  में  ह ैकि  एग्रीकल्वर
 प्रोडक्शन  को  बढ़ाना  चाहिये  ।  लेकिन  उसकी

 मार्केटिंग  की  क्‍या  व्यवस्था  हो,  किस  प्रकार  से

 रई  को  डील  किया  जाये,  किस  प्रकार  श्रायल-

 सोड  को  डील  किया  जाय  किस  तरह  से  और

 एग्रीकल्चरल  कमोडिटीज़्  को  मार्केटिंग  की

 समस्या  को  हल  किया  जाये,  सारी  बातें  बहुत
 डिटेल  में  समझा  कर  उसकी  सिफा  रिशें
 लिखी  हुई  हैं  t

 कृषि  आयोग  ने  अपने  प्रतिवेदन  में

 2,333  सफ़ारिशें  की  हैं  -  लेकिन  किसने

 पढ़ा  है  उस  रिपोर्ट  को  ?  संसद-सदस्यों  में

 उसकी  समरी  बांटी  गई  हैं,  लेकिन  सरकार  के

 कितने,  लोगों  ने  उसका  अ्रध्ययत  किया

 है  ?

 सरकार  की  तरफ  से  रोज़  ग्रामों  को

 ऊंचा  उठाने  की  बात  कही  जाती  है।  सरकार  की

 भावना  बड़ी  शुद्ध  है,  लेकिन  जब  तक  उस

 भावन  की  मूर्त  रूप  देने  के  लिए  कोई  इन्फ्रा-

 स्ट्क्चर  न  हो,  एडमिनिस्ट्रेटिव  व्यवस्था

 इन्तज़ाम  न  हो,  सब  तक  केवल  शद्ध  भावनाओं
 को  व्यक्त  करने  से  काम  नहों  चलेगा  |

 मार्केटित  के  उतार-चढ़ाव  एग्रीकल्चर  को  कभी

 पनपने  नहीं  देंगे
 r
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 इस  बात  पर  बहुत  जोर  दया  गया  है
 कि  हमारी  बहुत  अच्छी  साउंड  इकानामी  है.

 हमारे  पास  20  मिलियन  टन  श्रनाज  है
 जो  बौर  बढ़ता  जायेगा,  शौर  हमारे  पास

 4,000  करोड़  रुपप्रे  की  फ़ारेन  एक्सचेंज  है
 सरकार  इस  बात  पर  बहुत  खुश  हो  रही  है  ।

 लेकिन  इस  स्थिति  पर  पहुंचने  के  लिए  उसने

 क्या  किया  है  ?  उसने  जोन्ज़  को  खत्म  कर

 दिया  हैं  शर  फ्री  मृवमेंट  की  इजाजत  दे  दी  है  ।

 श्रगर  लेकिन  अगर  प्रगले  साल  ग्रकाल  पड़

 गया,  तो  ब  कैसे  चावल  या  गेहूं  इकट्ठा  करेगी

 श्र  कैसे  उन्हें  बांटेगी  ?

 मेरा  नवेदन  यह  है  कि  लोगों  को  खुश
 करने  के  लिए  डे-दु-डे  नीतियां  निर्धारित  करने
 का  तरीका  त  तो  देश  के  लिए  और  न  सरकार
 के  लिए  हितकर  है  i  जब  तक  सरकार  लांग-

 रेंज  पालिसीज़  बना  कर  कोई  व्यवस्था  नहों
 करेगी,  तब  तक  न  तो  प्रोड्यूसर  को  ठीक  दाम

 मिलेगा  और  न  ही  कनज्यूमर्ज़  को  कोई  लाभ

 होगा।  आज  प्रोड्येंसर  रो रहे है,  क्योंकि  उन्हें
 वाजिब  दाम  नहीं  मिलता  है  1  कनज्यूमर  के

 लिए  प्राइस  की  कोई  गारंटी  नहीं  है  -  झ्राज

 कोई  प्राइस  स्टैविलिटी  नहीं  है।  सरकार  की
 तरफ़  से  आर्थिक  समीक्षा  में  कहा  गया  है  कि

 होलसेल  इंडेक्स  पहले  से  हाई  है,  लेकिम

 कनज्यूमर  प्राइस  इंडेक्स  पर  इसका  कोई
 फ़र्क  नहीं  पड़ा  है  |  मैं  भी  यही  कहता  हुं
 कि  जो  गरोब  लोग  रोज़  ख़रीद  कर  खाते  हैं,
 उनकी  स्थिति  में  कोई  फ़्के  नहीं  पड़ा  है

 ताज  सारी  व्यवस्था  व्यापारियों,
 मिडलमैन,  के  हाथ  में  है,  जो  किसानों  को
 ठीक  दाम  नहीं  देते  हैं  और  कनज्यूमर  को
 भी  लूट  खिसोट  रहे हैं।  अगर  जनता  पार्टी

 कुछ  क्‍्नीपर  थिकिंग  करके  सही  नीति  नहीं
 अपनाती  है,  तो  एग्रोक॑ल्चरल  प्रोडक्शन

 नहीं  बढ़ने  वाला  है  t  प्राडक्‍्शन  बढ़ता  है,  तो

 किसान  मरता  है,  क्योंकि  कीई  ख़रीदने  वाला

 न  ।  श्रगर  प्रोडक्शन  घटता  है,  श्रौर हों  है
 ;  स  पहन

 त  है
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 अ्ताज  के  भाव  ऊबे  होते  हैं,  तो  सब  किसानों

 की  गाली  देते  हैं  -  सरकार  इस  स्थिति  से

 कैसे  निपटना  चाहती  है,  इसका  कोई  क्लीयर

 इंडीकेशन  सरकार  के  किसी  भी  डाकुवेंट  में

 देखने  को  नहीं  मित्रा  है  |  हां,  अगर  मंत्री

 महोदय  अपने  भाषण  में  कोई  स्पष्टीकरण  दें

 तो  मैं  समझने  के  लिए  तैयार  हूं  :  a

 |
 मैं  आपकी  दो  बातों  की  तारीफ़  करना

 हूं  ।  आपने  इसमें  जो  नेशनल  सटेलाइट
 प्रोजक्ट  को  स्वीकार  किया  है  इस  की  रेकमेंडेशनत

 राष्ट्रीय  कृषि  श्रायोग  ने  की  थो  और  यह

 बहुत  जरूरी  प्रोजक्ट  है  देश  की  धरती  के

 नीचे  कितना  पानी  है,  कितती  धातु  हैं  उतका

 सर्वेक्षण  श्राप  इससे  कर  सकते  हैं  खेती  में
 बीमारी  कितनी  हैं,  कितनी  एकरेज  में  कितनी
 फमल  है  और  क्‍या  फसल  की  हालत  है  यह
 सब  सैटेलाइट  बता  सकता  है  |  इस  की
 मैं  तारीफ  करता  हूं

 इसी  तरह  झाप  ने  चार  सालों  में  शराब-
 बन्दी  करने  की  घोषणा  की  है,  इस  का  भी  मैं

 हामी  हूं  -  मैं  जानता  हूं  इससे  फ़ायदा  होगा।
 मेरे  जिले  के  भ्रन्दर  भी  पहसे  लोग  लड़ते  थे
 कि  नहों  होनी  चाहिए  लेकिन  पिछले  तीन
 चार  सालों  से  जब  से  शराबबन्दी  हुई  है
 उसका  फायदा  लोगों  ते  खुद  महसूस  किया  है,
 यह  मैंने  देखा  हैं  ।  इसलिए  चार  सालों  में
 अगर  श्राप  शराबबन्दी  कर  दें  तो  यह  देश  के

 हित  में  होगा  ।  बहुत  से  जो  पीने  वाले  हैं
 वे  यह  कहते  हैं  कि  इस  से  बूट-नेगिग  होगी।
 कहने  वाले  कहते  ही  रहेंगे,  लेकिन  शराब  अ्रगर
 इस  देश  में  बन्द  हो  जाये  तो  लोगों  का  नेशनल
 चरित्र  भी  ऊंचा  होगा,  वाजिब  तौर  पर
 बचत  होगी,  परिवार  ग्रच्छी  तरह  से  चलते
 लगेंगे  और  ग्राथिक  उन्नति  होगी  ।  श्रापकी
 इन  दो  बातों  की  जो  राष्ट्रपति  महोदय  के
 भाषण  में  कही  गई  हैं  मैं  तारीफ़  करता  हूं  -
 (व्यवधान)  ग्राप  मुझे  दो  तीन
 मिनट  का  समय  और दे  दें  तो  मैं  श्रपनी  बात
 कह लंगा  1  a ao

 Address

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  I  want  to  know’  whether
 any  relaxation  has  been.  made  in  ad-
 mission  to  the  Central  Hall,  because
 there  are  a  number  of  people  there.

 MR.  DEPUTY-SPEAKER:  Please
 do  not  raise  the  question  of  the  Cen-
 tral  Hall  here  Yesterday  itself  I  had
 made  it  clear.  As  far  ag  the  Central
 Hal]  is  concerned,  it  is  the  look-out
 of  the  Watch  and  Ward.  You  can  go
 and  complain  to  them.

 SHRI  A.  BALA  PAJANOR:  They
 say  it  is  under  the  rules.

 MR.  DEPUTY-SPEAKER:  Please
 do  not  raise  the  matter.

 SHRI  A.  BALA  PAJANOR:  You
 can  give  g  ruling.

 MR.  DEPUTY-SPEAKER:  Please  do
 not  consume  the  time  of  the  House.

 श्री  नाथू  राम  मिर्धा  :  श्भी  शाह  श्राफ

 ईरान  झ्राए  थे  तो  उनको  आपने  राजस्थान

 कैनाल  का  दौरा  कराया  था  ।  राजस्थान

 कैनाल  का  दौरा  करते  वक्‍त  मैंने  यह  भी  सुना

 कि  वह  भारत  सरकार  को  राजस्थान  कैनाल

 का  सैकेंड  फेज  पूरा  करने  के  लिए  कुछ  रुपया

 देना  चाहते  हैं  ।  राष्ट्रीय  कृषि  आयोग  ने

 राजस्थान  कैनाल  श्रौर  डेजर्ट  डैबलपमेंट

 के  बारे  में  एक  बहुत  स्पेशल  रिपोर्ट  लिखी  है

 और  उसमें  यह  कहा  गया  है  कि  पानी  ज्यादातर

 जो  जा  रहा  है  बहाव  के  जरिए  से  पाकिस्तान

 बार  की  तरफ  उसको  लिफ्ट  के  जरिए
 उठाया  जाए।  उस  सारे  प्रोजेक्ट  को  रिवाइज्ञ

 करने  की  ज़रूरत  है।  कम  से  कम  जिस  लिफ्ट

 की  बात  को  प्लानिंग  कमीशन  मानता  है,
 भारत  सरकार  मानती  है  और  राजस्थान

 सरकार  भी  पहले  मानती  थी,  श्रब

 पोलिटिकल  ग्राउन्ड्स  पर  उसको

 रिवर्स  करना  चाहते  हैं,  यह  ठीक

 नहीं  है।  जहां  लोग  बैठे  हैं  वहां  पानी
 नहीं  लाना  और  जहां  कोई  नहीं  है  वहां  पानी
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 को  घर  घर  ले  जाना  यह  देश  के  लिए  बरबादी
 का  दिन  होगा  ।  केवल  इशारे  मात्र  में  मैं

 इतना  ही  कहना  चाहता  हूं  :

 रेलवे  बजट  में  भी  मैंने  देखा  राजस्थान

 के  लिए  कुछ  भी  नहीं  है  ।  बेकारी  और
 बेरोजगारी  दस  साल  में  दूर  करने  के  प्रोग्राम
 को  भी  मैंने  समझने  को  बहुत  कोशिश  की

 लेकिन  मुझे  कहीं  पर  उस  का  इसमें  ट्रेस  भी

 नहीं  मिला  कि  बेकारी  और  गरीबी  मिटाने
 के  लिए  रत्ती  भर  भी  कहीं  कुछ  किया  हो।
 जो  प्रोग्राम  बनाया  हैं  उसमें  मुझे  कोई
 तथ्य  नजर  नहीं  श्राता  I

 श्रन्त  में  मैं  एक  बात  यह  निवेदन  करना

 चाहता  हूं  कि  देश  में  मुझे  बहुत  विघटन  को

 प्रवृत्तियां  नजर  श्  रही  है।  आपने  फारेन
 रिलेशंस  के  बारे  में  बहुत  देशों  की  अच्छी
 अच्छी  बातें  कही  हैं।  नान  एलाइनमेंट
 पालिसी  पर  आप  चल  रहे  हैं  कभी  कभी

 जैनुइन  शब्द  लगा  देते  है  चाहे  वह  किसी  की
 समझ  में  आए  या  न  झ्राए  ।  लेकिन  मुझ
 उसकी  कोई  चिन्ता  नहीं  है  I  आप  लोग
 नये  नये  आए  हैं,  शाप  मिलें  उन  से  बातें  करें,
 अच्छे  सम्बन्ध  बनाएं,  देश  के  हित  में  बनाएं,
 यह  सब  ठीक  है।  पर  देश  में  जो  खराबी  हो
 रही  है,  एक  तो  भाषा  के  नाम  पर  हीं  रही  है  ।
 फिर  देश  &  ईस्ट  में ग्रीर  तरह  के  तत्व  पनप

 रहे  हैं  ।  इधर  पंजाब  में  कुछ  और  हालत
 बनती  चली  जा  रही  है।  मैंने  किताब  पढ़ी  हैं
 जिनमें  लिखा  है  कि  यह  तो  ह्न्द्  राज  है,
 उधर  वाला  मुसलमान  राज  है  बीच  में
 सिख  राज  बनाओ  ।  ऐसे  भी  भाषण  चल  रहें
 है।  ऐसी  किताबें  में  ने  पढ़ी  हैं।  इसलिए
 देश  में  श्राज  विघटन  की  प्रवृत्ति  बढ़  रही  है
 te mee  (ब्यवधान)  eee eee  श्राप  इन
 बातों  के  ऊपर  सोचिए  ।  देश  के  अन्दर  श्गर

 ये  सवाल  उठ  कर  खड़े  होंगे  और  बिखराव

 की  तरफ  जाएंगे  तो  ये  श्रापकी  तरक्की  के
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 लिए  परेशानी  के  कारण  बनेंगे  मैं  पचा  गों

 कि  जो  कुछ  मैंने  कहा  है  उसके  ऊपर  झाप

 गहराई  से  विचार  कीजिए  ।

 शो  नाथ  सिह  (दोसा)  :  उपाध्यक्ष

 महोदय,  मैं  राष्ट्रपति  जी  के  प्रभिभाषण  पर

 धन्यवाद  के  प्रस्ताव  के  समर्थन  में  बोलने  के

 लिए  खड़ा  हुआ  हूं  ।  विरोध  पक्ष  के  जो  हमारे
 मित्र  इस  प्रस्ताव  के  विरोध  में  बोल  रहे  हैं,  लगता

 है  उन्होंने  हर  चोज  को  स्वीकार  करने  से

 मुंह  मोड़  लिया  है  उन्होंने  जो  इस  कों

 ग्रालोचनाएं  छी  हैं  उस  से  लगता  है  कि

 उनको  झालोचना  करना  भो  ठीक  ढंग  से  नहीं
 ग्राता  हैं।  पहले  वह  कह  रहे  थे  कि  जनता  पार्टी

 नहीं  चलेगी,  जनता  पार्टी  टूट  जायगी।  लेकिन

 जनता  पार्टी  ठीक  प्रकार  से  चल  रही  है,  उस

 की  सरकार  भी  बन  गई,  लेकिन  जो  कह  रहे
 थे  कि  जनता  पार्टी  टूट  जायगी,  जो  जनता

 पार्टी  पर  प्रहार  कर  रहे  थे,  उन  की  अपनी

 पार्टी  टूट  गई  शौर  आज  हम  देख  रहे  है  कि

 एक  तरफ़  रेड्डी  कांग्रेस  हैं  शर  दूसरी  तरफ

 लेडी-कांग्रेस  है  ।  हमारी  पार्टी  के  लिये  एक

 वर्ष  कोई  ग्रधिक  समय  नहीं  हैं,  हमारी  पार्टी

 की  स्थापना  हुए  ही  ऑभी  एक  वर्ष  हुआ  है,

 सरकार  की  स्थापना  हुए  भी  एक  वर्ष  ही

 हुआ  है  |  भी  तो  हम  को  चुनावों  से  भो

 फुरसत  नहीं  मिली  हैं,  लेकिन  उसके  बावजूद
 भी  हम  लोग  पहले  से  ज्यादा  मज़बूत  हुए  है  |

 दूसरी  बात  ये  लोप  कह  रहे  है  कि  जनता

 पार्टी  विभिन्न  स्वरों  में  बोलती  है  t  मैं  उनको

 बतलाना  चाहता  हूं-एक  स्वर  तो  केवल

 तानाशाही  में  निकलता  है,  लोकतन्त्र  में  तो

 हमेशा  विभिन्न  स्वर  निकलते  हैं  ।  शाप  4

 बांसुरी  की  झ्रावाज़  सुनी  होगी,  जनता  पार्टी

 कृष्ण  की  वांसुरी  है,  जिस  में  विभिन्न  स्वरों  के

 द्वारा  जो  स्वर  निकलता  है,  वह  मीठा  ही  सुनाई

 देता  है  ।  इस  लिये  एक  स्वर  में  बोलना

 तानाशाही  की  निशानी  हैं  ।  पहले  श्रीमती

 इन्दिरा  गांधी  एक  स्वर  में  बोलती  थीं,  मिनिस्टर

 लोग  उन्हीं  की  बात  को  दोहराते  थे,  मुख्य-
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 मंत्री  लोग  उसी  बात  को  दोहराते  थे,  तथा-

 कथित  यूवक-कांग्रेस  के  नेता  लोग  उसी  बात

 को  दोहराते  थे  ।  पूरे  हिन्दुस्तान  में  एक  ही
 स्वर  सुनाई  देता  था-चाहे  रेडियों  हो  या

 समाचार  पत्र  हों,  सभी  के  माध्यम  केवल

 इन्दिरा  जी  का  स्वर  और  दूसरा  स्वर  संजय

 गांधी  का  सुनाई  देता  था,  तीसरा  कोई  स्वर

 उस  जमाने  में  सुनाई  नहीं  देता  था  ।

 कल  स्टीफ़न  साहब  ने  कहा  कि  यह  तो

 आायोगों  की  पार्टी  है  ।  हम  झण्डे  के  लिये  खून

 वहा  देंगे।  मैं  स्टीफ़न  सहब  से  पूछना  चाहता

 हें-“-भापातकाल  के  दिलों  में  प्राप  की  बहादुरी

 कहां  चली  गई  थी  ?  किस  बिल  में  घुस  गई

 थी,  जो  श्राज  बहादुरी  दिखा  रहे  हैं  ?  हम
 जानते  हैं  श्राप  कितने  बहादुर  हैं,  झडे  के

 लिये  कितना  खून  बहायेंगे  ।  श्रापातकाल  के

 दिनों  में  जब  अ्रत्याचार  हुए,  जिस  जनता  ने

 आप  को  वोट  दिया  था,  जब  उस पर  श्नत्याचार

 हो  रहे  थे,  तो  श्राप  की  जुबान  क्‍यों  बन्द  थी  ?

 श्राप  ने  खन  बहाना  तो  दूर  रहा,  पसीना  तक

 नहीं  बहाया  ।  इस  लिये  हम  जानते  हैं  कि  श्राप

 कितने  बहादुर  है  और  झण्ड  के  लिये  कितनी

 बहादुरी  दिखायेंगे  ।

 आपने  कहा  कि  यह  श्रायोगों  की  पार्टी

 है  ।  किसी  भी  लोकतान्त्रिक  देश  में  जनतन्त्र
 को  कुचलने  वालों  के  ऊपर  आयोग  बैठाना

 तो  बहुत  छोटी  सी  बात  है  a  are  इंग्लैंड

 का  उदाहरण  लीजिये--वहां  ऐसी  व्यवस्था

 है  कि  जो  जनतन्त्र  के  ऊपर  प्रहार  करे,

 उस  को  नष्ट  करें,  उस  पर  श्रायोग  ही  नहीं,

 महा-प्रभियोग  लगना  भाहिये  t  हम  ने  बहुत

 ही  साधारण  कार्यवाही  की  है,  सहानुभूतिपृबंक
 विचार  कर  रहें  हैं,  श्राप  लोगों  पर  दया

 कर  रहे  हैं,  लेकिन  उस  के  बावजूद  भी  आप

 कहते  हैं  कि  हम  भायोग  बंठा  रहे  रहे  है  ।

 जब  आयोग  की  रिपोर्ट  आयेंगी  और  उस  के

 बाद  आप  के  ऊपर  जो  कायंवाही  की  जायगी,
 तब  पता  नहीं  भाप  क्या  कहेंगे  ।

 Address

 श्राप  कह  रहे  है  कि  जनता  पार्टी
 लोकतन्त्र  को  खोखला  कर  रही  है  ।
 स्टीफ़न  साहब  ने  देव  राज  श्र्से  का  उदाहरण
 दिया,  उन  की  सरकार  की  भंग  कर  दिया
 गया  था  और  वहां  पर  राष्ट्रपति  शासन  लागू
 कर  दिया  गया  था।  आपात  काल  के  दिनों
 में  जब  हम  जेलों  में  बन्द  थे,  तमिलनाडु  का

 उदाहरण  आप  सामने  है।  झाप  ने  तमिलनाडु
 सरकार  को  क्‍यों  भंग  किया  था  ?  क्‍या  इस
 लिये  कि  श्री  करुणानिधि  महादेवी  के  चरणों
 में  सिर  नहीं  झुकाते  थे  a जब  आप  ने  उस  समय

 तामिलनाडु  की  सरकार  को  भंग  कर  दिया,
 तो  अब  हम  ने  यदि  देवराज  भ्रसं  की  सरकार
 को  भंग  कर  दिया---हस  मैं  श्राप  की  क्‍यों
 झ्रापत्ति  हैं  ?  श्राप  को  केन्द्र  में  6  साल  तक
 बने  रहने  का  ग्रधिकार  किस  ने  दिया  था  ?
 श्राप  तो  पांच  सालों  के  लिये  चुन  कर  भागे  थे
 उस  के  बावजूद  भी  यदि  हम  चाहते  तो  कर्णाटक
 की  सरकार  को  प्रपने  हाथ  में  रख  सकते  थे,
 लेकिन  हम  ने  तुरन्त  यहां  पर  चुनाव  करवा
 दिये  शौर  उसके  बाद  जनता  ने  जो  फैसला  दिया,
 उस  को  हम  ने  सहर्ष  स्वीकार  किया  तो

 यह  कहना  कि  हम  लोकतंत्र  की  जड़ें  खोखली
 कर  रहे  हैं  सवेथा  ग़लत  है।  श्राप  ने  उस  से  पहले
 क्या  किया  ।  विभिन्न  राज्यों  के  मुख्य  मंत्रियों
 को  एक  झटके  में  बदल  देते  थे  श्रौर  इस  तरह  से

 झाप  ने  कई  मुख्य  मंत्री  बदल  दिये  श्री  मोहन

 लाल  सुखाडिया  झाप  के  प्रजातंत्र  का  एक

 उदाहरण  हैं  qt  वे  राजस्थान  के  मुख्य  मंत्री  थे  |

 उनको  आप  ने  मुख्य  मंत्री  पद  से  हटा  दिया  t

 क्या  उन्होंने  वहां  की  विधान  सभा  का  विश्वास

 सो  दिया  था  t  ऐसी  कोई  बात  नहीं  थी

 लेकिन  उन  को  मुग्य  मंत्री  के  पद  से  हटा  कर

 गवनेर  इसलिए  बना  दिया  गया  था  कि  वे

 राष्ट्रपति  जी  या  इन्दिरा  जी  के  इशारे  पर

 नहीं  चलते  थे  ।  उनके  स्थान  पर  आप  ने  श्री

 बरकतुल्ला  खान  को  वहां  पर  थोप  दिया

 विधान  सभा  के  सदस्यों  से  नहीं  पूछा  गया  श्नीर
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 [att  ara  सिह]
 न  ही  अपनी  पार्टी  के  लोगों  से  आपने  पूछा  v

 ऊपर  से  उन  को  वहां  पर  थोप  दिया  गया  t

 यह  था  झझाप  का  लोकतंत्र,  यह  था  श्राप  का
 प्रजातंत्र  ?  इस  तरह  के  एक  नहीं  बल्कि  कई

 उदाहरण  मैं  आप  के  सामने  रख  सकता  हूं
 जिन  से  पता  चलेगा  कि  झ्राप  लोगों  ने  कितना

 तानाशाही  'रवया  अपनाया  था  प्रेस  का  गला

 शाप  ने  घोट  दिया  था।  हम  प्रेस  आयोग

 बना  रहे  हैं  -  इसके  श्रलावा  हम  प्रेस  को  पूरी
 स्वतन्त्रता  दे  रहे  हैं ।  श्राप  की  तरह

 हमने  न्यायपालिका  को  बिल्कुल  अपनी  मुद्दे
 में  नहीं  किया  ।  हसने  _  कार्यपालिका,  न्याय-

 पालिका  और  बिधायिका,  तीनों  को  पूर्ण
 स्वतन्त्रता  दी  है  भोर  वे  अपने  श्रपने  क्षेत्र  में

 स्वतन्त्र  रूप  से  काम  कर  सकती  हैं।  लोकतंत्र  के

 जो  ये  पहिये  हैं,  धुरी  हैं,  इनको  हमने  मजबूत
 किया  है।  झाप  यह  देखें  कि  सुप्रीम  कोर्ट  के  मुख्य

 न्यायाधीश  को,  चाहे  उन्होंने  जैसा  फ़्सला

 दिया,  हमने  नियमों  का  पालन  करते  हुए  सुप्रीम
 कोर्ट  में  नियुक्त  किया  है  जुर्कया  यह  लोकतंत्र

 का  सही  नमूना  नहीं  है  ?

 एक  चीज़  मैं  यह  जरूर  कहना  चाहंगा
 कि  प्रेस  के  बारे  में  जो  सरकार  कर  रही  है,

 वह  ठीक  ही  कर  रही  हैं  लेकिन  वेज  बोर्ड

 मी  जो  शर्तें  हैं  उन  को  बड़े-बड़े  भ्रखबारों  के

 मालिक  नहीं  मान  रहे  हैं  ।  हो  संकता  हैं  कि

 उन  के  और  कांग्रेस  के  सम्बन्ध  कुछ  अच्छे

 रहे  हों,  इन्दिरा  जी  के  और  उन  के  सम्बन्ध

 कुछ  भ्रच्छे  रहे  हों,  लेकिन  कर्मचारियों  की

 जो  वाजिब  मांगें  है  और  वेज  बोड  में  जो  शर्तें

 रखी  गई  हैं  उन  को  वे  लोग  नहीं  मान  रहे  हैं  v

 सरकार  बड़े  प्रो  के  मालिकों  को  इस  बात  के

 लिए  मजबूर  करे  कि  वेज  बोर्ड  की  जो  शर्तें  हैं,
 उन  को  वे  मानें  और  इसके  लिए  उन  पर  दबाव

 डालना  चाहिए  |

 एक  बात  यह  बहुत  कहते  हैं  कि  हरिजनों
 पर  बहुत  प्रत्या्ञार  हो  रहे  हैं  |  ऐसा  कह
 कर  यह  छुप्नाछृत  की  भावना  फंला  रहे  हैं  t

 MARCH  I,  4978  on  President’s  Address  300

 बतारत  के यर  क्या  ड्प्रा  जब  वाब  जगजोवन
 राम  जो  वहां  पर  गये  थे  ?  कोन  थे  वे  लोग  ?

 वें  जो  द्न््द्रा  प्रय  के पम पक  दि; ह  इतदिरा
 समयक  विद्यार्थी  थे  जिन्होंने  वहां  के  विश्व-

 विद्यालप  पर  अप्नना  कब्जा  किया  हुभ्ा  है  ।

 वे  एन०  एस०  एक  ग्राई०  के  विद्यार्थी  हैं
 जो  इन्दिरा  जी  के  समर्थेक  हैं  और  वे  वहां  पर

 लोगों  में  छम्नाठत  की  भावना  फैला  रहे  है  t

 वहां  पर  .9  विद्याथयों  को  30  जनवरी  को

 गिरफ्वार  किया  गधा  जिन  में  वहां  की  वनिवन
 का  ग्रध्यक्ष  भो  था  ब्ौर  जो  इन्दिरा  जी  का
 पक्का  समर्थक  है  |  क्‍या  यह  जनता  पार्टी

 बालों  ने  किया  है.  आर०  एस०  एस०  वालों

 ने  किया  ये!  फिपी  चोशलिस्ट  पार्टी  के  कार्य  कर्ता
 ने  किया  है  ?  बह  केवल  इन्दिरा  जी  के  समर्थकों
 ने  किया  हैं  श्रौर  आज  यह  दिखाना  चाहते  हैं
 कि  हरिजनों  पर  बड़े  श्रत्याचार  हो  रहे  हैं.।

 जहां  तक  हरिजनों  पर  अत्याचार  की  बात  है,
 20  प्रतिशत  शब्रत्याचार  इन  के  जमाने  में

 हरिजनों  पर  हुमा  करते  थे  लेकिन  श्रब  वे
 5  प्रतिशत  पर  झा  गये  है  ।  हमारी  सरकार

 को  बने  हुए  अभी  एक  ही  साल  हा  है  शौर

 5  प्रतिशत  पर  हम  इन  को  ले  आ्राए  हैं  ।  दो

 साल  के  बाद  5  प्रतिशत  प्रत्याचार  भी

 हरिजनों  पर  नहीं  होंगे  ।  इन  लोगों  ने  बहुत
 सारे  काम  हरिजतों  और  ग्ररीय  लोगों  के

 विरूद्ध  किये  है  लेकिन  हमारी  सरकार  उनकी

 भलाई  के  लिए  बहुत  से  काम  कर  रही  है
 विशेष  रूप  से  गांवों  में  t  गांवों  में  अ्रपराध  उनके

 खिलाफ़  होते  थे  या  शहरों  में  उन  के.  खिलाफ़

 होते  थे  उन  को  ष्र  करने  के  लिए  हम  सतर्क

 हैं  |  ग्रमी  राजस्थान  के  श्री  गाथू  राम  सिर्घा

 बोल  रहे  थे  कि  चारों  तरक़  कानून  की  व्यवस्था

 ठीक  नहीं  है  ।  मैं  पुछता  चाहता  हूं  कि  इस

 के  लिए  जिम्मेदार  कौन  है,।  भ्रन्तिम  पुलिस
 आयोग  i902  में  बैठाबा  गया  था  श्र  उस

 के  बाद  अभी  तक  पुलिस  श्रायोग  नहीं  बैठाया

 गया  था।  क्‍यों  नहीं  बैठलाया  गया  था?

 श्राज  श्राप  गह  देखें  कि  पुलिस  स्टेशनों  पर
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 पूरी  पुलिस  नहीं  हैं,  उन  की  कोई  सुविधाएं
 नहीं  दी  गई  हैं  ।  न  उन  को  कोई  गाड़ी  दी

 गई  हैं  और  न  उन  के  पास  दूसरे  कोई  साधन  हैं
 जिन  से  अपराधों  का  पता  लग  सके  ।  इसके

 लिए  भूतपूर्व  सरकार  जिम्मेदार  है  t  हमने
 इसीलिए  पुलिस  आयोग  की  स्थापना  की  है
 जिससे  अ्रपराधों  को  हम  रोक  सकें  और  यह
 देख  सों  कि  एक  पुलिस  स्टेशन  पर  कितने

 सिपाहियों  की  जरूरत  है,  कितने  शौर  साधनों

 की  जरूरत  है  ।  ये  जितने  प्रपराघ  श्राज  दिखायी

 दे  रहे  हैं  इसके  लिए  भूतपृर्वं  सरकार  ही

 पुरी  तरह  से  जिम्मेदार  हैं  शब  धीरे-धीरे

 अपराधों  की  संख्या  में  कमी  झा  रही  है  |  अरब

 पुलिस  स्टेशनों  पर  रिपोर्ट  दर्ज  हो  रही  है,

 पहले  यह  नहीं  होता  था।  इसकी  वजह  से  भी

 कानून  और  व्यवस्था  में  बाधा  पड़ती  थी

 में भ्रपनी  सरकार  से  यह  श्रनुरोध  जरूर

 करूंगा  कि  वह  थोड़ा  और  सख्ती  से  काम  ले

 क्योंकि  कांग्रेस  के  बन्धु  देश  में  भ्रव्यवस्था  की

 स्थिति  पैदा  करना  चाहते  हैं  श्रगर  उन्हें

 कंट्रोल  करना  है  तो  सरकार  को  थोड़ा  और

 सख्तो  से  काम  लेना  पड़ेगा  ।

 5.00  hrs.

 सरकार  ने  अल्यसंख्यकों,  भ्रतुपुचित  जातियों

 और  ग्रनुयसुचित  जनजातियों  को  दशा  सुधारने
 के  लिए  आयोगों  की  स्थापना  की  है  ।  इस
 कदम  से  इन  लोगों  की  दशा  में  सुधार  होगा।
 सरकार  चुनाव  प्रणाली  में  सुधार  करने  के

 लिए  भी  कदम  उठा  रही  है  1  आज  तक

 चुनाव  पणाती  में  कोई  सुधार  नहीं  किया  गया  ।

 अनुरोध  करता  हूं  कि  इसमें  तुरन्त  सुधार
 किया  जाना  चाहिए  t  जनता  पार्टी  ने  श्रपने

 घोषणा  पत्र  में  कहा  है  कि  वह  is  साल  के

 व्यक्तियों  को  मतदान  का  अधिकार  देगी  ।

 मैं  चाहता  हूं  कि  इस  घोषणा  को  जल्दी  से

 जल्दी  पूरा  करना  चाहिए  1  जब  8  साल  की

 एक  युवती  श्पना  पति  चुन  सकती  है,  6

 वर्ष  का  अ्रकसर  राष्ट्र  का  काम  संभाल  सकता

 है  तो  8  बर्ष  का  व्यक्ति  लोकतंत्र  म॑  मतदान
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 eat  नहीं  कर  सकता  हैं  ।  इसलिए  मेरी  मांग

 है  कि  i8  साल  के  व्यक्ति  को  वोट  देने  का

 ग्रधिकार  तुरन्त  दिया  जाए।

 स्टीफन  साहब  श्रौर  नाथ्राम  जी  कह

 रहे  थे  कि  झआथिक  दृष्टि  से  हमने  कुछ  नहीं
 किया  |  कल  का  बजट  आ्रापके  सामने  हैं  ।

 इससे  पफ्ता  लग  गया  होगा  कि  हम  गांवों  के

 लिये  क्‍या  करने  का  रहे  हैं  t  हमारे  बारे  में

 कहा  जाता  है  कि  हम  पूंजीपतियों  के  लिये

 कर  रहे  है  t  मैं  कहता  हूं  कि  इंदिरा  जी  के

 जमाने  में  जितनी  विदेशी  पूंजी  इस  देश  में

 ग्रायी,  उतनी  ब  नहीं  आ  रही  हैं  ।  उस

 जमाने  में  कुछ  पूंजीपतियों  को  बहुत  महत्व
 मिलता  था  लेकिन  आज  ऐसा  नहीं  है  ।  हम
 गांधी  जी  की  नीति  पर,  गांधी  की  के  रास्ते

 पर  चल  रहे  हैं  इसलिए  हमें  भ्रष्ट  श्रफसरों,
 दिवालिया  राजनीतिज्ञों  और  बड़े-बड़े

 पूंजीपतियों  का  प्रहार  सहना  पड़  रहा  है  ।

 फिर  भी  शप  कहते  हैं  कि  हम  पूंजीपतियों  का

 साथ  दे  रहे  हैं  |  हमने  अपने  बजट  का  40

 प्रतिशत  सिचाई  व्यवस्था  में  सूधार  के  लिए  रखा

 है  |  गांवों  को  और  अधिक  बिजली  दे  रहे

 है,  गावों  में  सड़क  बना  रहे  हैं  छोटे-छोटे  स्कूल
 और  छोटे-छोटे  उद्योग  धंधे  खोल  रहे  हैं  t

 क्या  यह  गांवों  का  या  देश  का  विकास  नहीं  हैं  ?

 हम  देश  में  विकेन्द्रित  श्र्थव्यवस्था  लाना  चाहते

 हैं  ।  हमने  बड़े  नोटों  का  बिमुद्रीकरण  किया

 क्‍या  यह  बहुत  बड़ा  काम  नहीं  है  ?  एक-एक

 हजार  के  नोट  बड़े-बड़े  पूंजीपतियों  ने  जमा  किये

 हुए  थे,  वे  सब  बेकार  हो  गये  हैं  |  कया  यह  बड़
 काम  नहीं  है  ?

 इसके  साथ-साथ  हमने  मज़दूरों  को  बोनस

 दिया  ।  झ्रापातकाल  में  जिनको  नौकरियों  से
 निक्राल  दिया  गया  था  उन्हें  वापस  लिया  |

 हमने  ट्रेड  यूनियन  के  भ्रधिकार  बहाल  किये  |

 मज़दूरों  की  जो  भी  समस्याएं  हैं  उनको  हम

 दूर  कर  रहे  है  ।  क्‍या पे  सब  थोड़े  काम  हैं  ?
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 [श्री  नाथ  विह]
 मैं  राजस्थान  के  मुख्य  मंत्री  को  बधाई

 देना  चाहता  हूं  कि  उन्होंने  राजस्थान  में
 झन्त्यादय  चलाया  |  जो  पहले  कहते  थे  कि  हम
 गरीबी  दूर  करेंगे.  in  गरीबी  तो  दूर  कर  नहीं
 पाए  लेकिन  खुद  दूर  हो  गए।  लेकिन  हम  जैसे

 ही  सत्ता  में  अ।ए  हमने  गरीबी  दूर  करने  का
 काम  शुरू  कर  दिया  है।  ग्रन्त्योदय  योजना  है।
 श्री  नाथू  राम  मिर्धा  ने  कह  दिया  हैं  कि  कोई
 विकल्प  नहीं  है।  इस  योजना  में  हर  गांव  में
 पांच  परिवारों  को  लिया  जाएगा।  सबसे
 जो  गरीब  हैं  उनको  चुना  जाएगा।  उन

 लिए  मकान  बना  रहे  हैं  उनको  ज़मीन  अगर

 उनके  पास  नहीं  है  तो  जभीन  दे  रहे  हैं  छोटी
 छोटी  डरी  की  उनके  लिए  व्यवस्या  कर  रहे

 हैं  मुफ्त  में  उनके  बच्चों  को  शिक्षा  देने  की

 व्यवस्था  कर  रहे  हैं  -  एक  साल  में  पांच  परिवारों
 की  गरीबो  इस  तरह  से  दूर  होगी  और  पांच

 साल  में  एक  गांव  में  पच्चीस  परिवारों  की

 दूर  हो  जाएगी  |  इनने  तो  एक  गांव  में  गरीब

 परिवार  भी  नहीं  होंगे।

 पिछली  सरकार  ने  राजस्थान  की  ओर

 ध्यान  नहीं  दिय।।  राजस्थान  सबसे  पिछड़ा

 हुआ  राज्य  है।  वहां  जब  श्री  मोहन  लाल

 सुखाडिया  मुख्य  मंत्री  थे  तब  श्रीमती  इंदिरा
 गांधी  उनसे  खुश  नहीं  थीं।  इस  वास्ते  उन्होंने
 उस  प्रदेश  को  आज  तक  पिछड़ा  हुआ  रखा  है
 झोर  बहां  पर  विकास  कार्यों  की  ओर  ध्य,न

 नहीं  दिय/।  जयपुर  उसकी  राजधानी  है।
 उस  ग्रन्दर  तक  ग्राज  तक  कोई  भी  बड़ी

 इंडस्ट्री  नहीं  लगाई  गई  अहमदाबाद  में  बड़ी

 बड़ी  कपड़ा  मिलें  हैं।  दिल्ली  से  बड़ी  लाइन

 श्रहमदावाद  को  जयपुर  होते  हुए  ल ेजानी  चाहिए
 थी  लेकिन  नहीं  ले  जाई  गई  t  मैं  ग्राशा  करता  हूं
 कि  जयपुर  में  बड़ी  इंडस्ट्री  भी  लगाई  जाएगी
 शौर  दिल्‍ली  से  ग्रहमदाबाद  के  लिए  जयपुर
 होते  हुए  एक  बडी  लाइन  देने  की  व्यवस्था  भी

 की  जाएगी।

 चंकि  राजस्थान  एक  पिछड़ा  हुधा  राज्य

 है  इस  वास्ते  उसको  पिछडा  राज्य  ल्लोचित  करके
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 बहां  पर  छोट  छोटे  उद्योग  धंधे  चालू  किए
 जायेंगे  ऐसा  भी  मैं  विश्वास  करता  हूं  ।

 सरकार  ने  चीनी  शोर  खण्डसारी  में  जो

 गड़बड़ी  हुई  थी  उसको  ठीक  कर  दिया  है।
 लेकिन  यह  कदम  कुछ  देर  में  उठाया  गया  है।
 में  चाहता  हूँ  कि  किसानों  की  समस्याप्रों  के

 प्रति  जागरूक  रहा  जाए  शौर  समय  पर  जो
 भो  कदम  उठाना  हो  उठाया  जाए  |

 फसल  बीमा  की  आज  तक  व्यवस्था  नहीं
 की  गई  है।  झोला  वृष्टि  से  फसलें  बरबाद  हो
 जाती  हैं  शौर  किसान  तबाह  हो  जाता  है।

 इस  साल  बेमौसम  भोले  पड़  हैं।  जिन  स्थान

 पर  गोले  पड़े  हैं  सरक।र  को  चाहिए  कि  छोटे

 छोटे  राहत  कार्य  बहां  चालू  करे  उन  लोगों  को

 जो  झोला  वष्टि  से  प्रभावित  हुए  हैं  सहायता  दे  t

 किसानों  की  फसलों  का  बीमा  हो  स  $  इस  प्रकार

 की  व्यवस्था  भी  सरकार  करे  ताकि  किसान  को

 नुकसान  से  बचाया  जा  सफे  |

 शिक्षा  में  हमने  जो  परिवर्तन  किया  है।

 हमने  तय  किया  है  कि  निरक्ष  रता  को  पांच  साल

 में  दूर  कर  दिय।  जाए  गा।  पहले  वाली  सरकार

 जो  उस है  पिट॒दू  ह्म  करते  थ ेउनको  उपकुलपति
 बना  दिया  करती  थी  ।  हम  लोग  इस  में  परिवर्तन

 कर  रहे  हैं  भर  अच्छे  शिक्षा  शास्त्रियों  को

 विश्वविद्यालयों  के  उपकुलपति  बना  कर  भेज

 रहे  हैं  ताकि  शिक्षा  जगत  में  कोई  अ्व्यवस्था

 का  वातावरण  न  रहे।

 बेरोजगारी  भत्ते  की  जिसकी  हमने
 घोषणा  की  थी  उसको  हम  ऑ्भी  तक  शुरू

 नहीं  कर  सके  हैं।  मेरा  निवेदन  है  कि  लो  लोग

 बेरोजगार  हैं  उनके  लिए  तुरन्त  रोजगार

 उपलब्ध  कराया  जाए  और  यदि  ऐसा  नहीं  किया

 जाता  है  तो  उनको  बे  रोजगारी  भत्ता  दिया  जाए

 जाई  प्रारम्भ  में  उसकी  राशि  कम  ही  क्‍यों  न  हो।

 अ्रव॒  मैं  विदेश  नीति  वे!  बारे  में  थोड़ा  सा

 कहना  चाहता  हूं  ।  मैं  कहना  चाहता  हूं  कि  वास्तव
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 में  तटस्थत।  की  नीति  पर  अज  यही  सरकार  है
 जो  चल  रही  है।  पहली  सरकार  की  विदेश

 नीति  रूस  की  तरफ  झुकी  हुई  थी  956  7

 जब  हंगरी  पर  रूस  ने  हमला  किय।  वहां  टैंक

 भेजे  तो  कांग्रेस  सरकार  चुप  रही  कुछ  नहीं

 बोली,  बहां  पर  लोगों  की  स्वतन्त्रता  को  जब

 कुचला  जा  रहा  था  तब  उसके  मुंह  से  एक  शब्द

 मी  नहीं  निकला  968  में  चेकोसलोवाकिया।

 की  जनता  ने  स्वतन्त्रता  की  मांग  की  थी।

 तब  रूस  के  टैंक  वहां  गए  श्रौर  लोगों  की  स्व-

 तन्ब्रता  की  आवाज  को  उन्होंने  कु्नल  कर  रख

 दिय।  |  श्रीमती  इंदिरा  गांधी  चुप  रहीं,  उनकी

 सरकार  चुप  रही।  वही  श्राज  इस  सरकार  पर

 आरोप  लगा  रहे  हैं  कि  यह  सरकार  की  नीति

 भमरीका  के  अनुकूल  है।  लेकिन  श्राप  देखें  कि

 वास्तविक  स्थिति  क्या  है।  सबसे  पहल।  कदम

 हमने  कौन  सा  उठाया  है।  सर्वप्रथम  हम  रूस

 गए  भौर  बाद  में  प्रमरीका  3  राष्ट्रपति  कार्टर

 यहां  पर  आए  |  पहले  हम  रूस  की  यात्रा  पर

 गए  श्रौर  बाद  में  कार्ट र  यहां  आए  |  मैं  पूछना

 चाहता हुं  कि  श्राप  बताये  कि  हमारी  विदेश

 नीति  में  क्या  खोट  है  ?  वास्तव  में  यह  सही  विदेश

 नीति  है।  हमारे  पड़ौसी  देशों  )/  साथ  सम्बन्ध

 बहुत  ग्रच्छे  हो  रहे  हैं।

 चीन  के  साथ  सम्बन्ध  श्रच्छे  तो  हो  रहे

 हैं  लेकिन  किस  तरह  से  सम्बन्ध  राग  शर  ज्यादा

 सुधर  सकेंगे  यह  मुझे  मालुम  नहीं।  बीस

 अवतूतर,  962  को  जब  कांग्रेस  सरकार  थी
 तब  इसी  सदन  में  सब  लोगों  ने  खड़े  होकर  कसम

 खाई  थी  कि  चीन  जब  तक  हमारी  भूमि  जो
 उसने  छीनी  हैं  वापिस  नहीं  कर  देता  है  या  उस

 जमीन  को  हम  वापिस  नहीं  ले  ले;  हैं  तब  तक

 हम  दम  नहीं  लेंगे  ।  पिछती  कांप्रेस  सरकार

 ने  तब  से  लेकर  977  तक  उस  जमीन  में  से

 एक  इंच  जमीन  भी  वापिस  नहीं  ली।

 यह  आपकी  कूटनीति  थी  श्रौर  मिदेश  नीति

 थी  |  आज  भी  चीन  उस  जमीन  को  दबाए  बैठा

 है  1  लेकिन  मुझे  विश्वास  हैं  कि जतता  सरकार

 इस  बारे  में  कूटनीतिफ  तरीके  से  काम  लेगी  शौर

 उस  जमीन  को  लीन  से  बातथीत  करके,  सम्बन्ध

 Address
 कि

 सुधार  के,  मित्रता  कर  के  बहु  जमीन  को  वापस

 लेगी

 सेन्टर  स्टेट  र्लिगन्स  के  बारे  में  कल

 कुछ  माननीय  सदस्य  कह  रहे  थे  ।  कम्युनिस्ट
 भाई  हमारे  कहते  हैं  कि  इस  बारे  में  बातचीत

 होनी  चाहिये  ।  स्टेट्स  को  ज्यादा  भ्रधिकार

 देने  चाहिये  1  मेरी  समझ  में  नहीं  ग्राता  कि

 वह  अधिकार  लेकर  क्या  करेंगे।  पहले  ही  उनके

 पास  काफ़ी  ग्रधिकार  हैं  ।  जो  ग्रधिकार  स्टेट्स
 के  पास  हैं  उनको  वह  किसी  को  देना  नहीं
 चाहते  ।  हम  कहते  हैं  कि  जिला  परिषदों  को,
 पंचायतों  को  ज्यादा  अधिकार  दो,  जो  कि  वह

 नहीं  दे  रहे  हैं  ।  उल्टे  स्टेट  के  किये  शर  ज्यादा

 अग्रधिकार  मांग  रहे  हैं  ।  वेस्ट  बंगाल  के  श्री
 ज्योति  बसु  द्वारा,  कश्मीर  के  शेख  भ्रब्दुल्ला
 द्वारा  और  तमिलनाडु  में  यह  मांग  की  जा  रही
 है  ।  यह  वही  श्री  ज्योति  बसु  हैं  जस  962

 में  ्रीन  से  लड़ाई  हुई  थी  तो  उस  समय  इन्होंने

 कहा  था  कि  हिन्दुस्तान  ते  च्रीन  पर  हमला
 किया  है  l  वह  श्राज  ज्यादा  ग्रधिकार  मांग

 रहे  हैं  1  शेख  भ्रब्दुल्ला  जेल  से  छूटते  ही  चाउ-

 एन-लाई  से  बात  करने  मये  थे,  वह  ज्यादा

 अधिकार  मांग  रहे  हैं।  तमिलनाडु  की सरकार
 भी  कहती  है  कि  स्टेट  को  ज्यादा  अभ्रधिकार
 मिलते  चाहियें  |  मेरा  कहना  है  कि  हमारा
 देश  नाजुक  दौर  से  गुज़र  रहा  हैं,  श्राप  रोज़
 उत्तर  दक्षिण  की  लड़ाई  करवाते  हो,  रोज  प्रंग्रेज़ी
 शर  हिन्दी  की  लड़ाई  करवाते  हो,  जो  किसी

 भी  तरह  से  सही  शौर  उचित  नहीं  हैं  ।  मुझे
 विश्वास  हैं  कि  इस  नाजुक  दौर  में  प्रगर  हमने
 केन्द्र  को  कमज़ोर  किया  तो  इसके  परिणाम
 गलत  भोगने  पड़ेंगे,  हो  सकता  हैं  कि  देश  की

 बहुत  बड़ा  नुकसान  हो  जाये  ।  इसलिए  इस
 समय  स्टेट  और  सेन्टर  रिलिशन्स  जो  हैं  वही
 ठीक  हैं  ।  श्रगर  दोनों  में  पस  में  किसी  विषय
 पर  झगड़ा  हो  तो  उसके  समझौते  की  व्यवस्था
 संविधान  में  है

 पुन:  जनता  सरकार  ने  एक  साल  में
 जो  काम  किये  है  उसके  लिये  मैं  सरकार  को
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 [श्री  ताथ  सिह  |
 धन्यवाद  देता  हूं  भौर  झाशा  है  कि  इसी

 तरह  से  आगे  भी  जनता  सरकार  काम

 करेगी  और  ज्यादा  जनता  को  सहानुभूति
 प्राप्त  करने  के  लिये  उसे  सतक  होकर  काम

 करना  चाहिये  ।

 श्री  पश्माचरण  सामन्तसिहेरा  (पुरी)  :

 उपाध्यक्ष  जो,  राष्ट्रपति  जी  ने  जो  भाषण
 दियां  है  उसका  मैं  स्वागत  करता  हूं  ।  लेकिन

 पहले  मुझे  यह  कहना  है  कि  उड़ीसा  के  8  एम  ०

 पी०  ने  उड़िया  में  भाषण  देने  के  लिये  कहा  था
 और  उसके  बारे  में  एकक्‍्स-स्पीकर,  श्री  रेड्डी

 साहब  से  बातचीत  हुई  थी  तो  उन्होंने  कहा
 था  कि  इस  बजट  सेशन  से  इसका  इन्तजाम
 कर  देंगे  ।  लिकिन  बजट  सेशन  शुरू  हो  गया  है
 पर  श्रमी  तक  इंटरप्रीटेशन  का  कोई

 इन्तजाम  नहीं  हुआ  है  ।  उड़िया  भाषा  का

 इंटरप्रीटर  श्रमी  तक  अपौइंट  नहीं  हुआ,  इसका

 हमें  खेद  है  ।  हम  जानना  चाहते  हैं  कि  उड़िया
 भाषा  हाउस  में  हम  बोल  सकते  है  कि  नहीं  ?

 द
 सभाध्यक्ष  महोदय  :  आप  बोलिय  |

 श्री  पद्माचरण  सामन्तसहेरा  :  इन्टरप्रेटर

 नियुक्त  होने  के  लिये  अखबार  में  नोटिस  भी

 निकला  है  |  वह  इंटरप्रीटर  है  कि  नहीं  हमको

 मालूम  नहीं  हैं  1  ग्राप  ऐलान  करेंगे  कि  इंटर-
 प्रीटर  है  कि  नहीं  ?  उड़ीसा  की  2  करोड़
 जनसंख्या  है  उनकी  भाषा  के  इंटरप्रीटेशन  का

 इन्तज़ाम  क्‍यों  नहीं  हो  सकता  है  ?  कब  तक

 उड़िया  इंटरप्रीटर  ग्रपौइंट  होगा,  यह  मैं

 जानना  चाहता  हूं  ।

 उपाध्यक्ष  महोदय  :  मी  हम  कुछ  नहीं
 बोल  पायेंगे  t

 r
 श्री  पद्मावरण  सामन्तसहेरा  :  हम

 उड़िया  में  कहेंगे  ।

 उपाध्यक्ष  महोदय  :  बोलिये  |

 श्री  पद्माचरण  सामन्तसिहेरा  :  **
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 MR.  DEPUTY-SPEAKER:  You  can
 continue  to  speak  in  Oriya,  but  please
 give  a  translation  afterwards  for  re-
 cord.

 श्री  पद्माचरएण  सामन्तसिहेरा  :
 It  is  not  possible;  I  will  speak  in
 Hindi.

 वह  बोलते  है  कि  डेमोक्रेसी  नहीं  है,  हम
 2  सवाल  उनसे  पृछते  हैं  जो  लोक-सभा  में

 भाई  वहां  पर  बैठे  हैं  बौर  कांग्रेस  में  इन्दिरा
 गांधी  के  नेतृत्व  में  थे  जिस  समय  एमजेंन्सी
 जारी  हुई  उस  समय  कोई  इंडिपेंडेंट  जुडिशियरी
 नहीं  थी  ।  जज  को  कलैक्टर  और  एस०  पी०

 गाइड  किया  करता  था  t  इस  तरह  की  मैं

 एक  दो  एक्ज़ैम्पिल  देना  चाहता  हूं  t

 मैं  भी  एमर्जेन्सी  के  i9  महीने  जेल  में

 था  ।  मेरा  वारन्ट  निकाले  बगैर  और  बगैर

 किसी  नोटिस  के  मुझे  गिरफ्तार  कर  लिया

 गया  |

 हमको  झाडिनरी  कण्ट्रोल  रूम  में  पुलिस
 लाइन  में  एक  दिन  रखा  गया  ।  उसके  बाद

 हमको  वारण्ट  दिया  गया  |  उस  वारण्ट  में

 हमारे  बाप  का  नाम  गलत  लिख  दिया  ।  उनको

 मालूम  था  मेरा  नाम  पी०  सी०  सामन्तसिहेरा

 है  और  हमारे  बाप  का  नाम  मधुसूदन  सामन्त-

 सिहेरा  है  1  मैं  एक  बार  एम०  एल०  To  रह

 चुका  हूं,  दो  बार  एम०  पी०  के  लिये  क टैस्ट

 किया  है,  जिला  परिषद  का  चेयरमैन  7  साल

 रहा  हूं,  जिला  बोंड  का  वाइस  चेयरमैन  रहा

 हूँ,  5  साल  तक  स्टेट  की-झ्रापरेटिव  बैंक  और

 सेंट्रल  बैक  का  चेयरमैन  रहा  हूं  लेकिन  उनको

 मेरे  पिता  का  सही  नाम  मालूम  नहीं,  यह  देखने

 की  बात  है  1  उन्होंने  मेरे  पिता  का  नाम  माधव

 सामन्तर्सिहेरा  लिखा  ।  पिता  का  नाम  चेंज  करना

 कितनी  खराब  बात  है  ?  पिता  जब  ठीक  नहीं

 है  तो  लड़का  क्या  कर  सकता  है  ?

 मैंने  इस  बारे  में  होम  डिपार्टमेंट  को  लिखा

 है  कि  हमारी  इज्जत  बरबाद  किया  है,  हमारे

 7
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 पिता  का  नाम  बदल  गया  है,  हमको  इसके
 लिये  कंपेंसेशन  दे  -  हमने  50  हजार  का
 क्लेम  किया  है।  हमने  कहा  है  कि  हम  बढ़े

 आदमी  हैं,  हमने  प्रैस्टिज  लूज  किया  हैं  इसलिये

 कंप  सेशन  दिया  जाये  ।

 इसी  तरह  से  पुरी  जेल  में  हमारे  एक

 स्टूडेंट  शर  यूथ  लीडर  को  हाइड्रो-्सील  के

 आपरेशन  के  लिये  पुरी  श्रस्पताल  में  भेजा

 गया  ।  उनके  साथ  जो  व्यवहार  किया  गया,

 वह  बात  आदमी  नहीं  सोचता  है,  जानवर

 सोचता  है  उनको  चेन  से  बांधा  गया,  और

 हैंडकफ  किया  गया  ।  उस  डेटेन्यु  ने  इस  बारे  में

 कलेक्टर  और  एमस्र०  पी०  को  कहा,  लेकिन

 वे  बोले  कि  हम  क्‍या  कर  सकते  हैं  -  हम  लोगों

 ने  कहा  कि  यह  इनडोर  पेशेंट  है,  इसका
 आपरेशन  होगा,  वह  कहां  भाग  जायेगा,  यहां
 पर  पुलिस  के  सात  श्रादमी  मौजद  हैं  ।  लेकिन

 फिर  भी  उसे  श्रापरेशन  बैड  पर  जंजीर  से  बांध

 कर  शझ्ौर  हैंडकफ  लगा  कर  रखा  गया  |  क्‍या

 यह  मानवीय  सभ्यता  है  या  पशुझों  की

 सभ्यता  है  ?  श्रीमतो  इन्दिरा  गांधी

 के  दल  के  लोगों  ने  इन  बातों  का  समर्थन  किया

 था  ।  लेकिन  आज  वे  लोग  कहते  हैं  कि  राष्ट्रपति

 के  अ्रभिभाषण  में  डेमोक्रेती,  गणतन्त्र  के  बारे

 में  कुछ  नहीं  कहा  गया  है  t

 मेरा  एक  नौ  साल  का  लड़का  है  श्रौर

 एक  लड़की  है।  मैं  एक्सरे  के  लिए  हास्पिटल
 के  जेनेरल  वार्ड  में  गया  था  1  पुलिस  ने  मेरे

 नी  साल  के  लड़के  की  वहां  मेरे  साथ  बातचीत

 करने  देने  से  इंकार  कर  दिया,  हालांकि  श्राम

 जनता  जनेरल  वार्ड  में  जाती  है  ।

 जिन  लोगों  ने  ऐसे  काम  किये,  श्राज  बही
 लोग  कहते  हैं  कि  जनता  सरकार  ने  गणतन्त्र

 के  बारे  में  कुछ  नहीं  कहा  है  t  वास्तव  में

 श्रीमती  इन्दिरा  गांधी  की  सरकार  ने  गंणतन्त्र

 को  ख़त्म  कर  दिया  था--उसे  नाम-मात्र  के

 लिए  भी  नहीं  रहने  दिया  था  t  न  सरकार  में,

 न  पालियामेंट  और  विधान  सभाग्रों  में  और  ते

 जुडिशरी  में  कोई  स्वतन्त्रता  या  गणतन्त्र  रहने

 Address

 fear  गया  ।  इस  सदन  में  या  विधान  सभाझो
 में  माननीय  सदस्य  जो  भाषण  देते  थे,  उन्हें
 अखबारों  मैं  प्रकाशित  नहीं  किया  जा  सकता
 था।

 ब्रिटिश  गवर्नमेंट  ने  942  की  मूवमेंट
 के  समय  मुझे  इमपिजन  किया  था  शौर  मुझे
 थड  क्लास  प्रिजनर  के  रूप  में  रखा  गया

 था  ।  मैं  यह  कह  सकता  हूं  कि  इस  वक्‍त  हमारे
 साथ  जो  बिहेवियर  किया  गया,  श्र  जो

 इंडिपेडेंस  तथा  फंसिलिटीज़  हमें  दी  गई  थीं,
 श्रीमती  इन्दिरा  गांधी  के  शासन-काल  में

 उन  में  बहुत  गिरावट  और  कमी  हो  गई  थी  ।

 उन  दिनों  ब्रिटिश  सरकार  से  भी  ज्यादा
 नीच  काम  किये  गये  मे  ।

 मेरे  दोस्त  कहते  हैं  कि  श्राज  गणतंत्र  नहीं
 है  ।  वास्तव  में  देश  भें  अब  गणतंत्र  की

 प्रतिष्ठा  हुई  है  ।  «946-47  में हमें  जो

 ग्राजादी  मिली  थी,  श्रीमती  इन्दिरा  गांधी

 ओर  कांग्रेस  सरकार  ने  उस  श्राज़ादी  की  छीन

 लिया  था  t  लोगों  ने  स्ट्रगल  कर  के  अपनी

 आज़ादी  को  फिर  प्राप्त  किया  हैं  ।  इस

 लिए  यह  आज़ादी  की  दूसरी  लड़ाई  थी  ।

 पिछले  साल  प्रेजिडेंट  के  एड्रेंस  में  कहा
 गया  था  कि  जनता  सरकार  न्यूजपेपर्ज  शौर

 जुडिशरी  को  इंडिपंडेंस  देगी,  आईन  सब  पर
 समान  रूप  से  लागू  होगा  और  आाईन  में

 एमेंडमेंट  कर  के  लोगों  को  नागरिक  स्वतंत्रता

 दी  जायेगी  ।  पिछले  दिनों  हमारे  देश  में  दो

 आईन  _  रहे--एक  आईन  श्रीमती  इन्दिरा

 गांधी  के  लिए  और  दूसरा  आईन  ग्राम  जनता
 के  लिए  ।  श्राम  जनता  के  लिए  आ्राई०
 पी०  सी०  हैं  और  कोर्ट  किसी  भी  मामले  पर

 विचार  कर  सकती  है  ।  रामचन्द्र  जी  के

 युग  में,  सत्ययुग  श्रौर  कलियुग  में,  हर  एक

 युग  में  शाईन,  न्याय  और  नीति  सब  के  लिए
 समार्न  होती  थी  ।  लेकिन  पिछले  उम्नीस

 महीने  के  दौरान  यह  व्यवस्था  की  गई  कि
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 प्रधान  मंत्री,  श्रीमती  इन्दिरा  गांधी,  पर

 भाईन  लागू  नहीं  होगा  वह  चाहे  कुछ  भी

 करे,  किसी  कोटे  में  उस  पर  विचार  नहीं

 हो  सकेगा  ।  अमरीका  में  वाटरगेट  के

 मामले  में  एक  थर्ड  क्लास  मजिस्ट्रेट  ने  प्रैजिडेंट
 के  मुकदमे  पर  विचार  किय।  t  लेकिन  यहां
 प्राइम  मिनिस्टर  के  बारे  में  हाई  कोर्ट  या

 सुप्रीम  कोट  विचार  नहीं  कर  सकते  हैं  7  यह

 कहा  गया  कि  पालियामेंट  में  उन  के  आदमियों

 का  एक  बोड़े  उन  के  मामले  पर  विचार

 करेगा ।  उन  के  लिए  यह  बात  है  कि  शाईन

 ऐसा  हो  गया  कि  जूडिशियरी  इंडिपेंडेंट  हो
 गई  ।  सब  के  लिए  समान  हो  गया।  राष्ट्र-
 वति  हों,  प्रधान  मंत्री  हो,  एम०पी०  हों,  एम

 एल०ए०  हीं  सब  के  लिए  एक  जैसी  व्यवस्था

 हो  गई  ।

 दूसरी  बात  जो  गणतंत्र  की  है,  मैं  कहता

 हूं  इस  के  पहले  तक  भारतवर्थ  की  कौन  कंट्रोल
 करता  था  जवाहर  लाल  नेहरू  प्रधान

 मंत्री  थे,  उन  की  लड़की  प्रधान  मंत्री  हुईं
 तीस  साल  हो  गए,  कोन  यहां  इंडिया  का

 शासन  कर  रहा  था  ?  यह  गणतंत्र  था  ?

 कोन  रूल  कर  रहा  था  इंडिया  को  ?  बीच

 में  बहुत  थोड़े  दिनों  के  लिए  माननीय  लाल

 बहादुर  शास्त्री  छी  प्रधान  मंत्री  रहे  लेकिन

 बह  बहुत  कम  समथ  तक  थे  ।  उस  में  उन्होंने

 कुछ  काम  किए  थे  ।  लेकिन  उस  थोड़े  से

 समय  के  अलावा  बाकी  के  तीस  सालों  में

 कांग्रेस  पार्टी  किस  के  भ्रन्डर  में  थी  देश  पर

 कौन  शासन  कर  रहा  था  ?  गणतंत्र  का  यह
 रूप  था  कि  एक  फेमिली  ट्रेडीशन  के  माफिक

 बाप  होगा,  फिर  लड़की  होगी  ओर  उस  के

 बाद  संजय  गांघी  हो  सकता  था  ।  एमर्जेंसी
 के  अन्दर  लोकतायक  जथप्रकाश  नारायण

 ने  रेवोल्यूशन  नहीं  किया  होता  तो  इंदिरा

 गांधी  के  बाद  संजय  गांधी  को  ही  प्रधान  मंत्री

 बनाने  का  उनका  इरादा  था,  उन  की  चिन्ता

 थी,उन  का  कार्यक्रम  था,  उन  की  योजना  थी  कि

 उन  के  बाद  उन  का  लड़का  इंडिया  का  प्रधान

 मंत्री  बनने  ।  लेकिन  ह: ह  जो  गणतंत्र  स्थापित
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 हुआ  है  उस  में  जनता  ने  उन  को  बाध्य  कर
 दिया  ।  कमता  ने  वह  काम  कर  दिया  कि
 ब  बह  श्  नहीं  सकेंगे  ।  गणतंत्र  की  इस
 प्रकार  प्रतिष्ठा  हो  गई  कि  आज  ही  नहीं

 फ्यूचर  के  लिए  भी  एंसा  हो  गया  कि  कोई
 गणतंत्र  को  खत्म  नहीं  कर  सकता  है  1

 हमारे  शाईन  मंत्री  ने  हाउस  में  बयान  दिया

 है  कि  कांस्टीट्यूशन  में  अ्रमेंडमेंट  करेंगे  ताकि
 जो  कोई  भी  सरकार  कभी  ग्राए  वह  कोशिश  भी

 करे,  चाहे  भी  तब  भी  एमजेंसी  जारी  नकर
 सकेगी  क्‍योंकि  संविधान  में  इस  प्रकार  के
 संशोधन  कर  दिए  जाएंगे  ।  हमारे  विरोधी
 पार्टी  के  लोगों  को  भी  संविधान  में  इस  प्रकार
 का  संशोधन  करने  में  शामिल  होना  चाहिए
 झौर  संविधान  के  प्रन्दर  यह  संशोधन  करना

 चाहिए  ।

 गरीबों  के  लिए  स्लोगन  लगाया  गया  कि

 गरीबी  हटाओ  शौर  यह  कहा  गया  कि  गरीबों
 के  लिए,  हरिजनों  के  लिए  सब  कुछ  करेंगे  ।

 लेकिन  हुआ  क्‍या  ?  947  में  बिरला

 हाउस  की  प्राफीट  30  करोड़  था  ।  जवहर
 लाल  नेहरू  के  रिजीम  में  और  इंदिरा  गांधी
 के  रिजीम  में  900  करोड़  या  000  करोड़

 हो  गया  ।  कौन  बढ़  रहा  है  ।  गरीब

 बढ़  रहा  है  या  पूंजीपति  बढ़  रहे  हैं  ?  टाटा

 का  क्‍या  था  ?  =«6947  में  20  करोड़  या

 I8  करोड़  रुपया  था,  भ्रव  वह  बढ़  कर  70  eH

 800  करोड़  हो  गया  या  1000-1100

 करोड़  ही  गया  ।  बड़ा  बड़ा  होता  है,  छोटा

 छोटा  होता  जाता  है।  लेकिन  कहा  क्या  जाता

 है  कि  गरीबी  हटाग्रो  ।  जीनी  कीनी  बोलने

 से  पेट  में  मीठा  नहीं  जायेगा  ।  गरीबी  हटाओ,

 गरीबी  हटाओ  स्लोगन  देने  से  गरीबी  मिट

 नहीं  जायगी  ।  काम  करने  से  मिटेगी  ।

 या  केवल  बात  से  नहीं  मिटेगी,  कलम  से  नहीं

 मिटेगी,  भाषणों  से  नहीं  मिटेगी,  रेडियो  से

 यह  काम  नहीं  होगा  ।  उस  के  लिए  काम

 करने  से  गरीबी  मिटेगी  ।
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 वह  कहते  हैं  कि  पोलिटिकल  पार्टीज़
 को  कोई  स्वतंत्रता  नहीं  है,  लेकिन  यह  बात

 यहीं  है  t  wa  तो  ऐसी  व्यवस्था  हो  गई
 कि  चुनाब  के  श्रन्दर  भो  जो  विरोधी  पार्टी
 के  लोडर  हैं  उन  को  भी  रेडियो  पर  भाषण
 देने  के  लिए,  अपना  प्रोग्राम  करने  के  लिए
 इजाजत  होगी  ।  लस  के  लिए  उन  को

 इजाजत  मिलती  रही  है  शौर  उन  के  प्रोग्राम

 होते  रहे  हैं  ।  इसलिए  झ्राज  जो  जनता

 सरकार  कर  रही  है  वह  सब  के  लिए  काम

 कर  रही  है  ॥

 श्रबन  दामों  के  बारे  में  कहते  हैं  कि  कुछ
 नहीं  हुआ  ।  लेकिन  अभी  जो  बुलेटिन
 निकला  है  उस  में  श्राप  देखें,  रेलवे  बजट

 हमारा  जो  पेश  हुया  है  उस  में  एमर्जेंसी  के

 म्‌काबिले  में  हमारी  इनकम  ज्यादा  हो  गई

 है,  पैसेंजर  ज्यादा  हुए  हैं,  गुड्स  ट्रैफिक  बढ़त
 हो  गया  है  t  एमजेंसी  में  जितना  ह्
 था  उससे  ज्पादा  हो  गया  है।  977-78  में

 एमजेंसी  लागू  कर  के  भी  जितना  काम  नहीं

 हुआ  था  बगैर  एमर्जेसी  के  उतना  काम  हो
 गया  t

 तोसरी  बात  ला-एण्ड-प्रांडर  की  है  t

 हमारे  यहां  ला-एण्ड-प्राडेर  सिन्ुएशन  इतनी
 खराब  नहीं  है,  जितनी  विरोधी  दलों  के  लोगों
 ने  जाहिर  करने  की  कोशिश  को  है  ।  जब

 कोई  देश  आज़ाद  होता  है,  तो  श्राज्ादी  का

 यही  मतलब  हैं  कि  उस  की  जनता  को  बोलने
 को  श्राज्ञादी  होनी  चाहिग्रे,  उस  की  लेबर

 को  आज़ादी  होनी  चाहिये,  किसानों  को

 आ्राज़ादी  होनी  चाहिय्रे  कि  वे  अपनी  तकलीफें

 सरकार  के  सामने  जाहिर  कर  सकें,  अपने

 क्लेम  सरकार  के  सामने  रख  सकें  और

 सरकार  के  द्वारा  उनकी  तकलीफ  दूर  हों।

 एमजेन्सो  के  दौरान  भा-एण्ड-आडंर  के  बारे

 में  जो  रिपोर्ट  हमारे  सामने  श्राई  है,  उन  से

 मालूम  होता  है  कि  कैपिटल  में  उस  जमाने  में

 जितनी  डकैतियां  पड़ों,  जितनी  चोरियां

 हुई,  उत  के  मुकाबले  पिछले  साल  जितनी

 Address

 डकतियां  और  चोरियां  हुई,  बे  कम  हैं  ।

 वास्तविकता  तो  यह  है  कि  उस  जमाने  में

 ऐसी  बातों  की  खबरें  श्रखबारों  में  श्राती

 ही  नहीं  थीं,  क्योंकि  अ्रखबारों  पर  रेस्ट्रिक्शन
 लगा  हुआ  था  i  are  बह  स्थिति  नहीं  है,
 श्राज  तो  हमारे  मिनिस्टर,  रा  ट्रपति,  या

 एम०  पीज़  यदि  कोई  बात  कहते  हैं,  तो  सब

 बातें  अप्रखबारों  में  श्राती  हैं,  उन  पर  किसी
 प्रकार  का  कोई  रेस्ट्रिक्शन  नहीं  है  श्रभी

 पिछले  दिनों  हमारे  गृह  मंत्री  थे  इस  सदन  में

 फिगस  देते  हुए  बतलाया  था  कि  पिछले  साल

 के  मुकाबले  ऐसी  घटनाओं  की  संख्या  बहुत
 कम  हुई  है  |

 हमारे  विरोधी  सदस्यों  ने  कहा  कि  चीजों
 के  भावों  में  कोई  कमी  नहीं  हुई  है  -  मैं

 उन्हें  बतलाना  चाहता  हूं  कि  पब्लिक  डिस्ट्रिब्यूशन
 सिस्टम  का  काम  श्रभी  हाल  में  चालू  हुआ
 है  t  हमारे  यहां  जो  प्राइमरी  कोश्रापरेटिव

 सोसायटीज़  है,  सविस-कोभ्रापरेटिब-सोसाय-

 ठीज  हैं-उनक  जरियें  कन्ट्रोल्ड  कमार्डिट।ज

 एसेन्शियल  कमा्डिटंज  के  बिक्री

 करने  का  इन्तजाम  किया  गया

 है,  जिस  को  वहज  से  चीज़ों  के  दाम  गिरने

 शुरू  हो  गये  है  t  मैं  ग्राप  को  एक  उदाहरण
 देता  हूं--जीरा  पिछले  साल  बहुत  मंहगे
 दामों  पर  बिका,  लेकिन  श्रब उस  का  दाम

 काफी  कम  हो  गया  है  t  मैं  इस  बात  को

 मानता  हूं  कि  जितना  कम  होने  की  हम
 उम्मीद  करते  थे,  उनता  ग्रभी  कम  नहीं  हुआा
 है,  लेकिन  उस  का  दाम  कम  होना  शुरू  हो
 गया  है  t

 श्राप  जनता  पार्टी  की  इकानामिक
 पालिसीज्  की  देखिये,  मल्टी-नेशनल्ज  के

 बारे  में  रेज़ोल्यूशन  पास  हा  है,  काटेज  इण्डर-

 ट्रीज़  के  बारे  में  रेजोल्यूशन  पास  हुया  है,

 बड़ी  इण्डस्ट्रीज़  के  बारे  में  रेजोल्यूशन  पास

 हुआ  है  ।  सरकार  की  नई  पालिसी  के

 ग्नुसार  यदि  300  करोड़  रुपया  बड़ी

 इन्डस्ट्रीज़  में  इन्बेस्ट  होगा,  तो  उससे  20  से

 30  हजार  झादमियों  को  काम  मिलेगा  ।

 लेकिन  यदि  300  करोड़  रुपया  काटेज
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 श्री  पदमाचरण  सामन्तसिहेरा
 इण्डस्ट्रीज़  पर  खचे  होगी  तो  हमारे  देश  के

 30  लाख  आदमियों  को  काम  मिलेगा  q

 इसी  लिये  सरकार  की  नीति  है  कि  काटेज

 ओर  स्माल  स्केल  इण्डस्ट्रीज़  को  ज्यादा  से
 ज्यादा  प्रोत्साहन  दिया  जाये,  ताकि  देश  के

 अधिक  से  प्रधिक  लोगों  को  रोज़गार  मिले  ।

 कुछ  शब्द  में  फौरन  कन्ट्रीज़  के  बारे  में

 कहना  चाहता  हूं  ।  अभी  जनता  सरकार  को

 पावर  में  आये  एक  साल  हुआ  है,  लकिन  इस
 साल  में  फौरन-कन्ट्रीज़  के  साथ  हमारे  जो
 सम्बन्ध  बने  हैं,  उनको  ग्राप  सब  जानते  है  1

 हमारे  प्रधान  मूंत्री  श्रौर  विदेश  मंत्री  विदेशों

 में  गये  ।  उहोंने  एटामिक  एनर्जी  के  बारे  में
 उन  देशों  को  हमारी  पालिसी  जाहिर  की,

 उन्होंने  स्पष्ट  किया  कि  भारत  की  नीति

 एटामिक  एनर्जी  के  द्वारा  लोगों  को  खतम
 करने  की  या  देश  को  खतम  करने  की  नहीं
 है,  हम  इसका  प्रयोग  आदमियों  की  बचाने

 के  लिये,  उनकी  बैलफेधर  के  लिये  कना

 चाहते  है।  हमारी  इस  नीति  को

 सभी  देशों  ने  पसन्द  किया  है  ।  पिछले

 दिनों  अमरीका  के  प्रेज़िडेन्ट  यहां  श्राये,
 बिटेन  के  प्रधान  मंत्री  यहां  ग्राये,  वियतनाम
 के  प्रधान  मंत्री  यहां  आये,  उन  से  हमारी
 बातचीत  हुई  और  सभी  ने  हमारी  उस  नीति

 का  समयंन  किया  |

 श्री  पी०  के०  देव  :  (कालाहांडी):
 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न

 है  ।  उड़िया  भाषा  के  इन्टरप्रेटर  की  यहां  पर

 कोई  व्यवस्था  नहीं  है.  .

 उवाध्यक्ष  महोदय  :  वह  हो  गई  है  ।

 श्री  पी०  के०  देव  :  कहां हुई  है  ।  सब

 भाषाओं  के  लिये  इन्तजाम  हो  गया  है,  भ्रगर

 उड़िया  के  लिये  भी  इन्तजाम  हो  जाय  तो  हम
 लोगों  को  भी  अपनी  मातृ-भाषा  में  बोलने  का

 भ्रवसर  मिलेगा  ।

 MAR
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 MR,  DEPUTY-SPEAKER:  ‘It  has
 been  raised  and  it  is  being  considered.

 pues:  esc  दि

 श्री  पद्माचरण  सामन्तसहेरा
 कग  9  कह  परण  te

 a  होगा  !

 MR.  DEPUTY-SPEAKER:  I  can’t
 give  you  a  dead-line.  The  Secretariat
 will  do  its  best  to  provide  in  as  many
 languages  as  possible.  I  understand
 that  that  ig  being  done.

 श्री  प्चाचण  सामन्तसिडेरा
 उड़िया  के  लिये  एडवर्टाइजमेन्ट  दिमा  गया  था,

 इन्टरव्यू  भी  हुआ  था,  उस  काकक्‍या  हुआ  ?

 *SHRI  K.  RAMAMURTHY  (Dhar-
 mapuri):  Hon.  Mr.  Deputy  Speaker,
 Sir,  I  am  thankful  to  you  for:  giving
 Me  an  opportunity  to  say  a  few  words
 on  the  President’s  Address  to  the  Par-

 liament,  At  the  very  outset,  I  regret
 to  say  that  the  President’s  address  is
 insipid  and  uninspiring.  You  must  he
 knowing,  Sir,  that  the  Village  Munsif
 in  his  Report  to  the  Gram  Panchayat
 enumerates  the  statistics  of  produc-
 tion  etc.  in  the  year  of  report  and
 also  gives  a  comparison  of  past  year’s
 performance.  I  am  sorry  to  say  that
 the  President's  Addresg  is  no  cifferent
 from  that—giving  the  performance  of
 his  Government  in  statistics  and  com-
 paring  it  with  last  year’s  performance.
 J  would  have  been  happier  if  at  icast
 these  figures  had  been  true  to  the
 achievement  of  his  Government.
 While  during  1977-78,  his  Govern-
 ment  could  not  achieve  anything  con-
 crete  to  its  credit,  the  President  has
 merely  read  the  statistics  supplied  to
 him  by  his  Government.  Even  these
 statistics  are,  I  regret  to  say,  false.

 You  will  find  in  the  President’s
 address  ६  reference  to  the  decline  in
 wholesale  prices.  If  that  is  true,  I
 would  like  to  ask:  why  his  Govern-

 *The  Original  speech  was  delivered  in  Tamil.
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 ment  has  sanctioned  additional  Dear-
 ness  Allowances  to  its  employees  only
 yesterday?  Does  this  not  show  that
 the  prices  of  consumer  goods  have
 gone  up  which  compelleq  his  Govern-
 ment  to  sanction  additional  Dearness
 Allowance?  This  alone  illustrates
 beyond  doubt  that  even  the  Presi-
 dent  of  India  is  fed  with  false  infor-
 mation.  The  hon,  Members  of  this
 House  must  realise  how  this  Janata
 Government  is  misleading  the  entire
 nation.  To  this  day  342  days  have
 passed  after  the  assumption  of  Office
 by  the  Janata  Party  at  the  Centre.  I
 would  like  to  know  what  is  the
 achievement  of  the  Government  in
 terms  of  industria]  growth  or  social
 upliftment.  Even  the  ruling  varty
 Members  cannot  deny  that  day  in  and
 day  out  during  these  342  days  this
 Government  has  been  harping  on  the
 happenings  during  the  Emergency  and
 the  fall-out  of  Emergency  excesses.
 Hag  the  industrial  production  picked
 up  during  the  342  days  of  Janata  re-
 gime?  During  the  last  session  of  Par-
 liament,  a  fresh  Indusfrial  Policy
 statement  was  made.  It  was  claimed
 in  public  that  the  list  of  small  indus-
 tries  has  been  expanded.  Let  me  tell
 you  how  it  has  been  expanded.  The
 fact  of  the  matter  is  that  the  o!d  list
 has  been  multiplied  by  incorporating
 Stee]  chairs,  steel  tables,  steel  stools
 ete.,  under  the  term  Steel  Furniture
 contained  in  the  olq  list.  There  is
 otherwise  no  difference  between  the
 old  list  and  the  new  list.  Is  this  the
 way  to  encourage  the  small  _  indus-
 tries?  Even  under  the  new  list,  has
 the  Government  contributed  some-
 thing  to  the  growth  of  small  indus-
 tries  after  the  proclamation  of  the
 new  Industrial  Policy?  That  is  also
 not  there,  So  far  as  the  new  indus-
 trial  policy  is  concerned,  I  am  sure
 it  cannot  achieve  anything  because  it
 lacks  in  basic  tenets  of  an  industrial
 policy,  it  is  just  clothed  in  superficial
 sub-stuff.

 Now  I  will  come  to  the  labour
 Policy  of  the  Janata  Government.
 Fortunately  for  me,  the  hon.  Labour
 Minister  is  here  and  I  will  request
 him  to  be  present  till  I  finish  my

 Address

 speech.  During  the  last  session,  it
 was  repeatedly  announced  that  Indus-
 trial  Relations  Bill  is  coming  and
 coming,  as  if  a  tiger  is  going  to
 pounce.  I  expected  that  the  President
 would  refer  to  it  in  the  legislative
 programme  of  his  Government  for
 the  coming  year.  Unfortunately  there
 is  no  reference  to  it  in  his  address.
 That  means  the  Industrial  Relations
 Bill  may  not  see  the  light  of  the  day
 in  the  near  future.  It  is  being  bruit-
 ed  that  the  pent-up  feelings  of  the
 labour  are  being  let  out  in  the  shape
 of  frequent  agitations  and  demonstra-
 tions  J]  would  like  to  know  whether
 the  feelings  of  labour  would  be
 overflowing  during  all  the  342  days
 and  there  will  be  no  gap  at  all.  J  am
 afraid  that  the  Janatg  Government  is
 taking  shelter  under  this  plea  for  its
 lack  of  coherent  labour  policy.  There
 is  no  effective  labour  conciliation  ma-
 chinery  to  settle  these  disputes.  This
 has  inevitably  led  to  50  per  cent  fall
 in  industrial  production.  I  am  not
 saying  this  form  the  Opposition  Bench
 this  has  been  mentioned  in  the  ‘Eco-
 nomic  Survey  of  the  Government  of
 India  circulated  to  us.

 The  Janata  Government  boasts  that
 it  has  restored  freedom  to  the  people
 of  India.  Can  the  people  feeq  them-
 selves  with  these  basic  freedoms?  Can
 they  quench  their  thirst  or  appease
 their  hunger  with  these  basic  freed-
 doms?  The  basic  freedoms  have  help-
 ed  in  prices  of  essential  commodities
 soaring  sky-high.  The  Owl  is  blind
 by  the  day  and  has  bright  vision  by
 night.  MISA  has  been  repealed  by
 the  Janata  Government,  yet  all  the
 provisions  of  MISA  are  incorporated
 permanently,  in  the  Criminal  Proce-
 dure  Code.  In  Madhya  Pradesh,  mini-
 Misa  is  introduced  to  suppress  gen-
 uine  labour  moverrent.  Whatever  is
 useful  and  beneficial  to  the  Govern-
 ment  in  running  the  administration  is
 being  utiliseq  in  one  form  or  the
 other  by  the  Janata  Government  and
 whatever  is  not  needed,  it  becomes
 parts  of  Emergency  excesses.  The
 Emergency  has  come  and  gone  and
 it  is  not  going  to  serve  any  purpcse
 if  you  go  on  repeating  it  It  will  be
 good  for  the  country  if  the  Janata
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 Government  realises  this  as  early  as
 possible.

 This  Government  is  run  by  a  Party,
 which  is  a  conglomeration  of  different
 political  parties  and  groups.  These
 political  parties  of  varying  hues  are
 pulling  the  country  in  different  direc-
 tions.  So  many  cooks  spoil  the  broth
 ig  the  common  saying  in  English.
 Similarly,  these  various  political
 groups  called  the  Janata  Party  are
 pulling  the  nation  in  different  direc-
 tions.  Nothing  worthwhile  has  rceen
 done  so  far.  The  English  daily  from
 the  Capital,  the  STATESMAN,  which
 is  the  staunch  supporter  of  this  Gov-
 ernment  and  which  also  takes  pride
 that  jt  has  brought  the  Janata  Party
 to  power  has  editorially  commented
 in  headline  that  last  year  was  a  WAS-
 TED  YEAR.

 If  you  want  to  do  something,  there
 must  be  a  well-defined  basic  economic
 policy,  labour  policy,  industrial  policy
 and  social  policy  having  a  perspective
 bearing  and  not  churned  out  day  by
 day.  The  Government  must  decide
 the  direction  in  which  it  wants  to
 take  the  country.  Let  us  see  how  far
 the  Janata  Ministers  are  resonsible
 and  responsive  to  needs  of  62  crores  of
 people.  Immediately  after  coming  to
 power,  on  one  single  day  there  were  8
 Ministers  in  London,  the  capital  of
 England  as  if  their  coming  to  power
 was  just  to  go  abroad.  This  cannot
 be  refuted.  It  has  come  in  the  news-
 papers.  Questions  had  been  asked
 and  answered  on  the  floor  of  this
 House.  You  can  imagine  how  they
 would  have  administered  the  nation  in
 those  days.  Here  also,  it  had  become
 a  habit  with  Shri  Raj  Narain  to  poke
 his  nose  in  all  unwanted  things.  Sit-
 ting  in  London  he  raised  the  language
 controversy  in  India.  He  stated  that
 Tamil  is  a  Dasi  language.  Here  in
 this  part  of  the  country  Dasi  may
 mean  slave  or  servant,  but  in  Tamil
 Dasi  means  postitute.  From  that  day
 I  have  been  excepting  Shri  Raj  Narain
 to  visit  Madrag  so  that  we  could  honour
 him  suitally  for  exponding” a~  new
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 theory  that  Tamil]  is  a  Dasi  language.
 But  he  has  not  yet  turned  up  at  Mad-
 ras.

 It  is  frequently  stated  here  that  the
 people  of  Tamil  Nadu  should  learn
 the  national  language  Hindj  and  the
 people  of  northern  States  should  learn
 at  least  one  language  of  the  Southern
 States.  What  arrangements  have
 been  made  in  northern  States  for
 teaching  oneof  the  Suothern  §  lJan-
 guages?  In  Madhya  Pradesh,  Uttar
 Pradesh  and  Bihar,  Hindi  has  been
 made  the  sole  official  language;  in
 other  words,  unilingual  policy  is  be-
 ing  followed  in  the  northern  States  and
 the  Southern  States  are  advised  to
 adopt  trilingualism.  Is  this  the  way
 that  the  Central  Government  imple-
 ments  the  trilingual  policy?  Sir,  it  is
 not  good  to  make  Geetopadesa  sitting
 On  a  volcano,  The  devil  of  separat-
 ism  will  rear  its  ugly  head  and  the
 nation  will  come  to  suffer,  if  this
 policy  continues.

 When  Shri  Bala  Pajanor  of  All
 India  Anna  D.M.K.  was  referring  to
 the  inexorable  attitude  of  the  Prime
 Minister  in  not  being  unwilling  to
 talk  to  political  parties  about  Centre-
 State  relations,  |  felt  that  our  Prime
 Minister  is  also  showing  signs  of  auto-
 cracy.  It  looks  that  if  the  third  eye
 of  a  dictator  opens,  everything  around
 is  burnt.  Only  an  autocrat  will  say
 that  he  shall  not  talk  to  other  poli-
 tical  parties  on  this  subject.  At  least
 it  does-not  denote  our  Prime  Minis-
 er’s  democratic  inclinations.

 The  hon.  Members  who’  preceded
 me  referred  to  so  many  Commissions
 appointed  by  the  Janatg  Government.
 Here  the  question  grises—what  for
 these  Commissions  have  been  appoin-
 ted  and  for  whom  they  have  been
 appointed.  I  am  confirmed  that  they
 have  been  constituted  to  give  jobs  to
 retiregG  Judges  who  are  favourites  of
 the  Janata  Government  and  to  dis-
 gruntled  unemployed  politicians  who
 are  not  being  provided  jobs  in  the
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 Government  so  far.  If  that  is  not
 done,  then  many  may  hoist  the  flag
 of  protest  like  Shri  S.  K.  Patil.  Asoke
 Mehta  has  been  made  the  Chairman
 of  a  Commission.  Now  Minoo  Masani,
 the  great  socialist,  has  been  made  the
 Chairman  of  the  Minorities  Cormmis-
 sion.  Sir,  you  tell  me—don’t  laugh
 at  this  question—whether  Minoo
 Masani  is  a  socialist  or  a  rank  reac-
 tionary  of  the  20th  Century.

 I  agree  that  the  Prime  Minister  is
 getting  aged.  Let  him  grow  old,  but
 let  his  wisdom  also  grow.  At  the
 same  time  his  thinking  should  be
 young.  Ootherwise,  he  will  take  back
 the  nation  to  the  year  of  his  birth.  He
 should  have  a  perspective  of  20
 years  aheag  and  then  plan  for  the
 needs  for  the  nation.  I  have  no  hesi-
 tation  in  saying  that  the  President’s
 address  is  just  to  detract  the  attention
 of  the  people  from  the  misdeeds  and
 failures  of  the  Janata  Government.
 The  President  has  become  the  mouth-
 piece  of  all  incorrect  information  and
 figures  of  the  Government.  The  Pre-
 sident  does  not  refer  to  the  burning
 issues  of  the  day  like  unemployment,
 growth  of  industries,  language,  Cen-
 tre-Sta‘e  relation  etc.  That  is  be-
 cause  the  President  has  not  been  per-
 r.itted  to  say  what  he  wanted  to  say,
 but  he  was  made  to  reaq  out  the
 speech  prepared  by  his  Government.
 This  Address  was  imposed  on  him  by
 the  Government.  It  was  such  a  sordid
 scene  the  other  day  that  even  the  Pre-
 sident  was  asked  to  speak  in  Hindi
 He  was  not  permitted  and  given  his
 right  to  deliver  his  Address  in  Telugu.
 Here  also  he  had  no  freedom  to  do
 what  he  car.  do  under  the  Constitu-
 tion.  Janata  Party  did  not  fail  to
 exhibit  its  political  gimmick  here
 also.

 Only  a  few  months  back  the  Prime
 Minister  avowed  that  his  Government
 would  eradicate  unemployment  with-
 in  0  years.  Now  one  year  of  Janata
 rule  is  coming  to  an  end.  I  wonder
 Whether  even  a  blue-print  of  a  pro-.
 gramme  for  removing  unemployment
 hag  beer  prepared  within  this  period.
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 The  Prime  Minister  saiqd  that  Prohibi-
 tion  would  be  implemented  through-
 out  the  country  within  4  years.  Is
 this  possible  of  achievement?  He  goes
 on  fixing  a  time-schedule  without  a
 time-bound  programme.  Has  _  he
 given  thought  to  the  question  of  giv-
 ing  employment  to  millions  and  mil-
 lions  of  young  men  born  25  years  ago
 within  a  period  of  ten  years?  it  is
 not  enough  to  make  statements.  The
 Government  must  have  a  plan  of  ac-
 tion.  to  implement  what  the  Prime
 Minister  says.

 I  conclude  my  speech  by  repeating
 that  the  President’s  address  is  nothing
 but  a  cover  for  the  incapacity  and
 failure  of  the  Janata  Government  in
 delivering  goods  to  the  nation.  I  re-
 gret  to  say  that  the  President’s  ad-
 dress  is  nothing  but  an  expression  of
 pious  platitudes  baseq  on  _  incorrect
 information  supplied  by  his  Govern-
 ment.

 SHRI  GEORGE  MATHEW
 (Muvattupuzha):  Mr.  Deputy-Spea-
 ker,  I  am  sorry  to  say  that  I  cannot
 agree  wholly  with  the  Address  of  the
 President.  It  is  about  a  year  since
 this  government  has  come  to  power.
 What  has  this  government  done  so
 far?  It  is  true  that  the  climate  of
 Emergency  had  been  cleared.  The
 President  has  promised  that  the
 Government  will  be  removing  MISA.
 Unfortunately  Cr.  PC  is  going  to  be
 arrended  and  all  the  provisions  which
 are  going  to  be  removed  from  MISA
 will  be  included  in  it.  I  am  afraid
 that  after  two  or  three  years  this
 Government  will  have  in  mind  the  use
 of  MISA  in  an  amended  form  in  the
 CrPC,

 I  go  not  want  to  go  more  into  de-
 tails  about  that  and  I  shall  speak
 mainly  on  Centre-State  relations  the
 educational]  policy  prohibition  policy,
 and  also  employment  policy.  As  re-
 gards  Centre-State  relations  we  have
 been  clamouring  for  a  strong  centre
 with  contented  States,  It  is  really  a
 pity  that  the  States  have  hardly  any
 power  anq  whatever  power  they  have
 can  be  exerciseq  only  with  the  con-
 sent  of  the  Centre.
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 Take  for  instance  what  happened
 the  other  day.  By  an  amendment
 made  by  the  Centre  regarding  sales-
 tax,  sales  tax  on  some  of  the  goods
 exportable  from.  Kerala  had  been  abo-
 lished.  Kerala  losi  about  23  crores.
 Initially  the  Centre  promised  that
 Kerala  would  get  the  full  amount.
 After  some  time  when  we  asked  for
 it,  they  said  that  it  was  not  possib-e
 to  ascertain  what  was  the  emount  lost
 by  the  State.  Not  a  pie  has  been  paid
 to  us  so  far.  Now  they  say  they  have
 to  check  up  what  has  been  lost  by
 the  State.

 Jit  the  time  of  Independence,  our
 State  was  foremost  in  literacy  and  in
 per  capita  income  and  other  things.
 Today  it  has  become  the  9th  in  per
 capita  income  and  i2th  in  per  capita
 spending  by  our  government.  From
 the  foremost  position,  we  have  come
 down  to  this  position.  Do  not  think
 that  this  has  happenei  because  we
 are  not  hardworking  people.  Our
 people  are  very  hardworking  reo-
 ple  of  our  State  who  are  working
 outside  the  country  are  remitting
 about  Rs.  450  crores  in  foreign  ex-
 change;  they  are  our  kith  anq  kin  and
 yet  we  hardly  get  any  foreign  ex-
 change  for  setting  up  industries,  etc.
 We  get  the  money  in  rupees.  Where
 are  industries  which  could  be  brought
 over  to  Keralg  by  the  foreign  ex-
 change  but  we  hardly  get  any  indus-
 tries.  All  this  money  is  utilised  for
 benefits  elsewhere.  This  is  not  the
 way  to  treat  us.  We  should  get  the
 industries  that  are  due  to  us.  Other-
 wise  it  is  an  explosive  situation;  this
 will  not  go  on  for  ever.

 Another  aspect  is  the  educational
 policy.  Has  this  Government  got  a
 uniform  National  educational  policy?
 Surely,  it  does  not  have  a  uniform
 National  educational  policy.  Each
 State  hag  got  its  own  educational
 policy.  Is  it  going  to  do  any  good?
 Take  for  instance  my  State,  Kerala,
 which  has  got  the  highest  Jiteracy
 percentage  in  our  country.  Our
 schools  are  cramped  and  there  are
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 sixty  to  hundred  students  in  each
 class.  We  have  been  asking  for  more
 schools  and  for  more  teachers,  But,
 through  the  Planning  Commission,
 the  Government  has  been  objecting
 to  opening  more  schools  and  appoint-
 ing  more  teachers.  They  say  thit
 without  the  number  of  students  go-
 ing  up,  we  cannot  increase  the  num-
 ber  of  schools  and  also  the  number
 of  teachers.  Is  it  a  sane  policy?  Cer-
 tainly,  it  is  not.  If  you  have  about
 fifty  students  in  a  class,  only  then  the
 teacher  can  pay  greater  attention  to
 them  and  the  standard  of  education
 can  go  up.  The  Central  Government
 has  to  take  full  responsibility  for  this.
 Kerala  as  well  as  other  States  must
 be  provided  with  more  funds  for  this
 purpose.  We  would  like  to  have  a
 national  educational  policy  and  the
 ratio  between  the  students  and  the
 teacher  has  to  be  fixed.  Otherwise,
 how  can  a  poor  State  like  Kerala
 spend  more  money  for  education?
 This  is  a  very  important  point.

 Now  I  come  to  Prohibition  policy.
 I  am  certainly  not  against  prohibi-
 tion.  I  would  welcome  it  only  if  it  is
 a  practical  policy.  I  do  not  think
 that  it  is  a  practical  policy.  From
 our  own  experience  and  also  from  the
 experience  of  other  advanced  coun-
 tries,  capitalist  as  well  as  _  socialist,
 we  have  seen  that  prohibition  cannot
 be  enforced,  I  say  this  from  my  ex-
 perience  that  it  can  only  be  imple-
 menteq  voluntarily.  Dr.  Sushila
 Nayar  was  saying  that  the  income
 that  the  Government  will  lose  would
 come  back  to  the  Government  through
 some  other  source.  Even  if  prohibi-
 tion  is  going  to  be  enforced  strictly,
 the  bootleggers  and  the  smugglers
 will  be  bringing  in  though  not  very
 good  liquor,  the  low  quality  liquor.
 Sometimes,  it  will  be  poisoned  liquor
 also  and  we  read  about  this  in  the

 newspapers  We  cannot  stop.  the
 bootleggers  and  the  smugglers  from
 bringing  the  liquor.  We  have  seen
 that  even  in  advanced  countries  like
 America,  they  cannot  stop  it.  Of
 course  it  is  very  good  to  have  prohi-
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 bition;  but  since  we  cannot  enforce
 it,  we  must  be  very  cautious  in  this.

 The  next  point  is  that  we  will  lose
 income.  In  my  State,  we  were  getting
 about  Rs.  0  crores  in  795  through
 the  sale  of  liquor  and  in  976  it  in-
 creased  to  Rs.  20  crores  and  in  1977,
 it  went  upto  Rs,  40  crores.  How  are
 you  going  to  compensate  the  State
 Governments?  Otherwise,  how  can
 we  meet  our  plan  and  non-plan
 expenditure?

 Another  point  is  that  a  number  of
 people  will  become  unemployed.
 There  are  thousands  of  people  who
 are  today  tappers.  How  are  you
 going  to  compensate  them?  Has  the
 Government  any  precise  plan  to  see
 that  these  people  are  re-employed  in
 some  other  way  so  that  they  get  what
 they  were  previously  getting  as  today
 tappers?  It  does  not  have  any  such
 plan.  It  is  really  a  pity  that  so  many
 people  will  lose  their  jobs  because  of
 a  policy  which  is  not  going  to  work
 at  all.  So,  the  Government—if  at  all
 they  impose  this  prohibition  policy—
 will  have  to  give  them  unemploy-
 ment  benefit.  But  the  Government  is
 not  going  to  give  them  this.  That  is
 definite.  Already  the  number  of  un-
 employeqd  is  going  up  year  by  year
 and  you  are  not  going  to  provide
 these  people  with  employment.

 6.00  hrs.

 I  am  sorry  that  the  Government
 has  said  that  it  ig  going  to  solve  the
 unemployment  problem  in  l0  years.
 Who  knows  whether  you  are  going
 to  be  in  power  for  0  years?  You
 should  tell  us  what  you  propose  to  do
 within  the  next  four  years  and  what
 you  have  done  in  the  past  one  year.
 During  the  last  budget  session,  I  said
 that  the  unemployment  problem
 should  be  tackled  at  a  national  level
 ang  suggested  that  employment  ex-
 changes  should  be  set  up  at  the  na-

 tiona]  level  with  branches  in  every
 State  capital.  All  the  educated  un-
 employed  should  be  asked  to  register

 Address

 themsélves  with  these  exchanges  and
 should  be  provided  with  jobs  on  first-
 come-first-served  basis  in  public  sec-
 tor  undertakings,  in  the  order  of
 their  merit.-  Only  then  the  people
 can  feel  that  they  belong  to  one  India.
 Otherwise,  the  other  States  will  not
 give  them  jobs,  In  Kerala,  there  are
 so  many  educated  unemployed  and
 the  number  is  increasing  every  year.
 There  are  hardly  any  industries  com-
 ing  up  in  that  State.  Our  people  are
 forced  to  go  out  for  jobs.  If  you  cal-
 culate  jt  on  the  percentage  of  the
 population,  the  maximum  number  of
 passport  applications  are  from  Kerala.
 They  opened  one  office  in  Cochin  re-
 cently  and  again  they  have  been
 forced  to  open  another  office  in  Cali-
 cut  because  our  people  are  not
 getting  jobs  in  India  and  they  have
 to  go  out.  They  are  remitting  money
 to  the  tune  of  Rs.  450  crores  into
 India.  Js  this  government  doing  any-
 thing  to  start  industries  in  our  State?
 It  is  a  pity  they  are  doing  nothing  in
 this  regard.

 Coming  to  the  language  issue,  I
 wonder  why  the  President  was  apo-
 logetic  when  he  said  he  could  not
 speak  in  Hindi.  He  can  speak  in
 either  English  or  Hindi.  Don’t  think
 I  am  a  language  fanatic.  I  had  taken
 Hindi  as  my  second  language  in
 college,  although  I  could  have  taken
 Malayalam,  my  mother  tongue.  But
 I  took  Hindi  to  learn  §  another  lan-
 guage.  So,  if  the  Hindi-speaking
 people  also  adopt  such  an  epproach
 and  learnt  another  language,  it  will  be
 very  good.  The  problem  is,  we  feel
 that  you  people  are  forcing  some-
 thing  on  us.  Even  people  like  me,
 who  cannot  speak  fluently  in  Hindi
 but  who  can  understand  Hindi,  feel
 we  have  to  resist  just  for  our  sur-
 vival,  when  we  see  that  you.  are
 thrusting  Hindi  on  us.  In  the  Ques-
 tion  Hour,  we  have  to  speak  only  in
 Hindi  or  English,  even  though  we
 have  interpreters;  whereas  you  peo-
 ple  can  speak  in  your  own  mother
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 tongue  always  in  the  House.  If  you
 do  not  insist  on  Hindi  so  much,  from
 our  side  also  we  will  not  be  so  vehe-
 ment.  If  you  send  letters  to  Tamil-
 Nadu,  Kerala  and  the  southern  States
 in  Hindi  with  or  without  an  English
 translation,  we  feel  you  are  going  to
 impose  Hindi  on  us.

 There  are  other  points  I  want  to
 mention  about  railways,  price  policy,
 etc.,  but  I  will  conclude  by  saying
 that  the  government  should  have  a
 progressive,  forward-looking  policy,
 which  is  beneficial]  to  all  the  people
 of  India.

 DR.  BIJOY  MONDAL  (Bankura):
 Mr.  Chairman,  Sir,  I  rise  to  partici-
 pate  in  the  debate  on  the  Motion  of
 Thanks  on  the  Address  by  the  Presi-
 dent  for  a  brief  period  to  express  my
 point  of  view.

 Sir,  this  Government  has  been  in-
 stalled  in  power  by  the  people  of
 India  for  five  years.  But  this  Go-
 vernment  has  been  jfunctioning  for
 the  last  eleven  months  only,  and  I
 think  this  is  a  probationary  period
 and  during  this  probationary  period
 its  functioning  is  quite  encouraging
 The  people  want  that  this  Govern-
 ment  should  succeed.  People  are
 questioning  us  as  to  what  will  hap-
 pen  if  this  Government  fails.  Will
 those  horrible  days  of  Emergency  re-
 appear  again?  Will  the  dictator  rule
 the  country  again?  They  want  that
 this  should  not  be  repeated  and  so

 they  want  that  this  Government
 should  succeed.

 I  think  during  this  short  period  the

 performance  of  the  Government  is

 quite  encouraging  and  the  measures
 taken  by  this  Government  are  in  the
 right  direction.  J  found  that  during
 this  short  period  our  Fundamental
 Rights  have  been  restored,  MISA,
 DIR  and  other  undemocratic  laws
 have  been  repealed.  The  powers  of
 the  courts  have  also  been  restored
 and  the  press  is  now  free.  Again,
 during  this  short  time  the  Govern-
 ment  ig  contemplating  to  remove  dis-
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 tortions  which  were  made  by  amend-
 ing  the  Constitution  and  it  is  going  to
 introduce  a  comprehensive  Bil)  dur-
 ing  the  course  of  this  Session.

 Sir,  I  found  that  during  the  Emer-
 gency  electoral  laws  were  changed  in
 such  a  manner  that  some  people  were
 benefited.  It  was  as  if  a  separate  law
 was  made  for  them.  I  am  glad  that
 this  Government  js  taking  steps  to
 remove  all  those  distortions  which
 have  been  made  in  the  electoral  laws.

 The  institutions  of  Akashvani  and
 Doordarshan  are  rather  going  to  be
 autonomous  ones.  The  Government  is
 taking  steps  in  this  direction.  I  found
 that  facilities  to  use  AIR  have  been
 granted  to  other  political  parties
 which  were  never  given  during  the
 previous  regime,  This  was  unthink-
 able  previously  and  these  insti‘utions
 were  uSed  only  for  partisan  ends,

 In  the  economic  field  tuo,  this  Go-
 vernment  shows  a  good  sign  of  doing
 things  in  a  better  manner.  I  foud  that
 erowth  rate  hag  been  increased  and
 now  the  gross  national  production
 has  increased  to  5  per  cent  in  the  year
 1977-78  in  comparison  to  the  previous
 year  which  was  .6  per  cent  (in
 1976-77).  The  food  production  is  0
 million  tonnes  more  than  that  of  the
 previous  year  also.

 Land  under  irrigation  has  been  in-
 creased  this  year,  to  2.23  million  hec-
 tares.  These  things  are  quite  encou-
 raging.  Gram  Swaraj,  which  was  the
 dream  of  the  Father  of  the  Nation,
 was  given  the  go-by  by  the  previous
 Government,  during  the  last  30  years.
 The  present  Government  is  moving
 in  the  right  direction  and  is  taking
 steps  to  improve  the  lot  of  the  peo-
 ple  in  the  villages.  70  per  cent  of  our
 people  live  in  villages.  Their  condi-
 tions  have  remained  wretched  during
 the  last  30  years.  I  am  a  man  from
 the  village.  I  live  in  a  drought-
 affected  district  in  West  Bengal,
 where  people  suffer  from  famine  al-
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 most  every  2  to  3  years.  J]  hope  this
 Government  will  sanction  money  for
 the  drought-affected  areas.  I  have
 found  this  mentioned  in  the  budget
 of  our  Finance  Minister  yesterday.
 This  Government  is  moving  in  the
 right  direction;  and  I  think  it  will
 succeed.  This  Government  has  in-
 herited  a  legacy  of  unemployment
 and  poverty.  The  previous  Govern-
 ment  of  Mrs.  Gandhi  had  promised  to
 the  people  that  it  will  banish  poverty.
 And  she  said  this  to  the  people  with
 great  fanfare;  but  it  is  actually  found
 that  poverty  has  increased  to  a  great
 extent.  The  rich  became  richer  and
 the  poor,  poorer,  This  is  the  perfor-
 mance  of  the  Congress  governments
 during  the  last  30  years.  I  really
 feel  that  this  Government  will  suc-
 ceed.  The  Railway  Budget  and  the
 General  Budget  are  pointers  in  this
 direction.  Naturally,  people’s  hopes
 and  aspirations  will  not  be  belied
 by  this  Government.  If  this  ‘;overn-
 ment  fails,  there  will  be  dark  days
 ahead  for  this  country  and  it  will  be
 very  disastrous.

 The  trade  union  is  also  free  now.
 But  this  Government  should  take
 steps  to  see  that  healthy  trade  union-
 ism  grows.  Steps  should  be  taken
 by  Government  to  see  that  real  trade-
 union  and  real  representatives  of
 labour  are  consulted;  and  measures
 should  be  taken  to  see  that  they  at
 least  get  recognition.  Some  trade
 unions  were  supporting  the  dictato-
 rial  regime.  But  I  found  that  there
 was  practically  no  labour  support  for
 them.  But  the  bureaucrats  even  now
 are  supporting  al]  these  unions,  and
 consulting  them,  Sometimes  they  are
 functioning  in  such  a  manner  that  all
 those  trade  unions  are  getting  all  sorts
 of  facilities  from  those  bureaucrats.
 Government  should  at  least  come  for-
 ward  and  take  measures  to  see  that
 all  those  trade  unions  which  have  no
 labour  support,  are  de-recognized,

 This  Government  has  also  taken
 steps  which  were  not  taken  by  the
 previous  governments,  during  the  last
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 30  years.  This  Government  is  going
 to  supply  drinking  water  to  areas  to
 which  it  was  never  given  during  the
 last  30  years.  This  Government  has
 promised  that  it  will  supply  drinking
 water  to  all  those  remote  villages
 where  there  igs  no  such  facility.

 It  has  also  prepared  a  scheme  by
 which  every  village  having  a  popula-
 tion  of  1,000  will  get  at  least  one
 community  health  worker,  who  would
 be  provided  with  certain  elementary
 medicines  so  that  he  can  treat  them.
 He  will  also  take  measures  to  prevent
 diseases  which  are  communicable.
 There  will  also  be  a  lady  community
 health  worker  to  look  after  the  in-
 terests  of  the  mother  and  the  child.
 These  are  some  of  the  steps  taken  in
 the  right  direction,  which  is  quite  in
 contrast  with  the  performance  of  the
 last  30  years  when  the  previous  Go-
 vernment  did  not  provide  even  the
 minimum  treatment  facilities  to  the
 village  people.  Though  they  pro-
 mised  many  things,  they  did  not  im-
 plement  them.  For  example,  I  was
 myself  associated  with  many  Com-
 mittees  then  in  my  district,  where  40
 per  cent  of  the  people  belong  to  either
 Scheduled  Castes  and  tribals  or  other
 backward  classes.  Even  though  many
 posts  are  reserved  in  the  services  for
 the  Scheduled  Castes  and  Tribes,  they
 are  not  being  implemented.  When  I
 asked  of  the  Minister  why  it  is  not
 being  done,  the  answer  was  “we  are
 trying  to  do  our  level  best”,  But  it
 has  remained  only  as  a  promise,  be-
 Cause  higher  caste  people  were  ap-
 pointed  even  in  posts  reserved  for
 the  Scheduled  Castes.  In  the  light  of
 that,  I  would  say  that  the  present
 Government  is  moving  in  the  right
 direction.

 In  the  field  of  foreign  policy  we
 are  now  really  non-aligned.  In  the
 earlier  period  we  were  favouring
 some  countries  with  the  result  that
 some  other  countries  were  against
 us.  Now  that  distortion  has  been  re-
 moved  ang  all  countries  feel  that
 India  is  really  and  truly  non-aligned.
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 So,  all  the  countries  are  treating
 India  as  their  friend,  because  this
 climate  has  been  created  by  our  Ex-
 ternal  Affairs  Ministry.

 With  these  words,  I  support  the
 Motion  of  Thanks  on  the  President’s
 Address.

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Mr.  Chairman,  Sir,  some
 of  the  portions  of  the  President’s
 Address  are  really  very  disappoint-
 ing.  Firstly,  in  the  President’s
 Address  it  is  mentioned  that  ihe  Gov-
 ernment  want  to  perpetuate  and
 codify  as  a  permanent  law  the  Pre-
 ventive  Detention  Act  in  the  Code  of
 Criminal  Procedure,  which  is  highly
 objectionable  and  regrettable  We
 strongly  object  to  such  legislation  be-
 ing  enacted,  because  it  is  worse  than
 MISA.  In  the  election  manifesto  the
 Janata  Party  declared  that  they
 would  revoke  the  MISA,  but  this  is
 another  kind  of  MISA,  old  wine  in
 new  bottle,  We  strongly  object  to  it
 and  share  the  views  of  Hon’ble  Mem-
 ber,  Dr.  Sushila  Nayar,  on  this
 subject.

 Secondly,  there  is  lack  of  direction
 on  the  economic  issues  facing  the  na-
 tion  in  the  President's  Address,  There
 is  no  effective  programme  for
 agriculture  oriented  rural  industries
 and  cottage  industries  throughout  the
 length  and  breadth  of  the  country.
 Some  new  proposals  were  expected  to
 be  made  in  the  President’s  Address.
 These  are  lacking.

 From  the  Economic  Review  for
 1978-79  just  released  it  is  found  that
 industrial  production  has  considerab-
 ly  gone  down.  In  1975-76  it  was  20.5
 per  cent;  in  1976-77  it  was  70.4  per
 cent;  in  ‘1977-78  it  was  5.2.  per  cent.

 Electricity  generation  was  3.5  per
 cent  in  1975-76,  i.6  per  cent  in
 1976-77  and  2.5  per  cent  in  1977-78.
 The  trend  for  1978-79  will  be  quite
 clear  from  these  figures.

 Money  supply  was  .3  per  cent  in
 1975-76,  20.3  per  cent  in  1976-77  and
 8.7  per  cent  in  1977-78.  Exports  at
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 current  prices  in  1975-76  were  2I.4
 per  cent,  in  1976-77  they  were  27.2
 per  cent  and  in  1977-78  they  were
 9.3  per  cent.

 It  will  be  seen  that  electricity
 generation  is  2.5  per  cent,  as  a  result
 of  which  most  of  the  industries
 throughout  the  length  and  breadth  of
 India,  not  only  in  a  particular  region,
 are  lying  closed.  Not  more  than  50
 per  cent  of  their  capacity  is  being
 utilised.  Why?  This  is  due  to  shor-
 tage  of  power.  That  is  why  electri-
 city  generation  should  have  been
 given  topmost  priority.  I  should  say
 it  should  have  been  given  priority  on
 a  war  footing.

 The  President  has  not  disclosed
 how  the  Government  propose  to  curb
 inflationary  trends  and  tackle  the  un-
 employment  problem  which  js  vast.
 He  has  said  in  his  Address  that  he  is
 happy  about  industrial  relations,  but
 there  are  peaceful  strikes  in  jndus-
 tries,  there  are  agitations  of  teachers
 in  U.P.  and  elsewhere,  there  js  vio-
 lence  throughout  the  country.

 How  can  he  be  so  happy?

 You  know  there  have  been  mur-
 ders  here  and  elsewhere.  There  is  no
 mention  of  this  lawlessness  in  his
 Address.  We  expected  that  he  would
 give  us  an  idea  how  to  curb  inflation-
 ary  trends,  but  that  is  not  there.
 There  is  no  indication  how  to  expand
 industries  in  the  backward  areas  as
 also  village  an  cottage  industries.  He
 has  not  mentioned  that  a  Cabinet
 Minister  for  Scheduled  Castes  and
 Scheduled  Tribes  would  be  inducted.
 There  is  no  such  proposal,  Every-
 body  feels  that  the  case  of  the  Sche-
 duleq  Castes  and  Scheduled  Tribes
 should  be  considered  favourably,
 sympathetically.  The  quota  reserved
 for  them  in  the  services  should  be
 fully  implemented,  but  unless  there
 is  a  Cabinet  Minister  to  look  after
 them,  all  this  will  not  be  possible.
 So,  we  expected  that  our  hon.  Presi-
 dent  would  make  some  statement
 about  it  in  his  Address.
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 About  Centre-State  relations,  there
 may  be  a  dialogue  going  on.  But  the
 States  have  no  resources,  There  re-
 sources  should  be  much  higher,  So,
 the  States  should  have  enjoyed  more
 economic  powers  and  more  autonomy.
 But  in  Jammu  and  Kashmir  Section
 370  is  there  Why?  That  Article  should
 be  abrogated.  Jammu  and  Kashmir  is
 a  part  of  India,  that  is  a  province  of
 India.  Why  should  the  people  of  other
 parts  of  India  not  be  allowed  to  go
 and  settle  there?  Whey  should  they
 be  debarred  from  this?  This  Article,
 should  not  be  allowed  to  continue.  As
 a  result  of  this  Article,  in  other  pro-
 vinces  there  is  serious  thinking  like-
 wise.

 There  are  constant  agitations  of  tca-
 chers  and  industrial  workers.  These
 agitations  should  have  been  stopped.
 The  State  Governments  should  have
 looked  into  it  and  the  Centre  also  can-
 not  avoid  its  responsibility.

 In  a  democratic  set  up.  the  question
 of  Union  territories  should  also  be
 looked  into,  Their  case  is  being  ignor-
 ed.  In  Andaman  and  Nicobar  [slands,
 some  foreigners  are  coming  and  settling
 there.  This  should  be  stopped.  There
 is  no  such  mention  in  the  President's
 Address.

 The  Commerce  Minister  is  here.  I
 kriow,  he  is  a  capable  person.  I  want
 to  tell  him  that  the  public  distribution
 system  is  a  must.  There  should  be  a
 vast  programme  of  enlarging  the  pub-
 lic  distribution  system  so  that  goods
 can  reach  the  consumer  at  reasonable
 rates  in.  villages,  in  all  corners  of  the
 country.  I  am  sure  the  Minister  will
 look  into  it.

 I  want  to  say  something  about  the
 development  of  industries  in  the  eastern
 region  There  has  been  an  agreement
 with  Bangladesh  on  the  distribution
 of  Farakka  waters  the  Government  of
 India  has  appeased  the  Government
 of  Bangladesh  by  giving  a  lion’s  share
 of  Farakka  waters,  keeping  with  the
 eastern  region  only  20,000  cuscs  of
 water  atid  as  a  result  of  that,  Calcutta
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 and  Haldia  ports  are  getting  dry.
 These  ports  will  not  survive  as  a  re
 sult  of  which  development  in  eastern
 region  will  not  be  possibie.  Industries
 will  not  grow  and  there  would  70  be
 development.  So,  all  these  points
 should  have  been  touched  upon  in  the
 President’s  Address.  We  consider  the
 President’s  Address  as  a  very  valuable
 document  and  we  have  to  be  guided  by
 this  Address,  So,  unless  the  industries
 are  developed,  unless  electricity  gene-
 ration  is  improved  the  unemployment
 problem  will  not  be  solved  as  qa  result
 of  which  there  will  be  revolution  in  the
 country.  Lakhs  and  lakhs  of  people
 are  unemployed.  ‘There  is  no  propo-
 sal  for  unemployment  allowance  in  the
 President’s  Address,  ‘There  should  be
 unemploment  allowance.  In  UK  and
 USA,  there  is  social  security  allowan-
 ce.  Such  allowance  should  have  been
 provided  for  in  the  Address.  I  would
 request  the  Government,  the  _  hon.
 Ministers  who  are  sitting  here,  to  look
 into  it  and  see  that  such  provisions
 are  made  in  the  Budget.  Budget  esti-
 mates  have  been  presented  and  we
 shall  discuss  the  matter  there.

 The  problem  of  unemployment  in
 India  is  alarming.  In  West  Bengal
 alone,  there  are  over  20  lokhs  of  regi-
 Stered  unemployed  people.  There  are
 also  other  eunemployed  people  who  are
 not  registered.  If  industries  cannot
 be  developeg  there,  if  new  industries
 cannot  be  set  up  there,  there  is  no
 possibility  of  solving  the  unemployment
 problem,  The  electricity  generation
 Should  be  stepped  up.  Much  more
 money  should  be  provided  for  this
 item  so  that  the  projects  which  have
 been  hanging  since  very  long  can  be
 implemented.  There  was  a  super  {her-
 mal  power  project  in  Farakka.  That  has
 been  hanging  since  long  and  that  has
 not  been  implemented  yet.  Adequate
 provision  should  be  made  to  see  that
 Such  projects  can  be  implemented
 everywhere.

 With  these  words,  I  conclude.

 चौधरी  ब्रह्म  प्रकाश  (वाहय  दिल्‍ली)  :
 चेयरमन  साहब,  आज  जनता  सरकार  की

 एक  साल  की  हुकूमत  के  बाद  मैं  खड़ा  हुआ



 “SIF  moon  oy  ranks

 [चौधरी  जहा  प्रकाश]

 हूं  बोलने  के  लिये।  पहले  जो  प्रैसीडेंशियल

 शुड्ेस  था  उस  पर  भी  मैं  बोला  था,  लेकिन

 वह  रस्मी  तौर  पर  था।  यह  मेरा  ड्बां  साल

 पालयामेंट  में  चल  रहा  है।  आम  तौर  पर

 मैंने  कभी  ज्यादा  बोलने  की  जरूरत  महसूस
 नहीं  की,  सिर्फ  प्रैसोडेंशियल  ऐड्रेस  पर  बोला

 करता  था।  अभी  भी  बड़ी  रस्म  निभा  रहा  हूं।

 मुझे  महीं  पता  कि  आगे  क्‍या  करना  होगा।

 एक  फीलिंग  हैं  जो  मैं  कह  देना  चाहता  हूं  एक
 मित्न  के  नाते।  जनता  पार्टी  और  प्रजातन्त्र  के

 मित्र  के  नाते।  जनता  पार्टी  ही  आज  के  वक्‍त

 में  ऐसी  पार्टी  ह ैजिसने  और  जिसके  नेताओं  ने

 अजातन्त्र  की  बचाया,  हमें  ग्रवौरिटेरियन  रूल

 से  मुक्त  किया  और  अज  हम  झ्राजादी  की  सांस

 से  रहे  है  लेकिन  मैं  अपनी  पार्टी  के  नेताग्ं

 से  यह  कह  देना  चाहता  हूं  कि  जनता  ने  हमें
 जनत्ता  पार्टी  समझ  कर  नहीं  बैठाया  है,  बल्कि

 इन्दिरा  गांधी  की  कांग्रेस  वन  गई  था  उससे

 नफरत  पा  कर  जनता  ने  हमारा  सहारा
 लिया।  हमारे  से  मोहब्बत  नहीं  पैदा  हुई  ।  हमको

 वह  मोहब्बत  पैदा  करनी  है।  हम  अभी  तक

 कहते  हैं  कि  गाड़ी  के  चार  पहिय  होते  हैं,

 (फोर  ज्लील  इन  दी  कोच)  ।  यहां  हैं  5

 पहिये,  और  पांचवां  व्हील  आम  तौर  पर

 सुपरफूलुप्रस  समझा  जाता  है।  मैं  दो  छठा

 कील  हूं  बल्कि  उसका  एक  स्पोक  हूं  जिसकी

 कोई  गुंजाइश  नहीं  है  शौर  इस  बास्ते  [मैं  कितना

 यूज़लैस  हूं  यह  भी  मैं  जानता  हूं।  श्र  इसी

 कारण  मुझे  परेशानी  हुई  अाज  कि  मैं  यहां

 बोलूं  कि  नहीं।  मगर  मैंने  फैसला  किया  कि

 मैं  बोलूगा  जरूर,  क्‍योंकि  मैं  कभी  गैलरी  के

 लिये  नहीं  बोलता  हूं,  न  बोला  हूं  जिन्दगी  में  ।

 न  मैं  कांस्टीट्यूएंट्स  के  लिग्रे  बोलता  हूं  श्ौर

 न  कभी  बोला हूं  ।  मैं  अ्रयनी  कोशेंस  के  लिये

 बोलता  हुं  और  उसी  के  प्रति  जिम्मेदार  हूं  ।

 क्योंकि  हर  पार्टी  से  ऊपर,  हर  उसल  से  ऊपर

 आदमी  की  अपनी  कांशेंस  है।  यह  मैं  नहीं

 कहूंगा  कि  मेरी  सही  कांशेंस  है।  हो  सकता  है  कि
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 गलत  हो।  लेकिन  मैं  अपने  प्रति  ईमानदार

 रहना  चाहता  हुं  श्रौर  बोलता  हूं।  इसलिये
 मैंने  बोलने  का  फैसला  किया!  1

 चेयरमेन  साहब,  आपको  मालूम  होगा
 मैं  उन  लोगों  में  से  हुं  प्रौर  वही  कहता  हूं
 जो  मुझे  कहना  होता  है।  उससे  मैं  डरता

 नहीं  हूं।  मैं  इन्दिरा  गांधी  से  मई  i968  में

 मिला  था,  उसके  बाद  आज  तक  नहीं  मिला  |
 मैं  वहां  से  किसी  के  रा  निकाला  नहीं  गय।

 हूं,  बल्कि  खुशामद  के  बावजूद  वहां  से

 छोड़कर  गया  हूं  ।  क्योंकि  जब  देखा  कि  ताना-

 शाही  इस  देश  में  बढ़  रही  है,  करप्णन  बढ़

 रही  है,  प्राइस  बढ़  रही  हैं,  तो  मैंने  सोचा  कि

 एक  आदमी  जो  पटना  में  बैठा  हुआ  है,  त्ाज  क

 सेंट  है,  वही  क्रांति  ला  सकता  हैं,  उसी  क्रांति
 में  शामिल  होने  के  लिये  मैं  चला  गया  -  आज

 मैं  यहां  पर  अपनी  मर्जी  से  मौजूद  नहीं  हूं,

 एक  तरह  से  दोस्तों  के  मजबूर  करने  से  हूं।

 मैं  यह  कह  देता  चाहता  हूं  कि  जो  कुछ
 मैं  कह  रह!  हूं,  यह  कल  के  बाद  मेरी  राय

 नहीं  बनी  है।  मैं  बहुत  घमक्‍्कड़  आदमी  हूं  ।

 गरीबों  की  झोंपड़ी  से  लेकर  बहुत  बड़े  श्रादर्ियों

 के  ड्राइंग  रूम  तक,  जिसे  टाइकन  कहते  हैं,

 घूमता  रहा  हुं।  सारी  मिट्टी  की  खुशबू  या

 बदबू,  जो  लोग  कहते  हैं,  उससे  वाकिफ

 हूं।

 मैं  बड़े  दुःख  के  साथ  कहना  चाहता  हूं

 |कि  जनता  पार्टी  की  जो  हमारी  हुकूमत  है,
 उसकी  इज्जत  लोगों  में  दिन-ब-दिन  गिरती

 जा  रही  है।  मैं  उसके  आंकड़ों  में  या  बहस  में

 नहीं  जाता,  हालाकि  वे  सकता  हूं,  लेकिन  हमें
 सोचना  है  कि  वह  इज्जत  क्‍यों  कम  हुई  है  ।

 हमने  तानाशाही  को  खत्म  किया,  प्रजा-

 तनवर  की  बुनियाद  मजबूत  की,  बजट  भी

 हमार!  अच्छा  है,  कई  काम  काफी  शानदार

 हुए  हैं,  फिर  क्यों  हमारी  जतता  पर  उस्तका

 असर  नहीं  है?  बल्कि  बह  असर  गिर  रहा
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 है।  आप  शायद  श्रांकड़े  दे  दें  कि  वहां  जीते,

 बिहर  में  कल  जीते,  तो  बह  भी  कल  की  बात
 थी।  आज  गदल  गया  है,  यह  समझ  लेना

 चाहिये।  इस  सम्बन्ध  में  मैं  कहना  चाहता  हूं
 कि  यह  कमी  क्यों  हुई  है  ?

 एक  दफे  मैं  गांव  में  जब  अपनी  पंचायत

 का  संत्रेटरी  था,  तो  एक  बूढ़ा  आदमी  था,
 उससे  मैं  जरा  पेंच  की  बात  करने  लगा

 क्योंकि  मैं  पढ़ा  लिखा  था  और  मैं  उसको  बड़ा
 सीधा  आदमी  समझता  थ।।  वह  कहने  लगा

 कि  बाबू  जी  शक्ल  की  बात  मत  करो,

 हुकूमत  करना  सीखो।  हुकूमत  सिर्फ  श्रक्ल
 से  नहीं  होती  है।  उस  बूढ़े  की  बात  मुझे  अभी

 तक  याद  हैं,  उस  समय  मैं  7  बरस  का  था।

 मैं  यह  कहना  चाहता  हूं  कि  जनता  पार्टी

 हमारी  हुकूमत  नहीं  कर  रही  है,  किसी  तरह
 से  चल  रही  है।  इसका  इम्पैक्ट  नहीं  है।
 जो  टोन  और  टैनर  है,  उसका  त्क्स  भी  जनता

 पर  दिनों-दिन  घट  रहा  है  बावजूद  इसके  कि  आप

 अच्छा  करें।  क्‍यों  यह  है  ?  इस  वास्ते  कि

 झ्रापके  जो  मिनिस्टर  हैं,  मै ंसमझता  हूं  कि  काफी

 से  ज्यादा  मिनिस्टर्स  जो  इस  गवरनमेंट  के  हैं,
 उनको  पावस  ही  नहीं  हैं।  हरेक  मिनिस्टर  ऐसे

 नहीं  हैं,  कुछ  को  पावर्स  दी  हैं,  वह  काम  कर

 ,  रहे  हैं,  लेकिन  ज्यादातर  के  पास  पावस

 नहीं  है।  रोज्ञ  यह  बात  सुनते  हैं  कि  अब  उस्तको

 ड्राप  किया  जायेगा,  उसको  निकाला  जाएगा

 एक  भी  कैबिनेट  मिनिस्टर  आपने  इधर  से

 उधर  किया  तो  जनता  पार्टी  टूट  जायेगी  ऐसी

 अफवाहें  बहुत  चलती  हैं।  मैंने  कहा  कि  मैं

 'फिफ्थ  ब्हील  हूं,  सुपरफ्लुगश्रस  हूं,  सिक्सथ

 कोच  का  स्पोक  हूं,  मगर  मैं  समझता  हूं  कि

 इस  तरह  गाड़ी  का  चलना  मुश्किल  है।

 मैं  प्रधान  मनन्‍्त्री  से  कहूंगा  कि  वह  टोन

 और  टैनर  को  ठीक  करें  श्रौर  लोगों  को  मालूम
 हो  कि  हुकूमत  हो  रही  है,  ईमानदारी  सें  हो

 रही  है।  लोग  भावों  की  परवाह  इतनी  नहीं
 करेंगे,  लेकिन  जो  हुकूमत  का  टोन  और  टैनर
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 है,  जो  हमारे  कैबिनट  मिनिस्टर्स  का  ठोन
 और  टनर  है,  वह  ठीक  नहीं  हैं,  उसको  ठीक
 करता  होगा।  जब  एम०पीज़०  को  प्रण्डर-
 सैक्रेटरी  जवाब  देता  हैं  कि  कुछ  मिनिस्टर्स
 के  पास  मिलने  का  वक्‍त  नहीं  है,  तो  जनता  का
 और  दूसरे  लोगों  का  क्‍या  होगा?

 एक  माननोय  सदस्य  :  ठीक  बात  कही

 है 1

 चौथघरी  ब्रह्म  प्रकाश  :  मैं  यह  कह  देना

 चाहता  हूं  जब  मैं  श्रापके  साथ  था,  तो  श्रापसे
 भी  यह  कहता  रहा  t  लेकिन  उस  समय  खुशी
 है  कि  पं०  जवाहर  लाल  नेहरू  थ।  लोग

 गालियाँ  भी  देते  थे  लेकिन  खुशी  हैं  कि  उसी
 को  दुनिया  याद  करेगी,  श्रौर  सब  को  भूल
 जायेगी  ।  और  भी  बातें  हैं।  मसलन,
 जो  चाहे,  सो  उर्दू  के  बारे  में  कह  दे।  आप

 को  पता  नहीं  कि  आप  इस  तरह  हिन्दुस्तान
 के  करोड़ों  लोगों  को  ठेस  पहुंचाते  हैं।  इस
 बात  को  छोड़  दीजिए  कि  एक  मजहब  के

 ग्रलावा  दूसरे  मजह॒ब  के  लोग  उर्दू  जानते

 हैं।  एक  मामूली  बात  पर  आप  कितनी  ठेस

 पहुंचाते  है।  आज  बे  लोग  सोच  रहे  हैं  कि

 हम  किधर  जायें  ।  याद  रखना  कि  अगर

 अप  से  इस  तरह  की  भाषा  बोलनी  जारी

 रखी,  तो  वे  चले  जायेंगे  ।  माइनारिटीज  का

 इस  गवरनमेंट  पर  भरोसा  उठता  जा  हा

 है  t

 जहां  तक  नान-हिन्दी  लोगों  का  सवाल  है,

 हिन्दी  का  जोश  तो  बहुत  है  t  हमारे
 साथी  शाये  हैं  श्रौर  कहते  हैं  कि  तीस  साल  में

 कुछ  नहीं  हुपा  मैं  कहना  चाहता  हूं  कि

 एक  बात  जरूर  हुई  कि  दूसरी  लैंग्वेजिज

 की  पूरी  पूरी  इज्जत  रखी  गई  t  पंडित  जवाहर-
 लाल  नेहरू  के  बाद  इसी  हाउस  से  यह  चाहा
 गया  कि  उस  पालिसी  को  बदला  जाये  ।

 लेकिन  श्री  लाल  बहादुर  शास्त्री  ने  उसे

 कायम  रखा  ।  श्रीमती  इन्दिरा  गांधी  के
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 साथ  मेरे  सौ  इख्तिलाफ़ात  हों,  सेकिन  उन
 के  मुताल्लिक  मैं  यह  जरूर  कह  सफता  हूँ
 कि  कभ  से  कम  वह  सकुलर  जरूर  हैं,  कुछ
 शर  हों  या  नहीं  ।  यह  हिन्दुस्तान  बगैर

 सकुलरिज्म  के  नहीं  चल  सकता  है  t

 सकुलरिज्म  का  मतलब  यह  है  फि  हम  खाली
 धर्म  और  माइनारिटी  के  झगड़े  सें  न  पड़े

 रहें  ।  माइनारिटीज़  का  ख्याल  करना

 हमारा  धर्म  है  ।

 झाज  अजीब  अ्रजीव  बातें  एक  सवाल  के

 जवाब  में  कहो  गई  कुरेशी  साहब  ने  सवाल

 किया  था  ।  जब  पांच  सौ  आझादमी  चने  जाते  हैं
 शर  उनमें  एक  भी  माइनारिटी  के  आरादमी

 को  नौकरी  न  मिले,  इस  पर  मुझे  शर्म  पश्लाती

 हैं  ।

 नान-हिन्दी  बेल्ट  आपसे  नाराज़  हैं
 सिर्फ  इस  बात  पर  कि  हिन्दी  के  बारे  मैं  जिम्मे-

 दार  लोग,  कैबिनेट  मिनिस्टर,  मि०  राज

 नारायण  कुछ  बातें  कहते  हैं।  राज  नारायण

 माहब  ने  आपोजीशन  की  है  t  लेकिन

 इस  वक्‍त  वह  कबिनेट  मिनिस्टर  है  और

 इस  वक्‍त  के  चार  पांच  इस्पार्टेन्ट  आदमियों

 में  से  हैं।  वह  जो  बात  कहेंगे,  वह  कैबिनेट

 की  बात  समझी  जायेगी  ।  या  तो  श्राप

 उन्हें  दुरुस्त  करें,  या  झ्राप  उस  से  कहें  कि

 मेहरबानी  कर  के  आप  पब्लिक  में  काम  करें,
 आ्राप  मिनिस्ट्री  नहीं  कर  सकते  ।  यह  बात

 मैं  सफाई  के  साथ  कह  देना  चाहता  हूं  ।  वह
 मेरे  दोस्त  हैं,  मेरे  मित्र  हैं,  मैं  उन  की  कद्र

 करता  हूं  ।  लेकिन  जितना  नुक्सान  जनता

 पार्टी  को  श्री  राज  नारायण  ने  पहुंचाया  है,

 मेरे  ख्याल  में  उतना  नुक्सान  किसी  शरीर

 झ्रादमी  ने  नहीं  पहुंचाया  है  ।

 -

 फ्लैग  का  सवाल  उठाया  गया  है  |

 मेरी  समझ  में  नहीं  आता  कि  फ्लैग  का  सवाल

 क्यों  उठाया  जाता  हैं  ।  हमने  बहुत
 गलतियां  की  हैं  ।  मेरी  राय  में  इतने  ज्यादा

 कमीशन  बना  कर  भी  गलती  की  है  t  खैर,
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 ठीक  है,  बन  गये  t  मेरी  राव  मैं  हम  ने
 श्रीमती  इन्दिरा  गांधी  को  गिरफ्तार  कर  के

 उन्हें  हीरोइन  बना  कर  भी  गलती  की  हैं  ।
 शब  झन्डे  का  सवाल  उठाया  जा  रहा  है  ॥
 याद  रखिये  कि  मां  बहुत  प्यारों  होती  है,
 लेकिन  लोगों  को  मां  सें  झंडा  ज्यादा  प्यारा

 होता  है,  चाहे  वह  कितना  ही  कमजोर  झडा

 हो  ।  इस  साइकालोजी  को  भूल  न  जाइये  |
 इस  लिए  मेहरबानी  कर  के  इस  सवाल  को

 ड्राप  कर  दीजिए  ।  खुदा  के  लिए  यह  झंडे

 का  सवाल  न  उठाइये  ।  मैं  मान  सकता  हूं
 कि  विरोधी  जो  कुछ  कहते  हैं,  उस  में  से  हर  एक
 बात  गलत  है,  लेकिन  मैं  अपनी  बात  कहने  का

 उनका  हक़  जरूर  रखना  चाहता  हूं  ।  शभ्रगर
 मैं  अपने  झंडे  के  लिए  जान  दे  सकता  हूं,  तो
 मैं  उन्हें  भी  हक  देना  चाहता  हूं  कि  वह  झपने

 झंडे  के  लिए  जान  दें  ।  उस  का  मज़ाक

 उड़ाने  की  ज़रूरत  नहीं  है  ।

 श्ाज  डिफेक्शन्ज  के  बारे  में  आप  का

 टोन  और  टेनर  कया  हैं  ?  झाप  ने  डिफेक्टर्ज

 को  लिया  है  t  जो  प्राये  हैं,  वे  मेरे  मित्र  हैं
 लेकिन  नहीं  लेना  चाहिए  था  ।  अ्राप  बिल

 बनाने  जा  रहे  हैं।  लेकिन  ग्राज  आप

 पावर  में  हैं।  हम  कांग्रेस  के  बारे  में  भी  यही
 बात  कहते  थ।  मेँ  उन  लोगों  में  से  था,
 जो  जब  वे  इस  तरह  का  काम  करते  थे,  तो

 अआपोजीशन  करता  था  ।  लेकिन  आप

 डिफेक्टर्ज  को  बहुत  जगह  दे  रहे  हैं  ।  क्या

 बगैर  पावर  के  आप  किसी  स्टेट  में  नहीं  रह
 सकते  हैं  ?  हम  पावर  में  नहीं  रहेंगे,  तो  वया

 बात  है  ?  अगर  दूसरे  पावर  में  होंगे,  तो

 क्या  हो  जायेगा  ?  इस  से  भी  हम  ने  अपनी

 इज्जत  को  कम  किया  है  ।

 प्राइसिज  के  बारे  में  मैं  ज्यादा  नहीं

 कहूंगा  ।  श्री  जय  प्रकाश  नारायण  के  जरिये

 रेवोल्यूशन  प्राइसिज़्  और  अश्रनएम्पलायमेंट

 के  सवाल  पर  शुरू  हुआ  था।  मैं  प्रनएम्पलायमेंट
 के  बारे  में  ज्यादा  नहीं  कहना  चाहता  हुं--
 लम्बा  सवाल  हैं  लेकिन  प्राइसेज  के  बारे

 में  मैं  यह  कह  देना  चाहता  हूं,  ठीक  है  प्राईसेज
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 कम  हुई  हैं  कुछ  चीजों  में,  लेकिन  जनता  से  जा

 कर  पूछिए,  जो  मन्थली  पाकेट  ध्ाता  हैं  उस  में

 क्या  पड़ता  है  ।  मेरी  बीबी  मुझ  से  क्या

 कहती  है?  ख्राप  मिनिस्टर  साहबान
 घर  में  का  कर  अपनी  वीबी  से  पूछें,  आप  की

 बीवी  क्‍या  कहती  है,  जो  तनख्वाह  ला  कर  घरों

 में  देते  हैं  उस  का  क्या  हाल  होता  है  श्रौर  हम
 तो  खर,  श्र्स्छे  खासे  खातेपीते  लोग  हैं  लेकिन

 जो  जनता  है  उस  का  क्‍या  हाल  होता  होगा  ।

 मैं  उस  चीज  में  ज्यादा  नहीं  जाना  चाहता
 ठीक  हैं,  एक  वक्‍त  पर  वह  चीज  आएगी  लेकिन

 जैसे  एकदम,  शुगर  केन  वा  मामला  खराबी

 में  गया  उस  में श्राप  ने  ग्रभी  तक  जो  स्टेप

 उठाने  चाहिए  थ  बह  नहीं  उठाए,  ऐसा  मेरा

 ख्याल  है  ।  उस  विभाग  के  मंत्री  बैठे  हैं,
 मैं  उन  से कटूंगा  भ्रगले  साल  शुगर  का  कहते

 पड़ेगा  अगर  प्राइसेज़  ऐसे  ही  जायेगी  ।  आप

 की  बहुत  सोच  समझ  कर  काम  करना  चाहिए
 किसानों  की  मदद  में  एकदम  उसी  समय

 झाना  चाहिए  जब  कि  उन  के  दाम  एक  हद  से

 नीचे  गिर  रहे  हैं  ।

 तीन  चार  बातें  मैं  श्रीर  कहंगा  ।  ग्रभी

 तक  गुडविल  की  कमी  नहीं  है  लेकिन  पानी

 तेजी  से  बह  रहा  है  ।  यह  सन्‌  77  नहीं  है,
 सन्‌  78  की  शुरुआत  है  और  दिन  ब  दिन,

 महीने  व  महीने  इस  में  यह  चीज  हो  रही  है  ।

 एक  बात  यहां  मैं  यह  कहना  चाहता  हूं,  जैसे

 पहले  मैंने  कहा  कि  आप  सबक  लीजिए
 कर्नाट  +  से  ।  कर्नाटक  का  जो  चुनाव  था  जिस

 में ग्रस  साहब  जीते  हैं,  कहते  हैं  कांग्रेस  जीती

 है,  ठीक  हैं  कांग्रेस  (आई)  जिसे  कहते  हैं  वह
 जीती  है,  लेकिन  उस  में  जो  कुछ  हुआ  है  उस

 से  आप  सबक  लोजिए  ।  मैं  वहां  48  घंटे

 रहा  हूं,  मुझे  मालूम  है  ।  मेरे  मित्र  जो

 मुझसे  कहते  थे  कि  हम  वहां  जीतेंगें  उन  से  मैंने

 कहा  था  कि  आप  नहीं  जीतेंगे,  आप  सेकेंड

 पार्टी  वहां  पर  होंगे  ।  हां,  यह  जरूर  उम्मीद

 नहीं  थी  कि  पर्स  साहब  इतनी  मेजारिटी

 ले  जाएंगे  ।  लेकिन  इस  का  कारण  क्‍या  है

 वही  एक  स्टेट  है  जहां  उन्होंने  सब  से  ज्यादा

 बैकवर्ड  क्लासेज,  छोटे  लोग  और  माइनारिटीज

 Address

 के  लिए  काम  किया  गया  है  ।  यहां  माइनारि-
 टीज  और  बैकवर्ड  क्लासेज  का  नाम  लिया  जाता

 है,  मैं  कहूंगा  कि  कल  सवाल  उठेंगे,  कि  आप

 ने  फलां  बेकवर्ड  क्लास  को  कितनी  सर्विस

 दी  है  ।  आज  बाहर  उठते  हैं,  कल  यहां
 उठेंगे,  इसी  सदन  के  श्न्दर  उठेंगे  1

 हस उस  परम्परा  में  नहीं  रहने  वाले  हैं  ।  इस
 वक्‍त  बैकवर्ड  क्लासेज़  मरीब,  माइनारिटीज़,

 प्रादिवासी,  हरिजन  ये  सब  रो  रहे  हैं,  मर

 रहे  हैं।  वे  तीस  साल  इंतजार  नहीं  करेंगे,
 दस  साल  इंतजार  नहीं  करेंगे  ।  वे  मुश्किल
 से  चार  साल  इंतजार  करेंगे  और  चार  साल

 के  बाद  उखाड़  कर  फेंक  देंगे  अगर  अप  वह
 पालिसी  अख्तयार  नहीं  करेंगे  जो  जस  साहब
 ने  श्रख्तयार  को  ।  में  यह  आपको  एक

 सलाह  देना  चाहता  हूं।  यह  बैकवर्ड  क्लासेज,

 माइनारिटीज़  श्रौर  गरीब  लोगों  का  समय

 है  ।  ताकत  रखेंगे  तो  वे  अपने  हाथ  में

 रखेंगे,  नहीं  तो  क्रान्ति  होगी  श्र  बड़ी  क्रान्ति

 होगी  ।  श्राप  यह  न  समझें  कि  मैं  खुद  बैकवर्ड

 क्लासेज  का  हूं  इसलिये  उनकी  वकालत  कर

 रह।  हूं  लेकिन  मैं  श्राप  को  बता  दूं  ।  काका

 क!/लेलकर  की  जो  उन के  बारे  में  रिपोर्ट  है,
 उस  में  मुझ  से  पूछा  गया  था,  जब  मैं  यहां  का

 चीफ  मिनिस्टर  था,  कि  क्‍या  क्राइटीरियन  होना

 चाहिए  तो  उस  उक्त  मैंने  अपने  दोस्तों  की

 मर्जी  के  खिलाफ  यह  क्राइटीरिया  दिया  था,

 बह  रिपोर्ट  झाप  पढ़  सकते  हैं,  मैंने  कहा  था

 कि  जो  गरीब  हैं,  कमजोर  हैं,  नीचे  हैं,  वही
 बैकवर्ड  हैं  श्र  में  ने  प्राने  राज  म

 तमाम  गरीब  तबके  जो  मिल  सकते  थे  किसी

 ह. ह  किसी  नाम  से  उन  को  सहूलियत  दी  थी,

 इस  में  कोई  शक  नही  है

 मैं  एक  बात  और  कहना  चाहता  हूं,
 मेरे  काशंस  की  बात है  |  हम  क्राइसिस  से

 गुजर  रहे  हैं।  यह  न  समझे  कि  बहां  चुनाव

 हो  गया  और  खत्म  हो  गया  ।  ये  अगले

 चार-पांच  या  नौ  साल  बहुत  ही  खतरनाक

 है  -  एक  एक  कदम  हमें  ठोक  ठोक  कर

 चलना  है  ।



 343  Motion  of  Thanks

 [sit  चोधरो  ब्रह्म  प्रकाश]

 अब  इस  देश  में  कोई  एक  तेता  नहीं  है
 झोर  एक  बात  झ्ौर  सें यहा  कहूंगा,  मेहरबानी
 कर  के  खुदा  के  वास्ते,  जवाहर  लाल  जी  को

 अब  आराम  से  जन  करने  दें,  उन  को  कुछ

 कहना  छोड  दें  ।  जवाहर  लाल  जी  ने  इस
 देश  की  बहुत  खिदमत  की  है  v  उन्होंने  इस
 देश  को  बहुत  ऊंचा  उठाया  है  ।  इस  देश

 को  जो  आज  दसवीं  हेसियत  हैं  दुनिया  े  बह

 उन्हीं  को  वजह  से  हैं  ।  प्राज  जो  हम

 सेक्यूलर  हैं,  डेमोक्रेटिक  हैं ग्रौर  हम  डेमोक्रेटिक

 राइट्स  के  लि  फाइट  कर  सकते  हैं  वह  उन्हीं
 की  वजह  से  कर  सकते  हैं।  यह  भी  में

 बतला  दूं,  मैं  बहुत  केरीब  था  उन  के  ।  उस

 वक्‍त  के  करीब  लोगों  में  था  -  जी  उस  वक्‍त

 के  लोग  हैं  वे  जानते  हैं।  कई  कई  चीजों  में

 मेरे  उन  से  झगड़े  भो  हुए  हैं,  लेकिन  हां,  जिस

 बात  के  लिए  हम  लोग  जाते  थे  बह  उन  से

 मनवा  लेते  थे,  श्रगर  पब्लिक  प्वाइंट  श्राफ

 व्यू  को  लेकर  जाते  थे।  जवाहर  लाल  जी  के

 लिये  यह  कहन।  कि  वह  इन्दिरा  जा  को  बना

 ई के ३  गये  हैं--यह  गलत  बात  है।  उनके  एक

 बहुत  करीबी  दोस्त  से  उन  से  कहा  था--मैं

 उन  का  नाम  नहों  बनलाऊंगा,  अगर  श्राप

 प्राइबेटली  पूछेंगे  तो  बतला  दंगा--उन्होंने

 कहा  था  कि  आप  इन्दिर'  जी  को  काम  में

 क्‍यों  नहीं  लगाते  हैं,  ये  खाली  हैं,  प्रालविर  जाप

 के  बाद  कौन  आयेग।  ?  वह  कहने  लगे--

 *“्राप  नहीं  जानते  हैं,  जिस  को  झपने  ऊपर

 काबू  नहीं  है,  वह  इतने  बड़े  देश  को  कैसे  काबू
 कर  सकेगी  ।  ये  शब्द  जवाहर  लाल  जी  के

 थे,  जो  कभी  बाद  में  लिखे  जायेंगे,  ऐसी  बात

 नहीं  है  कि  लिखे  नहीं  जायेंगे।  जवाहर  लाल

 इस  देश  का  बेटा  था  और  यह  उस  का  कसूर
 था  कि  इन्दिरा  गांघी  उस  की  बेटी  थी  ।  मैं

 श्राप  को  यह  भी  कह  देना  चाहता  हूं--

 महात्मा  गांधी  और  जवाहर  लाल  की

 हैसियत  इस  देश  में  वही  होगी,  00  साल

 बाद  न  सही,  500  साल  वाद  वही  होंगी,
 जो  हैसियत  ग्राज  महात्मा  बुद्ध  को,  ईसा  को,
 प्राफेट  मुहम्मद  साहब  को,  भगवान  महावीर
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 को  हासिल  है।  झाप  इस  बात  को  समझ
 लें  कि  भाज  भी  हर  गरीब  के  दिल  में,  हर
 शभ्ौरत  प्लोर  मर्द  के  दिल  में,  हर  बच्चे  तथा

 इंटर्लक्चुशल  के  दिल  सें  जवाहर  लाल  बैठा

 हुआ  है,  वे  उस  को  कभी  भूल  नहीं  सकते  v

 ग्राज  हम  एक  क्राइसेज़  में  से  गुजर  रह

 है,  कोई  लीडर  नहीं  है,  अलग-प्रलग  पार्टियां

 हैं,  प्रलग-अ्रलग  स्टेट  के  तेता  हैं,  अलग-प्रलय

 फिरकों  के  नेता  हैं,  कास्ट्स  के  नेता  हैं,  गांव  के

 नेता  हैं--पह  देश  कैसे  चलेगा  ?  उस  लमय

 भी  हमें  यह  डर  था  कि  इस  देश  का  डिवीजन

 हो  रहा  है,  हम  इन्दिरा  गांधी  को  इल्जाम

 बे  रहे  थे  ब्रौर  श्राज  भी  देने  हैं,  उन्होंने  इस

 कन्ट्री  को  डिवाइड  कर  दिया  ।  जय  प्रकाश

 जी  सब  को  मिलाना  चाहते  4,  सबको  साथ

 ले  कर  चलना  चाहने  थे,  लेकिन  श्राज  हालत

 उस  से  भी  ज्यादा  ख़राब  है  a  सिर्फ  मोराजी

 भाई  ही  इस  टीम  में  एक  ऐसे  झ्रादमी  हैं--
 He  is  first  among  the  equals  not  only
 in  the  party  but  among  ail  the  parties
 in  this  House  and  outside.

 इस  वास्ते  उन्हें  सोचना  चाहिये  कि  हम  कैसे

 इस  क्राइसेज़  को  पार  करें,  किस  तरह  से  जो

 हमारे  भ्रपोज्ञीशन  के  लोग  हैं  या  जैसे  वेस्ट  बंगाल

 है,  कर्नाटक  है,  श्रान्ध्र  प्रदेश  हैं  या  काश्मीर  है,
 इन  सब  को  कैसे  साथ  लेकर  चले  |

 अपने  कमीशन्ज़  की  हैसियत  आप  ने

 देख  ली  है,  मेहरबानी  कर  के  इन  कमी णन्ज

 को  वाइण्ड-प्रप  कीजिये,  इस  से  देश  का  भला

 होगा  t  इन  कमीशन्ज़  की  कोई  वैल्यू  श्राज  नहीं

 रह  गई  है,  इस  वास्ते  इन  कमीशन्ज़  के  लिये

 सोचना  पड़ेगा  कि  इन  का  क्‍या  किया  जाय  ।

 कोशिश  यह  करनी  चाहिये  कि  किस  तरह  से  हम

 यहां  के  सब  एलीमेस्ट्स  को  जोड़  कर  ऐसी  शक्ल

 पैदा  करें,  एक  ऐसा  फेस  बना  कर  fu
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 को  चलायें,  जिस  से  देश  श्ागे  बढ़  सके,  एक-

 दो  नेताओ्रों  से  देश  श्रागे  नहीं  चल  सकता  है  1

 अभ्रगर  ज़बरदस्सी  चलाने  की  कोशिश  करेंगे

 लो  एक  ऐसा  क्राइसेज़  आ्रायेगा--जो  इमजजेंन्सी

 नहीं  होगी,  मीसा  नहों  होगा,  कुछ  भ्रौर  होगा--

 यह  बात  श्राप  अपने  पास  लिख  कर  रख  लें

 इन  शब्दों  के  साथ,  ज़ाहिर  बात  है  कि

 णड्स  में  कुछ  दिशायें  दिखाई  गई  हैं,  हमारे

 राष्ट्रपति  जी  ने  कुछ  बहुत  अच्छी  बातें  कहीं

 हैं,  उस  के  बाद  जो  बजट  आया  है,  उस  से

 भी  कुछ  तसल्ली  हुई  हैं,  उम्मीद  है  उस  पर

 शमल  होगा,  इस  के  लिये  में  उन  को  बधाई

 भी  देता  हूं,  और  मुझे  उम्मीद  है  कि  जो

 प्वाइन्ट्स  मैंने  श्राज  उठाये  हैं,  उन  को  श्राप

 ज़रूर  ध्यान  में  रखेंगे  ।

 श्री  रोतलाल  प्रसाद  वर्मा  (कोडरमा)  :

 सभापति  जी,  राष्ट्रपति  जी  के  अभिभाषण

 के  धन्यवाद  ज्ञापन  प्रस्ताव  के  समर्थन  में  मैं

 खड़ा  हुआ  हूं  |  यह  खुशी  की  बात  है  कि

 जनता  सरकार  के  बाने  के  बाद  जनता  यार्टी

 की  घोषणाओं  के  अनुसार  यह  पहली  सरकार

 है  जिस  ने  ऐसा  कार्यक्रम  रखा  हैं  जो  जनता  के

 हित  के  लिए  है  श्र  जिसको  बिल्कुल  क्रांतिकारी

 कहा  जा  सकता  है।  आज  से  पिछले  30  वर्षों

 में  जो  सरकारी  निर्णय  या  कार्यक्रम  होते  थे,

 वे  बराबर  जनता  के  लिए  भअ्रहितकर  सिद्ध  हुए

 हैं प्रौर  जो  भी  बजट  राष्ट्रपति  जी  के  ग्रभिभाषण

 के  बाद  लाए  जाते  रहे  थे  व  एनन्‍्टी-पिपिल

 बजट  कहलाते  थे,  जनता  विरोधी  बजट

 कहलाते  थे  लेकिन  इस  बार  जो  बजट  लाया

 गया  हैं  वह  75  प्रतिशत  लोग,  जो  गांवों  में

 Address

 रहते  हैं,  उन  के  लिए  लाया  गया  है,  जिन

 ग्रामीण  लोगों  के  द्वारा  राष्ट्रीय  श्राप  का

 बहुत  बड़ा  भाग  यानी  5  प्रतिशत  देश  को

 प्राप्त  होता  है  लेकिन  उस  जनता  के  लिए  केव  तर

 15 प्रतिशत  ही  राष्ट्रीय  श्राय  का  खर्च  किया

 जाता  था  ।  यह  पहली  सरकार  है  जिसने

 40  प्रतिशत  का  प्रावधान  बजट  में  उन  लोगों

 के  लिए  किया  हैं श्रौर  यह  एक  बहुत  बड़ी

 ऋान्तिकारी  कदम  है  ।  इसके  द्वारा  गांवों  में

 75  प्रतिशत  रहने  वाले  लोगों  का  सर्वागोण

 विकास  होगा  जोकि  ब्रभी  तक  बड़े  उप्रेक्षित

 रहे  हैं  प्रौर  परिपीडित  रहे  हैं।  यह  पहला

 बजट  हैं  जिस  में  उन  के  लिए  काम  प्रारम्भ

 होने  वाले  हैं  ।

 विरोधी  पक्ष  के  कई  बन्धुश्नों  ने, माननीय

 सदस्यों  ने  इस  प्रकार  के  कई  मिथ्या  और

 राजनीतिक  ग्रारोप  लगाए  हैं  कि जनता  सरकार

 ने  कोई  ऐसा  कदम  नहीं  उठाया  है  जो  जनता

 के  लिए  हितकर  हो  ।  इन  के  इस  तरह  के

 झारोप  ग़लत  हैं  और  जो  आंकड़े  इन्होंने  दिये

 हैं  वे सही  नहीं  हैं  -  इन  के  जो  नेता  हैं,  जो

 वयोवृद्ध  नेता  हैं,  उन्होंने  प्रपने  जमाने  में  जनता

 के  लिए  कोई  ग्रच्छे  कार्य  कम  नहीं  रखे  लेकिन

 श्राज  ये  इस  तरह  की  बातें  कह  रहे  हैं  ।

 (व्यवधान)  आज  जनता  सरकार  एक

 नई  परम्परा  कायम  करने  जा  रही  है

 और  प्रतिपक्ष  के  लोगों  को  इतना  भी  बर्दाश्त

 नहीं  हो  रहा  है  जैसा  कि  जन  के  भाषणों

 से  पता  चलता  है  |  भ्रभी  जनता  सरकार  को

 बने  एक  वर्ष  भी  नहीं  हुआ  हैं  प्रौर  वे ंइस  तरह

 की  बातें  कह  रहे  हैं  ।  पिछले  30  वर्षो  में
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 जो  भी  बजट  आए  हैं  थे  जन-हितकारी  नहीं

 रहे  हैं  भौर  उन्हें  ाप  चुपचाप  मानते  रहें

 हैं  भौर  व्यक्तिगत  रूप  के  शभ्राघार  पर  श्राप  यह

 कहते  रहे  हैं  कि  इन्दिरा  ही  भारत  है  और

 भारत  ही  इन्दिरा  है  जैसा  नेपोलियन  कहता

 था  झाई  एस  दि  सट्टा  ।  उस  परम्परा  को

 भ्राप  मानते  रहे  हैं  ।

 झाज  जो  जनता  सरकार  बनी  है,  उस  के

 कारण  श्राप  को  विचारों  की  अभिव्यक्ति  का

 झधिकार  मिल  गया  हैं  जबकि  पिछली  आपात-

 कालीन  स्थिति  में  जनता  के  सभी  अधिकार

 समाप्त  हो  गये  थे  और  केवल  2  कत्तंव्य  जोड़

 लिये  गये  थे  ।  शाज  भी  श्रगर  वही  स्थिति

 रहती  तो  आप  बोल  न  पाते  ।  आज  फ्रीडम

 आफ  प्रेस  मिल  गई  हैं।  श्राज  रेडियो,  टेलीवीजन

 और  जितने  भी  प्रचार के  तंत्र  हैं,  सब  में  विरोधी

 दलों  की  न्यूज,  उन  के  समाचार  जनता  सरकार

 के  मुकाबले  में  कहीं  ज़यादा  श्ाते  हैं  ।  विचारों

 क  अभिव्यक्ति  को  झ्ाज  प्रघानता  दी  गई  है

 और  वें  स्वतन्त्र  रूप  से  आते  हैं।  यह  परम्परा

 हमारी  सरकार  ने  डाली  है।  झाज  न्याय-

 पालिका  स्वछन्द  है  और  उस  को  स्वतन्त्र

 रखने  का  जो  फ़ैसला  जनता  सरकार  ने  किया

 है  वह  श्लाघनीय  है  ।  पहले  अगर  किसी  के

 झधिकार  पर  कुठाराघाट  होता  था,  तो  वह

 कहीं  नहीं  जा  सकता  था  मीसा  जैसे  काले  कानून

 के  'शिकन्जे  में  बिना  कारण  बताए  जेल  के

 अन्दर  लोगों  को  बन्द  कर  दिया  जाता  था।

 85  व्यक्तियों  को  हमारे  जिले  के  अन्दर  इस

 कानून  के  तहत  बन्द  कर  दिया  गया  था  और

 उनकी  कोई  सुनवाई  नहीं  होती  थी।  इसका

 कोई  उत्तर  आप  के  पास  है  ।

 MARCH  1,  978  on  President’s  Address  348

 at  हुकम  चन्द  कछवाय  (उज्जैन)  :

 शोर  ज्यादा  होने  के  कारण  वह  जो  चर्चा  हो

 रही  है,  वह  सुनाई  नहीं  पड़  रही  है

 सभापति  महोदय  :  वर्मा  जी,  आप

 जरा  थोड़ा  प्लरागे  ञ्  कर  बोलिये  ।

 श्री  रोतलाल  प्रपाद  वर्मा  :  प्रतिपक्ष

 के  माननीय  सदस्यों  ने  भाषा  नीति  के  बारे  में

 झ्रारोप  लगाये  ।  वे  कहते  हैं  कि  हिन्दी  भाषा

 हम  लोगों  पर  लादी  जा  रही  है  t  मुझे  तो

 पालियामेंट  में  ऐसा  लगता  है  कि  हम  इंग्लैण्ड

 की  पालियामेंट  में बैठे  है  a  यहां  इस  तरह  का

 वातावरण  मालूम  होती  है  कि  यहां  ग्रपनी

 कोई  राष्ट्रीयता  नहीं  हैं,  अपनी  कोई  राष्ट्रभाषा

 नहीं  है  ।  उन  लोगों  को  मालूम  होना  चाहिए

 कि  श्री  रवीन्धनाथ  टैगोर  ने  अपनी  भाधा  में

 गीतांजलि  लिख  कर  नोबल  प्राइज  प्राप्त  किया  ।

 इसी  तरह  से  सी०  वी०  रमन  ने  रसायन

 विज्ञान  पर  अपनी  पुस्तक  बंगला  में  लिख

 कर  नोबल  प्राईज  प्राप्त  किया  था  ।

 77.00  hrs,

 सभापति  महोदय  :  श्रपनी  पुस्तक  क्‍या

 उन्होंने  बंगला  में  लिखी  थी  ।

 श्री  रोतलाल  प्रसाद  वर्मा  :  जी  हां,  उसका

 अंग्रेजी  में  श्रनुवाद  हुआ  था  ।

 इसलिए  में  कह  रहा  था  कि  अपनी

 मातृभाषा  में  जो  हम  भ्रभिव्यक्ति  कर  सकते  हैं

 बह  किसी  दूसरी  भाषा  में  नहीं  कर  सकते  t

 इसलिए  यह  जरूरी  है  कि  हम  सभो  अपनी  पग्रपनी

 भाषाओं  का  प्रयोग  करें  तभी  हम  उच्च  कोठि

 की  अभिव्यक्ति  कर  सकते  हैं  ।  इसके

 साथ  यह  भी  जरूरी  है  कि  राष्ट्रीय  एकता
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 के  लिए  एक  भाषा  ऐसो  होनी  चाहिए  जो

 हम  सब  को  एक  सूत्र  में  बांध  सके  ।  मैं  समझता

 हूँ  कि  भाषा  के  आधार  पर  जो  प्रान्तों  का

 निर्माण  हुआ,  यही  एक  मौलिक  रूप  से  गलती

 हुई  है  t  मैं  यह  मानता  हूं  कि  हम  अ्रपनी

 भाषा  में  भ्रच्छा  काम  कर  सकते  हैं  लेकिन

 इसके  साथ  मैं  यह  भी  मानता  हूं  कि  हमारी
 एक  लिक  लेंगृएज  या  सम्पर्क  भाषा  भी  होनी
 चाहिए  ।  सम्यवक  भाषा  वह  हो  सकती  है

 जिसको  सभी  लोग  आसानी  से  सीख  सकें

 शौर  उसका  प्रयोग  कर  सके  |  मेरे  विचार
 में  हिन्दी  बड़ी  सरज  शीर  बोघगम्य  भाषा  है  ।

 इसे  ऑ्रासानी  से  सीखा  और  पढ़ा  जा  सकता

 है  भाषा  के  सम्बन्ध  ५  जो  लड़ाई  यहां  होती
 है,  वह  व्यर्थ  है  मैं  ग्रभी  तमिलनाडु  और

 जांघ  प्रदेश  घूम  कर  आया  हूं  ।  वहां  पर  80

 प्रतिशत  लोन  अंग्रेजी  नहीं  जानते,  केबल  20

 प्रतिशत  लोग  ही  जानी  होंगे  ।  लेकिन  यहां

 हम  अंग्रेजी  का  ही  प्रयोग  करते  है  यह

 व्हाइट  कालर  मेन्टेलिटि,  मेकाले  के  जमाने

 की  स्‍लेवरी  चली  त्  रही  हैं  ।  इम  देश  के

 लिए  एक  अच्छी  परम्परा  नहीं  कहा  जा  सकता

 है  t  इप  स्थिति  में  तुरन्त  परिवर्तत  आना

 चाहिए  t  इसके  लिए  हमें  अपने  विचारों

 में  परिवतंन  करना  होगा  बौर  यह  सोचना

 होगा  कि  राष्ट्रीय  एकता  अपनी  भाषा  के

 ग्राधार  पर  ही  हो  सकती  है  ।

 एक  बात  नौकरशाही  के  बारे  में  में

 कहता  चाहूंगा  ।  चाहे  कोई  भी  सरकार  आये,

 यह  नौकरशाही  प्रशासनतन्त्र  पर  हावी  रहतो

 है।  इसकी  यह  भावना  रहती  है  कि  सरकार
 तो  पांच  वर्ष  के  बाद  बदल  जाएगी,  हम  तो

 यहीं  रहेंगे  ।  यह  श्राज  भी  अपना  सम्बन्ध

 पुरानी  सरकार  से  कायम  किए  हुए  है  ।

 इस  नौकरशाही  के  कुछ  लोग  जिल्होंने
 पदोन्नति  पायी  हुई  हैं  वे  श्रभी  पुरानी  भावना
 से  मुक्त  नहीं  ही  पाए  हैं।  इस  नौकरशाही  को

 Address

 यह  सोचना  चाहिए  कि  यह  प्रशासनतन्त्र

 भी  भारत  का  है  भ्रौर  हम  जो  चुन  कर  गाते  हैं
 वे  भी  भारत  के  ही  प्रतिनिधि  हैं  ।  उनमें

 यह  राष्ट्रीय  भावना  होनी  चाहिए  ।  जो

 योजनाएं  हमारे  देश  में  राष्ट्र  निर्माण  के  लिए
 बनती  हैं,  वे  योजनाएं  सही  तरीके  से  पूरी

 होनी  चाहिए  और  उनका  सही  तरीके  से  उपयोग

 होता  चाहिए  तभी  राष्ट्र  का  कल्याण  हो
 सकता  है  |  लेकिन  इस  नोकरशाही  की

 लायल्टी  राजनीतिक  दलों  में  विभाजित

 रहती  है।  इसके  कुछ  लोग  भ्रभी  भी  पिछली

 सरकार  के  लोगों  से  हमदर्दी  रखते  हैं।  उनके

 श्रब  भी  बहुत  से  काय  हो  जाते  हैं  लेकिन  जनता

 पार्टी  के  कार्यकर्ता  श्रगर  कुछ  करने  को  कहते

 हैं  तो  वह  नहीं  होता  हैं।  इसलिए  मैं  कहना

 चाहता  हूं  कि  इस  विभाजित  रायलटी  से  भी

 गड़बड़ी  होती  हैं।  इसको  ठीक  किया  जाना

 चाहिये  ।  यह  नौकरणाही  अपनी  रंगीन

 टिप्पणियों  से  पत्रावलियों  को  ग्ननावश्यक

 रूप  से  इधर-उधर  करती  रहती  हैं  श्रौर

 लोगों  को  दौडाती  रहती  है।  एक  वरिष्ठ

 श्रधिकारी  से  दूसरे  वरिष्ट  अधिकारी  की  मेज

 पर  चीज़ें  जाती  श्राती  रहती  हैं  और

 उसी  में  समय  गुजर  जाता  है  और

 कोई  भी  निर्णय  समय  प  नहीं  हो  पाता  है।
 इसका  नतीजा  यह  होता  है  कि  अनिश्चितता  की

 स्थिति  बनी  रहती  है  और  राजनीति  से  प्रेरित

 आरोप  प्रतिपक्ष  को  लगाने  का  मौका  मिल

 जाता  है  और  यह  कहने  का  मौका  मिल  जाता  है
 कि  यह  सरकार  दिशाहीन  है,  यह  सरकार

 राम  भरोसे  चल  रही  है  i  इसलिए  जरूरी

 हैं  कि  इस  चीज़  के  बारे  में  सोचा  जाए  और

 कुछ  किया  जाए।  पिछली  सरकार  द्वारा  रखे

 गए  लोगों  से  ही  सरकारी  कार्यालय  आज

 भी  भरे  पड़े  हैं।  वे  लोग  हमारी  सरकार  के

 मंत्रियों  को मिसलीड  करते  रहते  हैं  ।  इसके

 कई  उदाहरण  हमार  सामने  है  ।  इस  तरह
 की  जो  चीज़ें  हैं  व ेबिखराव  पैदा  करती  हैं
 श्रौर  गलत  निर्णय  हो  जाते  हैं  ।  ऐसी  व्यवस्था

 ग्राप  करें  ताकि  ब्यूरोक्रेसी  जो  है  वह  आप

 पर  हावी  न  होने  पाए,  उस  पर  नियंत्रण
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 रहे  ।  जो  कार्य  हो  बह  तत्परता  से  हो  और
 जो  निर्णय  लिए  जाएं  वे  यूद्धस्तर  पर  जिस
 प्रकार  निर्णय  लिये  जाते  है  उस  तरह  से

 लिए  जाएं  |

 मैं  समझता  हूं  कि  यह  भी  जरूरी  है  कि

 झापातकाल  में  जिन  लोगों  को  प्रोमोशन  दे

 दिए  गए  थे,  जिनकी  पदोश्नतियां  कर  दी  गई  थी

 उनको  भी  देखा  जाए  ।  मैं  समझता  हूं  कि

 ग्धिकतर  उनमें  इन्दिरा  गांधी  के  परिवार  के
 लोग  है  d  उन  लोगों  को  ग्ननिवायं  रूप  से

 या  तो  स्थानान्तरित  कर  दिया  जाना  चाहिये
 या  सेवाम॒क्त  कर  दिया  जाना  चाहिये  ।

 अगर  इन  दोनों  में  से  कोई  नहीं  हो  सकता  है
 तो  नान  सैसेटिव  पोस्ट्स  पर  उनको  लगाया

 जाना  चाहिये  ताकि  काम  में  बाधा  पैदा

 न  हो  और  राष्ट्र  का  काम  अवरुद्ध  न  हो  ।

 बहुत  से  विभाग  है  जो  केवल  श्रीमती

 इंदिरा  गांधी  के  श्रादभियों  से  ही  भरे  हुए  है
 जैसे  इलैक्ट्रोनिक्स  का  है,  एटामिक  एनर्जी
 कमिशन  है,  स्पेस  का  है।  इन  में  एक  भी

 दूसरा  नहीं  है  ।  इससे  काम  में  बहुत  बाधा

 पैदा  होती  रहती  है।  इसके  बहुत  से  समाचार

 अखबारों  में  भी  आते  रहें  हैं ।  इस  तरह  के

 जो  विभाग  हैं  उनकी  तरफ  श्रापका  खास  तौर

 पर  ध्यान  जाना  चाहिये  ।

 तीस  बरस  की  आजादी  के  बाद  भी,
 पिछली  सरकार  के  कारनामों  के  बावजूद
 भी  श्भी  भी  हम  सिंचाई  के  मामले  में  मानसून
 पर  ही  निर्भर  करते  है।  आपने  सिंचाई

 सुविधाएं  बढ़ाने  की  बात  कहो  है  जिसका  वें

 स्वागत  करता  हूं  ।  मैं  श्रापकों  एक  और

 कार्यक्रम  का  सुझाव  देना  चाहता  हूं  ।  जितने

 भी  अनएम्प्लायड  इंजीनियर  हैं  उन  लोगों  को

 एक  निश्चित  काम  करने  के  लिए  अप दें

 ग्राप  योजना  बनाएं  और  तोन  चार  गांव

 एक  या  दो  इंजीनियरों  की  दें  और  योजना  के

 अनुसार  वे  उस  गांव  के  कार्यों  को  करें,  बैकों

 से  ऋण  दिलाने  की  व्यवस्था  की  जाए
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 झोर  सरकार  की  झोर  से  एक  निश्चित  प्रति

 एकड़  के  हिसाब  से  शुल्क  निर्धारित  कर  दिया

 जाए  तो  मैं  निश्चयपूवंक  कह  सकता  हूं  कि
 चार  पांच  साल  में  उन  गांवों  में  पूरे  तौर  पर

 सिचाई  की  व्यवस्था  हो  सकती  है  जिस

 तरह  से  सिचाई  की  बात  मैंने  कही  झगर
 उसी  तरह  से  और  भी  काम  करवाए  जाएं
 तो  देश  का  बहुत  कल्याण  हो  सकता  है  श्रौर

 हर  खेत  में  पानी  पहुंच  सकता  है,  देश  का
 उत्पादन  बढ़  सकता  है  और  साथ  ही  साथ
 लोगों  को  काम  भी  मिल  सकता  है  ।

 मैं  यह  भी  कहना  चाहता  हूं  कि  ग्रगर

 हर  ब्लाक  पर  छोटे  छोटे  उद्योग  लगा  दिए
 जाएं,  एक  सरकार  की  ओर  से  और  एक
 जनता  की  शोर  से  लगा  दिया  जाए  शौर
 उन  दोनों  में  ापस  में  कम्पीटीशन  हो  शीर
 बवालिटो  और  प्राइस  को  सरकार  कंट्रोल  करे
 तो  इससे  भी  बहुत  ज्यादा  फायदा  हो  सकता

 है  I  आपको  पता  चल  सकता  है  कि  कौन  सा

 कामयाबी  के  साथ  चल  रहा  है  और  कौन

 सा  है  जो  गिर  रहा  है  कौन  सा  ज्यादा  सफन्नता

 प्राप्त  करता  है  बौर  कौन  सा  कम  ।  ग्रगर

 सरकारी  उद्योग  धंधा  गिरता  है  तो  उसमें  लगे

 हुए  ग्रधिकारियों  को  दोषी  ठहराया  जाना

 चाहिये।  उन  में  भी  लोग!  को  पढ़े  लिखे  और

 बेपढ़े  लिखें  या  कम  पढ़ें  लिखे  लोगों  को  काम

 मिल  सकता  है  ।

 जो  कल  कारखाने  जिस  स्थान  पर  बनें  वहां
 पर  स्थानीय  लोगों  के  लिए  नीच  की  नौकरियां

 75  प्रतिशत  रिजर्व  करदी  जानें,  चाहियें  और

 25  प्रतिशत  टेक्नीकल  पोस्ट्स  उनके  लिए

 रिजर्व  कर  दी  जानी  चाहिए  ऐसा  किया

 जाए  तो  जो  कम  पढ़े  लिखे,  बेपढ़े  लिखे

 लोग  शौर  टेबनीकल  लोग  वहां  हैं  उन  की

 काम  मिल  सकेगा  |  श्राजकल  होता  यह  है

 कि  कारखाना  खोला  जाता है  तो  सारे  देश  से

 लोगों  को  जातपात  भाई  भतीजावाद

 झ्रादि  के  श्राधार  पर  भरती  कर  लिया  जाता

 है।  प्रगर  आस  पास  के  लोगों  कों  काम  दिया
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 जाएगा  तो  वहां  की  गरीब  जनता  को  काम

 मिल  सकेगा  द्रौर  काम  भी  ग्रच्छा  होगा  t

 मैं  यह  भी  कहना  चाहता  हूं  कि  पावर्टी

 लाइन,  गरीबी  की  रेखा  से  नीचे  जितने  लोग  हैं,

 हर  परिवार  में  से  श्रगर  एक  को  भी  काम  की

 गारंटी  दे  दी  जाएगी  तो  वे  उन्नति  कर  सकते

 हैं  और  गरीबी  मिट  सकती  है  t  इस  संदर्भ

 में  मैंने  प्रधान  मंत्री  जी  को  पत्र  भी  लिखा  है  t

 मैं  भ्राशा  करता  हूं  कि इस  झोर  आप  ध्यान

 देंगे  t

 एक  श्रौर  बात  कहना  चाहता  हूं  कि

 छोटा  नागपुर  में  कोयला,  लोहा,  सोना,  चांदी,
 श्रबरक  आदि  खनिज  पदार्थों  का  खजाना

 भरा  पड़ा  हुआ  है  जो  सारे  देश  को  फायदा

 पहुंचाता  है  और  िदेशों  में  भी  यहां  से  माल

 जाता  है  |  लेकिन  इसके  बावजूद  भी  इस
 क्षेत्र  के  82  प्रतिशत  लोग  गरीबी  श्रौर  बेकारी

 के  शिकार  हैं  -  छोटा  नागपुर  को  अलग  करने

 की  बात  चल  रही  है  |  अगर  सरकार  ने

 वहां  के  लोगों  को  वहां  के  नियोजन  में,  मंत्रि-

 मंडल  में  उपेक्षा  की,  सिंचाई  कार्यो  में,  सड़कों
 के  निर्माण  में,  विद्युतीकरण  में  उपेक्षा  की  गई
 तो  निश्चित  रूप  से  विभाजन  की  मांग  जोर

 पकडेगी  |  सरकार  को  सोचना  चाहिये
 ग्राज  जो  व्यवस्था  है  विकेन्द्रीक:ग  की  उस

 दशा  में  छोटा  नागपुर  को  अलग  कर  देने  में

 कोई  हानि  नहीं  होगी  और  इससे  उस  क्षेत्र

 की  जनता  का  सर्वागीण  विकास  होगा  श्रौर

 देश  का  भी  विकास  होगा  ।  लेकिन  जिस

 प्रकार  से  बिहार  सरकार  की  तोड़फोड़  की

 नीति  है  श्रौर  यह  श्रावाज  शाने  लगी  तो

 संधाल  परगना  का  विकास  प्राधिकरण  बताया

 जा  रहा  है  ताकि  भ्रावाज्  उठाने  वाले

 लोगों  को  वहां  बैठा  दिया  जाय  ।  ग्रगर

 इस  तरह  की  नीति  चली  तो  ठीक  नहीं  होगा  ।

 जो  क्षेत्र  खतिज  पदार्थों  से  भरा  हुमा  है  वहां
 के  80,  82  प्रतिशत  लोग  गरीबी  की  रेखा  के
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 नीचे  रहें  यह  उचित  नहों  है,  और  इस  क्षेत्र

 की  अधिक  दिनों  तक  उपेक्षा  नहीं  होनी

 चाहिए  |

 श्री  हुकम  ष्बन्द  कछुबाय  :  सभापति  जी,
 झ्राप  किसी  को  बुलायें,  मैं  उससे  पहले  भ्रापकी

 व्यवस्था  चाहता  हूं  |  सदन  में  गणपूर्ति

 नह  है  |

 MR.  CHAIRMAN:  There  is  no  auo-

 rum,  Let  the  bell  be  rung

 17.14  hrs.

 {Suri  N.  K.  SHEJWALKAR  in  the  Chair.]

 MR.  CHAIRMAN:  Now  there  is
 quorum.

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South):  May  I  begin?

 MR.  CHAIRMAN:  Yes,  you  may
 please  begin.

 SHRI  R.  VENKATARAMAN:  Mr.
 Chairman,  Sir,  I  did  not  intend  to
 speak  on  the  language  jssue  in  this
 debate  but,  in  view  of  what  the  pre-
 vious  speaker  said,  it  would  look
 awkward  if  one  who  followed  the
 debate  after  him  does  not  meet  some
 of  the  points  which  were  raised  by
 the  hon.  Member.  The  hon’ble  Mem-
 ber  used  some  words  which  are  de-
 rogatory  to  the  section  which  sits  on
 this  side  of  the  House.  If  I  heard
 the  translation  right  he  said  that
 there  are  still  people  who  are  Lord
 Macaulay’s  slaves.

 Sir,  abuse  is  not  the  privilege  of  one
 side.  Others  can  indulge  in  it  and
 the  Opposition  can  Indulge  in  it  in  a
 much  greater  strength  than  the  Gov-
 ernment.  Therefore,  [  do  not  propose
 to  indulge  in  recrimination,  I  do  not
 want  to  repeat  the  language  used  by
 the  other  side.
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 Sir,  many  of  us  on  this  side  are  very
 keen  that  the  national  integrity  should
 be  preserved  and  that  the  language
 issue  should  not  be  an_  instrumert
 which  threatens  such  integrity.  In  fact,
 right  from  the  days  of  Pandit  Jawahar
 Lal  Nehru  it  has  been  repeated  by
 succssive  Prime  Ministers  that  English
 will  continue  to  be  used  in  Parilament
 and  in  Government  until  the  non-Hindi
 speaking  people  agree  to  its  substitu-
 tion.  If  some  of  the  Members  of  the
 Janata  party  want  to  change  this,  they
 are  going  behind  the  solemn  assurance
 given  by  succesSive  Prime  Ministers
 and  I  am  afraid,  they  are  sowing  the
 seed  of  disruption.

 Sir,  you.  are  aware  that  it  is  not
 possible  for  all  the  fourteen  lap~  ages
 to  be  used  in  Parliament.  Only  this
 afternoon  one  gentleman  from  Oriya
 spoke  and  when  he  spoke  in  Oriya  nore
 of  us  could  understand  anything  and
 people  requested  him  to  speak  either
 in  English  or  Hindi.  Therefore,  the
 hon’ble  Members  sitting  on  the  other
 side—particularly  those  who  run  the
 government  have  to  exercise  a  little
 restraint  on  themselves  in  the  matter
 of  language  fanaticism  and  accommo-
 date  the  feelings  of  those  whose  mother
 tongue  is  not  Hindi.  Sir,  it  is  be-
 cause  of  this  attitude  that  a  number
 of  amendments  are  being  moved
 through  private  Bills  to  the  Constitu-
 tion  so  that  Panditji’s  assurances  be  in-
 cluded  as  a  part  of  the  Constitution
 itself.

 ses

 Sir,  I  will  not  waste  more  time  on
 this  subject  except  to  say  that  such
 thoughtless  speeches  only  irritate  even
 those  who  want  to  see  that  natioral
 integrity  is  preserved  and  national
 unity  strengthened.  I  woud  like  to
 this  occasion  to  say  that  the  Prime
 Minister  may  call  a  meeting  of  al}  the
 leaders  of  the  parties  in  Parliament
 as  well  as  meet  the  Chief  Ministers  of
 the  States  and  try  to  arrive  at  a  con-
 sensuS  on  this  language  {ssue,  It
 seems  to  be  necessary  at  this  stage  of
 our  political  life  because  there  ig  an
 apprehension  that  the  new  party  which
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 has  come  to  power  some  how  wants  to
 force  Hindi  language  on  the  people  of
 India.

 SOME  HON.  MEMBERS:  No  no.

 SHRI  R.  VENKATARAMAN:  I  know
 it  is  not.  I  agree  with  you  it  is  not
 but  you  cannot  wipe  out  the  suspicion
 so  long  as  some  of  the  words  that  are
 used  in  Parliament  so  long  as  the  atti-
 tudes  that  are  taken  in  Parliament
 give  rise  to  such  a  suspicion,

 That  is  why  I  am  making  this  very
 humble  suggestion  that  the  Prime
 Minister  himself  must  evolve  a  na-
 tiona]  consensus  on  the  language  issue
 and  try  to  see  that  there  is  no  further
 bickering  about  language,  no  constant
 irritation  develops  about  language  and
 that  we  get  on  together.

 wt  हुकम  च्चन्द  कछवाय  :  सभापति

 महोदय,  मैं  ग्रापको  व्यवस्था  चाहता  हूं  |

 सदन  में  गणपूर्ति  नहीं  है  ।

 MR.  CHAIRMAN:  Let  the  quorum
 bell  be  rung—Now,  the  quorum  is
 there.  The  hon,  Member  may  conti-
 nue.

 SHRI  R.  VENKATARAMAN:  Mr.
 Chairman,  Sir,  there  is  ore  other  mat-
 ter  in  which  I  would  like  the  national
 consensus  to  be  evolved  ani  thiut  is  in
 respect  of  our  external  relations.  It
 is  not  proper  for  a  country  to  speak
 with  different  voicés  in  respect  of  ex-
 ternal  relations.  It  does  not  enhance
 the  prestige  ang  it  does  not  carry  any
 weight  abroad.  I  am  very  happy,  Sir,
 that  in  the  President’s  address,  it  has
 been  mentioned  and  the  hon.  Mizxister
 for  External  Affairs  has  often  repeated
 that  the  previous  Government's  policy
 of  non-alignment  is  being  continued
 without  any  change.  It  is  therefore

 necessary  for  us  to  see  that  we  present
 our  point  of  view  in  the  international
 forum  that  we  retain  the  continuity  of

 policy,  particularly  in  respect  of  non-

 alignment.  Sir,  non-alignment  was
 a  gift  which  the  great  Pandit  Jawahar
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 lal  Nehru.  gave  to  the  world.  Before
 that,  the  concept  in  international  re-
 lations  wag  only  one  of  neutrality  of
 not  interfering  with  anything  that  hap-
 pens  irrespective  of  the  right  and
 wrong.  It  was  Pandit  Nehru  who
 gave  8  new  concept  in  international
 relaions  wherein  countries  would  not
 join  blocs  of  either  side  and  judge
 issues  on  merits  and  give  support  0
 the  right  cause.  India’s  prestige  ever
 since  950s  had  been  increasing  in  in-
 ternational  world  mainly  because  of
 this  policy  of  non-alignment  and  cis-
 criminating  support  to  the  right  causes.
 It  is  q  very  happy  throught  that  we
 are  also  strengthening  our  relation-
 ship  with  neighbours.  Ceremonial
 visits  between  countries  do  help  to
 bring  about  better  undeistanding  and
 create  better  impression  in  each
 other’s  country.  But  my  humble  sug-
 gestion  is  that  ceremonial  visits
 should  be  followed  up  by  a  certain
 amount  of  economic  aid  and  assistance
 to  the  developing  countries  around  us.
 India  is  no  longer  a  7९7९  developing
 country  it  is  In  the  state  of  interme-
 diate  development.  It  is  now  in  a
 position  to  offer  technological  assis-
 tance  to  manv  of  the  developing  count-
 ries  of  west  Asia  and  Africa.  It  3s
 able  to  give  scientific  and  technological
 help  and  it  is  only  by  giving  that  kind
 of  help  that  we  can  strengthen  our
 relationship  with  other  countries.

 Years  ago  it  had  been  suggested  that
 India  should  offer  in  the  Economic  and
 Social  Council  and  in  the  ECAFE,  now
 ESCAP  India  will  undertake  hydro-
 electric  potential  survey  of  Indonesia
 and  offer  technological  assistance  in
 the  matter  of  power  distribution  in
 West  Asia  and  technical  assistance  in
 the  establishment  of  many  industries
 like  paper,  sugar,  cement  and  so  on
 in  the  neighbouring  countries  and
 Malaysia.  The  international  pattern
 of  such  assistance  is  that  India  hears

 the  cost  of  the  experts  who  are  sent

 to  those  countries  and  the  local  costs

 are  met  by  the  host  country  to  whom

 the  experts  are  sent.  A  larger  mea-
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 sure  of  this  kind  of  aid  should  be
 undertaken  in  the  year  ahead  so  that
 we  may  not  merely  strengthen  friendly
 relation  but  also  strengthen  economic
 ties,  It  is  only  by  strengthening  eco-
 nomic  ties  that  we  will  be  able  to  ce-
 ment  the  bond  of  friendship  in  a
 stronger  measure.  The  Reserve  Bank
 of  India  has  bemoaned  the  continued
 deficits  that  are  run  by  the  States.  Our
 Finance  Minister  has  also  been  comp-
 laining  bitterly  about  the  states  run-
 ning  in  the  red.  I  have  some  figures
 that  show  that  three  years  ago  nine
 States  where  in  deficit,  in  the  red;  to-
 day  4  states  are  in  the  red.  The  pre-
 sent  overall  deficit  of  all  the  States  is
 Rs  325  crores,  It  is  fashionable  to  cri-
 ticise  the  states  that  they  are  unable
 to  contain  their  non  plan  expenditure
 and  that  they  are  running  into  deficit.
 But  it  does  require  careful  examina-
 tion  to  see  what  is  the  reason  for  the
 deficits  that  the  states  incur.  If  we  do
 not  go  deep  into  the  causes  we  will
 never  be  able  to  solve  the  problem.

 The  more  abuse  of  the  States  will
 only  bring  in  return  abuse  of  the  Cen-
 tre  from  the  States.  In  this  connection
 I  would  plead  for  greater  devolution
 of  financial  guthority  and  financial  po-
 wers  to  the  Staies.  If  “you  look  at  the
 distribution  of  powers  and  functions
 under  the  Constitution,  you  will  find
 that  all  those  heads  of  expenditure
 which  are  expanding  and  which  are  of
 social  service  have  been  invested  in  the
 States—-Agriculture,  Education,  Health,
 Police,  Irrigation,  Water  Supply,  Trans-

 port,  etc.  If  you  look  at  the  heads  of
 revenue  that  have  been  allotted  to
 them,  you  will  see  that  they  are  all  re-
 ceding  revenues,  shrinking  sources  of
 revenue—land  revenue,  which  is  going
 down,  and  then  agricultural  income
 tax  which  with  the  introduction  of

 agricultural  land  ceilings  is  at  least
 evaded  excise  duties  which  are  sought
 to  be  given  up.  The  only  thing  which
 is  an  elastic  soruce  of  revenue  to  the
 States  is  the  Sales  Tax,  and  that  also

 is  sought  to  be  taken  away  by  the  Cen-

 tre  from  the  States,  The  Constitution
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 fully  realised  that  there  is  an  imbalan-
 Ce  in  the  distribution  of  functions  and
 revenues  anq  therefore,  they  provided
 that  certain  taxes  should  be  divisible—
 SuCh  as  income  tax  and  excise.  Now
 clever  Finance  Ministers  have  really
 subverted  the  Constitution....

 श्रो  हुकम  चन्द  कछवाय  :  सशापति  जी  में

 ग्रापकी  ठयवस्था  चाहता  है  सदन  में  गण-पत्ति

 नहीं  है

 MR.  CHAIRMAN:  cet  the  quorum
 bell  be  rung—Now  there  is  quorum.
 The  hon  Member  may  continue.

 SHRI  R.  VENKATARAMAN:  I  was
 saying  that  the  Central  Government—I
 am  not  Saying  which  Government,
 there  is  no  point  in  saying  that  your
 Government  did  it  or  this  Government
 did  it—whoever  was  in  power  at  that
 time,  really  distorted  the  Constitution
 by  transferring  some  of  the  rowers
 which  are  really  vesting  in  the  States
 to  the  Centre  in  a  surreptitous  :nanner

 Until  1959,  income  from  companies
 was  included  in  income-tax  and  it  was
 divisible  with  the  States.  In  1959,  by
 a  change  in  terminology—they  called
 it  corporation  tax—and  appropriated
 the  entire  money  to  the  Centre,  I
 Was  Minister  in  8  State  for  0  years
 and  I  wanted  to  cry  out.  Now  I  have
 got  a  chance  to  cry  out.  The  idea  of
 surcharge  on  income-tax  is  one  which
 is  intended  as  a  short-term  measure
 for  two  or  three  years.  For  20  years
 they  have  levied  surcharge  in  income-
 tax  which  is  really  a  higher  income-tax
 and  deprived  the  States  of  their  share
 because  if  ft  were  levied  as  larger  in-
 come-tax  without  being  levied  as  a
 surcharge,  the  total]  amount  will  be
 divisible.  But  they  introduced  this
 concept  of  surcharge  on  income-tax
 and  thereby  deprived  the  States  of
 their  share.  Therefore,  in  these  things
 the  Central  Government  has  really
 acted  contarary  to  the  splrit  of  the
 Constitution.

 The  States  were  then  asked  at  one
 Stage  to  surrender  some  of  the  items
 of  salet-tax  to  the  Centre,  promising
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 they  will  levy  an  additional  excise  duty
 and  divide  it  among  the  States.  Cn
 that  basis.  the  sales-tax  on  cloth,
 textiles,  sugar  and  tobacco  were  sur-
 rendered  by  the  States  to  the  Centre
 and  additional  excise  duty  was  levied,
 which  was  divided  among  the  States.
 But  clever  Finance  Ministers  there-
 after  increased  the  basic  excise  duty
 all  the  time  appropriated  the  money
 to  the  Centre,  giving  nothing  to  the
 States.  They  have  raised  it  times  with-
 out  number  and  in  the  National  Deve-
 lopment  Council  a  stage  came  when
 they  refused  to  even  give  thtese  three
 items  for  central  taxation.  My  gsubmis-
 sion  is,  th  Centre  has  deprived  the
 States  of  the  legitimate  share  of  taxes
 which  even  under  this  Constitution
 they  are  entitled  to  and  thereby  made
 them  impecunious  mendicants  before
 the  Centre,

 Then  we  came  to  the  planning  era.

 Large  sums  of  money  were  distributed

 by  the  Planning  Commission.  There  is
 no  provision  in  the  Constitution  for
 distribution  of  this  kind  of  assistance
 except  under  article  282,  which  is  a
 miscellaneous  provision  intended  as
 miscellaneous  distribution  of  grants.
 Not  having  the  power,  the  Centre  dis-
 tributed  money  through  the  Planning
 Commission  under  article  282.  The
 result  was,  until  the  Gadgil  formula
 was  accepted,  i.e  dividing  the  central
 poo]  of  assistance  among  the  States
 on  certain  basic  principles—60  per  cent
 on  population,  0  per  cent  on  back-
 wardness,  0  per  cent  on  continuing
 schemes,  etc.—it  was  entirely  within
 the  discretion  of  the  Centre  to  allot
 whatever  plan  funds  they  thought  fit
 to  the  States.  Ig  it  any  surprise  to
 you  that  the  States  have  become  men-
 dicant,  have  become  just  importuning
 beggars,  have  run  into  debts  and  they
 are  all  in  the  red?

 SHRI  CHITTA  BASU  (Barasat):  AS
 the  Department  of  the  Home  Ministry
 in  Delhi,

 SHRI  R.  VENKATARAMAN:  Often
 times  I  have  heard  it  said  in  this
 House  that  the  Planning  Commission
 is  a  super  Cabinet.
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 SHRI  CHITTA  BASU:  Very  much.

 SHRI  R.  VENKATARAMAN:  I  will
 explain  it  now.  I  was  also  a  Mermber
 of  the  Planning  Commission.  The
 Planning  Commission  is  only  a  whip-
 ping  boy  of  the  Central  Government.
 The  central  Government  acts;  it  deter-
 mineg  what  is  the  assistance  it  will
 render  In  respect  of  Plan  every  year.
 The  Planning  Commission  does  not
 raise  resourtes.  It  has  power  to  ask
 for  more,  but  not  to  decide  that  so
 much  should  be  given,  Actually  what-
 ever  money  is  given  by  the  Central
 Government  is  distributed  between  the
 State  Plans  and  the  Central  Plan  and
 the  Planning  Commission  cannot  add
 one  pie  to  it.  And  whenever  various
 Ministries  came  and  asked  for  money,
 the  Central  Ministries  were  very  clever
 and  they  pointed  the  finger  to  the
 Planning  Commission  saying  that  the
 Planning  Commission  allotted  only  so
 much.  Could  the  Planning  Commis-
 sion  manufacture  money?  Has  it  got
 the  control  of  the  Nasik  printing  press
 as  the  Central  Government  has?  Has
 the  Planning  Commission  the  authority
 to  say  how  much  should  be  increased
 for  these  various  heads?  It  has  only
 the  power  to  distribute  what  has  been
 given.  Unless  there  is  ६7०९]  in  the  pot
 the  ladle  cannot  dea]  it  out  to  q  large
 number  of  people.  Therefore,  the  real
 position  is,  right  again  even  in  the  mat.
 ter  of  planning  it  is  the  Central  Gov-
 ernment  which  has  this  authority.

 Sir,  there  igs  one  other  matter  which
 I  want  to  refer  on  this  occasion.  In
 respect  of  taxes  in  which  the  States
 are  interested,  under  Article  274  the
 Central  Government  before  bringing
 any  Bill  should  obtain  the  sanction  of
 the  President.  It  need  not  consult  the
 States.  They  can  change  or  modify
 those  heads  of  taxes  in  which  the
 States  are  interested  and  all  that  the
 Constitution  requires  is  that  they
 should  get  the  sanction  of  the  President
 for  introducing  that  Bill.  The  President
 aS  yoy  know,  is  nothing  but  the  Central
 Government,  The  President  has  to
 act  according  to  the  advice  of  the  Cabi-
 net  and  therefore,  it  was  the  Cabinet
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 which  decided  that  the  taxes  which
 affect  the  States  should  be  changed
 Or  modified  and  then  gave  itself  the
 authority  to  the  President.  Therefore,
 this  state  of  affairs  cannot  continue.
 In  fact,  if  this  state  of  affairs  continues
 I  am  sorry,  there  will  be  a  great  up-
 heaval  in  the  country.  It  is  all  right
 when  only  one  Party  ruled  the  Centre
 and  the  States.  For  whatever  diffie-
 rences  we  had  at  that  time,  we  had  to
 go  and  talk  to  those  people  and  mana-
 ge,  Today  the  same  Party  is  not  ruling
 all  over  the  country.  The  States  will
 raise  objection  at  every  stage  and  then
 you  will  create  bitterness.  As  a  first
 measure,  j  would  suggest  to  the  Gov-
 ernment  that  they  immediately  take  up
 and  appoint  an  Inter-State  Council  and
 deal  with  all  matters  which  under  Ar-
 ticle  263  they  should  deal  jn  relation  to
 the  States.  I  do  not  want  to  read,  but
 I  just  want  to  mention  that  the  Inter-
 State  Council  should  investigate  and
 discuss  subjects  in  which  some  or  all
 of  the  States  or  the  Union  and  one  or
 More  of  the  States  have  common  in-
 terest,  Today  we  are  not  discussing
 anything  with  the  States  The  National
 Development  Council  in  which  I  had
 Participated  several  times,  is  nothing
 but  gala-making.  We  meet  there  for
 one  or  two  days,  we  just  hear  some  big
 shots  and  each  one  displays  his  elo-
 quence.  We  eat  our  lunch  and  go  away.
 We  have  never  been  able  to  make  any
 impact  on  the  inter-State  relationships.
 Therefore,  I  want  to  mention  that  at
 least  as  q  first  step.  even  if  you  say
 that  it  will  take  time  to  consider  the
 question  of  re-aligning  and  re-arrang-
 ing  the  heads  of  expenditure  as  well
 as  heads  of  revenue,  at  least  as  on
 intrim  measure  you  should  take  up
 this  question  of  establishing  immedi-
 ately  the  inter-State  Council.

 SHRI  CHITTA  BASU:  Are  you  in
 favour  of  re-structuring  of  the  rela-
 tions  itself?

 SHRI  R.  VENKATARAMAN:  I  am
 all  in  favour.  I  am_  in  favour  of  the
 reconsideration  of  the  whole  thing.

 To  some  of  those  who  have  not  been
 familiar  with  the  political  history  of
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 India,  it  may  look  as  if  it  is  8  st:  ange
 demand.  On  the  other  hand,  the
 Motilal  Nehru  Committee  which  draft-
 ed  a  Constitution  for  India  in  1925-26 —
 it  drafted  a  Dominion  Constitution—
 Said  that  the  powers  must  be  vested  in
 the  States—the  Provinces  at  that  time
 —and  the  residuary  power  must  rest
 with  the  Provinces.  In  935  when  the
 Government  of  India  Act  was  passed,
 the  entire  nation,  the  Congress  and  the
 Muslim  League  opposed  it.  They  re-
 jected  it;  and  that  was  the  reason  why
 Congress  did  not  accept  office  in  4936
 and  1937.  The  935  Act  has  been  ad
 item  taken  into  the  present  Constitu-
 tion.

 Y  will  now  give  one  more  instance.
 In  1942,  when  the  Augus;  resolution
 was  passed—I  want  people  to  read  it—
 one  of  the  paragraphs  of  the  resolution
 said  that  the  Federation  should  be
 formed  of  linguistic  units,  and  also  that
 residuary  power  should  rest  with  the
 States.  Therefore,  this  idea  that  there
 should  be  a  re-arrangement  in  the  mat-
 ter  of  relationship  between  the  Centre
 and  the  States.  is  nothing  new,  and
 nothing  which  is  adumbrated  by  Mr.
 Jyoti  Bosu  to-day.  It  has  been  with
 the  Congress  and  with  nation  right
 from  the  beginning.  Therefore,  I  say
 that  the  financial  relationship  is  so
 wrong  and  bad,  that  unless  we  betimes
 take  care  to  set  it  right,  there  will  be
 an  explosion.  To  us,  not  merely  finarr
 cial  relations,  but  also  political  relatior
 between  the  Centre  and  the  States  are

 very  important.
 There  ig  one  more  subject  of  equal

 importance;  and  that  is  the  question  of
 inter-State  river  disputes.  These  dis-

 putes  are  pending  with  the  Govern-
 ment  of  India  for  8  very  long  time.
 This  is  governed  by  Article  262  of  the

 Constitution  which  says  that  Parlia-
 ment  may  enact  a  legislation  for  fhe

 purpose  of  settling  inter-State  water

 disputes  and  exclude  the  jurisdiction
 of  the  Supreme  Court  thereon.
 Under  Article  3  of  the  Constitutior
 all  disputes  hetween  the  States  can  be
 taken  to  the  Supreme  Court.  There-
 fore  a  law  passed  under  Article  262
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 excludes  the  jurisdiction  of  the  Sup-
 Teme  Court  in  respect  of  an_  inter-
 State  water  dispute.  In  1956,  Far-
 liament  passed  a  law  called  the  “Inter-
 State  Water  Disputes  Act’,  and
 according  to  Section  4  of  that  Act.
 where  a  request  under  Section  3—i..
 request  for  reference  of  «  dispute  to  a
 tribunal  is  received  from  the  State  Gov-
 ernment  in  respect  of  any  water  dis-
 pute  and  (mark  the  words)  the  Central
 Government  is  of  the  opinion  that  the
 water  diSpute  cannot  be  settled  by
 negotiations,  it  can  refer  the  matter  to
 a  tribunal.  For  years  and  years  there
 were  a  number  of  dispute—I  have  put
 a  question,  I  will  get  an  answer  some
 time  and  they  have  been  pending  for
 a  number  of  years,  Government  of
 India  have  not  been  ble  to  find  time
 to  say  that  they  cannot  be  settled.
 Decades  have  passed.  They  have  not
 said  it.  They  have  said  that  negotia-
 tion  will  go  on..You  can  make  the  Sup-
 reme  Court  the  competent  authority
 and  give  it  jurisdiction  to  hear  dis-
 Putes  in  respect  of  inter-State  waters.
 Alternatively,  we  can  go  back  to  the
 935  Act.  Under  the  Government  of
 India  Act.  1935,  whenever  8  dizpute
 was  raised,  the  Governor-General  was
 obliged—it  was  obligatory  for  him—to
 refer  the  dispute  to  a  commission.
 When  the  Commission  reports.  the
 Government  of  India,  that  is  to
 say,  the  Governor-General  can  ce-
 cide  to  accept  or  not  to  accept
 it:  but  it  was  obligatory  on  his  pert
 to  refer  it  to  the  commission  Now
 under  the  prefent  dispensation  of
 the  Inter-State  Water  Disputes  Act,
 the  Government  of  India  is  under
 no  obligation  to  refer  these  inter-
 State  water  disputes  ‘o  any  tribunal.
 Therefore,  many  disoutes  are  _  still
 pending  They  have  never  found  a
 solution.  Either  they  must  invest  the
 jurisdiction  with  the  Supreme  Court.
 or  go  to  the  other  alternative  of  the
 3935  Act  under  which  thev  have  to  “€-
 ter  the  matter  to  a  Commission.  vast-
 ing  with  them  the  right  to  accept  oF
 hot  to  accept  its  findings.

 In  this’  connection.  I  will  mention
 one  episode  which  occurred  bofer  in-
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 dependance.  There  was  a  sisoute
 between  the  then  Madras  Pres:deucy
 and  the  State  of  Travancore-Conhin  in
 respect  of  the  sharing  of  the  Periyar
 waters,  There  was  an  agreement  for
 999  years  for  the  use  of  the  Periyar
 waters  by  the  Madras  State  for  iriga-
 tion  purposes.  Later  on,  the  Madras
 Government  wanted  to  use  this  water
 for  the  purpose  of  generating  -lectri-
 city  also  The  Travancore-Cochin
 Government  objected  to  it  on  the
 ground  that  it  is  an  additional  use  for
 which  some  payment  has  to  be  imade.
 The  matter  went  in  for  arbitration.  The
 arbitrator  decided  that  since  the  origi-
 nal  agreement  envisaged  use  of  water
 only  for  agricultural  purposes,  if  it  is

 being  used  for  some  other  purpos2,
 some  compensation  has  to  be  paid.  So,
 that  dispute  was  seitled  and  there  was
 harmonious  relationship  between  those
 two  States.  If  it  had  not  been  setlled.
 there  would  have  been  bitter  quarrel
 not  only  then  but  for  zenerations  to

 come.  Therefore,  it  is  necessary  tiat
 we  must  settle  the  inter-State  waver
 disputes  as  quickly  as  possible.  Fither
 you  should  give  jurisdiction  to  the
 Supereme  Court  or  decide  it  yourself,
 as  was  done  under  the  935  Act.

 DR.  B.  N.  SINGH  (Hazaribagh):  Mr.
 Chairman  Sir,  I  rise  to  support  {he  Mo-
 lion  of  Thanks  to  the  President  for  his
 address  to  both  Houses  of  Parliament.

 It  must  be  admitted  by  even  the
 worst  Critics  of  the  Government  that
 the  Janata  Party  lost  no  time  after
 being  voted  to  power  to  restore  the
 charished  privileges  and  rights  of  the
 people,  which  were  taken  away  from
 them  on  the  pretext  of  enforcing  disci-
 pline  by  the  India  Government.  The
 people  have  got  back  their  fundamen-
 tal  rights.  The  sacred  right  to  life,
 which  has  been  guranteed  in  the  Cons-
 titution,  has  been  restored  to  them.
 Parliament  has  also  removed  the  seveTe
 limitations  and  impediments  olaced  in
 the  functioning  of  the  judiciary.  The
 press,  which  is  supposed  to  function  as
 the  watchdog  of  the  liberty  of  the  indi-
 vidual  and  the  well-being  of  the  com-
 munity,  had  lost  its  purpose  during  the
 Indira  regime.  as  many  shackles
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 were  placed  on  its  functioning.  It  was
 functioning  as  if  it  was  the  echo  of  the
 Indira  Government,  trying  to  voice  to
 the  people  all  the  false  claims  of  the
 then  Government.  It  goes  to  the  cre-
 dit  of  the  Janata  Party  that  it  lost  no
 time  in  making  the  press  free,  and  also
 in  taking  the  initiative  in  removing  all
 obstacles  in  the  way  of  the  free  func-
 tioning  of  the  news  agencies.  Every-
 one  is  rightly  proud  that  democracy,
 civil  rights,  freedom  of  speech,  freedom
 of  the  press  and  the  functioning  of  the
 judiciary  have  been  restored.  Dicta-
 torship  has  been  buried  and  democracy
 reborn.  It  must  be  admitted  that  all
 this  was  achieved  by  the  Janata  Gov-
 ernment  in  record  time  and  in  fulfil-
 ment  of  the  great  promise  made  to
 the  people  of  India  in  the  Janata  Party
 election  manifesto.

 So,  far  so  good,  but  there  is  one  dis-
 turbing  factor  which  [  would  like  to
 bring  to  the  notice  of  the  Government.
 To  my  dismay  I  find  that  there  has
 been  a  shift  in  the  original  thinking,
 Originally  we  were  very  clear  that
 there  should  be  no  MISA,  that  preven-
 tive  detention  should  not  be  there  and
 that  the  Forty-second  Amendment  of
 the  Constitution  should  be  rescinded.
 The  party  election  manifesto  has  un-
 equivocally  condemned  all  these  Act.
 I  quote  from  the  manifesto  :—

 “It  is  a  betrayal  of  the  testament
 of  faith  that  the  founding  fxthers
 bequeathed  to  the  people  and  it  sub-.
 verts  the  basic  structure  of  the  950
 Constitution...  It  is  the  culmination
 of  a  conspiracy  to  devalue  demo-
 cracy.”

 It  is  becoming  evident  that  the  CGov-
 ernment  is  having  a  fresh  look  in  the
 matter,  and  according  to  the  Law
 Minister  there  now  seems  to  be  a  pre-
 ference  to  a  selective  approach  to
 changes.  Thus  giving  qualified  res-
 pectability  to  the  unmitigated  evils  of
 the  Indira  Government.  There  is  a
 proposal  to  maintain  the  MISA  in  its
 diluted  form.  In  my  opinion,  preven-
 tive  detention  under  any  name  is  an
 evil  in  al]  situations  and  at  all  times
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 and  must  be  removed.  Under  no  cir-
 cumstances  would  I  like  that  the
 electorate  should  have  the  feeling
 that  this  is  a  case  of  power  changing
 perspective  or  of  a  delayed  expression
 or  acceptance  of  a  known  situation.
 Therefore,  in  consonance  ‘with  the
 political  charter  given  to  us.  MISA
 and  all  preventive  detention  measures
 should  be  repeated  and_  the  Forty-
 second  Amendment  must  be  rescinded.

 If,  however,  it  is  now  realised  that
 the  country  cannot  do  without  preven-
 tive  detention,  then  it  must  be  admit-
 ted  to  the  people  that  our  election
 manifesto  was  a  mistake,  and  we  must
 give  convincing  arguments  to  the  peo-
 ple  before  we  try  to  bring  any  such
 legislation  before  this  House.  As  it  is,
 emotions  are  running  high  on  account
 of  the  mini  MISA  —  introduced  in
 Madhya  Pradesh  and  the  maxi  MISA
 in  Jammu  and  Kashmir.
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 MR.  CHAIRMAN:  He  may  continue
 the  next  day.

 17.593  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 TWELFTH  REPORT

 SHRI  DIGVIJOY  NARAIN  SINGH
 (Vaishali):  ]  beg  to  present  the  Twelfth
 Report  of  the  Business  Advisory  Com-
 mittee.

 8.00  hrs.

 The  Lok  Sabha  then  udjourned  till
 Eleven  of  the  Clozk  on  Thursday,
 March  2,  978/Phalguna  i,  899
 (Saka)


